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LOK SABHA DEBATES

LOK SABHA

Thursday, April 1, 1982|Chaltra 11, 1904
(Saka)

The Lok Sabha met at Eleven of the
glock

[MR. SPEAKER in the Chair)]

Obituary References

MR. SPEAKER: Hon. Members, I
have to inform the House of the sad
demisc of two of our former colleagues,
Sarvashri  Motilal Pandit and M.
Matcharaju.

Shri Motilal Pandit was a Member of
the Provisional Parliament from Orissa
during 1950-82. A well known social
and political worker  of * Orissa, Shri
Motilal Pandit took keen increase in the
cooperative movement, land reforms and
Bhoodan movement. He passed away at
Cuttack on 9th March, 1982 at the age
of 73.

Shri M. Matcharaju was a Member of
the Third Lok Sabha during 1962—67
from Narasipatnum -onstituency of
Andhra Pradesh. Earlier, he had been
a Member of the State Legislature of
Andhra Pradesh during 1955—62.

An active social worker, he devoted
himself 1o the upliftment of Scheduled
Tribes. He passed away at Madugula
on 22nd March, 1982 at the age of 70.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condoleness to
the bereaved families.

The House may now stand in silence

for a short while to express its sorrow.

The Members then gtood in silence for
a short while.

338LS—1

ORAL ANSWERS TO QUESTIONS

Attack on an Indian Ship Rishi Vishwa-
mitra

560. SSRIMATI SUSHEELA GOP-
LAN: Will the Minister of SHIPPING
AND TRANSPORT be pieased to state:

(a) whether a merchant ship ‘Rishi
Vishwamitra’ was hit by & missile while
leaving Bandar Khomeini in Iran;

(b) whether Government have taken
any steps to ascertain the whereabouts of
missing  Sggond  Engineer Shri C.
Rozario from the Iragllranian Govern-
ments; and

(¢) if so, details of information
received?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL: (a) Yes. Sir.

(b) and (c) Iranian Naval authorities
were contacted at the  highast leval
through our Embassy at Tehran regard-
ing the search for Shri C. Rozario. They
informed that all possible efforts to trace
him were made by them and discontinued
only after almost two weeks. They
added that Shri Rozario was still missing
and presumed dead.

SHRIMATI SUSEELA GOPALAN:

“Sir, in this case, there was one Iranian

pilot with Mr. C. Rozario. Both of them
are missing. While the body of Mr.
Adam who died in the incident was
detected and the other people were also
saved, even after two weeks of search,
they could not find the boby of Mr.
Rozario, if he had died. It was a very
limited area and there Wis a chance of
some Iraqi ship saving them. Since one
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of them missing was an Iragi pilot, they
could have been taken as prisoners of
war. So, may I know from the hon.
Minister whether he has made enquiries
with this intention that he may be
among the war prisoners in Iraq and, if
80, what is the result?

SHRI VEERENDRA PATIL:
According to the information that we
bave, on this ship, that is, ‘Rishi Vishwa-
mitra’, there were in all 16 officers and
20 crew, the total of 36 officers. When
the ship was hit by a missile, out of
36 officers, Iranian mnaval authorities
rescued all the crew and the officers
except two. One was Mr. Adam whose
dead body was recovered and the
other was. Mr. Rozario. We made
efforts through our Embassy and our
- Embassy contacted the highest authori-
ties in Iran to trace the missing person,
Mr., Rozario who was the Second
Engineer on the ship. But they reported
to us that in spite of their best efforts
for two weeks, they did not find either
the body or the person. So, according
to their report, he is presumed to be
dead.

SHRIMATI SUSEELA GOPALAN:
His brother made enquiries in Jraq
because may be some of the Iraqgi troops
might have saved him and he may be
among the war prisoners in ¥rag. That
is what his family believes. I want to
know whether he has made enquiries in

Iraq.

SHRI VEERENDRA PATIL: This
ship was hit by a missile when it was
anchored at Bandar Khomeini, that fs, in
the Irarian territory. The hon. Mem-
ber is saying that Mr. Rozafls might be
in Iraq and why not we contact the Iraqi
authorities, If the hon. Member feeld
that our efforts are going to bear amy
fruit, I have no objection. I will “con-
tact the Iragi authorities.

SHRIMATI SUSHEEfA GOPALAN:
At ledast you satlsty his fami® %ind make
further enquirfes,
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Increase in Percentage of Infant Deaths

*562. SHRI ARJUN SETHI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(c) the remedial and educative means,
of infant deaths in our country is on the
increase every year;

(b) if so, the reasons behind it;

(c) the remedial and educative means,
adopted to avoid infrant deaths; and

(d) the names of the States in which in-
fant death rate is increasing every year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE: (KUMARI KUMUD BEN
M. JOSHI): (a) to (d). From the data
available from the sample Registration sys-
tem or other surveys of the Registrar
General of India upto 1979, a decline in
infant mortality is noticeable.  Although
there are some fluctuations in this rate in
some States, from time to time. there is
no definite increasing trend.

Training of traditional dais to deliver
more hygignic and safe deliveries, exten-
tion of pre-natal and post-natal services
through subcentres, immunisation cover-
age and prophylaxis against nutritional
anaemia for pregnant women and children
and health education through all uvail-
able channels are some of the measures
being taken to chevk infants deaths.

SHRI ARJUN SETHI: In my Ques-
tion T have asked the names of States in
which infant death rate has increased. The
hon. Minister has not stated the figures of
infant deaths in the States I would like to
know from he hon. Minister whether it is
a fact that when we compare the all-India
average of infant deaths per thousand live
births, in some of the States, the average
is quite high and, if so, what specific mea-
sures the Government has taken in this re-
gard and whether fhey have analysed the
causes of such increase in infant deaths in
these States.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): The hon. Member has
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asked about the Statcs where the rate of
infant mortality has increased. We have
+ae figures for the years 1975, 1976, 1977
and 1978 as per the sample survey. But
to say that these figures are correct, X
think, it is not possible because these are
all sample surveys. Many infant deaths are
not reported. We cannot give the same
picture, whether there is decline or in-
crease, in infant mortality in respect of all
the States year-wise because there have
been fluctuation in the figures of each
State.

The causes for infant mortality, accord-
ing to the information that I have, are
prematurity, intrauterine dispepsia, birth
mjuries, congenital malformation, Titanus,
respiratory diseases, gas intestine diseases,
disecases peculiar to carly infancy and
severe malnutrition.

The Government have taken steps, I
should say, so that the infrastructure for
delivery in the Maternal Child Health
Services has been and is being expanded
both in rural and urban areas.

The training of traditional birth-atten-
dants who are called Dais who assist at
the time of child birth in villages has been
intensified.

Side by side, the Village Health Guide
Scheme has been introduced and it has
beem made a 100 per cent Centrally-spon-
providing one
worker, preferably female worker, for
every 1,000 population and will extend
further Primary Health Care in promo-
tive. preventive and curative aspects of
health.

We have also provided dais who are
stationed at Sub-Centres” level to cater
to all health needs of mothers and child-
ren.

We have also taken and wc are also
further expanding, the preventive immuni-
sation programme, for the mother and the
child.

Special clinics have been extended for

pregnant mothers and small children and.

a Scheme is also in operation to prevent
nutritional anaemia ‘among mothers and
children.
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SHR1I ARJUN SETHI: It is a fact that
the Government has taken measures to see
that these diseases are decreased.

The figures that the Hon. Minister fur-
nished in reply show that the increase in
infant mortality is more in rural areas,
rural remote areas and specially amongst
pcople who are living below the poverty
line.

In this respect, may I ask the Hon.
Minister whether it is a fact or not,that
still the health care has not reached our
remotest parts of the country side and
specially to the people who are living
below the poverty-line. This increase has
been noticed as a resuit,

If so, I would like to know whether the
Government have taken measures to see
that specially in the rural and remote rural
areas, health care is taken, so that these
people who are living below the poverty-
line get adequate medical facilitics as well
as education so that these trends decrease-
or minimise.

SHRI B. SHANKARANAND: A5 I
have said many A -‘time in this House we
are pow laying more emphasis on the pre-
ventive and promotional side of health
establishment along with the curative
aspect also.

The very fact that we have been ex-
panding and  strengthening the primary
health centres and Sub-Centres and Village
Hcalth Guide Scheme goes to show that
we want to take the health care delivery
system as nearly to the door step of the
people as possible.

SHRI UDAYSINGRAO GAIKWAD: 1
would like to know whether it is true that
due to inadequate medical assistance in
the rural areas and in the backward areas,
the hutment dwellers and rural dwellers
are not getting any medical assistance for
family planning. WHhit is the Govern-
ment doing in this regard?

Is it not a fact that some political par-
ties also are convincing these people not
to go in for family planning because they
‘are not getting proper medical assistance?
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SHR1 B. SHANKARANAND: Though
the question does not relate directly the
question does not relate directly to the
main Question, I would still reply. What-
ever information the Member hgs got, that
some people are resisting, is not true.

SHRI D. P. YADAV: The child mor-
tality rate in India is about 140 per thou-
sand whereas in thé other advanced
countries it is hardly 14 to 15 per thou-
sand. Thus it is ten times more in India.
But sp far as medical manpower is con-
cerned, perhaps we are one of tae best
countries in the matter of medical man-
power we are exporting doctors from here
to other countries. In spite of having this
medical manpower, I do not understand
why our doctors and the other machinery
are not able to control the child mortality
rate. It is a great challenge. Malnutrition
is one factor; it is estimated that about 50
per cent of ne deaths are due to malnutri-
tion. Over and above that, about 27 per
cent of the children born suffer from eye
diseases and blindness. In view of these
natoinal problems, will the Minister kindly
assure the House that he will augment the
- present resources—l1 am  not asking for
enhancement of the Plan  provision—so
that this challenge can be met and tne
child mortality rate can be reduced to a
great extent, I would also like to have his
reaction to the Seminar which was held on
the 14th  November last year which has
recommended several remedies for this.

SHRI B. SHANKARANAND: To a
certain extent, I agree with the hon. Mem-
ber's contention that our rural population,
specially the mother and the child, suffer
from malnutrition. But I wish to inform
tne House that the programme of immuni-
sation of the mother ang the child has
been expanded and the activities of expan-
sion are continuing.

With regard to the Plan provision for
the envisaged programmes in the Sixth
Plan, we have allocated Rs. 250.30 cro-
res, of which during 1980-81 the estimated
expenditure was Rs. 23.14 crores; in
1981-82 the estiinatéd expenditure was

Rs. 2994 Ccrores; we have made a
provision of Rs. 43.64 &dpes for
this programme in 1982-83. Regarding
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immunisation, in the Sixth plan the outlay
is Rs¥35 crores; during 1980-81 the esti-
mated expenditure was Rs. 2.82 trores; in
1981-82 the estimated expenditure was
Rs. 5.89 crores; and for 1982-83 we have
made a provision of Rs. 7.56 crores.

News Item Captioned “120 Children Die
of Mystery DiSease”
-"l' [
*564. SHRI H. N, NANJE GOWDA:

SHRI HARISH KUMAR
GANGWAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government’s attention has
‘becn drawn to the news item “120 child-
ren die of mystery disease” appearing in
the Indian Express dated 8 March, 1982
highlighting that Kargil district of Ladakh
region was hit by drcaded disease like

measles;
(b) if so, whether Government have
taken preventive measures and extended

medical help to control the spread of the
disease; and a

(¢) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN

M. JOSHI): (a) to (c). Government have™ ™"

seen the news item. It is not, however a
fact that a mystery disease has claimed
lives of 120 children in Kargil district of
the Ladakh region.

SHRI H. N. NANJE GOWDA: I want
to know whether there is any credibility
in the news item, whether the children
died at all and if‘so, what was the ‘my-
stery disease’, if not on account of any
mystery disease, what was the real cause,
whether Government have ascertained the
real cause.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): We have been informed
by the Government of Jammu & Kashmir
that there were only six deaths two vil-
lages, and as per the information received
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by them, by the Chief Medical Officer and
the District Medical Officer, these were
due to pneumonia, on account of very
severe cold.

~

SHRI H. N. NANJE GOWDA: 1 have
no more supplementary to ask.

MR. SPEAKER: Next Qucstion.

Treaty on Law on the Sea

*565. SHRI BHIKU RAM JAIN:
SHRI S. B. SIDNAL:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that negotia-
tions for the draft treaty on the Law of
the Sea had faced stalemate due to amend-
ments suggested by the United States;

(b) the reaction of the Government of
India to UN declaration of these resources
as the common heritage of mankind and
the U _S. insistence to review the treaty;
and :

(c) the steps proposed to be taken by
the Government to remove snags at the
conference to be convened shortly?

THE MINISTER FOR PTROLEUM,
CHEMICAL AND FERTILIZERS (SHRI
“P. SHIV SHANKAR): (a) Yes, Sir.

(b) The UN Declaration of Principles
governing the seabed and the ocean floor
and the sub-sodl thereof beyond the limits
of national jurisdiction which declared the
intenational seabed area and its resources
as the ‘common heritage of mankind’ was
passed by the UN General Assembly on
December 17, 1970 with a majority of
108 States in favour, none against
and 14 abstentions. India voted in
favour of this Resolution and strongly
supports it as a fundamental principle of
international law, On the basis of this dec-
lJaration, the Thitd U.N. Conference on
the Law of the Sea developeq a compre-
hensive international regime to  regulate
the exploitation of the international seabed
area and its resources whigh ig incorporat-
ed in the Draft Convention on the Law of
the Sea prepared on 28th August, 1981,
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The Group of 77 of which India is a
member, the East European Socialist States
and several others have expressed their
concern at the United States insistence 10
review th&e provisions -of the Draft Con-
vention and propose radical amendments
which are at varience with the basic ele-
ments of the package of compromise pro-
posals that have already been agreed to
on the basis of consensus,

(c) At the 11th Session of the Third
U.N. Conference on the Law of the Sea,
which is currently meeting in New York
since March 8, 1982, India alongwith the
members of the Group of 77 and other
States is examining various informal
amendments submitted by the United Sta-
tes and will try to persuade the United
States not t6 re-opeh the negotia®ifs on
fundamental aspects of the international
regime on which consensus has already
been reached.

SHR]1 BHIKU RAM JAIN: The United
Nations General Assembly meeting held on
17th December 1970 declared the sea-bed
area and its resources as the common heri-
tage of the mankind. This is what the
Minister has just said. Again, the Group
of 77 have expressed their concern at the
United States® insistence to review the draft
proposals of the treaty and propose radical
amendments which are at variance with
the agreed upon conditions.

May I know from the Minister what
steps the Government of India propose to
take -to exploit the mineral wealth of the

sea which is so large in quantity and bene-
ficial to mankind?

SHRI P. SHIV SHANKAR: So far as
India is concedned;, we are committed to
the concept of the common heritage of
mankind. In fact various principles were
settled in the Convention which ended in
August 1981 and the present session of
the Conference is only to adopt the dratt.
It has run into rough water. This is a mat-
ter_which has got to be gone into and
India on its own cannot take it up. Once
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it is declareq that it is the wealth of huma-
nity, necessarily we have to adhere fo the
principles to. which we are already commit-
ted.

SHRI BHIKU RAM JAIN: In view of
a large amount of hydro-carbon and other
mineral wealth under the sea and in view
of the surface of the sea being almost two-
thirdg of the surface of the earth and in
view of the wealth under the sea being al-
most ten times the wealth which is avail-
able on the surface of the earth and in
view of the use of it for the mankind as a
whole I am sorry we have done nothing
in this commection and it is being exploited
by the rich countries like USA, France
and England only. I would like to know
from the hon, Minister what steps he
wants to take to increase the techmology
" for this_purpose and top exploit it for the
common benefit of mankind as he has just
said and particularly for our own country.

SHRI P, SHIV SHANKAR: So far as
we are concerned, we have already set up
a separate Department dealing with the
ocean and its wealth and this particular
Department is taking care with referen
to exploiting the wealth in the sea so f
as it comes within the continental shelf
area,

So far as the International areas is
concerned, this is a matter where this
Department would certainly cooperate
with the International Sea Bed Authority
which: is likely to be constituted under the
Law of the Sea on that basis.

MR. SPEAKER: Shri Sidnal. He is not
here. Shri Scindia.

SHRI MADHAVRAO SCINDIA: Sir,
I would like to know whether it is a fact
that eight developed countries Hhave al-
ready passed their own national laws on
the Law of the Sea and have recognised
each other’s legislation and, if this is a
fact, does the Government of India feel
that this would have any adverse impact
on -the negotiations that are in progress
under the auspices of thé U.N. on the Law
of the Sea.
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SHRI P. S8HIV SHANKAR: Sir, thers
are certain countries which have passed
their own legislation with reference to the
exploiting the wealth under the sea. But,
Sir, ironically, all of them are a party to
the Law of the Sea and all of them have
also agreed to the consensus which has
already been arrived at-in the Convention
that was concluded in August, 1981. No
doubt the first shot in the arm is by the
United States if it wants to retreat from
that situation. They have already suggest-
ed certain amendments in the already
agreed formula which run counter to what
has been agreed upon even by the pre-
vious Government of the United States.
So, at this stage, it cannot be said as to
what steps should be taken unless these
countries, which have already passed the
law and which have got-the advanced
technological know-how would ' like to
withdraw. But, so far as the Group of 77
and other are concerned, they seem to be
committed to pass the Law of .the Sea
whether these people agree or not. (In-
terruptions) It is possible that lobbying
is going on. But, at present, there is nc
sign of withdrawal.

SHRI NIREN GHOSH: I would  like
to know whether, in the amendments of
the Government of United States, the
other advanced countries
with US.A, in its endeavour to sabotage
the agreement. In that case, only the
US.A’s veto will combine them together
to set up the International Sea-bed Au-
thority to make use of the resources in
the sca bed area. One veto will torpedp.
this pact also.

SHRI P. SHIV SHANKAR: So far as
the amendments that have been suggested
by the United States are concerned, I
could list them as five, They would like
to scrap all the previsions relating to the
production, ceiling and anti-monopoly to
which they have already agreed. Second-
ly, they would like to deny the Enter-
prise, which would be the 'business arm
of International Authority any preferéntial
role vis-a-vis the companies from the in-
dustrialised West because ,as on to-day,
the agreement is that in so far as
Enterprise is concerned, it will have the

are lining up

A
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preferential rights and they would like
that this should be abrogated. Thirdly,
they want to eliminate any man-
datory transfer of technology to the
Enterprise. ~ As on {fo-day, the Enter-
prise itself has not yet been constituted.
After the Convention is duly signed and
the enterprise is established, according to
the various provisions, the prospectors,
namely, different companies, will have to
transfer the technology to the Enterprise.
That part of it was not agreeable o them.
Fourthly, they would like to have a mono-
poly hold on decision making within the
thirtysix member Council of the proposed
International Sea-bed Authority. Fifthly,
they do mnot want to change the
system witholit the consent of all states.
.These are the proposed amendments which
have been gategorised and which the Uni-
ted States would like the Convention to
adopt. Thése, of course, cut at the very
root of the matter. The matters are still at
the negotiation stage and what had hap-
pened is that Mr. Koh who is the Presi-
dent of the Law of the Sea Conference
and also Mr. Engo, who is the ‘Chairman
of the First Committee, with the good offi-

ces of 11 important western- industrialised

States like Norway, Sweden, Denmark and
so on, have constituted a Small Commitfee,
and they are trying to moderate these
amendments so that they are acceptable
to other countries but nothing . has gone
on so far and the matters are still at the
negotiatnig stage. In August 1981 I myself
atfended the meeting and the mood of the
various countries appears to be that not-
withstanding the opposition of the United
States and their few allies the convention
should be adopted and the Treaty should
be signed by all the countries.

SHRI INDRAJIT GUPTA: Sir, even if
convention js adopted by some countries

or most of the countries other than the .

United States and their friends that would
not suffice or would it settup and inter-
national agency? 1Internatoinal Sea Bed
Authority was mooted at the first confe-
rence of the Law of the Sea as being the
fundamental pre-condition, -for' ensuring
that the umder-water wealth of the sea is
not monopolised by a few countries which
have got very advanced technology and
enormous resources at their command and
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that those countries which are under-deve-
loped but whose territorial  waters  or
areas just beyond the - territorial waters
might be rich in this sea-bed wealth are
protected. I want to know whether the
movesthat are going on.for some sort of
compromise -or some sort of modiflcation
whether these moves envisage the abandon-
ment of the idea of an international sea-
bed authority in favour, of giving freedom
of operation to certain monopoly firms
and so on ang if that is the attempt which
is being made what is India’s position
going to be in this regard and also whether
any of the uaderdeveloped countries are
associated with the talk or only European
countries like Sweden and Denmark -are

associated?

SHRI P. SHIV SHANKAR: Sir, I did
not mention the names of al] the eleven
countries. I mentioned the names of only
a few. I will name all of them. They are;
Norway, Sweden, Denmark, Finland, Ice-
land, Canada, Australia, New Zealand,
Netherland, Ireland and Austria. They are
medium western industrialised States. They
are mediating at the instance of the Chair-
man of the Law of the Sea Conference, -
Mr. Koh as also the Chairman of the
first - Comimittee “Sir; so Par as India is
concerned we would not like to surrender
what has already been agreed upod in the
convention but it depends on what view
the Group of 77 and other countries are
likely to take. But one good thing in
August 1981 I found was that the mood
of different . countries including Group of
77 was t6 go ahead with the convention
and sign the Treaty itself, Tt is no doubt
true that if U.S. and its allies would like
to withdraw from the convention then it
dpes create a little problem but in the
ultimate analysigs I am hopeful through the
international pressure that will be created
by the unity of other countriés it would
certainly enable the U.S. to yield the
ground and join these”countries. -This is
the hope I am having but in the ultimate
analysis it is only a pious hqpge.
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Delinking Haldia from Calcatta Port .

+
*567. SHRI R. P. DAS:

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Governméft have received
representations opposing the Central Gov-
ernment’s proposal to delink Haldia from
Calcutta Port; )

(b) if so, the details thereof;

(c) whether Government have taken a
decision not to delink Haldia from Calcutta
Port in the interest of country and better
performance of both the ports; ang

(d) if not, the reasons for the delay?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

(b) The Government and State Legisla-
ture of West Bengal and certain organisa-
tions representing shippers, trade and la-
bour have represented against separating
Haldia Dock Complex from Calcutta Port
Trust. Their view is that such a decision
would affect adversely the interests of
Calcutta Port.

A{c) and (d) A final view on the whole
m3tter has yet to be taken. There are
numerous aspects—administrative, opera-
tional and financial, which require detailed
consideratoin.

SHRI R. P. DAS: Sir. this is one of the
most important questions in West Bengal
and this also affects the vast multitude
of people of the neighbouring States also.
But the Minister has carefully avoided
answering my question.  Sir, I would like
to quote what the Chairman of the En-
gineering Export Promotion Council has
said. The Export Promotion Council
has fixed a Target of Rs. 9,000 crores
to be reached by 1990-91. What he has
voiced is a matter of serious concern. He
said, I qeote;:—
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“Haldia dock should be a part of Cal-
cutta Port as otherwise there will . . be
every likelihood of ships bypassing,
Calcutta port, much to the inconveni-
ence of exporters.”

What has the Minister to say on this
Comment of the Chairman of the En-
gineering Export Promotion Council and
of the business community as a whole,
opposing the move of the Central Gov-
ernment, delinking “Ialdia from the
Calcutta port?  This is my question.

SHRI VEERENDRA PATIL: Sir, L
have already explained this. Not only
the views of the Chairman of the En-
gineering Export Promotion Council, but
in respect of whoever it may be, who has
expressed views in favour or against the
de-lifiking” of the Haldfa port,—all these
views will certainly be taken into consi-
deration befere a final decision is taken.

SHRI R. P. DAS: That is not the
answer to my question. What is his answer
to what th€ “Chairman of tHE*Engineering
ing Export Promdtidn Council has said:
ing Export Promotion Council has . said
The Chairman of the Engineer-
that”a target of Rs. 9,000 crores has to
be channelised through Calcuta-Haldia
Port complex. If Haldia is de-linked
from Calcutfa, then, it will be : very
difficult for those who are interested :in
exporting their products through Calcutta,
to export all those products. So, 1 want
to know your views about it.

SHRI VEERENDRA  PATIL: I don’t
know how to answer. If any Chairman
or if any Member of any society expres-
ses certain views, I think, Government will
certainly take those views into considera-
tion. That is what I have already said.

SHRI R. P. DAS: The most gratifying
feature to note is the comparatively good
industrial relations in the past. This is
reflected in the fact that compared with
21,600 mandays lost in 1980, only 10,921
mandays were lost last year. Workers’
productivity has zone up and it has im-
proved considerably. The average month-
ly handling of general export cargo has
gone up. In view of this, Sir, why the
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bappy magdage. of the = Caicufta Halla
g1t complex ;is 7acing a premature ead?
Why the move has been dropped by the
Governmerts

4{} 4"

SHRI VEERENDRA PATIL: I said
that all these factors are being considered.
The gggktlon at; the: moment - is ¢hisi Hal-
dia @ort 4§~ very, much.parfof Calcutta
poxrt. - ,We; bave mot «delinked iti  We
ha"ei&‘l@? taken any_.degision, to, de:link jt:
‘When a g{roliosal has. been there and_cer-
tain yiews were; expressed and_representa-
txmas were. ~made to the Government eof
Indxa, %ll these views are_being considered
and gll these representanons are alse be-
ing: exammed before a final dec1s1on is

3 taken.

SHRL KRISHNA CHANDRA HAL-
DER: The hon Mlmster Has said that Hal-
dia is a pa,rt of the Calcutta’ Port com-
plex. I agree fully, I agree 100 per cent,
with him.. But, T would.like, t,o draw his
atfention to Wha{: the’ EStunﬁtEs Com-
mittee has said in its 67th Report of 1964-
65. It said: .

“The development of Haldia is a-
necessaty’ concomitant‘ of the impor-

tance and” aévelopment of Cdlcutta as a

port. . T

*\«wm"[ uiﬂ; ’:Qg{ BiFs .‘»‘:;

“The -Commitige, m@} the %

Trust authorities will be in a posmon
to maintain the ,importance, of, Calcuttau
Port and also to improve its’ ‘draff’ rjgarl;l-
cularly” after the completion of tﬁe*Faf-
akka barrage, and to utilise Haldia as
an associate Port for Calcutta.”

On p’agé 69 of the same Commlttee Re-
port, it is stated as folows:

S detting. up -of 2%dodk syster at
Haldia- shéuld; therefore, be considered-
an essential need for and.an integral
part of the development of  eastern
India... "Without . Haldia dock, the- inter-
national and éoastal trade .ef+India and
thus the development of Indian econo-
my will be seriously affected.”

On page 73-of the samg report it is stas
ted as follows:
_N{ Q'f; N
“As _the, C‘Qn;mlliee are aware that
Haldia is being deVeIGped as an an-
cillary Port to the Calcutta Port sys-
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tem, its development programme shonid
be in.line and consistent with the needs
of Calcutta Port.”

MR. SPEAKER: You pit’ your ques.
tion.

SHRI. KRISHNA CHANDRA - HAL-
DER: Now, on the 1963-64 report of th¢
Estimates. Committee, at that¢ time i
‘The Hindw' there was a publication of
the expert opinion regardmg the reVlval “of
Calcutta Port which says as follows

"“Busmé‘ss orgamsatxons and the West
Bengal Government representatives  are
agreed that Calcuta and Haldia Ports
should ‘be placed under’ fhe charge of a
single administrative authorlty »

&:...Mobre than- -that the wealth -of
river POt expertise’ accu_mqlated in Cal-
cutta can be fruitfully - used te maké
the-twa<ports operate strictly as com-
;plemént'ary to one another.”

In 1981, ;an all-Party DeIegatlon under
the leadersﬁlp of our Irﬂgatlon Minister
met- thé hon. -Piime Minister and the
Minister of *Shipping ancf Transport SIm
Veérendss “Patil alssand’ ‘expressad: thelr
view tha¥ thé Government. of ‘India shouhi
not- delmk Calcutta- from Haldxa, as it ' is,
they di¢ now under on- -Calcutta Port
complex. It is necessary to have drediiiy
facilities in "a most modern way at the
Calcutta Port so that sufficient quantity of,
water, that is, 40,000 cusecs, could flow m'
lean months. In view of this, in the inte-
rest of admlmstratlve "operational finan-
cial’ and natlonal mteresg will the Gov—
ernment fake a final decision’ anK announce’
today that the Government ‘will not (Ie<
link Calcutta Port from Haldia and ¢réat
thert as part of Calcutta Port compléx for
all time to come?

SHRI. VEERENDRA. PATIL: Sir, the
hon. Member has pleaded against the
delinking of Haldia from the Calcutta
Port. W¢ know the views of the West
Bengal Goveinment and the views -of -his
Party We know the views of the Legisla-
ture Party I 1s true that the Leglslature
Party i a delegatlon had eome and met
me and the hon. Prime Minister and they
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were informed that Dbefore taking final
decision, all these factors will be taken
into consideration. What the hon. Mem-
ber wants is that I should announce the
decision now itself. Since the examination
of the cause is not yet complete, I am not
in a position to tell anything on this.

SHRI MANORANJAN BHAKTA: I
would like to know from the Hon. Minis-
ter the total manpower engaged in Cal-
cutta, Port ,the total cargo handled at the
Calcutta Port, the manpower engaged in
Haldia Port and the total cargo handled
there. What is the profit and loss at both
the places, if different accounts are main-
tained? What considerations have prompt-
ed for the proposal for delinking the two
ports to come up?

SHRI VEERENDRA PATIL: The in-
formation is not readily available with
me, but approximately I can say that in
Calcutta Port, the strength of the em-
ployees is more than 30,000, and the traf-
fic handled there is about four million ton-
nes, or just over three million and upto
four million tonnes. The strength of the
employees at Haldia port is round about
2000; I do not have the exact figures.
Haldia port is handling more cargo than
the Calcutta port. According to my infor-
mation, Haldia port is a surplus Port,
whereas Calcutta is not....(Interrup-
tions).

Shortage of accommodation in Chetak
Express

*568. SHRI BHEEKHABHAI: Wil
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 3036 on 10 December, 1981
regarding dieselisation of Chetak Express
and state:

(a) whether it is a fact that there is
shortage of accommodation in 15/16
Chetak Express; and

(b) if so, whether Government pro-
pose to introduce a nmew faster train?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
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JAFFER SHARIEF): (a) The train i8
running with its scheduled composition.
However, there is overcrowding on a num-
ber of sections.

(b) No, Sir.

SHRI BHEEKHABHAI: 1 would like
to know from the hon. Minister, why he
is spoiling the good name of Chetak, the
glorious horse of Rana Pratap. Most of
the Indian tourists as also the foreign
tourists want to see the city of lakes. As
you know, this train passes through Jai-
pur, Ajmer, Chitorgarh and then to Udai-
pur. These are all historical and most re-
ligious places. Many of the historical
minded people, religious minded people,
and the natural beauty minded people
travel by this train and the tourists, in-
cluding the foreign tourists carry a very
bad impression from the running of this
train which takes about twenty four hours.
to reach. This ig the omly train by which
hon. Members from Chittorgarh, Bhil-
wara, Banswara and even our hon. friend
sitting by my side from Dausa travel. An
assurance was given by the former Minis-
ter of Railways as also the present Minis-
ter for speedin® up theé frain. An assu-
rance was given to the late Shri Mohanlal
Sukhadia also in this respect, Will those
assurances be honoured?

I would also like to know, whether the
full quota of first class will be restored. ..
(Interruptions).

MR. SPEAKER: The speed of ‘Chetak’
was in the question itself.

SHRI C. K. JAFFER SHARIEF: 1 do
appreciate the anxiety and the emotions
of the hon. Member.

SHRI MOOL CHAND DAGA: How
will you share it?

SHRI C. K. JAFFER SHARIEF: As
rightly pointed out, it was the desire of
the late hon. Member. Shri Mohan Lal
Sukhadia also. He also used to speak
many times to us about this train.
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The problem really relates to the num-
ber of halts provided to this particular
train. We took up this matter. The only
way of speeding up this train is by with-
drawing the number of halts. The track
condition is bad, and it is a saturated line
also. We took up this matter with the
State Government and the State Govern-
ment did not agree to it. We have again
taken up this with the State Government,
and if they agree, and the hon. Member
can pressurise on the State Government to
concede to withdraw certain halts, we can
speed up the train. That is the only way
by which we .can speed up this train.

SHRI BHEEKHABHAI: Mr. Speaker,
Sir, he has not replied to part (b) of
my question that is the accomodation
provided to the train earlier was full
First Class. Now it has been cut to one-
palf unit First Class and half “omit
Second Class. I am asking the reason
for that,

I also asked when they can start a
train from Jodhpur to Jaipur—Maru-
bhumi Express, then why Udaipur Divi-
sion is neglected which has got so many
ancient and religious places?

SHRI C. K. JAFFAR SHARIEF:
Sir, T have not dispuled any of the

facts. 1 have already explained the con-,

straints of the line capacity. On the other
hand we cannot change the timing
because Delhi Station cannot receive the
train. Now, in regard to the speeding
up of the train, there is only one possi-
bility i.e., only when halts the withdrawn.

SHRI BHEEKHABHAI: May I koow
whether the Minister or the Railway
Board stand by the assurance given to
the late Mohan Lal Sukhadia? This is
also one of my questions.

MR. SPEAKER: You cannot ask so
many qganestions.

=t freardt wret 2o : Yaw  wwwda
JEIT  F WH W 5-45 AR
wmr A AT feeelt § 205
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Criteria for Promotion of Faculty
Teachers

*569. SHRI ZAINUL BASHER: Will
the Minister of EDUCATION be pleased
to state:

(a) what is the criteria for promo-
tions of faculty teachers in Ceniral
Universities; and

(b) is there any uniform policy, if
not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTERIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and
(b): Generally all appointments in
Central Universities to teaching positions
have to be made through direct recruit-
ment. Each post has to be .advertised
and a duly constituted selection com-
mittee has to interview candidates and
recommend suitable ones among them
for appointment. Thus the question of
criteria for promotion of teachers does
not arise. However, the teachers already
working in the same university are free
to respond to advertisements and have
every opportunity of getting selected to
a higher post subject td their fulfilling
eligibility conditions and their being
found suitable for appointment.

SHR1 ZAINUL BASHER: Mr.
Speaker, Sir, serious charges have been
levelled from time to time regarding the
appointment and promotion of the
University teachers, including the Central
Universities. Sir, I would like to attract
the attention of the Hon. Minister in
regard to this. Recently some specific
charges were forwarded regarding the
Jawaharlal Nehru  University. And a
large number of Members of Parliament
also submitted charges regarding irregula-
rities in appointment on ideotogical and
family considerations in that University.
T would like to know whether these
charges were enquired into; and what
were the findings?

SHRI P. K. THUNGON: As I have
already said, the appointment of teachers
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is .done through a Selection Committee.
Provision for selecting teachers to such
posts is there in the Statutes of the re:
spective Universities. In the Statute of"
the Jawaharlal Nehru University, the
same provision applies, with some ex-
ception, viz.,, that some eminent scholars
can be appointed, or selected through
invitation.

For the information of the hon. Mem-
ber, I would say that this procedure has
not been implemented, has not been
followed after 1977, in JNU. 1If the
hon. Member is asking about this very
particular  provision, it does not fall
within the purview of promotion, but
within that of direct recruitment.

SHRI ZAINUL BASHER: He has
not replied to my point. I am not
talking about the provision relating to
selection. I want to know whether on
the serious charges levelled against the
appointments and promotions made in
JNU by a large number of Members of
Parliament, an enquiry was made; if so,
what were the findings?

SHRI P. K. THUNGON: The ques-
tion asked here is about promotion.

SHRI ZAINUL BASHER:
ment and promotion.

Appoint-

SHRI P. K. THUNGON: The ques-
tion is about promotion. Since there
is no promotion rule in existence, there
is no question of discrimination i
promoting people. If the hon. Member
means to speak about discriminatiea in
appointments, I have already stated that
there is an exception in the provision ‘ir
the Statute itself, under which some
eminent scholars can be selected by
invitation. :

SHRI ZAINUL BASHER: I have
asked a simple question. If he is not
prepared, that is another matter.

SHRI P. K. THUNGON: If the hon.
Member can listen to® me patiently, let
me tell this. Tt is not related to pro-
motion rules. In case he has got some
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objection about selection, he can put
another question relating to it.

SHRI ZAINUL BASHER: My second
supplementary is this: in view of the
allegations made from time to time rte-
garding appointment as well as promotion
in Universities, is Government consider-
ing the framing of certain rules, i.e.,
Central Universities Rules, involving the
UPSC in appointment and Ppromotion?

SHRI P. K. THUNGON: The hon.
Member may be aware that there was
a scheme for promoting the University
teachers, prior to 1-1-73. After that,
this scheme was not implemented, and
not followed. The University Grants
Commission has been  suggesting sub-
sequently, formulating a scheme for pro-
motion and that was gs discussed and we
have told the UGC to go into the details
of the financial and other implications.
This matter should be further looked
into. Accordingly, they have set up a
committee and a report of that committze
is awaited. On receipt of that, we will
consider that.

MR. SPEAKER: The Question Hour
is over.

WRITTEN ANSWERS TO QUESTIONS
Deportation of Indians from Lebanon

*561. DR. KRUPASINDHU BHOI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to lay a statement
showing:

(a) the progress made in finding out
the agents who lured 31 Indian nationals
who were repatriated from Beirut re-
cently;

(b) whether it is a fact that such in-
cidents have been on the increase of
late, if so, the number of Indian nationals
deported during the last three years with
the names of the countries from which
deported; and
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(c) the steps taken or proposed to be
taken to check such racketeers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND PERTILIZERS
(SHRI P. SHIV SHANKER): (a) The
case registered by the Delhi police on
February 2, 1982 under various sections
of the TPC and the Emigration Act
against the agents who allegedly lured
31 Indian nationals to Beirut is still
under investigation.

(b) the 31 Indian nationals were re-
patriated and not deported. Regarding
deportation, it js not obligatory for the
foreign governments to inform the Gov-
ernment of India about deportation of
our nationals from their countries.
However, according to our information,
39 Indian nationals were deported during
1979, 88 during 1980, and 77 during
1981. The countries ‘from which thev
were deported  included Australia,
Austria, Burma, Canada, Denmark,
Egyot, Fiji, Hongkong, Iran, Mozambi-
que, Netherlands, New Zealand, Saudi
Arabia, Singapore, Sweden, West Ger-
many, the UK. and the U.S.A.

(c) A draft Bill on emigration to
check such racketeers is in the final
stages of consideration and will soon be
introduced in the House by the Labour
Minister.

Payment of Tax in  respect of Motor
Yehicles carrying Advertisement
Stickers

*563. SHRI SHIV  SHARAN VERMA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the motor
vehicles in Delhi do not carry on them
the name and address of the proprietor;

(b) whether three  wheeler scooters,
taxis and buses carry advertisement,
stickers|posters without payment of tax
thereon; and

(c) if so, action taken with details
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESARI): (a) In accordance with the
Delhi Motor Vehicles Rules 1940, the
particulars and name of the owner and
his address in brief are exhibited on all
transport vehicles except the exempted
categories such as motor cars, delivery
vans, or trailors etc. Enforcement stafl
of Directorate of Transport and the
traffic Police check the implementation
of these provisions and take action for
any violation of rules.

(b) No tax is levied on such display
of strickers/posters/advertisements.

(¢) In  Delhi, po  advertisement
device, figure or writing can be exhibited
on any public service vehicle except with
the permission of the State Transport
Authority, by several or specific orders.
The matter of carrying advertisement
stickers in DTC buses is under considera-
tion of S.T.A. Delhi.

DTC on its part, when it came to
their notice that some small size adver-
tisement stickers were being pastsd, by
unauthorised persons, issued a  press
release warning the offenders and since
then po complaint has been received in
this regard.

Opening of Health Guide Training Camps
in States

#570. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the mames of States where centrally
sponsored Rural Health Guide Scheme
has been introduced alongwith the number
of health guide training camps opened; and

(b) the number of health guide camps
opened in Andhra Pradesh under the above
scheme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR1I B. SHAN-
KARANAND): (a) and (b). Training
for village Health Giides is provided
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underg each Primary’ Health - Centre
(PHC). ABout 20 or 25 Health Guides
are trained in each batch. A statement
is laid on the Table of the Sabha indi-
cating the number of Health Guides
trained in"each State/Union Territory.

Statement

KNumber o} Health Guides irained upte 31-12-1981

StatesfUnion

Territories G?u%c:r L-I:m
1 o - 2
1. Andhra Pradesh . : 18049
2. Asam 2 i 4 . 7490
3. Bihar. . . ‘ . 5502
4. Gujarat . . 4 3 19616
5. Haryana . . . . 5235
6. Himachal Pradesh s . 4477
7. Jammu & Kashmir . ‘ Nil
8. Karnataka . . 2442
q. Kerala . P . . Nil
10. Madhya Pradesh . . 13020
11 . Maharashtra . . . 22817
12. Manipur . Q i § 1102
13. Meghalaya = . . 854
14. Nagaland . : ‘ 326
15. Orissa . . . . 11581
16. Punjab . . . . 2060
17. Rajasthan . . . . 6196
18 . Sikkim . . . . 149
19. Tamil Nadu . . . Nil
20. TrMpua . . . . 616
21. Uttar Pradesh . . . 49241
22. West Bengal . . . 12212
3. A & NIslands . . . 140
64 . Arunachal Pradesh . . Nill
25 . Chandigarhk . . . 23
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26 . Delhi . . S . 160
27. D& NHaveli . . . 74
" 28. Goa, Daman & Diu . . 555
29 . Lakshadweep . . . Nil
go. Mizoram . . . . 468
31. Pondicherry . . . 245
ToTAL . . . 183533
Electrification of MirnaporelKharagpur

Line

*571. SHR1 AJIT KUMAR SAHA-
Will the Minister of RAILWAYS be plea-

" sed to state:

-

(a) whether there is any proposal for
electrification of the Midnapore and
Kharagpur line;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
FARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)

'\ No, Sir.

(b) Does not arise.

(¢) The traffic d_ensity on this section is
very low as compared to the sections which
are being electrified during the Sixth Plan.

Coliaboration for Training Teachers of
Vietnam by N. C. E. R. T,

*572. SHRI HARISH RAWAT: Will
the Minister of EDUCATION be pleased

“yto state;

(a) whether Vietnam has sought the col-
laboration of N.C.ER.T. for training its
teachers in the use of radio ang T.V. for
educational purposes; and
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(b) if so, what is,the reaction of the
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRIEIS OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) and (b)
Under the Indo-Vietnamese Cultural Ex-
change Programme for 1980 and 1981,
four member Vietnamese delegation
visited NCERT during 13—27 Fébruary,
1982. ‘The visiting delegation informally
suggested the possibility of NCERT’s col-
laboration for training Vietnames teachers
particularly in thé use of radio and TV
for educational purposes. No formal
request has, however, been received.

Export of Pituitary Gland

*573. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the agentg of foreign drug
firms are collecting for export vital organs
of autopsied bodies in Indian hospitals, par-
ticularly the pitvitary gland of human
bodies;

(b) if so, how many pituitary glads and
organs from dead bodies under what item
and of what value were exported to for-
eign countries during the year 1980-81;

(c) whether the Indian Pituitary Agen-
cy a unit under the Indian Council of
Medical Research is suffering in their sup-
ply of pitvitary glands due to clandestine
export at high price; and

(d) what efforts the Government magde
to control the export of pituitary gland
and utilisation of the same for indigenous
research hormones and medical needs?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b) Export of
human organs including pituitary glandy
is mot under Export Trade Control.
Moreover, since pituitary glands are not a
separately classified item, for purposes of
export, statistical information concerning
number and value Of exports' of such
glands, if any, is not available.
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(c) and (d). 1t ig not a fact that work
at the Indian Pituitary Agency or research
work in general is suffering due to insuffi-
cient supply of pituitary glands.

Computer for LLT. Kharagpur

*574. SHRI NARAYAN CHOUBEY:

Will the Minister of EDUCATION be
pleased to state:

(a) whetner Government are aware
that the LLT., Kharagpur is asking for a
modern computer for many years;

(b) whether other L.1.Ts. in India are
equipped with modern computers;

(e) whethér the work of the LIT.
Kharagpur is being hampered for this; and

(d) what do Government intend to do
in the matter and when?

THE DEPUTY MINISTER IN THE
MINISTRES " OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The IIT,
Kharagpur has recently asked for a new
large computer system.

(b) All I'Ts are equipped with modern
computers.

(¢) The existing computer systems of
T Kharagpur are reported to be inade-
quate. The Institute is therefore getting
some of its work done at other Computer
Centres.

(d) Action has already been initiated to
procure a new large computer system for
the IIT Kharagpur.

Tubectomy facility patiens delivering
outside hospitals

*575. SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is g fact that Govern-
ment have issued instructions that the pa-
tients who delivered “outside the hospitals
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should not be allowed by the State Govern-
ment authorities for Tubectomy operation
and selected for ex-gratia eligibility; and

(b) if so, the reasons therefor particular-
ly in view of the fact that in the rural
areas there are no adequate hospital faci-
lities for delivery cases and the expectant
mothers generally deliver at homes?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). In the in-
terest of preventing morbidity and morta-
lity that may arise from Tetanus and other
infections, the Government have advised
that a woman who has delivered a baby
in her house may not be provided tubec-
tomy services within six weeks of delivery.
if she has not been immunised against
Tetanus or in whom the possibility of post-
partum infetcion can not be ruleq out -
with certainty.

Howrah-Amta Line

#576. SHRI HANNAN MOLLAH: Will
the Minister of RAILWAYS be pleased lo
state:

(a) whether Government have allocated
adequate funds for the Howrah-Amta
broad-gauge line; -

(b) whether Government would ensure
that all materials for construction would
be supplied in time;

(c) whether Government would comp-
lete the work in time; *

(d) whether the work is being delayed;
and

(e) whether Government would give due
attention to the difficulties faced by the
people?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY AF-
FAIRS (SHRI MALLIKARIUN): a) to
(e). A sum of Rs. 1.5 crores has been al-
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located to this project in 1982-83.  The
outlay in 1981-82 was Rs. 1.00 crore. Ef-
forts are being made to complete the scc-
tion between Santragachi and Bargachia
where the work is in progress. Due to
severe constraints of fundg for construc-
tion of new TS fRe Target for completion
of the project has to be extended.

Government are fully aware of the diffi-
culties faced by the people in the area and
are trying their best to complete the pro-
ject as early as possible, within the cons-
traint of available resources.

Jaw of Cadaver Kidney Donation for
Kidney Transplantation

*577. DR. SUBRAMANIAM SWAMY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o state:

(a) whether it is a fact that as per the
present laws, the Cadaver Kidney dona-
tion is not possible for kidney transplan-
tation;

(b) if so, whether there is a great de-
mand, especially from the National Kkid-
ney Foundation (India) to pass suitable
legislation to permit Cadaver Kidney do-

T nations;

(c) whether transplantation has become
a costly affair and patients have to go
abroad for this;

(d) if so, whether the Government
propose to bring forth suitable legislation
in this regard; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (e). There is no
enactment at present concerning Cadaver
Kidney transplantation. There have been
suggestions for such legislafion. Kindly

transplantation is costly but these facili-

ties are available in the country.
338 Ls—2
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Incentives for Doctors Serving in Rural
Areas

*578. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the idea of paying more to
doctors serving in the rural areas than
to those in the urban areas as an incentive
1o them to work in villages has been
mooted;

(b) if so, whether any decision in this
regard has been taken;

(¢) what incentives have already been
suggested and provided; and

(d) whether large number of dociors
have agreed to work in the rural areas?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes, Sir.

(b) No, Sir.

{c) and (d). In rural areas doctors aie
generally employed by the State Govern-
ment or work as private practitioners. To
encourage doctors to go to the rural areas,
each State has different approaches. For
private medical practitioners, nationalised
banks provide loans at preferential rates
of interests. Among over 5500 Primary
Health Centres in the country only 36 are
reported to be without doctors.

New Computers for JNU

*5§79. SHR1 RASHEED MASOOD:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Department
of Science and Technology has sanctioned
Rs. 2.5 crores to Jawaharlal Nehru Uni-
versity to purchase new computers;

(b) if so, what is the arrangement for
muaintaining the computers; and
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(c) is Government aware that Service
Engineers of Computers School, Jawahar-
lal Nehru University were unable to main-
tain the present computers?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) No, Sir.

(b) Does not arise.

(¢) According to the University, one of
the Computers which has almost run its
life, has problems of occasional break-
down. The other two Computers are func-
tioning normally.
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News Itern captioned “High T, B. Inci-
dence among power House men”

6236. SHRI NAVIN RAVANI:
SHRI K. A. RAJAN:

SHRIMATI JAYANTI PAT-
NAIK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention
has been invited to news item entitled
“High T.B. incidence among power house
men” in Times of India dated 26 Feb-
ruary, 1982; and

(b) if so, the reaction of the Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI): (a) and (b). Yes. The New
Delhi Tuberculosis Centre has carried out
a survey of the workers of the Power
Houses at Indraprastha and Rajghat. The
prevalence of tuberculosis’ among those
Power House workers is not significantly
higher than among the persons of their
age, sex and socio-economic status in the
general population.

Impounding of Passports

6237. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many passports were impounded
during the last three years for preventing
the holders from going abroad; and

(b) the reasons for
same?

impounding  the

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The information is
being collected and will be furnished as
soon as available,
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Reweighment of Coke Wagons

6238. SHRTI CHATURBHUJ: Will the
Minister of RATLWAYS be pleased to
state:

(a) what is the total number of com-
plaints of non-acceptance of request for
reweighment of coke wagons made during
the last 3 years and by how many mer-
chants or industrialists;

(b) number of the said complaints ac-
cepted and orders for reweighment made;

(c) whether it is a fact that the various
associations of Kolhapur (Maharashtra)
have nmade the grievances about the
harassment being made to them by the
Kolhapur railway auothorities and also the
Hubli Railway authorities regarding the
reweighment complaints; and

(d) if so, what action is taken or pro-
posed to be taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI  MALLIKARJUN):
(a) and (b). The total number of requests
for reweighment of coke wagons made by
during the last
three years viz., 1978-79, 1979-80, and

—"T980-81 was 2,874. Out of those, in 2,331

)

Y

cases the requests were accepted and orders
for reweighment issued.

(c) No such grievances from varions as-
sociations of Kolhapur  (Maharashtra)
about harassment  being made by the
Kolhapur Railway  authorities and also
Hubli  Railway  authorities regarding
reweighment were brought to the notice of
the concerned Raflway Administration.

(d) Does not atisé.
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Number of Persons sent by AVARD to

Israel
6240. SHRI BABULAL SOLANKI:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) how many persons were sent by
AVARD to Israel during the last one year
and how much amount was spent on it
by the AVARD; and

(b) was any senior Government Officer
also sent by AVARD to Israel; if so, who
paid for the travel, boarding and lodging
of that Officer and what was the purpose

of such visits?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) One person wag sent-by AVARD to
Israel during the last one year. Hospita~
lity as well ag passage was extended by the
Israeli training centre.
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(b) No senior Government official was
sent by AVARD to Israel during the Jast
one year.

Preservation of Old Monuments

6241. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government are consider-
ing any proposal for the preservation of
ristorical and architectural heritage of old
monuments and places in the country,
particularly in Delhi and their capital
cities;

(b) if so, what are the deails of the
proposal; and

(c) what steps Government have taken
so far to protecT their image?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (4) to (¢c).
Such of the old structures of historical
and architectural heritage in the country,
identified from time to time as monuments
of national importance, are protecied by
Archaeological Survey of India. In Delhi
besides protecting several monuments the
extant ruine of older capaital citics are
preserved by uncovering the buried por-
tions of their fortifications, strengthening
the masonry and water-lightening the ex-
posed wall tops, to protect their architec-
tural image. Recently, the fortifications
of the Qila Rai Pithora—the capital or
Prithvi Raj Chauhan—and Shri Fort—
Alaudddin Khalji's capital—have been so
exposed in parts and their features pre-
served.

Through Coach between Koraput and
Cuttack-Bhubaneshwar

6242, SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is ‘a fact that the State
Government of Orissa has requested the
Railway authorities to have one through
coach of 1st and 2nd class combined
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between Koraput and . Cuttack-Bhubane-
shwar to be hauled by ecither East Coast
Express or Konark Exppress or 3/4
Madras Mail to link with the India’s
biggest district Koraput;

(b) if so, the decision taken by the
Centre; and

(c) the time by which this will be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes

(b) and (c¢). For want of suitable
connections and room on these trains, it
is not feasible at present to introduce a
coach between Koraput and Bhubaneswar/
Cuttack, as suggested.
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Balavamapuram Tunnel

6244. SHRI A. NEELALOHITHA
DASAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Balavamapuram Tunne]
on the Trivandrum-Kanya Kumari Railway
line is a threat to safety;

(b) if so, what are the reasons for it;
and >

CHAITRA 11, 1904 (SAKA)

Written Answers 4o

(c) what was the reason for not follow-
ing the cut-and-cover methods while the
Balavamapuram Tunnel was constructed
considering the soil conditions of the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) Does not arise.

(c) On technical considerations keeping
in view the feasibility of execution of
work, it was decided not to follow cut-
and cover method but to provide a bored
tunnel only.

Provision of Delection and Treatment of
Cancer in Hospitals

6245. SHRI ANANTHA RAMULU
MALLU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the names of the Central Govern-
ment hospitals in the country, Statewise,
equipped for effective and prompt detec-
tion of cancer at a very carly stage and
for treatment of cancer;

(b) whether there is any such proposal
under the consideration of Government to
establish such institutions in the country.
for training with the help of World
Health Organisations; and

(¢) if so, the details in this degard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI): (a) Hospitals, run by the
Central Government which are equipped
to deal with the early detection and treat-
ment of cancer are:—

1. Delhi—Safdarjang Hospital, New
Delhi.

2. Pondicherrv—Jawaharlal Nehru
Post Craduate Medical Educa-

tion and Research Institute,
Pondicherry.
(b) No.

(c) Does not arise.



43 Written Answers APRIL 1, 1982 Written Answers 44
Loan given by SD.F.C. to  Different category of vessals during the last five
vessels years; and

6245. SHRI MOHANLAL PATEL: (b} what ‘s the mowat given fo' He

SHRI DAULAT SINGH public and private sectors separately?
JADEJA:Y

Will the Minister of SHIPPING AND THE MINISTER OF SHIPPING AND

TRANSPORT be pleased to state: TRANSPORT (SHRI  VEERENDRA

PATIL): (a) and (b). This information

(a) year-wise details of allotment of is given in the Statements I and II,
loan given by the S.D.F.C. to different attached.

Btatement—I

(Rs. in crores)

Tanker/Product Bulk Carrier/ Conta iner M isc.
Carri-r/OBC etc.  Liner/Cargo
vesse Is etc.
Year i -

Rupee Safauns Rupee Safauns Rupec Safauns Rupee Safauns
Loan Loan Loan Loan Loan Loan Loan Loan .-

1976-77 s . . 4-26 .. =217-08
1977-78 . : : 2-12  87-91  61-29 101-74
1978-79 . . . 8.00 .. 5380 66-24 55 o .. 32-65
1979-80 . . : .. .. 42-28 19-67
1980-81 . ; . 1-21 49:61 134.02 14-44 - 0-75
Toml . . . 1359 13652 50937 20200 .. 075 .. 3265

*Sanctioned under Cabinet Guidelines.

Statement—I1
(Rs. in crores)

Public Sector Private Sector Total
Years e

Rupee  Safauns Rupee  Safauns  Ruper  Safauns
1976-T7 . 3 3 88.13 134.22 222.35
1977-78 .. . Sg9.13 124.hg 428  50.83  63.41  175.02
1978-79 .. . @2 83,09 170 14.89 412 g7.98-
1979-80 . " . 39.10 18.66 19.67 57.76 19.67
1980-81 ‘ . . 3l.19 42.68 108.33 36.66 139.52 79.34

PR Lt —

Total . . . 257.77 249.96 267.19  122.05 524.96  372.01
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Eastery Railway Employees Consumer
Cooperative Society, Dhanbad

6247. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Eastern
Railway Employees’ Consumer Coopera-
tive Society, Ltd., Dhanbg \ is in crisis;

(b) if “so, the details of problems that
this Cooperative Society is now subjected
to: and

(c) the details of the problems brought
to the notice of his Ministry by the Board
of Directors of the Society by the repre-
sentation dated 15 January, 1982 addressed
to the Director, Cooperatives, Railway
Boardd and others and action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (c). A representation dated
15-1-82 received from FEastern Railway
Employees’ Consumer Cooperative Society,
Ltd., Dhanbad inter-alia  contained the
following points:—

(i) One Godown of the Society has
been taken away by the railway 3 years
back for which no alternaive accom-
modation has been provided so far.

(ii) The society is being asked to
shift their canteen in the main stores
building which will force closure of
society’s grocery Section, fair price shope
and Departmental Stores etc.

These points are being looked into by
the Railway Administration.

Educational Survey by NCERT

6248. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) whether the Third All India Eruca-
tional Survey conducted by the NCERT
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enumerated ~ 368 mother-tongues in the
schools; A

(b) if so, the poliz, adopted by Gov-
ernment for the promotion of the mother
tongues and the various facilities and in-
centives extended by Government for the
preservation and promotion of these
moher-tongues in  he educational institu-
tions; and

(c) if not, the reasons therefo.,
especially in view of the fact that the
languages listed in the 8th Scheduled cover
only 77.53 of the population of India and
the remaining population of the countries
dependent upon the various other mother-
tongues listed in the survey?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a): The
Third All India Educational Survey con-
ducted by NCERT reported 367 mother
tongues. The Survey also listed 58 lan-
guages as educational languages at the
school stage.

(b) and (c): Under Article 350A of
the Constitution, it shall be the endeavour
of every State and every local authority
within the State to provide adepuate facili-
ties for instruction in the mother-tongue at
the primary stage of education to children
belonging to linguistic minority groups.

This position as also the recommenda-
tions of the Education Commission and
subsequent recommendations of other
Committees are known to the State Gov-
ernments. It is for them to take appro-
priate decisions in the matter.

Recommendation of Rotterdam Port
Exports of Calcutta Port

6249. SHRI SAMAR MUKHERIJEE:
Will the Minister of SHIPRING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Rotterdam
Port Exports visited Calcutta Port recently;

(b) if so, what are the recommenda-
tions made by them;
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(c) whether those recommendations
will be implemented by the Government;

(d) if so, by what time and details
thereof; -and

(e) if not, the reasons thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The Rotterdam Europort
Mission to India had visited Calcutta on
26 and 27 February, 1982. The Members
of the Mission went around Calcutta
docks and also met the Port Officers and
Port users.

The aforesaid Mission did not visit
Calcutta Port to make any recommenda-
tion.

(b) to (e): Do not arise in, view of
(a) above.

Stoppage of Passes and Ptos to Class Il
Staff

6250. SHRI R. L. P. VERMA: Will
the Minister of RAILWAYS be pleased
to state:

(a) the authority competent to stop
Passes and PTOs of Class I1I staff working
in the Office of the DRMs on the Northern
Railway and under what circumstances
such punishment is inflicted;

(b) the authority to whem the first and
second appeal, if any, lies against the
orders of the punishing authority;

(c) whether it is the practice on the
Northern Railway, particularly in Morada-
bad Division, to refer back the case to
the punishing authority, which has the
ultimate say and the appellate authority
is generally guided by the punishing
authority;

(d) what are the particulars of the
cases of staff who retired from the various
DRMs’ offices on the Northern Railway
during 1981 whose passes and UTOs were
stopped while they were on the verge of
retirement and reasons why their appeals
were rejected; and
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(e) whether the reasons for rejecting
their appeals were not communicated tO
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLTAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) 1o (c): Stopping of Passes and
privilege Ticket Orders of Class IIL Rail-
way employees is listed as one of the
minor penalties in the Railway Servants
(Discipline and Appeal) Rules, 1968, The
authorities competent 1o impose penalties
and the appellate and review authorities
are also specified in the said Rules. The
appellate and review authority apply their
minds to the appeals of the affected
employees independently and the question
of referring such matters to the disciplinary
authority (the punishing authority) on the
Northern Railway including Moradabad
Division does not therefore arise.

(dy and (e): The information is
being collected and would be laid on the
Table of the Sabha.

Demand for Ban on three year medical
Courses
6251. SHRIMATI USHA PRAKASH
CHOUDHARI:

SHRI G. M. BANATWALLA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that a delega-
tion recently called on the Prime Minister
and demanded Central Legislation to ban
the three-year medical courses introduczd
by Maharashtra; and

(b) if so, the reaction of the Gowern-
ment and decision likely to be taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI): (a) A Memorandum dated the
4th February, 1982, was received from
the All India Federation of Junior
Doctors’ Association, Bombay.
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.

(b) In view of the increased out-turn
of graduate doctors the Government are of

the view that there is no justification for

the re-introduction of the Licentiate’
Medical Course.
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Number of Reserved Tickets Issued by

™ 86 Dn Assam Mail on 7-3-1982

6253. PROF. AJIT KUMAR MEHTA:
SHRI R. L. P. VERMA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that on 7th
March, 1982 more than 500  passengers
having reserved tickets could not get their
reserved seats in the 86 Down Assam Mail
and a large number of passengers got their
money refunded;

(b) if so, the number of reserved

tickets issued by 86 down on 7 March,

1982 and the number of persons who
were actually accommodated against the
reserved tickets;
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(c) the circumstances under which
more reserved tickets were issued than the
accommodation available;

(d) the number of persons who got
their money refunded; and

(e) the steps taken by Government to
improve the situation to ensure that such
incidents do not recur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Out of 439 reserv-
ed second class and 54 first class tickets
issued on 7-3-1982 by 86 Dn Assame Mail,
395 persons were accommodated in
second class reserved coaches and all the
54 in first class. The remaining 44
passengers could not get their reserved
accommodation whjch was seized by force
by a number of unauthorised passengers.
The situation was caused due primarily to
the shortage of two unreserved second
class coaches.

(¢) The number of confirmed reserva-
tion tickets issued was not more than the
reserved accommodation by the train.

(d) Refund was granted to 44 second
class reserved passengers and to 159
unreserved passengers.

(e) Day to day monitoring is being
done to ensure that train run with pres-
cribed load.

Urtilization of Amount fo be Sent by
Leprosy Mission International

6254, PROF. MADHU DANDAVATE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to setate:

(a) whetaer it is a fact that hc
Leprosy  Mission  International  has
announced that the mission would spend
Rs. 4 crores this year in India; and

(b) if so, whether the amount would
be spent on mission’s activities only in
treating leprosy patients or whether it
will be utilised also for research in the
field of leprosy? )
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBAN M.
JOSHI): (a) The Leprosy Mission is
.the oldest voluntary organisation working
in the field of leprosy in India for the last
108 years, running 29 hospitals in the
country. They are covering a population
of 5.7 million in various states of India
in association with the National Leprosy
Control Programme. They are also
running 3 research Centres at the follow-
ing places:

(1) Schieffelin Leprosy Research and
Training Centre, Karigiri, Tamil Nadu.

(2) Jhalda Figld Research Unit,
Jhalda, Purulia.

(3) Philadelphia Leprosy and Recon-
struetive Surgery Unit, Salur, Andhra
Pradesh,

(b) The total annual expenditure in-
curred by the Leprosy Mission on main-
tenance expenses for Base Hospital Pro-
gramme, Control Programmes and Re-
search Programmes amounts to just over
Rs. 4 crores

Number of DTC Employees Terminated
and Appointed

6255. SHRI G. NARSIMHA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) number of  permanent/regular
employe’es of DTC whose services were
terminated without giving them an
opportunity to defend themselves during
1980 and 1981;

(b) the number of recruitments made
during 1980 and 1981 without inviting
applications from the Employment Ex-
change and the reasons therefor;

(c) whether it is a fact that the dis-
ciplinary cases takes too long to be
" decided;

(d) if so, the number Qf such cases ~

pending for more than two years; and
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(e) by what time these will be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) and (b). Information is
being collected and will be laid on the
Table of the House.

(¢) to (e). The required process to
take quite sometime before a final decision
is taken in the disciplinary matters. The
number of cases pending for more than 2
years is 146 as on 25-3-82. DTC has
been asked to dispose of pending cases
expeditiously.

figi § feamn widln  quad §
et vttt wepama feed
wfawifeai ®r wal &7 greer

625 6. 5T EITHTA Wito TR
a1 feRwr e oy FATT Fv gy w9 R

(%) 71 oz = & f& Iwwr
vATET FTEr AW ¥ faEw OH
feoa WA A et # fg=
mefrezi/felt wEEn/fe wfa-
F@T F WAl &1 AT q91T &9
e

(@) afq &, a1 awaE; =T
| g, WY

(1) =9 AR s
famt & 9 a1 EoEr 9X ¥
T Gl E UL AZ T § @l §
FUTA 9 Fd TF 97 AAT |

fadm walt (st o ato weig
) : (F) FefRwfon wreiw
famat & fafamani § fa= gy
# F® AT 951 F GIT FT CF  WEAq
a2

(@) w@wmm & @@= qar%
afees, FwAvg, WA, dwarw,



53 F_Vrmen Answers

o, wdzeA ey, aremTdE,
FAAPIT IR "rew § 08 e
Fguq w1 AT g1

CHAITRA 11, 1904 (SAKA)

Written Answers 54

() fadw feam faowl & f@
sfasifal & aqam @i fom @
# gEAT FT AGT AHHAT g T
M foq wwaK §—

fawa a1

%o § qgTH 9g F7 4 9% 9T 9T &0
s e g feafa

1. P wEARG W@ F1g8 6.11.80 iw 9T % faq 99-

FHAT GIE TE gFa wEEId

wdt & fqu #1d-

T BT AT B

2. feedt mfgards W@ aT@f &9i- 19.10.81 TWIRICFH FA

WA TE HIF 9T

% fat ox wfas13
i fabm N st
T € |

Posts of Heads of Engineering, Commer-
cial, Accounts Branches Vacant

6257. SHRI N. DENNIS: Will the

Minister of RAILWAYS be pleased to
to state:

(a) whether a number of posts of Heads
of Engineering, Commercial, Accounts
Branches in the Railways in various zones,
are vacant;

(b) if so, the details thereof, zonewise;
and

(c) the details of posts vacant in other
Branches?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Out of the various
zonal Railways, one post in Aceounts
Department of Northern Railway and one
post in Traffic Department of Central

Railway are vacant; orders for filling up
of which have already been issued in
February 1982.

(c) NIL.

Payment of Productivity linked
Bonug to Employees of Govern-
ment Medical Store Depot
Madras

6258. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to refer to the reply given to
Unstarred Question No. 4406 on 17th
December 1981 regarding payment of
productivity linked bonus to employees of
Government Medical Store Depot, Madras
and state;

(a) whether any decision has been
taken to make payment of Productivity
linked bonus to the employees of Gov-
ernment Medical Store Depot, Madras
and if so, the details thereof; and
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(b)- whether there is any proposal to
make ex-gratia payment, if any delay is
expected in making full payment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) The question of sanction
of Productivity Linked Bonus to the
employees of Government Medical Store
Depots is still under consideration.

(b) There is no such proposal.

Express Trains from Rourkela to Lucknow
via Patna

6259. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether he has received a repre-
sentation from the Mitra Sangh, Rourkela
for the introuduction of an Express train
from Rourkela to Lucknow viz Patna: and

(b) if so, what action has been taken
thereon?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIUN):
(a) Yes.

(b) Due to lack of resources like

coaching stock and line capacity and ter--

minal constraints, it is not possible to in-’
troduce an Express train between Rourkela
and Lucknow via Patna,

Railway Gate near Yevat Railway Station

6260. SHRI SHANKARAO PATIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose 1o
construct a Railway gate near Yevat Rail-
way Station—A Cabin 232/6 & 7 on

Bombay Madras line (Central Railway);

(b) whether *it is a {fact that Zilla
Parishad Pune, had deposited last ye” :
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Rs. 2000/- with the concerned Railway
authorities; and

(c) if so, wh'Cn construction of the pro-
posed Railway gate will approximately
start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRL MALLIKARJUN):
(a) There is a proposal to construct a
level crossing for Zilla Parishad, Pune at
Km. 239/1-2 and not at Km. 232(6-7.

(b) Yes. The amount of Rs. 2000/-
deposited by Zilla Parishad is towards the
cost of survey and preparation of plans
and estimates only.

(c) The proposed new level crossing
will be an additional facility asked for
by the Zilla Parishad, Pune. Under the
extant rules, the entire cost of the work
(both initial and recurring) will have to
be borne by the Zilla Parishad. The plan
for the work has been sent to Zilla Pari-
shad, Pune for approval on 6-3-82, accep-
tance of which is still awaited. Work will
be undertaken after the plan is approved,
and cost of the work is depoSited by the

party.

Verification of Service Record and Issue
of Verification Certificates

6261. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 4190 dated the 17th Decem-
ber, 1981, regarding verification of service
record and issue of verification certifigates
and state:

(a) the further progress made in the
matter of verification of service records
of non-medical class 1 officers working in
his Ministry/attached office and the par-
ticulars of such officers in whose case
service verification certificates have been
issued;

(b) the particulars of such  officers
whose cases are still pending and the
reasons therefor; and
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(c) how long will it take to complete
them and “issue the requisite service
verification certificares?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) to). Out of the 7 Class
I officers listed in Annexure I, attached
with the reply given to Unstarred Question
No. 4190, dated the 17th December, 1981,
one officer has since retired. For want
of additional information/documents re-
quired by the Pay and Accounts officer,
verification Certificates in respect of the
remaining 6 officers could not yet be
issued.

Out of 34 Class T officers working in
the Ministry who are eligible for the issue
of their service verification certificates,
such certificates have already been issued
in respect of T2 officers (Statement I).
Cases of the remaining 22 officers are
pending for want of completion of their
service records (Statement II).

Efforts are being made to complete
the service records of these 22 Class I
officers in the Ministry and 6 Class T
officers in the Directorate General of
Health Services and it is hoped to issue

“the necessary verifitation certificates in

respect of these officers also without any
avoidable delay.

Satement I

List of Group 'A’ Officers who have been
issued certificates regarding verification of
service.

1. Shri I, C. Bansal—Director.
Shri S. D. Lal—Under Secretary.
. Shri A. S. Sikund—Under Secretary.

[

3
4. Shri K. C. Kapoor—Under Secretary.
5

tary.

6. Shri B. K. Chakraborty—Under
Secretary.
7. Shri G.  Panchapakesan—Under

Secretary.
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8. Shri J. S. Sandhu—Under Secretary.
9. Shri J. C. Dutt—Under Secretary.

10. Shri
Secretary.

N A. Subramoney—Under

11. Shri H. K. Kawatra—Under Secre-
tary.

12. Shri R. Ganupati—Chemist.

Statement 1Y

List of Class [ Officers other then tenurc
officers whose cases are pending
1. Shri K. Venugopal—Depiity Secrerary.

2. Shri ‘P. N. Sadhoo—Deputy Secre-
tary.

3. Shri S. P
tary.

Goswami—Under Secre-

4. Shri K. L. Bhatia—Under Secretary.

5. Shri M. R.
tary.

Rulkarni—Under Secre-

6. Shri P. C. Jain—Under Secretary.
7. Shri K. P. Nigam—Senior Analyst.

8. Shri P. L. Sharma—Senior Hindi

Officer
9. Smt. Sudha Gupta—Welfare Offiver.

10. Shri P. R. Dogra—Officer on Special
Duty (E).

11. Shri Gulwant Singh—Farigh Editor
(E).

12. Shri Jia Lal Saaz—Chief Editor.
13. Shri S. S. Nair—Director(E).

14. Smt. A. Pandit—Programme
Officer. -
15. Kum. Lakshmi Abichandani—

Population Education Officer.
16. Shri V. S. Bhat—S.R.O.
17. Shri R. K. Chugh—D.A.C.
18. Shri S. D. Sardana—R.O.
19. Shri S. K. Dhawan—S.R.O.

20. Shri S. C. Jain—Population Educa-
tion Officer. ‘
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21. Shri M. R. Raju—A M.O.
22. Shri O. P. Khatri—R.O.

23. Shri D. S
Director General

Chadha——Assistant

24 Shri Shiv Dayal—Deputy Director
(Admn.). .

25. Shri S. D. Matange—Architect.
26. Shri B. C. Mistry—Architect.

27. Shri D. R. Chawla—Statistician.
28, Shri K. Devarajan—Statistician.

Dieselisation of Janaki Express

6262. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whetber it is a fact that the Janaki
Express running between Taynagar and
Katihar is always running late due to
‘shortage of coal due to which people of
that area are experiencing lot of trouble
because that is the only Express train in
that area;

(b) if so, whether the Government pro-
pose to replace steam engine by diesel
engine; and

(c) by what time the diesel engine will
be provided to run the train in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b) No.

(c) Does not arise.

Iargt wf maww @t qET @
gatate

6263. STt wwAY A : FT I
HeT T A F FAT FGA F ¢

(%) Favag o= & f& fomrr @
¥ A SR At ke A A

APRIL 1, 1982

Written Answers . 60

yon fawa gg & &raq vare far
T a7 ;

(@) afe g, a1 a1 L FT
faa z@ wrsw F1 Al EE
guR afg g, @ 8 a%; WK

() afz 7€, < SE&F & FTW
g7

W WA Ud dwdlm wd
faarmr & guwat (st wlemwea) ¢
() wraO-sYgRT (i & Tk )
A #1 fedm favmz ¥ ARm
1941 X S€TET AT 4T |

(') 7k (1) oumEi o A
YT F Fw g @@ and &
gafawtor F1 &1 ST JE § )

Gorakbpur-Bhatni Combined Gauge

6264. SHRI ASHFAQ HUSAIN: Will
the Minister of RAILWAYS be pleased
fo state:

(a) whether there is any proposal of
laying 2 combined MG, BG line from
Gorakhpur to Bhatni;

(b) whether there is any existing com-
bined MG, BG line in North Eastern
Railway; and

(c) if so, the experience of these lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJIUN):

(a) No.
(b) Yes, the mixed gauge track exists
between:
(i) Sonepur-Palezaghat.
(ii) Soncpur-Hajipur.
(jii) Barauni-Bachhawara.

(c) The BG/MG mixed gauge tracks
provided on N.E. Railway are working

satisfactorily.
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Mal-Practices in Matters of Marks by
University

6265. SHRI XAVIER ARAKAL: Wil
the Minister of EDUCATION be pleased
to state:

(¢) whether Governmcat are aware of
the mal-practices by the Kerala University
in the matter of marks and other matters
related to examinations;

(b) if so, details thereof; and

(¢) whether Government are also aware
of the fact that many students have
obtained fake certificates from the univer-
sities; if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURAL AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The University of Kerala is func-
tioning under an Act of the Kerala
Legislature. There have been reports of
adoption of malpractices in the various
examinations conducted by the university,
manipulations in the mark sheets issued
to candidates, etc. According to informa-
tion availablé the Government of Kerala
had decided to institute an enquiry into
the allegations of irregularities in ex-
Kerala
University.

(c) Government have no mformation
of about any specific instances of students
obtaining fake certificates from universi-
ties.

Transfer of Direcors Prevention of Food
Adulteration

6266. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) how many Directors for Prevention
of Food Adulteration have been appointed
by Delhi Administration since 1979:

(b) whether it is a fact that frequent
changes in the post of Director, has
deteriorated the functioning of the Depart-
ment; and
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(c) what steps Government propose to
make the Department more efficient?

THE DEPUTY. MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) Six.

(b) No.

(¢) Does not arise.

Views Expresseq by U.S.A. on Indian
Team's Visit to Antarctica

6267. SHR1I K. MALLANNA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention is
drawn to the ‘Hindustan Times’ dated 18
February, 1982 under the heading New
York Times doubts Indi#s intention On
Antarctia;

(b) whether some views have been ex-
pressed particularly by the Washington
regarding the Antarctica; and

(c) if so, the details in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIHMA
RAO): (a) Yes, Sir.

(b) and (¢). The Head of the Office
of ocean and Polar Affairs at the US
State Department is reported to have

stated that he did not know if there was
a political motive behind the Indian ex-
pedition to the Antarctica, He is also
quoted by the press to the effect that the
US view was to encourage India to parti-
cipate in the Antarctica treaty.

Delayed Railway Projects

6268. SHRI AMAR ROY PRADHAN:
RAILWAYS be
pleased to state:

(a) whether it is a fact that 27 rail-
_ way projects some of them scheduled to
be completed by 1977 have been delayed
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inordinately leading to heavy cost escala-
tion and frustration among the public who
would have benefited from them; and

(b) if so, the details thereof and the
reasons for delay?

THE DEPUTY MINISTER IN Y¥HE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN):
(a) and (b). Information 1s being collect-
ed and will be laid on the Table of the
House,
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Missing Original Prosecution Files of
Adulterator in Delhi

6270. SHRI CHANDRADEOQO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state: i

(a) whether Government are aware
that certain’ Original Prosecution Files of
certain adulterators were lost by the
Department of Prevention of Food Ad-
ulteration, Delhi Administration, Delhi;

(b) if so, details of missing Original
Prosecution Files and who is responsible
for such a loss; and

(¢) action contemplated by Government
against the concerned authorities?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) Yes.

(b) and (c). The Delhi Administration
hive reported that 2 files pertaining to
M/s. Madras Stores, Baird Road, New
Delhi and M|s. Nanak Sweets, Ajmal Khan
Road, New Delhi, were found missing in
August, 1981 and January, 1981 respec-
tively. The departmental enquiries have
been conducted but no responsibility could
be fixed.

Ad-Hoc Appointments in J.N.U.

6271. SHRI VIRBHADRA SINGH:
Will the Minister of EDUCATION be
pleased to state:

(a) how many ad-hoc appointments
were made in JNU during the last three
‘Years;

(b) their names along with date of
appointment and post they occupied;

(c) the criteria for these apponitments;
and

(d) the policy of Government regard-
ing these appointments?
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
According to the information furnished
by the Jawaharlal Nehru University, ‘17
ad-hoc appointments of academic per-
sonnel were made during the last three
years ending 12-2-82.

(b) The pames along with dates of
appointments and posts occupied by them
are givein in the statement enclosed.

(¢) and (d). Temporary appointments
for short periods to deal with academic
exignencies cannot be antirely dispensed
with. Normally, they are made through
local selection committees.

JN.U. has pointed out that the Ex-
ecutive Council of the University has ap-
proved the conmstitution of a Screening
Committee for the purpose. The Execu-
tive Council has further decided that
ad-hoc appointments should only be made
when in the opinion of the Faculty of the
Centre concerned, there are  pressing
exignencies of the work demand and the
period of such ad-hoc appointments should
not exceed two samesters.

Statement

The names posts held and dates of appointment of Academic Personn:l appointed on ad-hoc
basis in JNU duri g the last three years ending 31-3-1982

Sl. No Name Post Date of
appo intment

1. Dr. Alokesh Barua Asstt. Professor 20-11-1979
2. Dr. Raja Ram Panda Asstt. Professor 28-7-191
3. Shri Sivananda Patnaik Asstt. Professor 7-9-1679
4. Shri Y. K. Tyagi Asstt. Prc;Iessor 7-4-1981
5. Dr. V. Ramakrishnama Charyulu Asstt. Professor 20-8-1979
6. Dr. (Mrs.) S.B.F. Husaini Asstt. Prolessor 5-11-1979
Mrs. Sunanda Kawale Asstt. Professor 31-7-1980
8. Shri Rajat Datta Asstt. Professor 12-10-1979
Shri Ram Chand Gupta Asstl . Professor 7-2-1981

338 LS—3
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10. Shri Rajesh Sharma

11. Dr. (Miss) Gloriz Sarvaya
12, Shri Rajendra Dengle

13. Shii E. G. Jardiel

14. Shri G. D. Sivam

15. Dr. Ashfag M. Khan

16. Mrs. Meenu Bakshi

17. Mrs. Muriel Falario

Asstt. Professor 26-11-1979
Asstt. Professor 18-8-1980
Asstt. Professor 1-8-197%
Asstt. Professor 12-12-1980
Asstt. Professor 26-11-197%
Asstt. Professor 7-8-1979
Asstt. Professor 27-7-1981
Asstt. Professor 18-3-1981

_ Shri Ram Chand Gupta (SI. No. 9) and Shri Rajesh Sharma (SI. No. 10) were appointed
against leave vacancies on the recommenditions of a duly constituted selection committee.

Foreign Visits by Faculty Members of
J. N. U.

6272. SHRI N. K. SHEOWALKAR:
Will the Minister of EDUCATION be
pleased to state:

(a) how many faculty members of
Jawaberlal Nehru University were abroad
in January-February last, their names and
the purpose of their visit;

(b) whether the Professor of Interna-
tional Law, School of International
Studies, has been in the United States of
America for the last three years;

(¢) whether Government will terminate
his services as he failed to return to Tndia
and join the University after the cxpiry
of his leave; and :

(d) whether Government have received
any complaint from any Member of
Parliamert to this effect; if so, the nature
of complaint and the action taken on it?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) A
statement is attached.

(b) Yes, Sir.

(c) The Professor has sought exten-
sion of his leave on medical grounds.
The University has to consider this request
according to rules.

(d) In a communication addressed to
the President in his capacity as Visitor of
the University, a Member of Parliament
bad, among others mentioned that the
teachers are granted leave for years at a
stretch and that the International Law
Centre was without any permanent faculty
member. The matter was brought to the
notice of the University. The University
has clarified that in the event of teachers
remaining on leave, alternative arrange-
ments are made by the University so that
there is no dislocation of the teaching
programmes.
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Statement

Foreign visits by faculty members of F.N.U. to be asked by Shyi N. K. Shejwalkar

SI. No. Name

Purpose

1. Prof. Rahmetullah Khan
2. Dr. Satish Kumar

3. Dr. V. §. Mani _
4. Prof. K. P. Misra

5. Prof. Bimzl Prasad

.

6. Prof. L. S. Buara]

7. Prof. Romila Thapar

8. Prof. R. Khan

9. Dr. Ashok Mitra

To accept PAO assignment.

To purticipate in a Conference
at Islamibad and Karachi.

Assignment in Naura Repablic
Council.

To participite in a seminar on
non-alignment.

To prrticipate in the Round
Table Conference.

On Sabbatical  Leave  for
Resewch/Field Work.

To deliver lectures.

To participate in  Internati-
onal Seminar cn problems of
QOccupied  Territories  and
Pelastine.

To attend a working group
meeting.

Agreement to Start Cement fndustry in
Nepal

6273. SHRI BHOGENDRA [HA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has been any agree-
ment with Nepal for starting a cement
industry in the Terai region (Saptari dis-"
trict) of Nepal; and

(b) if so, details and the exact time

schedule there about?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b) No Sir. Only a
Memorandum of Understanding was signed
on 26th September 1978 between the Gov-
ernment of India and HMG/Nepal, under
which it was proposed to set up a Cement
plant in Nepal. The technoeconomic
feasibility report of the project is under
examination,

Railway Expenditure on Staff Cars

6274. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how much is spent by Railways
on Staff Cars; and

(b) whether staff cars have been
misused and seen in public places like
Schools, shopping centres, cinema halls
picking and dropping children and ladies
from one place to another?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MILLIKARJUN):

(a) Rupees 398 lacs per month
approximately during the last one year.

(b) No report regarding misuse of
Staff Cars has been received.
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Protection to Indian Shipyards to Com-
pete with Foreign Shipyards ..

6275. SHRI ANANDA PATHAK: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are planning
to give the same sort of protection to the
Indian shipyards in order to make them
compete effectively with the foreign ship-
yards, as was being done in the case of
the automotive industry; and

(b) if so, the details of Government’s
plan in this matter?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). The existing
protection to indigenous shipyards con-
sists of the following:—

(i) The Government will pay to the
Shipyards a direct subsidy of
20 per cent of the international
parity price; and

(ii) The shipowners will pay to the
shipyards 10 per cent over and
above, the international  parity
price towards  partial cost of
import substitution,
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J.N.U. Library

6278. PROF. P. J. KURIEN: Will the
Minpister of EDUCATION be pleased to
state:

(a) whether Jawaharlal Nehru Univer-
sity set up any Committee to probe inte
the functioning of the JNU Library;

(b) if so, the terms of reference;

(c) who are the members of the Com-
mittee;

(d) are they commected with JNU, if
so what is their status; w3

(e) did they submit the Report, if so,
main points of the repon if not, reasons
therefor; and
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(f) what action bas been taken on the
report?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
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(b). Jawaharlal Nehru University have set
up a committee to look into all aspects
of the functioning of the Library and to
suggest ways and means to improve its
functionin@. ‘ ’

(¢) and (d). The Committee consists

1. Prol. M.S. Agwani,
Chairman,

Centre for West Asian and African Studies, SIS,

2. Prof G.S.Bhalla,
Chairman,

Centre for Study of Regional Development, School [or Social Sciences,

JNU.

3. Dr.S.B. Verma,
Assistant Professor,

Chairman

Member

Centre for Asian and African Languages, School of Languages, JNU, Member

4. Dr.]. Subbarao,
Assistant Professor, )
School of Environmental Sciences, JNU.

5. Mr. Amarjeet Singh Sirohi,
President, (or his nominee),

JNU Students, Union.

6. The Acting Librarian,
JNU. S

Member

Member

Member Secretary

of Members drawn from the University
itself. Its Members are:

(e) No, Sir. The Committee work is
in progress.
(f) Does not arise.

Overbridge over Balasore Road

6279. SHRI CHINTAMANI PANI-
GRAHI: Wil the Minister of RAIL-
WAYS be pleased {6°state:

(a) whether the overbridge over Bala-
sore Road in Orissa 5. E. Railway will be
completed soon; and

(b) if so, what was the amount allotted
and spent by now?

THE DEPUTY MINISTER IN THE
MINISTRY OF
DEPARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN):
(a) The road overbridge at Balasore is
expected to be completed by 31-12-83.

RAILWAYS AND

(b) The expected outlay of funds by
the Railways upto 31-3-82 is Rs. 29.00
lakhs. The Outlay proposed for 1982-83
is Rs. 14.15 lakhs. Expenditure incurred
so far is Rs. 21.03 lakhs, The total —-
estimated cost of the work is Rs. 93.33
lakhs out of which the Railways' share
is Rs. 43.15 lakhs.
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Expenditure on Asian Games

6282. SHRI ATAL BIHARI
VAJPAYEE:

SHRI SURAJ BHAN:

Will the Minister of EDUCATION be
pleased to state:

(a) the expenditure originally planned
under different heads for organising the
Asian Games in Delhi and that which has
been actually incurred as yet;

(b) how much more expenditure under
different heads iz estimated still 10 be
made;

(¢) whether some of the funds which
were earmarked for ‘Development Works
in Delhi’ have been diverted to the Asiad;
if so, details thereof; and

(d) the estimated fecurring annual in-
come from the stadium, when the Asian
Games, 1982, are over and the total in-
vestment over them?
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The overall estimate of expenditure
to be borne by Government, as approved
by it in November, 1980, for the Asian
Games, 1982 "wag placed at Rs. 54.83
crores. The above overall estimate has
not been revised so far. Of the amount
mentioned above an  expenditure of
Rs. 24.77 crores had been booked upto
the 28th February, 1982. The headwise
break-down of the expenditure incurred and
that of the balance sum of Rs. 30.06
crores is given in the attached statement.

However, expenditure on certain in-
dividual items may be eventually a little
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more and in others less than originally
estimated. The present indications are
that some increase in the overall estimates
is likely when a revision of such estimates

is done.
(c) No, Sir.

(d) The recurring annual income from
these stadia being constructed/renovated
for the Asian Games, 1982, when the
Asian Games, 1982 are over, cannot be
estimated at this stage. The total estimat-
ed expenditure on construction of new
stadia[renovation of existing stadia as
approved by the Cabinet in November,
1980, is Rs. 36.83 crores. )

Statement

S.No. Iiem Estimat- Expendi- Balance
ed expen— ture book- sum
diture ed upto

28-2-1982
1 2 3 4 5
1.  On construction of new stadia and rcnovation of existing
staddia . . . . . . 36-83 21-16 15-67
2. Other items Gl
(a) Organisation of games, staff, arts Exhibition, mis-
cellaneous. . . . : : ; . 6:00 2:25 3-95
(b) Health and Sanitary arrangements. 0-70 Nil 0- 7
() Security, Law & order arrangements . 1-50 Nil 1- 50
(d) Information & Communications. 420 0:09 411
G uipments 2:00
() Equipm - a03
(f) Preparation of Indian Teams 1-50 J
(g) Furnishing etc. of Sports Village 1-50 . Nil 1-50
(h) ‘'Transport 0-60 Nil 0- 60
Total other items : 18-:00 361 14-39
Total: . 54-83 2477 30-(?6




81 Written Answers

Roads Declared as National Highways in
West Bengal

6283. PROF. RUP CHAND PAL:
Will the Minister of SHIPPING AND’
TRANSPORT be pleastd fo state:

(a) how many roads in West Bengal
have been declared as National Highways
giving in details;

(b) whether there is any incomplete
road between Dankuni (Hooghly District)
and Jamalpur (Burdwan district) known
as Durgapur road; and

(c) whether any agency has taken up
any programme to complete the Durgapur
Road?

CHAITRA 11, 1904. (SAKA)

Written Answers 82

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) A statement giving the
required information is attached.

(b) and (c). Presumably the Hon'ble
Member has in mind the Highway known
as Durgapur Expressway when be refers
to Durgapur Road. Jamalpur (Burdwan
District) does not lie on the Durgapur
Expressway. The Durgapur Expressway
between Calcutta and Durgapur via
Palsit formg a part of National Highway
No. 2. VIth Plan (1980—85) proposals
include a sum of Rs. 285 lakhs towards
part conmstruction of this Expressway. Its
completioi will dépend on the overall
availability of funds and inter-se priorities
on an all India basis.

Statement

Details of the roads declared as National Highway in West Bengal.

S.No. National Highway

Description of Route

No.

1 2 Highway connecting Calcutta with Delhi touching Burdwan and
Asansol in West Bengal.

2 6 . Highway connecting Calcutta with Bombay and touching Kharag
pur in West Bengal.

3 3]. . Highway connecting Barhi (Bihar) on National Highway No. 2
with Gauhati in xmm touching Dalkhola, Siliguri and Cooch
Bihar in West Bengal.

4 A . Highway connecting Siliguri with Gangtok in Sikkim.

5. 3¢ Originally known as Lateral Road im North Bengal.

6. 32. . Connecting Dhanbad with Jamshedpur touching Purulia in West
Bengal.

7 34- . Highway connecting Calcutta with Dalkhola on National Highway
No. 31 touching Ranaghat, Berhampur and Malda in West
Bengal.

8 35. . Barasat on National Highway No. 34. to Bangladesh Border near

Bongaon.

9. 4. . 3 : Hi%}iwny connecting Haldia with National Highway No. 6 near

echada.
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Senior surgeon competency for prescribing
medicine

6284. SHRI R. R. BHOLE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there are
certain Senior Surgeons who though in-
charge of Independent Units in Dr. Ram
Manohar Lohia Hospital in Delhi are not
competent to prescribe certain medicines
such as Carisoma Compound, Equigesic,
B. Capsule and Relaxyl Tubeg and the me-
dicines prescribed by them are to be
countersigned by some other Specialists;

(b) whether it is a fact that the C.G.H.S.
beneficaries have to run from pillar to
post to get those medicines countersigned;

(c) the rules in thig regard and whe-
ther a copy of the same will be laid on
the Table of the House; and

(d) whether Government propose to
ameng rules and if not, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI): (a) No.

(b) No.

(c) The instructions in this regard have
been issued under the CGHS Formulary
which is not required to be placed on the
Table of the House.

(d) Does not arise.

Mobile operation theatres donated by
Foreign conntries

6285. SHRI ANAND SINGH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether some foreign countries do-
nated to the Government of India a few
mobile operation theatres to be used in
case of road accidents;
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(b) ff so, where these theafres are

operating; and

(c) if not working, the reason3 there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI): (a) No.

(b) and (c). Does not arsie_

Restriction for clearance of import of
goods from docks

6286. SHRI TARIQ ANWAR: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the Bom-
bay Port authorities have imposed certain
conditions and restrictions on shipowners
and their agents for discharging Tmport
cargo in the docks with a View to ensure
fast clearance of the imported goods; ana

(b) whether these restrictions will also
be imposed on other docks?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The discharge, storage and
delivery of import cargo in the Bombay
Docks are governed by the Bombay Port
Trust, Docks Bye-laws. No new conditions/
restrictiong have been laid down on dis-
charge of cargo at Bombay Port. How-
ever, Bombay Port Trust has decided to
strictly enforce the existing provisions of
the Bye-laws with effect from Ist April
1982.

(b) The decision taken by Bombay Port
Trust to strictly enforce the Bye-laws ap-
plies to all the docks of Bombay Port.

Protective maintenance of Railways

6287. DR. A. U. AZMI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware that
the policy of skipping of routine checks

i
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and minimising protective maintenance
will cripple the Railways;

(b) whether the rate at which the coach-
es, wagons and tracks are being attended
to overhauled will never make the Rail-
ways to catch up; and

(c) if so, gteps taken to meet this im-
portant national aspect and with details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
No routine checks are skipped. All the
passenger and goods trains are given
proper maintenance and also given sche-
duled attention at nominated intermediate
stations, Goods trains comprising of
latest designed Stock which are equipped
with roller bearings, centre buffer couplers
and slack adjusters etec. are allowed to
run for longer distances. Such trains are
given intcnsive examination at the start
of the long runs.

(b) the monthly rate of out-turn of BG
coaches from Periodcal” Overhaul (POH)
workshops has increased from about 1925
in 80-81 to about 1960 in 81-82. The in-
crease in BG wagon qut-turn is from
about 5980 four wheelers to 7390 per
month. With further increase in out-turn
planned, the out-turn ig expected to match
the arisings.

Overhauling of track is an item of syste-
matic regular track maintenance opera-
tion wherein shallow screening of ballast
in addition to through packing is
also carried out m 1/3rd to 1/4th
length of the section every year. Rest
of the track is through packed at least
once and repeated if necessary. Besides
slocks are also attended to from time
to time all over the section. This sche-
dule is completed every year.

(c) Dogs not arisée.
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New Teservation system for prospective
passengers on waiting list

6288. SHRI G. Y. KRISHNAN:
SHRI NAVIN RAVANI:

SHRI ANANTHA RAMULU
MALLU:

SHRI BALASAHEB VIKHE
PATIL:

SHRI M. RAMGOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a new sys-
tem for sitting reservation has been provid-
ed by Government for the passengers who
are on the waiting list and are not in a
position to be given sleeper berth; and

(b) if so, the details regarding this new
system?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTME™T OF PARLIAMENTARY
AFFAIRS (SHRI MATULIKARJUN): (a)
and (b). A certain huibér of wait-listed
passencers in the order of seniority, are
provided with sitting a®commodation boTH
in First Class and Second Class Sleeper
coaches of a train arnd allotted with sleep-
ing berthg falling vacant due fo passengers
with confirmed reservations not turning
up. ’ = T4

Talks held with Tanzanian President

6289. SHRI MOHD. ASRAR AHMAD:

Will the Minister of -EXTERNAL AF-
FAIRS be pleased to state:

(a) whether he called on Tanzanian Pre-
sident Mr. Julius K. Nyerere on 23
February, 1982;

(b) whether a. member of Planning
Commission Dr. M. S. Swaminathan also
called on him the same day;

(c) whether they discussed major inter-
national issues and some bilateral matters

relating to economic and technical co-ope-
ration; and

(d) if so, the outcome thereof?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). The Minister of External
Affaits-paid a courtesy call on the Presi-
dent of Tanzania on 23rd February, 1982.
As such, the discussions were of a general
nature_

Dr. M. S. Swaminathan Member of
Planning Commission met the Tanzanian
President on the same day at the request
of the Government of Tanzania and dis-
cussed etrategies on agricultural develop-
ment. India's experience in this field was
also explained to the Thnzanian President.

Sowth Eastern Railway Boys’ H.S. School,
Kharagpur

6290. SHRI SATYAGOPAL MISRA:
Will the Minister of RAILWAYS be pleas-
ed to refer to reply Biven tdo USQ
No. 788 bn 20th August, 1981 regarding
alleged corruption charges against Principal
of H.S. School (Boys), Kharagpur and
state: - -

(a) what action has been taken against
the Principal; and

(b) if not, the reason for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
and (b). The charge-sheet for instituting
proceedings for imposition of major penal-
ty on the said Principal under the Railway
Servants (Discipline and Appeal) Rules is
under finalisation after collection of rele-
vant, relied-upon documents in support of
the charge. The charge-sheet is expected
to be served shortly. ~

Development of Paradip Port

6291. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether his Ministry has received
any memorandum from the Government
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of Orissa for the development of Paradip
Port;

(b) if so, the steps taken or proposed
.o be taken by the Government for the
development of Paradip Port. ;

(c) the measurés decided to be taken

in 1982-83;°and o
(d) the details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA PA-
TIL): (a) Yes. The Government of
Orissa had presented a Memorandum on
5 Febrvary, 1982 for development of Pa-
radip Port.

(b) The Government have already sanc-
tioned the following schiemes for the dsve-
lopment of the Paradip Port:

(i) Construction of second general
cargo berth at an estimated cost
of Rs. 726.00 lakhs,

(ii) Construction of third general
cargo berth at an estimated cost
of Rs. 712.00 lakhs,

(iii) Modifications and improvements
to the iron ore handling plant
at an estimated cost of
Rsr 208.00 lakhs.

(iv) Construction or a fertilizer berth
at an éstimated cost of
Rs. 1550.00 lakhs.

(¢) apd (d). A provision of Rs. 954.00
lakhs is being included in the Annual Plan
1982-83 for development works at Para-
dip Port. Of this amount Rs. 433.00 lakim
is meant *fo¥ tontindind schemes and the
balance outlay of Rs. 521.00 lakhs for the
new schemeg including construction of
third general cargo berth and fertilizer
berth.

Women Conductors in D.T.C.

6292. SHRI N. E. HORO: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that earlier a de-
cision was taken by the Delhi Tramsport
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* Corporation to employ women conductors

in the buses; -
(b) if so, the pumber of such women*

conductors in service at present; and

() whether Government are satisfied
with their performance?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPNG AND TRANS-
PORT (SHRI SITARAM KESARI): (a)
Yes, Sir.

(b) 141.

(c) Tt is felt by the Management that
lady conductors do not find the conduc-
ductor’s job suitable and try to move to
desk-jobs.
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Derailment of -Bodieg  of Rayelaseema
Express

6294. SHRI P. RAJGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether some of the bogies of
Rayelseema Express turned down recent-
ly; and

(b) if so, the loss of life and property
due to the accident?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARLIAMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes. The accident on 1st
March 1982,

(b) There was no loss of life. The cost
of damage to railway property has been
estimated at approximately Rs. 20,000]-.

University for Sikkim

6295 SHRI CHITTA BASU: Will the
Minister of EDUCATION be pleased to
state:

(a) whether the Government have de-
cided to set up a fulfledged University for
Sikkim;

(b) if so, the dctails of the steps al-
ready initiated; and

(c) when the University is likely to be
established?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(c) Recently there have been informed
discussions between the Chairman, Uni-
versity Grants Commission and the
Governor and Chief Minister of ' Sik-
kim about the establishment of a Uni-
versity in that State. However, no de-
tailed proposal for the establishment of
a University has so far been received
from the State Government.
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Free Accommodation to Primary Teachers
Association

6296. SHRIMATI (#:ETA MUKHER-
JEE: Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have allotted
accommodation free of refifal Ciarges in
favour of All India Primary Teachers'
Federation in New Delhi;

(b) whether All India Federation of
University and College Teachers’ Organi-
sation (AIFUCTO) the only national or-
ganisation of teachers of this sector re-
quested similar facilities; and

(c) what steps Government have taken
or propose to take in this regard?

THE MINISTER OF STATE TN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL 'WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) and (c). Government have not re-
ceived any such request from the All
India Federation  of University and
College Teachers’ Organisation.

Opening of a Branch of SCI at Madras
Port

6297. SHRI NIREN GHOSH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that except
Bombay and Calcutta, Shipping Corpo-
ration of India functions through agents;

(b) if so, the reasons therefor;

(c) what is the amount of commission
for Madrag Port;

(d) whether Government propose to
consider opening of a S.CI1. Branch at
Madras; and

(e) if not, reasons therefor?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHR! VEERENDRA
PATIL): (a) -Yes, Sir.

(b) It is an international practice for
shipowners to entrust Agency functions at
Ports of Calls of vassels to Agency firms
who are experienced in this field. At the
base parts from where major services =
originate, shipowner normally attends to
these  functions through his own
office  establishment ag several other
matters in addilion to operational
matters have also to be attended
to. But it is not economical for a
shipowner to open own office establish-
ment at all ports of cafll. For maintaining
own office, establishment, a minimum
complement of office staff has nécessarily
to be engaged and continued. This mini-
mum strength is not linkeq to the volume
of business handled at that Port. Further,
calls of vassels at that Port may not be
frequent or adequate in which case the
staffl maintained remains idle and over-
heads continue to be incurred despite ab-
sence or inadequacy of business Agency
arrangement enables shipowner to re-
duce his overheads. Moreover, ore agent
can service a number of owners which
optimises the cost of services provided by
the agent and, in turn, he is able to pro-
vide hig services on competitive basis.

(c) The amount of Agency fee and
commission paid at Madras by SCI dur- —
ing the last three years is indicated
below:

Year Total agency see and commission paid

Rupees—Lakhs

1973—'79 32.46

1979— 80 33.22

1980—-81 33.99
(d) No, Sir.

(- The SCI does not consider the open-
ing of a Branch at Madras economiczl.
The expenditure would be far higher than
the amount paid to agents by way of
Agency fee and commission.
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Drop out rate of students at primary and
-middle stages

6298. SHRI MADHAVRAO SCINDIA:
Will the Minister of _EDUCATION be
pleased to lay a statement showing:

(a) the drop out rate of students at the
primary and middle stages of education
in the country as a whole during (1)
1972-73 10 1976-77 and (2) 1976-77 to
1980-81; and
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(b) what are the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (2) A
Statement ig attached.

(b) The main reasons are socio-econo-
mic.

Statement

Drop-out rate of students at Primary and Middle stages.

DROP-OUT RATES

S. No. year Primary Stage Middle Stage
Atthe end of At the end of
Class V Class VIIL
8 1272.73 65.0 y 79.1
2. 1973.74 64.0 79.0
3. 1974.75 63.2 78.7
4- 1975.76 62.8 77.6
5. 1976.77 63.1 77.1
6. 1977.78 62.5 76.9
62.6 76.8

7. 1978.79

Note: Information for the years 197g-80 and 1980-81 is not available as yet,
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Demand of All India Federation of Junior
2tors

6300. SHRI G.M. BANATWALLA:
SHRI S. M. KRISHNA:
SHRI S. B. SIDNAL:
SHRI H. N. NANJE GOWDA:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government is aware
of the reported decision of the National
Executive of the All India Federation of
Jupior Doctors Association, which met re-
cently in Delhi to call for a national-wide
strike of Junior doctors in June, 1982;

(b) if so, demands of the said Fede-
ration; and

(c) Governmieils reaction thereon and
efforts being made for a just and amicable
settlement to avert the threatened strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): {a) The Association’s
decision ‘to organise a nation-wide strike
of Junior Resident docfors on June 8,
1982 has been reported in the press.

(b) A copy of the leter of 5th ‘October,
1980, received from the Federation  is
laid on the Table of the House. [Placed
in Library. See No. LT-3809/82].
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(c) As the various demands, specially
those of a concrete nature, involve appro-
priate consideration and decision by the
State Governments, this Ministry has ad-
dressed then for necessary action in the
matter. )

Football Game in India

6301. SHRI SONTOSH MOHAN
DEV: Will the Minister of EDUCATION
be pleased to state:

(a) whether football, a popular game in
India has been declining recently;

(b) whether it is proposed to set-up a
study into the reasons of falling standards
performance of soccer in the country; and

(c) what steps are proposed to be adop-
ted to advance the game, provide coaching
facilities and financial motivation to up-
grade the quality of football before the
Asiad?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
All India Football Federation, which is —
responsible for maintenance and improve-
ment of standards in competitive football,
has stated that performance of Indian
football teams has recently improved. In
particular the Fedaration feels encourag-
ed by the performarice of the Indiam
team in the recently held Jawaharlal
Nehru Gold*Cup Football Tournament
at Calcutta.

(b) Does not arise.

(c) Government have taken the follow-
ing steps keeping in view the Asiad-82:—

(i) At the instance of the Ministry of
Education: and Culture, the All India
Football Federation has in consultation
with the National Institute of Sports,
drawn up a comprehensive plan of pre-
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parations for Asiad-82. In implmenta-
tion of this plan the following coaching
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camps have been held upto 28th Feb-
ruary, 1982:—

Coaching camp

(a) First phase {ootball coiching camp for Asiad-
82

(b) Second phase foutball coaching
Asiad-82 ; g : 5

(¢) Football coaching camp for Asiad-82

(d) Football conching camp for Asind and
Merdeka Football Tournament

(e) Football coaching camp for Asiad-82

camp for

(ii) Services of a GDR football coach
have been obtained with the assistance
of GDR Government to train the Indian
football team for Asiad-82.

(iii) In accordance with the approved
plan, opportunities for the exposure of
our teams to international competition
within the country and abroad are being
provided at Government cost to the
maximum extent possible.

(iv) Diet money for players under
training for Asiad-82 has been increased
to Rs. 25|- per head per day The play-
erg attending camps are also being pro-
vided second class rail fare and out of
pocket money.

(v) The Ministry of Education und
Culture has set up a Committee with
Shri Ram Niwags Mirdha M. P. as its
Chairman to monitor the progress of
training and coaching of Indian teams
for participation in the Asian Games.

Conversion of Delhi-Sabarmati Line

6302. SHRI DIGVIJAY SINH: Will

the Ministry of RAILWAYS be pleased to

State:

(a) whether Rs. 108 crores have been
provided for converting the Delhi-Sabar-

356LS —4

Date Number of probables
who  attended the camp
6-2-198( 35
to
6-3-198|
10-3-1981 27
Le
4-4-1981
8-5-1981 38
to
10-6-1981
25-7-198; 33
to
17-8-1981
1-10-1981 Information awaited.
o
7-11-1981
mati metre gauge railway line to broad
gauge;

(b) if so, what provision has been made
for converting the metre gauge line from
Mehsana to Viramgam to broad gauge
and thereby link the Saurashtra network
with Delhi by broad gauge; and

(¢) whether the Mehsana-Viramgant

section is also proposed to be given a

double line to begin with?

THE DEPUTY MINISTER IN THE
MINISTRY OF RA.ILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
No. Rs. 108 crores is the estimated cost
of the project at the prices prevalent in
1977-78, when the work was included in
the Budget.

(b) There is no proposal under consi-
deration to convert Mehsana-Viramgam
MG section into BG at present.

(¢) No,
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Sailing Vessels

6304, SHRI DAULAT SINHJI
JADEJA:

Will the Ministér of ‘SHTPPING AND
TRANSPORT be pleased to state:

(a) total numbef of mechanised und
non-mechanised sailing vessels in India;

(b) whether there isgany provision for
cargo reservation for such vessels; and

(c) what steps are being taken to deve-
lop this industry?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1I  VEERENDRA
PATIL): (a) The total number of vessels
registered as sailing vessels om 1-1-1981
was 14,056, of which 2,270 were
mechanised.

(b) The coastal trade of India has becn
reserved for Indian sailing vessels under
section 431 of the Merchant Shipping Act,
1958 as has been done in the case of
Indian ships under séction 407 of 1he
said Act Import of dutes from West Asia
(Gu'f) to Tndia has %lso been reserved
mainly for sailing vessels.

(c) Sailing vessel industry in India is
rezulated under the Merchant Shipping
Act, 1958, Separate Regional Offices un-
der the Regional Officers (Sails) have
been established at  Bombay, Jamnagar,
Calicut and Tuticorin to look after the
interests of sailing vessel industry,
owners and Trew. With a view to enabl-
ing the owners of mon®mechanised saiiiing
vessels  to mechuanise  their  existing
sailing  vessels and also 1o cons-
truct  mechanised  <ailing  vessels,  the
Central  Government has introduced a
scheme for the grant of repayable loans
to the maritime State Governments for
being disbursed ;s loang to sailing wvassel
owners for construction of new mecha-
nised sailing vessels and mechanisation of
the existing sailing vessels. Diesel engzines
required on sailing vessels are a'sy now

manufactured in India by Greaves Cotton, ™

Kirloskar Oil Engines and Cumming Die-
sels Sales and Services. The sailing
vessel industry has been given represen-
tation on National Shipping Board and
National Harbour Board. Recently, the
National Shippinz Boafd has appointed 2
Sub-Committee to go into the problems
of sailing vessel industry and suggest mea-
sureg for its developr¥ent, if considered
necessary.

Southern Railway Post of Personnel Ins-
pector

6305. SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware that
the post of Personnel Inspector Scale Rs.
425-640 on Southern Railway was classi-
fied a§ Ex-cadre Seléction Post and even
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Junior Clerks were considered for the
‘previous  selections but now it is neing
classified as Ex-Cadre selection Post = and
senior mbst Senmior Clerks only will be
consider~4 for the selections in future;

{b) if so, whether the panel drawn in
the previoug selection is proposed to be
scrapped since the post was wrongly classi-
fied as Ex-cadre Selection post;

(c¢) whether it is a fatt that the post was
classified as Ex-Cadre Selection post just
to consider the junior most clerks and for
this purpose the senior most Senior Clerks
who have out in more than 2§ years' of
service were declared failed in the writ-

ten test; and

(d) whether he would issue necessary
instructions in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND OF-
PARTMFENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
Graduate Clerks with 7 vears of service
and non-gradoate clerks with 12 vears of
service in the Personnel Branch are eligi-
ble for the posts of Personnel Inspectors
in the scale of Rs. 425-640 on Southern
Railway. This is the practice that is being
followed on Southern Railway and no

—— : A
change has been made in this regard.

(b) to (d). Da =t urisa.
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Diesel. and. Steam. B. G. Locomotives

6309. SHRI. HARIKESH BAHADUR:
Will the Minister' Gf RATILWAYS be
pleasedi 1o state::

(a) mumber of diesel and steam B. G,
Locomotives given to the North Eeastern
Railway during the last three years; and

(b) what wag: the demand in this re-
gard?

THE DEPUTY MINISTER IN THE
MINTSTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY

" AFFAIRS (SHRI MALLIKARJUN): (a)

and (b). The demand for Broad Gauge
steam locomotives numbering 70 has been
met in full. Broad Gauge diesel locomo-
tives will also be allotted to North Eastern
Railway for homing when the Gonda
Diesel Shed ig commissioned.

Cacapity of C. L. W..

6310, SHRI SUDHIR KUMAR GIRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that his Ministry
has decided to bring down the manufact-
uring capacity at  Chittaranjan in the™
remaining period of the Sixth Plan;

(b) if so, the reasons therefor.

(c) the target of manufacturing the
electric locos in the plan period; and

(d) the number of locos manufactured
during the period 1980-81 and 1981-827

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY'
AFFAIRS (SHRI MALLIKARJUN): (a)
There is no proposal to bring down manu-
facturing-capacity at Chittaranjan Loco-
motive Works.

(b) Does not arise.

(c) 253 electric locos are planneg to be
manufactured in the 6th Plan Period.
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(d) Nnmber of ' locos manufactured
during 1980-81 and planned for manu-
facture at CLW during 1981-82 are as
wnder:

1980-81  1981-82  Total
“Electric 69 60 129
Diesel . 38 33 71
Total (Elec—
wic +
Diesel) 107 93 200
- . e

iIndigenous sports goods for Asiad-82

6311. SHRI S. M. KRISHNA: Will the
Minister of EDUCATION be pleased to
state;

«(a) vhethey orders have been placed
abroad for various items of sports for
Asiad 82 Games;

(b) f so, the names of the items and
the countries from where these will be
imported;

(c) the amount of foreign exchange in-
~volved; and

(d) the reasons for lack of coherent
outlook to take an over-all view of India's
sports goods manufacturiag industry?

THE MINISTER OF STATE IN THE
MNISTRIES OF EDUCATION AND
CULTURE AND SOCUTAL WELFARE
SHRIMATT SHEILA KAUL): (a) Yes,
Sir.  However, only those sports equip-
ments/goods are being imported which are
mnot being manufactured indicenously wupto
‘the requisite standurds for such an inter-
pational event. Quite a large number of
itemg are being procured from within the
~<country also.

(b) and (c). Based on the information
received from the Netaji Subhash Nationul
Institute of Sports,  Patiala, a statement
giving the required information is laid on
the Table of the House. [Placed in
Librarv. See No. LT-3810|82].

(d) Does not arise in view of the reply
of part (a).
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Automatic Track Circuiting

6312. SHRI PARTAP BHANU SHAR-
MA: Will the Minister of RAILWAYS be
pleased 1o state:

(a) whether it is a fact that Research
Design and  Students Organisation has
developed a new system of ‘Automatic
Track Circuiting’;

(b) if so. the detatils thereof; and

(c) what is the programme for its appli-
cation in our Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARJUN): (a)
No.

(b) and (¢). Do notl arise.

Construction  of over-bridges during
1982-83
6313. SHRI A. C. DAS: Wil the

Minister of
state:

RAILWAYS be pleased to

(a) whether the Government have a
proposal to undertake the construction of
over-bridges on the level crossings of
different railway stations of the country in

1982-83;

(b) if so, the number of over-bridges
on the le®el ¢rossings of railway stations
of Orissa that are Prdbosed to be cons-
tructed in the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
Yes.

(b) Five road over|under bridges will be.
under construction  during 1982-83 in
Orissa,
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Amount payable by Railways to Madhya
Pradesh Electricity Board

6314. SHRI B.R. NAHATA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Madhya Pradesh Elec-
tricity Board had spent a huge amount for
completion of the electrification of Rail-
ways but this huge investment by Madhya
Pradesh FElectricity Board has been block-
ed without any use by Railways:

(b) whether there was any agreement
by the Railways for the payment of mini-
mum guarantee amount from the date of
completion of the work by Electricity
Board;

(c) what is the amount payable or
claimed by MPEB from Railways and
whether such amount has been paid;

(d) if not, when this amount is going
to be paid to Electricity Board; and

(e) vthat steps are being taken to make
this payment by the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DI-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN):

(a) The jnvestment by MPEB for supply
of power for Railway Electrification is
not being blocked. All the installations
are in use.

(b) Yes.

(¢) to (e). For power supply to Kiran-
dul-Jagdalpur Section on Waltair-Kirandui
Line. there is dispute between South Eas-
tern Railway and MPEB in regard to the
date of completion of the work by MPEB
and the treatment of the period during
which MPEB refused to release power for
running of electric trains. It was agreed
by both the parties at a meeting convened
in the Ministry of Energy to refer the is-
sue for arbitration by Member (Eco. &

Comm.) CEA whose award is awaited.
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Staff strength in Gole Matket C.G.H.S.
Dispensary (Homoeopathic)

6315. SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that in Gole
Mzurket C.G.HS. Dispensary (Homoeopa-
thic) the sanctioned sirength of Physicians
is three whereas the number of -loctors
posted there is five;

(b) whether it is also a fact that some
junior most ad-hoc appointees have been
posted there while senior regular «loctors
are frequently sent to far off dispensaries
to do relieving duties; and

(c) if so, the reasons for such inequa-
lities and what steps Government propose
to take to avoid these in future?

THE DTPUTY MP'CTrR  IN THE
MINISTRY OF HEALTH AND TAM-
ILY WELFAREF (KUMARI KUMUD
BEN M. JOSHI): (a) Yes, § Momoeo-
pathic Physicians have been posted in the
Gole Market Dispensary  because il is
functioning “on 12 hours continuous <hif:
basis. In addition, the Central Homoce-
pathic Stores Depot is also located in this
Dispensary.

(b) and (cY. Out of § Physicans énly
one is on the ad-hoc basis. Further, all
the Physicians have to perform relieving
duties on their turn in rotation. As such
any question of inequalily does not arise.

Promotion policy of Schicduled Tribes

6316. SHRI JAI NARAIN ROAT:
Will the Minister of RAILWAYS be
pleased to state:

(a) the existing policy of recruitment
and promotion for the Scheduled Tribes im
the service of the Indian Railways accord-
ing to quota; and

(b) the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTILY OF RAILWAYS AND DE-
PARTMUENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). According to the provisions
made in the Constitu.ion, the Ministry of
Home Affairs, Government of India, the
rules and regulations making authority
with repard to service matters, issues
orders from time to time for reservation
for the persons belonging to Scheduled/
Castes/Scheatl-d 7:ive. it o matter of
recruitment and promotions. Such orders
arc benig fully implemented by the Rail-
ways.

Recruitment: There is reservation quota
of I5 per cent for Scheduled Castes and
7} per cem for Scheduled Tribes an
recruitment to vacancies in grades carry-
ing a minimum scale of pay Rs. 425—
(RS) or above. For recruitment to vacan-
cies in the lower grades varying percent-
ages have been prescribed for each rail-
way based on the percentages of popula-
tion of Scheduled Castes and Scheduled
Tribes to overall population in the areas
served by the railway as these vacancies
are treated as local/regional.

On  Railways recruitment to Class 1
service is made through the Union Public
Service Commission. There is generally
no direct ‘recruitment to Class I1 servick.
vacancies in Class I being filled
by promotioin “of suftable Class Tl
stafl, excep: in the case of Assistant Secu-
rity Officer in the Railway Protection
Force and in some minor cadres like As-
sistant Chemists and Metallurgists, Assis-
tant Cashier and Pay Masters. Assistant
Superintendent, Printing and Stationery.
Section Officers in  Railway Board etc.
where recruitment is also made through
the Union Public Service Commission.
Recruitment to Class TIT services is nor-
mally made through the Railway Service
commissions where Railway  Service
Commission express their inability to re-
cruit adequate number of Scheduled
Caste/Scheduled Tribe candidates against
the reserved quota, recruitment of such
candidates is directly done by the Rail-
ways under special powers vested in the
General Managers. Recruitment to Class
IV is made by the Railways themselves.
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Besides, railways also engage casual lab-
our and substitutes. Though no commu-
nal roster is maintained for engagement
of casual labour and substitutes, Schedul-
ed Castes and Scheduled Tribes are engag-
ed as far as possible according to the per-
centages of reservation prescribed for
these communities so that sufficient num-
ber of Scheduled Castes and Scheduled
Tribes are available at the time of screen-
ing for regular appointment in Class IV
services against the quota prescribed for
Scheduled Castes and Scheduled Tribes.

2. Various relaxations and concessions
are given to Scheduled Caste/Scheduled
Tribe candidates in direct recruitments
such as:—

(i) Increase in mafimum age lmi:
for 5 vear®. '

(i) Reduced cost of ‘Application
Form und Examination Fee'
(iii) Separate Written  test/Inter-~

views 'Valuation of answer books.

(iv) Additional training.

(v) Amernative appointments to un-
successful  apprentices and to those
who are medically unfit for a particular
category.

(vi) Reduced Physical standard for
appointment as Rakshak and Sub-In-
spector in the Railway Protection Force.

(vii) Minimum practical experience
required is reduced from § years t> 3
years and where it is 3 years, to one
year.

Promotions: Reservation of 15 per cenl
for Scheduled Castes and 7-1/2 per cent
for Scheduled Tribes is also made in pro-
motions where the vacancies are filled
up:—

(i) Through Ilimited departmental
competitive examination in or to Class
II, TIT and IV in grades or posts in
which the element of direct recruitment
if any. does not exceed 66-2/3 per cent.

(ii) By selection to and within Class
Il and from Class ®I to Class II and
from Class TI to the Jowest rung
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of Class I provided the element of di-
rect recruitment, if any, does not exceed
66-2/3 per cent.

(iii) On the basis of seniority-cum-
suitability in Class 1, II, 11l and 1V
provided the element of direct recruit-
ment does not exceed 66-2/3 per cent.

The relaxations and concessions for
Scheduled Castes and Scheduled Tribes in
promotions are as under:—

(i) In respect of posts filled by pro-
motion, where safety aspect is not in-

volved, a relaxation of 10 per cent in-

the minimum qualifying marks is grant-
ed to Scheduled Caste/Scheduled Tribe
candidates.

(ii) In so far as non-safety categories
of posts are concerned, if despite the
above concessiofl, The reqdisite number
of Scheduled Caste/Scheduled Tribe
candidates is not a®aMable for filling up
reserved posts, the Test amongst them
are provisionally eafmarked for osing
placed on the select listTo the extent of
‘reserved’ vacancies. The candidates so
earmarked are promoted for 6 months
on ‘ad-hoc’ basis, agd during this period
they are given facilities to improve their
knowledge and to measure up to the re-
quisite standard. At the end of the six
months period, a special report is ob-
tained by the Railway Administration
on the working of those candidates, and
their names are then included in the
select Tist if justifizad by their perfor-
mance on review.

(iii) Tnmstructions have also been
given to the Railways to organise pre-
selection coaching classes for  Sche-
duled Caste/Scheduled Tribe candi-
dates, so as to reduce thz number of
failures in promotional tests.

It has also been provided that all re-
cruitment/selection  Boards  should in-
clude a member belonging to Scheduled
Caste/Scheduled Tribe so that the inte-
rests of Scheduled Caste/Scheduled Tribe
candidaten are well safeguarded.
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SC/ST Students in Central Universities

6317. SHRI HARIHAR SOREN: Will
the Minister of EDUCATION be pleased
to state:

(a) how many SC/ST students are
there in Central Universities, what is there
ratio to the total strefiith;

(b) how many among ths=m receive
fellowship/scholarship;

(c) the number of fellowship/scholar-
ship holders in each of the Central Uni-
versities and the amounts spent on them
during the last three vears;

(d) ho® many amomng theri did com-
plete their studies successfully during the
last three years; and

(e) the percentage of drop outs, what
are the reasons for th: same, what steps
will Government initiate to reduce the
drop outs?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to (e).
The information is being collected and will
be placed on the Table of the Sabha in
due course.

News item captioned “P.M. for High
Medical Standards”

6318. SHRI HARINATHA MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention has
been drawn to the news-item under the
caption “P.M. for high medical stan-
dards” published in the Times of India
dated 5 March, 1982;

(b) whether it is a fact that the Prime
Minister, while delivering the valedictory
address at the Dr. B. C. Roy Centenary
celebrations inter alia made observation
about the decline in medical standards;
more payment to rural doctors and achiev-
ing the goal of “bealth for all by 2000;
and
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(c) if so, the measures Government
have taken, or propose lo take to see that
the suggestions of the Prime Minister are
<completely implemented in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) Yes.

(b) In the PM’s address there were re-
ferences to the need for bringing over-all
improvements in education and health—
«care and persuading doctors to serve in
ithe rural areas, to achieve the goal of
Health for All

(c) Health is a State Subject. However,
the Government are committed te provid-
ing comprehensive primary health care
services on a universal basis, controlling
communicable diseases and bringing about
population stabilisation. Efforts are also
afoot to enforce the regulation of medi-
cal educatiofi” standards on an effective
basis.

Humiliating Interrogation of Indiun
Delegates in Bangladesh

6319. SHRI R. L. BHATIA:

SHRI SANAT KUMAR
MANDAL:

PROF. AJIT KUMAR MEHTA:
SHRI RASHEED MASOOD:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian High Commis-
sion in Dacca have strongly protested
against a highly regrettable recent inci-
dent of some Indian delegates being ac-
costed and subjected to humiliating inter-
rogation by Bangladesh security authori-
ties as Rajshahi; and

(b) if so, the reaction of the Bangla-
desh Government thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). On 12 February
1982, some of the Indian delegates at-
tending a Seminar of Archeological Stu-
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dies held at the Varendra Research Mu-
seum, Rajshahi, were stopped and ques-
tioned by Intelligence officials outside the
residence of the Assistant High Commis-
sioner at Rajshahi. The Indian High Com-
mission, Dacca have taken up the matter
appropriately with the Bangladesh Foreign
Office. The response of the Bangladesh
Government is awaited.

Number of student Youth expected fo
attend Asian Games

6320. SHRI OSCAR FERNANDES:
Will the Minister of EDUCATION be
pleased to state:

(a) the estimated number of student
youth expected to attend the Asian Games;
and

(b) what concessional facilities such as
boarding, lodging and entrance fee will
be provided to them at Delhi?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) It is
not possible at this stage to indicate this
number.

(b) According to the information fur-
nished by the Special Organising Com-
mittee for the Games, no arrangements
for concessional board and lodging of the
student youth witnessing the Games are
being made. It has, however, been decid-
ed that students would get entry tickets at
concessional rates for all the games/
events, on production of identity cards.

Opening of CGHS Dispensary at Paschim~
puri, New Delhi

6321. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of HEALTH
AND FAMILY WALFARE be pleased to
refer to the reply given to Unstarred
Question No. 593 on 12th June, 1980 re-
garding opening of C.G.H.S  Dispensary
at Paschimpuri. New Delhi and state:

(a) the reasons for not opening the
dispensary at Paschim Vihar so far;
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(b) when the dispensary is now expect-
ed to be opened;

(c) has any arrangement been made
for accommodation for the dispensary;
and

(d) whether Sunder Vihar, a nearby
new colony, entirely constituted by Cen-
tral Government employees and C.G.H.S.
beneficiaries would also be included in
the purview of the proposed dispensary?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b). A pro-
posal for opening a C.G.H.S. Dispensary
at Paschim Vihar has been under consi-
deration for some time past and it is likely
to be finalised shortly. Thereafter a dis-
pensary will be opened there.

(¢) Efforts are being made io obtain
suitable accommodation.

(d) the areas of Sunder Vihar which
will fall within 3 Kilometers of the loca-
tion of the dispensary will be included in
its territorial jurisdiction, when opened.

Declaration of 16 Roads at National
Highways in Tamil Nadu

6322. SHRI C., CHINNASWAMY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Tamil
Nadu have sent a proposal to declare 16
roads in the State as National Highways
at a cost of Rs. 152 crores with World
Banks’ assistance for Centre's approval;
and

(b) if so, the details thereof and the
steps taken by the Ce#mre to consider this
proposal at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) and (b). In November, 1981
the Government of Tamil Nadu had pro-
posed 1v roads in the State for being dec-
Jared av National Highways. However,
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there was no mention about the develop-
ment of these roads with the aid of World:
Bank's assistance.

Owing to financial  constraints, the
Government of India are unable to dec-
lare any new road as a National Highway
in any State at present and this applies
to roads in Tamil Nadu also.

Pantry-car to Pune-Jammu-Tawi Jhelom
Express

6323. SHRI V. N. GADGIL: Will the
Minister of RAILWAYS be pleased to

stale:

(a) whether Government have received
representiation that the Pune-Jammu-Tawi
Jheium Express should be provided with a
pantry-car: and

(h) when do the Government propose
to attach stuch a pantry-car?

IHE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARIMENT  OF  PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
and (b). Pantry-car service on 177 Dn/
178 Up Jhelum Express Trains has been
introduced [rom 15-3-1982 between Pune
and New Dezihi.

Working hours of Employees of Lok
Nayak Jai Prakash Narain Hospital

6324. SHRI R. N. RAKESH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleasel 10 state:

(a) whether working hours of Nursing/
Ward Orderlizs working in Out Patient
Department, X-Ray Depurtment and Dis-
pensary of Lok Nayak Jai Prakash Na-
rain Hospital, New Delhi are different
from those of the other employees work-
ing there; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER TN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Yes.
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(b) The Nursing Orderlies in the
O.P.D. work from 8.00 AM. to 3.30 p.m.
as the regisiration starts functioning from
8.30 arh The Nursing Orderlies in the
Dispensaries and X-Ray Departments have
their working hours from 8.30 a.m. to
4,00 p.m. due to functional requirements.

Goods Shed at Kalyan

6325. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4364 on 17 December, 1981
regarding shifting of Kalyan Goods shed
and stale:

(a) whether any progress has been made
in connsction with:  the scheme to shift
the piesent goods sheq at Kalvan (Cen-
tral Railway} Maharashtra, from its pre-
sent place to somewhere else and then
provide home platform at Kalyan Station:

(b) what were the allocations made for
this project during 1981-82 and what are
the proposed allocations for the scheme in
1982-83; and

(¢c) whether any time-bound schedule
has been drawn-up for the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALIIKAR-

~HIN): (a) No.

(h) The allocations for 1981-82 and
1982-83 are Rs, 10.26 and 1.70 lakhs res-
pectively.

(c) No. ‘a.m)
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Amount spent on Public Relation by

Shipping Corporation of India

6327. SHRI RASA BEHARI BEHRA:
Will the Minister of SHIPPING AND-
TRANSPORT be pleased to state:

(a) the details of the amount spent by
the Shipping Corporation of India for
public relations during the last three years;
and

(b) the details of the newspapers used
for publicity by the Shipping Corporation
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«of India during the last three years, year-
‘wise, language wise?

THE MINISTER OF SHIPPING AND

TRANSPORT

PATIL): (a) The details of the amount
the Shipping
India for Public
Hast three years are as under:—

spent by

Relations during the
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1980-81
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Corporation of
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Amount spent

© 33,24,380-28
36,76,576- 13
44,85,864° 52

(b) The details of the newspapers used
for publicity by the Shipping Corporation
of [ndia during the last three years, year-
wise, language-wise are given as under:—

Place Eng lish Newspapers Language Newspapers
I 2 a 3
Bombay Times of India | _Regularly Loksatta 1 Marathi
Ind ian Express | Maharash ra = » (Regularly)
T imes
Free Press Occas ionally) . Navbhara Hindi
Journal Duaily Times % (Occasionally)
Vishvam tr. ]
Bombay Guiarati
Samachar (Regular ly)
Janamabhoomi  Gu jarati
) Vyapar Udyog  (Occasionally)
Madras . H indu D inam:ni 1 Tamil
Indian Express » Regu larly Daily Than hi [ Regululy) |
(Scuthern i
Editions) J
Makkal Kural 7 Tamil
Swadesh M itra [ Occasionally
The Mail-
QOccas ionally
(Tillits closure
in December
1981)
Cochin . Hindu Malayala- Maiayalam
Ind ian Express Regularly Manorama (Regularly)
Mathrubhoami
Karnataka - (For vessels at Mangalore Port)
City

Visakhapatnam .

Goa . .

Calcutta .

— e

Deccan Herald
H indu Regularly
Indian Express

Hindu
Indian Express.

}Regularly

Nav Hind Tes Regularly

Statesman 7 Recgularly
Amrit Bazar >
P:rtrika _J

Prajavani ‘L Kannada

Kannada Regul arly
Prabha J
Eenadu 1\ Telugu
Andhra Pradesh [ Regularly
Gomantak Vernacular
(Regularly)
Anand B.zar Bengali
Patrika Regularly
Jugantar Hindi
Hindustan Regularly
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1 2 3
Dethi (Mostly for appointments advertisements cnly)

Hindustan Times
Statesman

Times of Ind ia
Emp loyment News
N ttional Herald
Patriot

Chandigarh Tribune

Ahmedabad

T imes of India
Indian Express

Occasionally

Regul trly

(Por vessels calling at various Gujerat, Ports like Jamnagar, Kandla ete.

‘L Regularly

Gujarat Samachar—Gujarati
(Regularly)
Prabhat—Gujrati (Occas-ionally)

In addition to these Newspaper, some-
times at the request of some English and
Language Newspapers in other States,
small advertisements were also released
by the Shipping Corporation of India.

The publicity expenditure is mainly on
sailings of vessels and incurred at various
Indian and foreign ports where SCl’s ships
operate.

Re-development of Dismissed Drives and
Conductors of DTC on Daily Wages

6328. SHRI M. RAM GOPAL RED-
DY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that drivers and
conductors who had been dismissed on
charges of corruption or misconduct bave
been re-employed on daily wages against
all rules by Delhi Transport Corporation
management;

(b) if so, whether as a result of this
there is a wave of resentment among the
Delhi Transport Corporation staff; and

(c¢) what are the reasons for this?

THE MINISTER OF STATE IN THE
MINISTRY OQF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) to (c). Appeals and review ap-

plications of some of the drivers and con--
ductors, whose services had been earlier-
terminated because of various reasons had’
been examined by DTC, who after due-
consideration have given them, on huma-
nitarian grounds an other chance to serve:
in DTC by giving them fresh employment
and putting them on daily rates of pay etc..

Export of Indian Built Ships

6329. SHR1 JAGDISH TYTLER:

SHRT CHIRANJI LAL
SHARMA:

Will the Minister of SHIPPING AND-
TRANSPORT be pleased to state:

(a) whether the Government are work-
ing on the possibility of the export of
Indian built ships in view of the fact that
the Hindustan Shipyards have already
started receiving inquiries from foreign-
countries for placing orders; and

(b) whether the Government is think-
ing of augmenting both the ship building
and repairing industries; and

(c) if so, whether Hindustan Shipyards.-
will be in a position to bandle orders.
from foreign firms?
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THE MINISTER OF SHIPPING AND
TRANSPORT  (SHRI VEERENDRA
PATIL): (a) No, Sir.

{b) Yes, Sir.

(c) On completion of the current de-
velopment programme by 1984-85, the
ship building capacity of HSL would be-
come double and there would be fucili-
ties for construction of bigger vessels
upto 45,000 DWT. At that stage HSL
would possibly be in a position to handle
orders from foreign firms provided the
Yard can offer internationally competitive
prices, delivery schedules and other terms.

Goods booking on Chhota Udepur-
Pralapnagar Section

6330. SHRI R. P. GAEKWAD: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that goods bookings, without any prior
notice, were closed from railway stations
on the Chhota Udepur-Pratapnagar and
Chhuchhapura-Tankhala N, G. sections on

-

the Baroda Division of the Western Ruil-
way except for some four stutions ,

(b) whether Government are aware
that stoppage of goods bookings on the
N.G. line will frustrate the very purpose
at a time when the traffic survey that is
being undertaken by the Western Railway
‘for conversion of this N.G. line into B.G.;

(¢c) whether Government are also aware
that this has not only led to a lot of re-
sentment amongst the local people but
‘has caused considerable financial hardship
to commerce and trade; and

(d) if 0, steps proposed to be taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
“Stations on these sections except four on
the Chhota Udepur-Pratapnagar and two
-on the Chuchhapura-Tankhala sections,
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were closed for booking of goods traffic
after proper advance notification.

(b) Stoppage of goods bookings at
stations on the Narrow Gauge line is not
likely to have any effect on the proposals
for conversion of Narrow  Gauge line
into Broad Gauge.

(c) and (d). No representation has
been received. However, on recommenda-
tion from the State Government of Guja-
rat, Pavi and Tankhala stations on 1he
Chhota Udepur-Pratapnagar  section and
the Chuchhapura-Tankhala section respec-
tively have been kept open for goods
traffic. The loading of goods offering from
the stations closed for goods booking was
nil during the last six months before

slosing.
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Development of Light and Sound system

6332. SHRI MUKUNDA MANDAL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government intend to
install the newly developed light and
sound system at Victoria Memorial in
Calcutta;

(b) if so, when;

{c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CUITURE AND SOCIAL WA'FARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Does not arise.

(c) The installation of a light and sound
system at  the Victoria Memorial
Hall would involve construction of an
independent structure which would not be
in keeping with the peneral aesthetic lay
out of the present surroundings of the
Victoria Memorial Hall.

U.G.C. Grant to J.N.U.

6333. SHRI DAULAT RAM SARAN:
Will the Minister of EDUCATION be
pleased to state:

(a) the total grant UGC provided to
Jawaharlal Nehru  University, vear-wise
break-up of grant during 1980-81 and
1981-82;

{(b) whether Government have received
any complaint from any Member of Par-
liament regarding misuse of funds by
University authorities; and ‘

(¢) if so, action Government have ini-
tiated on the complaint?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHFILA KAUL): (a) Ac-
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cording to information furnished by the
University Grants Commission, the follow-
ing grants were sanctioned to the Jawa-
harlal Nehru University during 1980-81
and 1981-82:—

Plan Non-Plan

{Rs, in Lakhs)

1980-861 6106 31517
1951-f2 9316 374710

upto 24-2.1gta

(b) and (c¢). In their communications
addressed to the President, in his capacity
as the Visitor of the University, some
Members of Parliament ~ hud mentioned
that there were allegations of misutilisa-
tion of grants sanctioned for various pur-
poses. These observations have been
brought to the notice of the University.
The University has clarified that certain
specific instances like loss of construc-
tion material etc. have been referred to
tribunals of arbitration under the relevant
contracts,

Modernisation of Ports during 1932-83

6334. SHRI LAKSHMAN MALLICK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the names of the ports of the coun-
try which are proposed to bz brought
under  ports modernisation scheme in
1982-83:

(b) if so, what are the works likely to
be taken up in the current financial year;
and

(¢) the details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRT  VEERENDRA
PATIL): (a) A provision of Rs. 119.31
crores has been approved for the develop-
ment schemes of the —1:jor ports and also
for the setting up of a new port at Nhava

Shevy during 1982-83 as  indicated
below:—
{Rs. i1
crores)
Bombay . . . 2956

Calcutta . . . 1342



127 Written Answers

{Rs. in crores

Coclin . . . . . 13-28
Kandla . . . . . 13-41
Madras . . . . . 17:59
Mormugao . - . . o4-19
New Mangalore . . . 04-37
Paradip . . . . 09 54
Tuticorin . . . . 0737
Visakhapatnam . . . 10-75
Nhava Sheva . 200

Total : . . . 119-31

(b) and (c). The above provision is
meant for being spent during 1982-83 on
the following important  development
schemes already sanctioned:—

(1) Construction of general cargo
berths at the Ports of Kandla, Madras,
Mormugao, New Mangalore, Paradip,
Tuticorin and Visakhapatnam.

(2) Construction of Oil Jetties at
Kandla and Cochin Ports.

(3) Fertilizer Berths at Paradip and
Cochin Ports. -

(4) Setting up of a container Ter-
minal at Madras. )

(5) Procurement of container handl-
ing equipments at the Ports of Bom-
bay and Madras,
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Teaching of Hindi in World Univer--
sities

6335. SHRI JITENDRA  PRASAD:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Hindi is taught in 100
World Universities;

(b) if so, the names of these Universi-
ties indicating the classes in which Hindi
is taught; and

(c) the steps taken by Government to
popularise and encourage Hindi in various
countries so as to make it one of the In-
ternational languages?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). A list of Universi-
ties in foreign countries where Hindi is
taught at varicus levels is enclosed.

(¢) we have a scheme for the propaga-
tion of Hindi abroad. The broad outlines
of the scheme are to promote Hindi
writing locally and for this purpose, teach-
ing training and library facilities are pro-
vided to foreign nationals. Fellowships
are also given to some of them to study
Hindi and Hindi teaching methods in
India and through greater cultural conta:t
the scheme aims at creating a favourable
atmosphere for greater world wide accep-
tance of Hindi. In addition, we are giving
assistance like Hindi text books, Hindi
typewriters and teaching aids to the lotal
Hindi organisations in foreign countries in
their task to popularise Hindi there. Some

“statements were also made in Hindi at

the United Nations by our delegates and
this has given an impetus to the popula-
risation of Hindi in foreign countries.

Statement .

List of the Universities in foreign countrics where Hindi is being laugh!

Country Name of University Level
Australia . 1. Australian National University Doctorate
Canberra
2. University of Melbourne, Melbournej Doctorate
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Coun'.r"y Nam= o Unaiversity T.avel
Austria . r 1. University of Viennz, Vienna Advance Course for two
years
Belgium iy . A Uﬁivcrsilyothent Elrmentary
2. University of Leuven Llcmentary
3. University of Leige Llementary
Bulgaria 1. University of Sofia, Sofia Post School Diploma
Canada 1. University of British  Columbia, Advance level
Vancouver
China i ] . . 1. Beijing University, Beijing Elementary
Czechoslovakia 1. Charles University, ¢ Post Graduate
Cuba 1. Havana University, Havana Degree Course
Denmark . 1. Kobenharne Folke Universitet, Graduaticn
Denmark
L]
Federal Republic of Germany 1. Seminas fuer Indische Pluln],ugn )
Freic Universitaet, Berlin I
\
2. Indologisches Seminar der Rehei-
nisch~s Frienrich Wilhelms Uni- |
versitact, Bonn 1
3. Indogermanisches Seminar der ‘
Johwnn  Wolfgang  Geoth» Uni- ‘
versitact, Frankfurt
4. Orientalisches Seminar, Univer- 1;
sitaet, Freiburg |
5. Indologisch#s Seminar der Uni- }
versitact, Goettingen l
" 6. Seminar fuer Kultur and Geschi- ‘ o
chte  Indiens, Universitaet, | Facilities for teaching
Hamburg | Hindi exist.
7. Institut fuer Indologie der Uni-
versitaet Koeln |
- i
8. Seminar fuer Indologic der Uni-
versitact, Kiel |
i
9. Seminar fuer Indologie der Uri- |
versitaet, Mainz I
10. Indisch Ostasiatisches  Semirar
der Philips Universitict, Marburg
11. Seminar fuer Indologie and Irani-

stik der Universitaet, Muenchen

. Suedasien Institut der Universitaet,

Beidelberg

. Seminar fuer Indologic und verg-

leichende Religions wissenschaft
der Universitaet, Tuebingen.

J
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Ceuntry Name of University Level
France . 1. Sorbonne University, Paris Doctorate
German Democratic Republic 1. Humbeldt University, Berlin Eelementary
Guyana . . i . 1. University of Georgotown, George- Minor subject in PA
towil.
Hungary . . 1. Eotoves Lovand Science Univer- Beginners course
sity, Budapest.
Ktaly . 1. University of Rome, Rome Graduation
2. University of Naples, Naples Graduation
3. University of Venice, Venice Graduation
Japrn . 1. Tokyo University of Foreign Stu- M A
dies, Tokyo
2. Osaka University of Foreign Stu- M A
dies, Osaka
3. Tokai University. Kanagawa Pre- B A
fecture
4. Tokushoku University, Tokyo Intermediate
5. Afro-Asian Language Institute, Intermediate
Tokyo ,
6. Tokyo University, Tokyo |
7. Kyoto University, Kyoto
Preliminary
8. Otani Budhist University Kyoto 4 Course
|
9. Ottemo University, Osaka ;
10. Chuo Gamuin University l
J
Mexico . . . 1. El Colegio de Mexico University M A
Nepal . . 1. Tribhuvan University, Kathmandu  Doctorate
Netherlands . . 1. Leiden Univesity, Leiden Doctorate
2. Utrecht University, Utrecht Elementary
Norway . 1. University of Oslo, Oslo Graduation

Poland . . . .

Republic of Korea . i

1. Warsaw University Warsaw

2. Jaggillonian University, Krakaw

1. Hankuk University, Seoul

Post graduate

Post graduate

M A

1. University of Bucharest, Bucharest Graduation

kar Capur, Kelaniya

. 1. University of Sri Lanka Vidaylan- Graduation
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Country

Sweden

Switzerland

Thailand .

U.K.

U.S.A.

N

& w

Name of University

Level

. University of Stockholm, Stock-

holm

. University of Uppsala, Uppsala

. University of Lavsanne, Lavsanne

. University of Neuchatel, Neuchatel
. Chiangmai University, Chiangmai

. Cambridge University, Cambridge
. York University, York

. London University, London

. University of California, Berkeley

California

. University of Chicago, Chicago
. University of Illionois, Urbana

University of Michigan, Ann Arbor

5. University of Missouri, Columbia

. University of Minnesota, Minneap-

18.

. University of Rochester, Rochester

- University of Pennsylvania, Phila-

dalphia.

. University of Texas, Austin

. University of Virgima, Charlot-

tesvilla.

. Uriversity of Washington, Seattla
- University of Wisconsip, Madison
. California State College, Hayward

- American University, Washington

o]

- Duke University, Durham
- Syracuse University, Syracuse

. Clamorent Graduate School Clamo-

ent

. Davidson College, Davidson
. Kansas State  University, Manhag-

tan

. Michigan State University, East'

Lansing

Candidate of Philosophy

Elementary
Elementary
Elementary

Graduation

Ph. D.
M.A.
M.A.

)

>High School and Intcr
[ mediate level studies
]
[

S S
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Country

Name of University Level

21. Oakland University, Rochester

22. Cornell University, Ithaca

23. Golumbia University, New York J

USSR . . . . 1. Institute of Oriental Studies, Mos- Ph.D. & Diploma

cow

2. Institute of Asian & African Studies Ph.D.

Moscow

3. Institute of International Relations Diploma & Ph.D.

Moscow.

4. Leningrad State University, Lenin- Do.

grad

5. Tashkent State University, Tashkent Diploma Ph.D.

6. Institute
Leningrad.

Yugoslavia . . . 1. University of Zagreb, Zagreb

of Oriental

(Diploma is equivalent
to MA in India)

Studies,

Elementary

Elementary

Apart from the above, Hindi is also being taught at different levels in various

institutions, in the following countries:

Burma
Fiji
Kenya
Tanzania
. Mauritius
Surinam

. Trinidad

Nouw s W=

8. Afghanistan
9, Kuwait

10. Saudi Arabia
11. Oman

12. Indonesia
13. Hongkong
14. Bahrain

Koraput-Rayagarh Line

6336. SHRI K. PRADHANI: Will the
Minister of RATLWAYS be pleased to
state the progress made, so far, in regard
to Koraput-Rayagarh line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
The project is to be done in two phases,
In the first phase, the work has been taken
up from Koraput {o Mattalaputtu (23
Kms.). The Final Location Survey is in
progress.

Import of Succus Cinararia Martina and
Violation of Rules

6337. SHRI SOMIJIBHAI DAMOR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Succus
Cinararia Martina  imported into to
country do not strictly comply with the
provisions of labelling and packing of
homoeopathic medicines as laid down in
the drugs and Cosmetics Rules;

(b) whether it is also a fact that the
drug authorities at the ports have been
clearing huge consignments c¢f tke
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product ignoring the vital provision of
the law in respect of impert of h:im-
oeopathic medicines, «nd

(c) if so, action taken against the com-
cerned authorities in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) No.

(b) and (c). Do not arise.

Proposal for Autonomous Schools

6338. SHR1 CHIRANJI LAL SHAR-
MA: Will the Minister of EDUCATION
be pleased to state:

(a) the stage at what the proposal of
‘Autonomous Schoois’ in the couniry is at
present; and

(b) the main features of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND — SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and (b).
The Central Board of Secondary Educa-
tion has formulated a scheme for grant-
ing autonomy to some affiliated schools to
provide them npecessary freedom in exer-
cising their choice with respect to cduca-
tional inputs like curriculum planning,
instructional technology, evaluation, etc.
The scheme has been circulated to the
schools affiliated with the Board.

Assistance to Northern and Southern
State for Family Planning

6339. SHRI B. V. DESAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Health
Ministers of five Northern States have
promised the Centre that they will exceed
the targets of the family planning for the
current year;

(b) whether it is also a fact that he
informed the Ministers of Rajasthan, Ma-
dhya Pradesh, Uttar Pradesh and Bihar
that afl assistance and facility will be pro-
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vided by the Centre to achieve the samc
target?

(c) if so, whether Union Government
have also convened the meeting of the
Southern States and directed them 1o i1m-
plement the family planning programme
in their States also; and

(d) if so, what is the assistance Union
Government have assured {o provide to
both Northern and Southern States to
achieve this objective and to what exent
the help has been provided so far to these
States?

ThHrn DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) No.

(b) The Central Government would
ensure that all the States get full as.i -
tance as ver the norms prescribed for per-
formance with the Family Weifare Pro-
gramme.

(c) No such move is under conside-
ration.

(d) Same as in (b) above,

Setting up of Drug Testing Laboratory at
Madras or Bombay for testing Imported
Drugs

6340. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state: ’

(a) whether the Government are aware
tHat there is heavy pressure of work in
the Central Drug Laboratory at Calcutta;
and b

(b) whether Government will consider
establishing another Drug Laboratory for
testing imported drugs in Madras or
Bombay as most of the drugs manufactur-
ing units are situated in Bombay and
Madras?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) Under the Drugs and
Cosmetics Act the Drugs Laboratory, Cal-
cutta is the only statutory laboratory for
testing of imported drugs. Samples of im-
ported consignments are drawn by the
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Officers of the Central Drugs Standard
Control Organisation at ports and sent for
test to the Central Drugs Laboratory,
Calcutta. During the last 3 to 4 years
nere has been a substantial increase in
tne import of drugs and consequently the
wrork load of the Central Drug Laboratory
#as increased. However, recently the Cen-
wal Drugs Laboratory has moved to a
=W seven-storey building in the same pre-
mises having plenty of space and adequate
wiaff has also been sanctioned for this
Laboratory. Arrangements for adequate
«ainterrupted electrical power supply bas
ween ensured recently to the Laboratory
~nich in the past has suffered from re-
-urrent load shedding. This will enable
wme laboratory to do the testing work
~ontinuously. Even at present the impor-
scrs are permitted to get their samples
wested locally” from any approved testing
laboratory whenever it is felt that the
sesting of a particular drug sample is like-
1y be delayed at hte Central Drug Labo-
watory.

with the increase in producion of bulk
arugs and the expansion of public sector
§n the country it is expected that the im-
port of drugs would considerably be re-
wuced within 2 to 3 years as a resuit of
which the number of samples of import-
«d drugs would also be reduced in future.

(o) There is no proposal for establish-
g any other drug testing laboratory
auring the Sixth Five Year Plan.

mtroduction of a Train from Titlagarh
Sambalpur to Puri/Bhubaneswar

6341. SHRI CHITAMANI JENA: Wwill
the Minister of RAILWAYS be pleased

to state: '

(a) whether it is a fact that the pcople
of Western Orissa have no direct rail link
with coastal districts;

(b) if so, whether it is a fact that the
people of Western Orissa and the State
Government of Orissa ‘are requesting the
Centre to introduce  new train from
Titlagarh/Sambalpur to Puri or Bhuba-
neshwar;
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(c) if so, the reaction of the Cenire;

(d) whether any survey was conducted
in this regard; and

(e) if so, the result of the survey and
the approximate time by which this pro-
posal will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARLIAMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN}): (a)
No.

(b) Yes.

(c) to (e). A traffic assessment of Titla-
garh-Vizianagram Bhubaneswar/Puri has
been made. As the existing slip coach
running between Raipur and Cutiack via
Viziangram which can be availed of by -
passengers between Sambalpur|Titlagarh
and Bhubaneswar|Puri is not being fully
utilized there is, no justification for intro-
ducing a train between these places. More-
over, due to lack of terminal Ffacilities
and shortage of coaching stock introducing
a new train is not feasible at presént.

Additiomal Wllocations sought by Orissa
for Family Welfare Programme

6342, SHRI CHITAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether due to the pon-allocation
of additional Central allocation sought by
the State Government of Orissa for Fami-
ly Welfare programme, the family elfare
programme is facing a great setback there;

(b) if so, whether the State Govyern-
ment have sought the balance amount of
Rs. 113 lakhs for the current financial
year from the Centre; and

(c) if so, the action taken by Centre
and the date by which the balance amount
will be made available to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) No.
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(b) and (c). Assistance to the State
Goverpments for implementation of Fami-
ly Welfare Programme, a Centrally Spon-
sored Plan Scheme, is released on quar-
terly basis. Three instalments of grants-
in-aid amounting to Rs. 520.06 lakhs have
already been released and the balance
assistance of Rs. 732.36 lakhs due to the
State Government under the pattern has
been released in the fourth instalment,

Orissa Government Request for Grant-in
Aid for National Paediatric = Foundation

6343. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Health
Department of the Orissa Government has
requested the Centre through their tele-
gram No. 11404/H dated 29th March,
1981 for release of grant-in-aid to Nation-
al Paediatric Foundation, a voluntary or-
ganisation for opening a type-III urban
centre; and

(b) if so, the action taken by the Cen-
tre to release the grant-in-aid: and the date
by which the grant-in-aid will be received?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WALFARE (KUMARI KU-
MUD BEN M. JOSHI): (a) and (b) The
State Government communication dated
29-3-1981 does not appear to
have ‘been received in this Ministry.

However, sanction from the Government
of India for opening of urban centres is
accorded to the State Government only.
The State Governments are requested to
keep the request of any voluntary organi-
sation functioning in the State into ac-
count while sanctioning setting up of ad-
ditional units during a particular period.

Opening of Hospital and Institutions for
Controlling Leprosy, T.B. and Blindness

6344, SHRI CHINTAMANI JENA:
Will ‘the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is any proposal
under consideration of Government to
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open new hospitals and institotions te~
control leprosy, T. B. and Blindmess im
the country;

(b) whether any co-operation has becm
sought from the World Health Orgamisa-
tion in this regard; and

(c) if so, the details regarding the
scherme of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN .
M. JOSHI): (a) to (¢) The informatiom
regarding Leprosy, T. B. and Blindness
is as under:—

Leprosy: During the Sixth Plan period®,
it is proposed to establish 50 Temporary
Hospitalisation Wards, 6 Regional Le-
prosy Teaching-com-Referral Institmtes
having 75 bedded hospital in each, 15
Leprosy Control Units, 200 Survey Edu~
cation and Treatment Centres, 50 Dis-
trict Leprosy Control Units and 15 Re-
habilitation promotion Units, alongwith
some other supporting units.

Co-operation has . been ‘sought - * frome
World Health Organisation for additional
requirement of Dapsone tablets, forerma-
tional Fellowships for training in Re-
prosy, Workshops for training in Lepro-
sy, Vehicles, Teaching aids and Micro-
scopes for the National Leprosy Contro¥
Programme. The amount of World Healthr
Organisation assistance for the year 198%F
is $3,43,301 and for 1982 it is $3,65,200
for the programme.

T.B.: The scheme régarding estabiflisie
ment of more number of District T.B.
Centres/T.B. Hospitals with beds has
been included under State Plan Sector
during the VI th Plan period. Under Cen-
tral Sector material and equipments and’
anti-T.B. drugs are being provided to
states.

No help has been sought from World
Health Organisation in this regard.

Blindness: There is mno proposal 1o
open new Hospitals/Institutions. Jlow~
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ever, it is proposed to strengthen the exis-
ting facilities to provide comprehensive
Eye care Services.

No help has beem sought from World
Health Organisation in this regard.

New Siation Under Trivandrum Division

6345. SHRI A, NEELALOHITHADA-
SAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have recei-
ved any Mass Petition regarding the
request for opening of a new  Railway
Station under Trivandrum Railway Divi-
sion at Kannankuzhy; and

(b) if so, the details of the petition
and the action taken in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b) A letlter has been received
recently from Shri A. Neelalohithadasan
Nadar, M. P. enclosing a Petition dated
18-1-82 regarding opening of a new Rail-
way Station at Kannankuzhy. The pro-
posal is being examined.
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Miraj-Sangli Line

6347. SHRI CHATURBHUJ : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Planning Commission
has cleared the project of restoration’ of
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the 7.77 Kms. Miraj-Sangli (Maharashtra)
broad gauge link;

(b) if so, when and whether the esti-
mate of the said project has been scruti-
nised and sanctioned;

(c) if the Planning Commission has
not cleared the said Project what special
efforts were made during the period of
three months by the Railway authorities
to have the same cleared; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (dy A reference has not been
made to the Planning Commission so far.
Since the cost of the project hag increased
substantially, it was considered necessary
to reappraise the project financially.
South Central Railway has been asked to
carry out the financial reappraisal which
is 1n progress. After the repori is re-
ceived, a decision will be taken whether
to approach the Planning Commission for
clearance of the Project or to sanction
the estimate in the Railway Ministry it-
self.

Absorption of Co-operative Workers in

Railways
6348. SHRI A. K ROY : Will the
Minister of RAILWAYS be pleased to

state :

(a) whether it is a fact that no work-
ers of Railway Cooperative Societies of
Dhanbad Division has since been absorb-
ed in Railways in terms of Railway Boards
letter No. E(NG)II|77|RRI|S dated 26
August  1977; and

(b) if so, the reasons thereof indicating
the number of substitutes|class IV .staff
employed in Dhanbad Division during the
period from 1979 to 1981 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
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AFFAIRS
(a) Yes.

(SHRI MALLIKARJUN) :

(b) In terms of Board’s orders of 26th
August, 1977 staff of the quasi-adminis-
trative offices like cooperative societies are
to be considered for absorption in regular
railway services afler eligible casual labo-
rers and substitutes have been considered.
The number of eligible casval labourers
and substitutes is considerable in number
compared to the vacancies available and
it has not been possible to absorb the staff
of the Railway Cooperative Societies of
Dbanbad Division.

The number of substitutes in clasg IV\
employed in Dhanbad Division during the
years 1979, 1980 and 1981 year-wise is
568, 284 and 437 respectively.

Primary Schools

6349. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of EBU-
CATION be pleased to state :

(a) the number of Primary Schools,
which are without a single teacher; and
with one teacher only in each one of
them, as on 31st December, 1981 for each
Union Territories of the country; aad

(b) steps taken by Government to im-
prove the quality of education at Primary
level during the last three years including
current financial year ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) Infor-
mation as on 31-12-1981 is not available.
A statement indicating the position as on
30-9-1978 (Fourth All India Educational
Survey) is given in the statement attached.

(b) The main steps suggested oy under-
taken for improvement of the quality. of
Primary Education are as under :

(i) Conversion of  single-teacher
schoolg into two teacher schools.

(i) Improvement of physical facilities
of primary and middle schools.
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(iii) Improvement of teacher compet-
ence through application of better
standards of educational qualifi-
cation and inservice training.

(iv) Improvement of quality of educa-
tion through  decentralisation
of curricula making them relevant
to the needs, life-sitnationg and
environments of children in di-
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verse social, e;momic, cultural
ang geographical conditions.

(v) Monitoring of attendance in pri-
mary and middle schools.

(vi) Strengthening of the supervisory
machinery and decentralisation of
administration of Elementary Edu-
cation down to the block-level.

Statement

Primary Schools in Union Terrilories according to teachers in position (as on 30-9 78)

Union Territory

With zero teacher With one teacher

A. & N. Islands
Arunachal Pradesh
Chandigarh

Dadra & Nagar Haveli
Delhi

Goa, Danman & Diu
Lakshadweep .
Mizoram . -

Pondicherry .«

37

528

Starting a Bog service from Easterm|West-
tern Court for Mandir Marg

6350. SHRI ARJUN SETH :
SHRI N. E. HORO :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that after office
hours certain buses start from the Eastern
Court|Western Court in varioug directions
for office goerg and others;

(b) if so, whether it is also a fact that
there is not even a single bus going to-
wards Mandir Marg New Delhi.

(c) if so, whether Government propose
to infroduce buses on that route also;
and

(d) if not the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI SITARAM KESARI) : (a)
to (d). Yes, Sir. The following @pecial
{rips' operate -after office hours from Eas-
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tern Court to various localities of the city :
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Timing Route No. Destination
640 6oz PriyaG

1645 854

1710 440 Kalkaji

1720 bo2

1730 505 Mehrauli
1730 854

1745 615 Munirka

1810 Gaz Priya Cinema
1820 954

2010 6oz Priya Cinema
2010 854

e S . e e e et e | e e et e

Priya Cinema, R.K. Puram

Janakpuri via Mandir Marg Kalkaji

Priya Cinema, R.K. Puram

Janakpuri via Mandir Marg

Tilak Nagar via Mandir Marg

Janakpuri via Mandir Marg.

Four trips provided on route No. 854 operate via Mandir Marg, New Delhi.
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Transfer and Promotion of Docters in
G.G.H. Scheme in Delhi

6353. SHRI BHIKU RAM JAIN: Will™
the Minister of HEALTH AND  FA-
MILY WELFARE be pleaseq to state:

(a) the number of doctors in the
CGH Scheme in the Capital;

(b) the number of doctors that had
not been transferred out of Delhi since
joining the scheme; and

(c) the number of Doctors, in separate
category, who had been promoted during
their stay in the Capltal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) to (c). The infor-
mation is being collected and will be laid
on the Table of the House
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Impet of Edibile Oils im Iron Containers

6354, DR. VASANT KUMAR PAN-
DIT Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether edible ‘oils imported in
India for direct human consupmtion in
iron containers are hazardous to health
due to oxidisation of oil;

(b) whether in spite of the above the
custom uthorities are permitting repeat-
ted flouting of import specifications for
edible oil packaging meant for human
use;

(c) how many iron containers of im-
ported edible oil for human use have
been rejected, its quantity of oil and cost
in each of the last three years, viz., 1979,
1980 and 1981;

(d) mow this rejected imporied edible
oil was disposed of; if not used for human
consumption; and

(e) whether the Department will insist
on the Customs Department to adhere to
the specifications and allow import of edi-
ble oil for human consumption only in

___stainless steel containers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEA' TH AND FAMILY
WELFARE (KUMAR! KUMUD BEN
M. JOSHI): (a) to (e). The information is
being collected and Will be laid on  the
Table of the Sabha.

Promulgation of an Ordinance by Bihar
State Gevernment Regarding Selection of
University Teachers

' 6355. SHRT RAMAVATAR SHASTRI:
Will the Minister of EDUCATION he
pleased to state:

(a) whether Government's attention have
been drawn to the reports that Bihar State
Government have promulgated an or-
dinance for the purpose of selecting uni-
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versity teachers on the basis of a written
competitive test;

(b) if so, whether University Grants
Commission and Union Government have
given their approval; and

(c) if so, the details?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEIIA KAUL): (a) The
method of recruitment of teachers in the
State Universities in Bihar is provided in
the Acts of the State Legislature under
which these universities are functioning,
Any amendment to the existing provisions
of these Acts comes within the legislative
comptence of the State Government. The
Central Government have not received any
information about the precise naturé of
the amendments made by the State
Government through an ordinance in the
method of recruitment of teachers.

(b) No, Sir.

(¢c) Does not arise.

Investigation of Allegations in Physical
Education wing of Delhi Administration

6356. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCATION
be pleased to refer to the reply aivan 1y
Unstarred Question No. 2056 dated 3
December, 1981 regarding investigation of
allegations in physical education wing of
Delhi Administration and state:

(a) whether the investization instituted
by Government against allegations of finan-
cial mess in the physical education Wing
of Delhi Administrations has been com-
pleted;

(b) if so, the findings in the investiga-
tion Report and those held responsible for
the same and the action taken by Govern-
ment thereon; and

r

(c) if not completed, the reasons for the
delay?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to c¢). Ac-
cording to information furnished by Delhi
Administration, the preliminary enquiry in
respect of allegations made in the news
item has been held up for want of relevant
records which are with the Anti-Corrup-
tion Department of Delhi Administration.

Non-Matric Salesman

6357. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be pleas-
ed to state:

Why the benefit of arrears of Pay and
emoluments to the non-matric salesman/
supervisor/clerks of ‘A’ class cities was not
extended to Calcutta, Bombay and Madras
Non-statutory Railway staff canteen as per
Railway Board’s letter No.E(N)78CNI-8
dated 7th June, 1978 while the same had
been extended to the employees of non-
statutory canteen of Railway Board's office
and Baroda House at Delni?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): In
the course of implementation of Railway
Board’s orders issued in February, 1977,
preseribing revised minimium wages for
clerical/supervisory categories as applica-
ble to matriculates in ‘A’ class cities, cer-
tain number of non-matriculate staff work-
ing in these categories on different rail-
ways including Railway Board have been
allowed by the respective administrations
minimum wages as applicable to matricu-
late staff provisionally or on wrong inter-
pretation of Railway Board’s orders dated
7-6-78.  As all these®* non-matriculate staff
have become entitled to revised scales of
pay without distinction of emoluments on
the basis of qualification only with effort
from 1-10-79, the question of regularising
the excess payments made for varying per-
iods from 1-4-76 to 30-9-76 is under con-
sideration. In view of this, extension of
this benefit to those non-matriculate staff
who werc not given these scales in other
‘A’ class cities does not arise.
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Samples of Sweets Lifted by Prevention of
Food Adulteration Department of Delhi

6358. SHRI R. L. P. VERMA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that certain sam-
ples of Sweets lifted by Department  of
Prevention of Food Adulteration, Delhi
Administration, Delhi during last Dewali
Festival were found to be containing poiso-
nous Aluminium leaves instéad of Silver
leaves;

(b) if so, action taken against suppliers/
dealers of Aluminium/Silver Jeaves upto
15th February, 1982; and

(c) action contemplated by Governmenl
against the concerned authorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN.
M. JOSHI): (a) Yes.

(b) Prosecution has been
against five such cases.

launched

(c) Does not arise.

Rail Reservation

6359. SHRI HARISH KUMAR GAN-
GWAR: Will the Minister of Railways
be pleased to state:

(a) whether attention of ~Government
have been drawn to the “Monday Diary-
Sure way” puhblished in the Indian Ex-
press of 21 December. 1981 regarding rail
reservation by touts on premium;

(b) if so, reaction of Government tlere-
to; and

(¢) action taken, with details thereof en-
suring that all loopholes in the reservations
will be plugged?

THE . DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFATRS (SHRI MALLIKARTUNY: ~ (a)
Yes.
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(b) and (c). Preventive and surprise
checks are conducted regularly by the Com-
mercial and Vigilance Organisations of the
Railways in association’ with local police
and also- independently to curb the activi-
ties of anti-social elements indulging in
malpractices in reservation of berths and
seats. Complaints into specific instances
of malpractices and other irregularities in
respect of passenger reservation are pro-
mptly looked into and follow up actlion
taken.

A Billl to amend the Indian Railways
Act, 1890 to make procurement and trans-
fer of reserved accommodation by unau-
thorised agents a cognizable offence and

punishable with fine upto Rs. 1000/- and

imprisonment upto 3 years has since been

passed’ by the Rajya Sabha.

P.MPs Visit to UK and Saudi Arabia

6360. SHRI ARJUN SETHI: Will the

Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the Prime Minister is visit-
ing UK. and Saudi Aradia in the month
of March/April; and

(b) if so, the main  purpose of these

—_Visits?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) and (b). Prime Minister visited U.K.
from 21st to 26th March, 1982. Apart
from attending the ceremonies in connec-
tion with the Festival of India in U.K.. the
purpose of her visit was to review bilateral

relations and international situation.

Prime  Minister is scheduled to  visit
Saudi Arabia during the second half of
Y April on.a goodwill visit. Advantage
will. alsp be taken: of the visit to . discuss
bilateral, relations and international issues

of mutual interest.
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Non-Payment of Salaries of Staff/Teachers
in Primary School, Tulsi Nagar, Delhl

6361. SHRI HIRALAL R. PARMAR:

SHRI EBRAHIM SULAIMAN
SAIT:

Will the Minister of EDUCATION be
pleased to state:

(a) whether the staff/teachers of pri-
mary school, Tulsi Nagar, Delhi-35 have
not been paid their salaries for the month
of January, 1982 till 1 March, 1982; and

(b) if so, the reasons therefor and steps,
proposed to be taken in the matter?

THE DEPUTY MINISTER IN THE'
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yet, Sir.

(b) As reported by the Municipal Cor-
poration of Delhi, salary for the month of
January, 1982, was paid to the staff/tea-
chers of primary  school, Tuli  Nagar,
Delhi, on 2-3-1982 due to late submission
of salary bill by tahe Headmaster of the
school.  Normaily salary is paid within
the first week.

Enforcement of Prohibition

6362. SHRI] RAJNATH SONKAR
SHASTRI: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether it is a fact that the State is
to endeavour enforcing prohibition in the
country as laid down in the  Directive
Principles to the States in the constitution;

(b) if so, the steps taken to enforce the
same; and

(c) whether the Northern Zonal Coun-
cil of States which met under the Chair-
manship of the Home Minister in Feb-
ruary, 1982 discussed the same; if so, the
outcome thereof and acfion taken there-
on?
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., THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) The implementation of prohibition
policy is a State subject. The Central
Government has, however, issued guide-
lines to the States from time to time for
enforcement of prohibition. It has also
undertaken to compensate’ the States to
the extent of 50 pszr cent of loss in excise
revenue, based on the revenue receipts of
the financial year 1977-78.  The Central
Government has been  continuously
making efforts to educate people about
the evils of drinking, through mass-media
as well as by encouraging the voluntary
organisations through grants for educa-
tive publicity.

() No, Sir. Only the problem of move-
ment of illicit liguor  between  border
States and excise policy for tribal areas
were discussed in the meeting of Northern
Zonal Council held in February, 1982.

Pubticity Media for Family Planning.

6363. DR. KRUPASINDHU BHOI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
State:

(a) the steps taken to modify the puﬁli-
city media to spread the small family
pnorm; and t

(b) the success achieved during two
plans to bring the birth rate down
according to the last two census?

THE DEPUTY MINISTER.IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) Greater and more intensive
use is to be made of all the media 2nd
inter-personnel communication efforts in
order to have a better out-reach, parti-
cularly in the rural areas. The family
planning programme being voluntary in
nature, greater emphasis in the com-
munication strategy is on education about
the small family norm underlining the
need for planned parenthood along with
information and knowledge about various
methods of family planning.
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(b) Th& birth rate for 1961—71 was
estimated at 412 per 1000 population,
based on 1961 and 1971 censuses. Similar
estimate for 1971—81 is not yet available
for want of the age-sex break up of
population from the 1981 Census.

.Russian Collaboration in Blood Trans-.
fusion

6364. DR. KRUPASINDHU BHOI:
Will the  Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a move is ufoot for Russian
collaboration in blood transfusions to
make the services in the country as modern
and effective as in the developed world;

(b) if so. the details thereof: and

(c) the stage at which the malter stands
at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M,
JOSHI): (a) Yes.

(b) A team consisting of four Indian
Scientists visited USSR in September, 81,
Their report highlighted significant deve-
lopment in the USSR on:

(i) Blood Transfusion Sesrvices;

(ii) Biomaterials for plastic bags; and™

(iii) Immunohaematology and Im-
munogenetics.

(c) The collaborative programme can
only be finalised after a return visit of
Haemaologists from the Soviet Union,
The date of their visii has not yet been
finalised.

Steps to Rehabilitate Teprosy cured
persons

6365. DR. KRUPASINDHU BHOI:
SHRI P. RAJAGOPAL NAIDU:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the help provided by World‘H:alth
Organisation and other institutions for
checking leprosy;
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(b) the steps taken or proposed to be
taken for the rehabilitation of the leprosy
cured persons; and

(c) the steps envisaged for the proper
treatment of the disease and implementa-
tion of family planning among the
leprosy patients with a view to check its
further spreading?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) Help is provided by the
World Health Organisation JNICEF,
Swedish Development Agency and a
number of international voluntary orga-
nisation to the National Leprosy Control
Programme as per details in Statement.

(b) Mcdical/surgical rehabilitation of
leprosy patients is covered under the Pro-
gramme which includes inter-alia establish-
ment of 15 Leprosy Rehabilitation Pro-

motion Units during the 6th Five Year
Plan period. Social and economic reha-
bilitation of leprosy patients is looked
after by the Department of Social Welfare,
who are operating a “scheme of assistance
to voluntary organisations for the handi-
capped” under which financial assistance
is being extended to voluntary organisa-
tions to enable them to promote educa-
tion, training and rehabilifation services.
This scheme is being extended to the
voluntary organisations covering the field
of Jeprosy patients also.

(c) Under the National Leprosy
Control Programme a large net work of
Leprosy Control Units, survey, education
and treatment Centres and specialised
leprosy control units have been set-up for
treatment of the disease.

Leprosy patients are equally entitled to
family planning services.

Statement

T Details of Help being Provided by International Voluntary Organisations to the National Leprosy Control
Programme

1. W.H.0.

1. Short Term Consultants (2 per year)

]

Fellowship
3. Group Educational Activities. .

4. Material and Equipment :
DDS (100 mg) .

Equipment.
5. Subsidy (Microscope & Vehicles)

TOTAL :

1981 1982 (Provisional)

§ 42,300 § 20,550

$ 26,000 S 26,000

$ 1,22,000 § 1,25,000
$ 1,00,000 & 1,21,750
8§ 28,000 § 21,90

$ 3,45,301  § 3,65,200

II. S.1.D.A4.

Assistance is provided under SIDA
agreement for a period of 3 years to con-
duct Intensified field trial with multi-drug
regimen. Total assistance under agree-
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ment amounts to Rs. 36.00 million and
covers both supply of drugs/tape and
operational expenditure on Multi-drug
Regimen Districts.
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(1980-£2)
1. Drug Supply: (i) Rifampicin- 2-5 million Caps. Rs. 32-37 lakhs
(150 mg.)
(i) Lamprene — 29 million Rs. 20- 65 lakhs
2. Zinc Tape—4200 Rolls received for treatment of trophic Ulcers in Leprosy patients.

w

Drug supply received|due to be received upto Fuee

1982.

(i) Lamprene (100 mg.)
{ii) Rilampicin (150 mg.)
(iii) Prothionamide (25 mg.)
(1982-83)

4. Expected SIDA supply.
(a) Lamprene Capsules (100 mg.)
(b) Rifampicin Capsules (150 mg.)

(¢) Prothionamide Capsules (250 mg.)

III. UNICEF

— 1260 lakhs

—  17-92 lakhs
— 22:00 lakhs

— 13-31 million
—_ 9-53 million

- 444 million

Assistance has been provided in kind by supply of Dapsone drug.

(a) Drug Supply-

UNICEF is to provide 10 (ten) Teach-
ing sets, 10 Diesel Jeeps, S Diesel Mini
Bus, 100 mobiles, 10 slide Projectors and
10 sets of slides on Leprosy per year as
also 5 MTs of Dapsone per year for 3
years to the Leprosy control Programme,

IV. International Voluntary Institutions

A number of international voluntary
organisations are doing valuable work in
the field of leprosy control including
Leprosy Mission, Damien Foundation,
German Leprosy Relief Organisation and
Swiss-Emmaus which operate a number of
leprosy control centres|Hospitais/homes
from foreign funds and also provide
assistance to several indjgenous voluntary
bodies. Their activities are being co-
ordinated with the National Leprosy
Control Programme.

Payment of road tax by Vehicles in Delhi

6366. SHRI SHIV SHARAN VERMA:
Will the Minisler of SHIPPING AND
TRANFYORT be pleased to state:

Dapsone (100mg.)— 5 tonnes @ Rs. 13-14 lakhs (1980-81)

. @ Rs 10-92 lakhs (1981-82)

(a) the system of checking so as to
know whether a vehicle has paid the road
tax;

(b) how many vehicles are thére with
foreign registration mark in Delhi and
have they been paying the road taxes; and '

(c) breakup of vehicles under different
categories registered in Delhi and what is
the estimated amount of road tax that
should be collected and what has been
realised together with deficiencies therein?

THE MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI SITARAM
KESARI): (a) In Delhi after the road
tax is received in the counter with (he
application form, money receipt in dupli-
cate is issued. One receipt (in original)
is issued to the registered owner and
duplicate copy is sent to the Recovery
Branch of Directorate of Transport, Delhi
for entering in the respective ledger,
From the perusal of the ledger, non pay-
ment of tax is detected.



265  Written Answers

b) A t'otaL nomber of 1843 vehicles
are registered with  the Directorate of
ransport, Delhi, as - CD. vehicles as on
3-§Z All the C. D: vehicles one
sxempted from ‘the payment of road tax.

© Acboi‘dmg o 1 ectorate of ,‘fa{ns-
port Delh1 Jbreakup: of ~ vehxcles as on
31-1-82 gsii—

® @ﬁi‘st]eeps]Statwn »
2 Wdigons 126827
(ii) Scooters Motor- )
cycle & Mopeds 377937
(iii) Autorickshaws © 21469
«{1v) Taxis 6769
.(v) Buses 78787

(vi) Goods Vehicles 39104

o

Total: 580893

Estimated ‘amount of road tax to be
gealised in the year 1981-82 is Rs. 6.55
lakhs. Rupees 6,40,53 ,639 ‘was collected
upto 28-2-82 and part of the. balance Lt
be realised during March, 1982,

Plying of Mini Busés in Delhi

6367. SHRI SHIV ‘SHARAN VERMA:

SHRI HARISH KUMAR
GANGWAR:

TRANSPORT be pleased to. state:

lying between Delhi Main Railway
tation and Malyiya Nagar Exteﬁsmﬁ
earing under “Gapital Briefs” om page
of Indian Exprest of 12 .’fanua:y, 1982
been seen by f.'}overnment

) if so, what action has been taken
regard; and

progress made in scrappmg the

f mini buses as stage carrnges in
i?

THE MINISTER OF STATE IN THE
INISTRY OF SHIPPING'' AND.

NSPORT (SE:IRI SITARAM
SARI): (a) Yes, Sir.
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Will the Minister of SHIPPING AND~

(a) whether news about a. mini bus:

‘Greek Foreign Ministér’s
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(b) As ‘per terms of Agreement the
DTC has imposed a suitable penalty on
the bus owner.

(c) State Transport Auth8rity, Delhi
has not taken any decision for scrapping
the mini buses plying under Stage Carri~
age- Permits.

Surprise Check to Ensuvre Issue of
Tickets in DTC Buses

6368. SHRI SHIV SHARAN VERMA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

.{a). how many surprise, . checks were

,"carned out in 1981 to se¢ if the con-

ductors issue tickets to the passengers on

" their seats in D.T.C. buses at the starting

points; and

(b) steps taken to check and tackle the

_difficult situation prevailing at the Dhaula

Kuan Ring Road, New Delhi?

THE MINISTER OF STATE-IN THE
MINISTRY ~ OF SHIPPING AND
TRANSPORT (SHRI' = . SITARAM
KESARI): (a) “Though there have been
no surprise checks, regular checking is
done by’ the checking staff, fo ensure that
buses are pre-bocked at the terminal
pomts either by the Advance Booking
Staff ‘or by _the bus conductor by moving
about in the bus.

(b) Services from Dhaula Kuan are '
well regulated by a Time Keeper. ~The
Time Keeper Booth at Dhaula Kuan is
fitted with telephone conhection, In case
of any shortage of buses .or any. other
problem, the tlme-keeper has the. mstruc-
tions to seek help from Central Control
Room and to contract the Senior Traffic
Officers. In order. to strengthen the

:arrangements, an addltlonal Jnspector has
_been posted to cover the ‘giands.:

Indo-Greek Cooperation

6369. SHRI'BHIKU RAM TJAIN: Will
the Mmlster of EXTERNAL AFFAIRS
be pleased to state:

ia‘)'V whether it is a fact that during the
visit to India
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recently specific suggestion were formulat-
ed for increasing cooperation betwcen the
two countries;

(b) whether it is also a fact that a
high level delegation of Greek experts
would " shortly visit India in this connec-
tion; and

(c) if so, the deails thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c) It was agreed during
the visit to India of the Greek Foreign
Minister that a Greek delegation should
visit India in the near future to disecuss
the areas in which Indo-Greek collabora-
tion could be increased.

Calcutta Circular Railway

6370. SHRI R. P. DAS: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Goverdment have ever
ordered any kind of survey with a view
to examining the feasibility of Circular
Railway around Calcutta;

(b) if so, the findings of the survey;
and

(c) if not, the reasons thereof?

APRIL 1, 1982
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY.
AFFAIRS (SHRI MALLIKARJUN):
(a) to (c) No. However, the Government
of West Bengal have taken the initiative
of engaging the Rail India Technical and
Economit Services Ltd., for carrying out
Techno FEconomic Feasibility Study for
5 Railway Projects in and around Calcutta
The survey has not yet been completed.

Percentage of SC|{ST Employees in Class IT,
HI and IV Services in Ministry of
External Affairs

6371. SHRI BHEKHABHAIL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to tne reply given to Un-
starred Question No. 1959 on 4th March,
1982 regarding number of SC ‘and ST em-
ployees in class TI, TIII and IV in the
Ministry of External Affairs and state:

(a) the total number of employees in his

Ministry both in India and abroad in class
I, OI and IV services; and

(b) the percentage of SC/ST category in
each class of service?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQO): (@) and (b) The information is
given in the statement, attached here with.

Statement

Total Number of Employees (Both Permanent and Temporary in the Ministry of External Affairs
Under Various Groups and Representation of Scheduled Castes and Scheduled Tribes therein
(Position as on 31-12-1981)

Group Totalnum- Sc Percentage Scheduled  Percentage
ber of emp~ Castes of Total Tribes of total
loyees Employees Employees

Group (B) (ClassIT) . . 1622 125 7°7% 12 0-75%

Group (C) (Class IIT) : 868 91 10-5% 40 4-6%

Group (D) Excluding Swee~

pers (Class I'V) . 470 75 16-0% 3 0-6%

Group (D) Sweepers (Class~—

(Iv) 20 20 100% Nil Nil
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Faculty Members in Central Universities fqm“ o qraT q““'i-
6372. SHRI ZAINUL BASHER: Wil 6374. Wt FRW T : T A
the Minister of EDUCATION be pleased N 1 ¥ e -
to state: a3 ERIE ERLE :
B (a) how many fa'c1'.11ty members are there . (EF) mmmi’rﬁm IR
in Central Universities who have not been - - . Sy
given promotions during the Jast three AT I AT q;{.m;i‘m i" ! Eﬁ'.ﬂTﬂ'
Fears; and @I gU AgT 9% 9T W9 GoEr  qEr
(b) details of such faculty members, the iﬂ'—ﬂﬁ-ﬂ'ﬁ Wﬂfa’fﬂ FT IS
posts held by them, the dates of their FRATEE :
appointments and their previous teaching -
and research experience? (@-) afe 737, A7 IUF FT  FHEO
THE MINISTER OF STATE IN THE g, 9
MINISTERES OF EDUCATION AND . - <
CULTURE AND SOCIAL WELFARE (@)= At F it Fa g
(SHRIMATI SHEELA KAUL): (a) Since I Tl aF ITA=d FLT LT T 7
teaching positions in the Central Universi-
ties are not filled by promotion, there is no . . . <
- provision for promotion of teachers in the - ia?waraa g Hﬂ'tﬂli w1 Fatrr:r
Statutes of any of these Universities. | ITRAY (=t Afeewrda) 2 (F) |
(b} Does not arise, (w) 4fF aoAH SFE T FW MTH
FW & fau oyl qewfa s T@ A
IaY AW A Fvor@ I wv "f=x 2, wafau freime #mee o= 9%
‘, arft & i #1 Hawar FT WA
6373. st FIW vaq : #a7 faan FfAvawa T T AT |
T TF TATT F1 FITHG (9
(%) w7 3% e & fF AT 7 ®T R § TIFA AGASH-FHISTIIH-
5 R A ; - T ®
W ¥ frakme foer & g H O Adta grasdw 1 fawes & F@an

—AET W F1 Afax chagfes wR
qrTfos WEge &7 UF G1HE 3§

6375. st gaw T@¥ : AT
R Tt ag TAW A IO FAH

i .

. . (%) ™ ®: THE F IRA

(m) afeeiarzas nfa?rﬁq'q% AT 7 7Y WX 8§ T3 T@IF~Fe-

Jrafrs g w1 gam @ & fag TRm-iAaE TEgd A §R

FERLETTRTFIH IO AT R E 7 O T el R faeeEm A

finar am "wepfa Wi @A "Tﬁ

wagrer marwgt A 3w "war (st (@) ag & wfowaw e
@®. ¥ gmw) : (F) N o fawm ¥ g AR

(@) 7 9°ax ¥ gl dErem (1) = sad § faww ¥

T g w @R oferas fafgee- Uy F AT FW § AR WK

Tot & afcegr &1 afee =T gTa FT SUETUCA® &ed Ie1q ST

TR IT 7 & W@ e
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I AHIaEAaT ua qEdwm W
fawm § 9o Gt (it wfeamsa)
(%) fagmay, 1981 & w@d
1982a% #1 #afw F @, 7 =9
T § TS AP TR Mzt wo
e wEEEl 9T I 82 WX
98 AR T & 9FHT )

(7) ©: a@=t F FRE, mA-
aft @z ¥ mF A arE & azd ¥
FAT AT HIT W T AT a9ig §
qT JEEE AE-Ed 21 T &
W, 7 #AC nfawd ¥ #fuw 11
4% FX A 9FE ST 8 =TSR A
TFNS 12 92 20 fAAT I A
CEA I

(W) @av 1 Fw7 F=Ar, w2
qrzq wed &% fami wmr, afzm
foeq &7 FIAA1 WL GG T TAAT
F & Z1 AT A AMfEAT &
fasres & w99 F AEA FEME
AR 1 B sy O S B S LR T
= AT W O A "I AT A9
YA a9 g 91T e FIA AT
qaE ! TFAA T *F fAg wA
FIER F GT4 gVIE FATY T@r AT

wzg !

Central Allocation to M.P. for Care and
Protection of Orphan Children

6377. DR. VASANT KUMAR PANDIT:
Will the Minister of SOCIAL WELFARE
be pleased to state:

(a) what was the Central allocation of

assistance to Madhya Pradesh uader the
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scheme “Care and Protection of Orphan.
Children” in the State during 1979-80,
1980-81 and 1981-82;

(b) whether Government have carried out
independent evaluation study of the work~
ing of this scheme in Madhya Pradesh State
and if so, the results thereof; and

(c) what metnods are being planned to
see that these schemes are being imple-
mented as per the Central guidelines to the
State?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR1 P. K. THUNGON): (a) A sum of
Rs. 47,972, Rs. 90,418 and Rs. 1,94,568|-
was released to the Government of Madhya
Pradesh for the scheme of services for
chikdren in need of care and protection

during the years 1979-80,  1980-81 and
1981-82 respectively.
(b) An evaluation stu!y hus been award-

ed to Indore School of Social Work, Indore,
to evaluate this - programme in Madhya
Pradesh.

(¢) The organisations implemening the
prcgramme are required to cxecute n bond
wilh the State Government that they will
abide by the conditions of grant. Supervi-
sion of this scheme is done by the State
Goveinments, -

Equipments and Machines in LIT.
Kharagpur

6378. SHRI NARAYAN CHOUBEY:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the T.I.T. Kharagpur is the:
oldest of all the LLI.T. in Tndia;

(b) is it a fact that many of the machines
and equipments of the LLT. are very old;

(c) is it a fact that the 1.1.T. administra-
tion ‘at Kharagpur Mave represented their
case to Government and have asked for
sufficient fund to replenish the old mate-
rials which do not serve the purposs of the
present day; and



-

173 Written Answers

" (d) what amounts have been sanctioned
for all the LLTs. in the country giving
L1.T-wise figures of the same?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir.

CHAITRA 11, 1904 (SAKA)
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(b) Some of the machines and equipments
arc out-dated.

(c) The Institute has submuited a pro-
posal to modernise its laboratories and
workshops.

(d) The grants sanctioned to the various
LL.Ts during the past 3 years are:

.

IIT

Kharagpur (Plan)
(Non.Plan)

Delhi (Plan)

(Non-Plan) . . . . .
Bombzy (Plan) . . i . " .
(Non-Plan)

Madras (Plan) .
(Non-Plan)

Kanpur (Plan)
(Non-Plan) 3 . . . .

1979-80  1980-81  1981-82
(Rupees in Lakhs)

13300 133-00 20000
383-76  434-28  483-70
119:00 134-00 15000
36521 408-03 474-88
15300 17250 19000
399-50  442-33 51182
132-00 142-12 165-00
34491 386- 66 44285
108- 00 140-00 13000
« o 433-91  456-84  514-04

AZE qAF AT, TN

6379. =t faxa Tw Gt :
7 foar W& a8 A A FO ST
fw .

(F) =1 aFR A IEHYTE F
g e & 1971 § WE T9F
¥ @Ay F A & A

(&) 1 S FTOATE AW
FE AR A FET W

(n) afeat & T @ FT@
5.
Gy

(%) 1 gER & 99 T A

. tmn i @wfa aar mEw
Foqi Harwal & 39 HaAr (s
dto &o AWA) : (F) & (7). TrEAH
s # faar s F MY Saa
1973 ¥ g a1 W AgE aF
Fvg, WST @ W fgwfar %
GTEI, 1973 ¥ AN A wMTA-
fra w¢ fear mav g



175 Written Answers

(7) ok (3). wwom= #1 A"
TR #t fawfr o @M, 1982
¥ ek & A uF A@E  g9w
FE wga feam o g1 IwW
FEF aF JAEAF F 9T F AT
# sy afar = 2 9
SN F g ag dw qiRarfad &
S |

feest & wegmat A fargat gf
feafa

6380. 2Nt T faenr@ quaar :
T e WMy afEre &enn
Al Og SO &7 FO ST f6

(%) =1 ag = g & fee=t
F #fge aram wEfEsTa g,
ST aT ¥ WAl H)
fafy dfx Fwsw fGm oafs f=
fare g & ; wR

(¢) afe g @ we@@l A
QfEl & Ifam v war zA
seare &1 feafad ¥ ogame @
& fa g@FR = FEEAE F @
1%

Tee W afE seor Jar-
@ # 99 "dr (gt gAT dA
owo Wmt) : (F) AR (@)
g ) ¥, ¥ U, FuedgEs
FE F WE IR A TR QU
gom § #R afafs @@mEat & g
=L AT Wadr &1 fawim &y,
sfrad JaeT & faU @rT STy,
A qE GIAHL, T AL TqE=
Jamt w1 Y3z wx, wiate@ s
fager wnfog #3 foelt & fufwen
Jawl H gIR FW F @WK
e faog o1 <3 & 1 Af #r wfaw
AT ¥ FOT FAF GO, ITH A
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News Item Captioned

in this regard,
ang action taken against them; and

MINISTRY OF
FAMILY WELFARE
MUD BEN M.
(b). The
has informed that the investigation by the
police is still in progress and no conclu-
sion can be drawn at this stage.

Will the Minister
pleased to state:

what time the
removed?
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g ok W fau 8fY dwadfa  FeET
F Sy fol § 500-500 9=«
grer & HIX 100-100 TeRT A
N e FAW &1 A g

“Alleged Tllegal
Removal of Dead Patients Eyes”

6381. SHRT ATAL BIHARI VAJ-

PAYEE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
refer to the
Question No.
regarding news item captioned “Alleged
illegal removal of dead patients eyes™” and
state:

reply given to  Unstarred
5203 on 25 March, 1982

(a) what are the findings of the police
names of guilty persons

(b) the name of the beneficiary who

got the eye ball of the deceased?

THE DEPUTY MINISTER IN THE
HEALTH AND
(KUMARI KU-
JOSHI): (a) and

Delhi Administration

Upgradation of Ranks in Security
Department (R.P.F.)

6382. SHRI RAM VILAS PASWAN
of RAILWAYS be

(a) whether if is a fact that all the

ranks of employees in different categories
of the Railways have

restructured including the
the Medical Department;

been upgraded/
employees of

(b) whether it 1is also a fact that the

rank and file of the Security Department
(RPF) have been left out; and

(c) if so, the reasons therefor and by
anomaly is likely to be
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THE DEPUTY MINISTER IN THE
MINISTRY OF = RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
The restructurings have been dome only
in those cadres where considered justified
from the point of providing reasonable
avenues of promotion and also job
requirements.

(b) and (¢). The matter is under Go-
vernment’s examination.

Productivity Linked Bonus for RPF
Personnel

6383. SHR1 RAM VILAS PASWAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that as per pro-
visions of the RPF Act, 1957 and the
rules made thereunder, tae RPF personnel
are deemed to be Railway employees in
so far as their pay, allowances and other
facilities are concerned;

() whether the Railway employees
have been granted and paid productivity
linked bonus whereas the RPF personnel
have been denied it and granted ration
subsidy at Rs. 50|- in lieu thereof;

(c) if so, whether the ration subsidy to
Central
Forces and has been allowed from the
date Railway employees were paid pro-
ductivity linked bonus; and

(d) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
Under the RPF Act, the Inspector Gene-
ral and every other superior officer and
every member of the force shall for all
purposes be regarded as railway servants
within the meaning of the Indian Rail-
ways Act, 1890 other than Chapter VI A
thereof, and shall be entitled to exercise
the powers conferred om railway servants
by or under that Act. Their pay scales
have been separately prescribed by the
Pay Commission. They are also entitled
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to the railway facilities as admissible to
the other Railway servants, such as free
passes and PTOs.

(b) Productivity linked bonus sanctioned
for Railway employees is not admissible
to RPF personpel. The ration subsidy at
Rs. 50]- P.M. is not sanctioned in lieu of
bonus. .

(c) It is at par with the rates applicable
to Central Industrial Security Forces, but
has been paid from and date subsequent
to the eligibility of bonus to other
Railway employees.

(d) It is not the policy of the Govern-

ment {0 pay bonus to personnel belonging
to Uniform Forces.

Memo from Howrah-Champadanga Jatri
Samiti

6384. SHRI HANNAN MOLLAH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government had received
any memorandum from the Howrah-
Amta-Champadanga Jatri Samiti;

(b) whether Government have examin-
ed that memorandum;

(¢) if so, what are the steps going to
be taken; and

(d) what is the time schedule for com-
pletion of the work mentioned therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
and (b). Yes.

(c) and (d). As regards, Howrah-
Amta<Champadanga line, work in first
phase is in progress from Santragachi to
Bargachia. Efforts, to complete this pro-
ject early, have suffered a setback due to
serious constraints of resources for comn-
struction of new lines in 1982-83 Budget.
Efforts are being made to complete the
project as early as possible. Only after
Phase I is completed, work can be takem
up on the remaining project.
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As regards Howrah-Sheakala new Rail-
way line project, it will be taken in hand
on completion of Howrah-Amta/Cham-
padanga project.

Kanjur Marg Station

6385. DR. SUBRAMANIAM SWA-
MY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Kanjur
Marg, a Suburban Station on Central
Railway-Bombay has only an island plat-
form consisting of Platform Nos. 1 and
2;

(b) whether the commuters of Kanjur
Marg undergo great hardships when di-
verted frain goes on Line Nos. 3 and 4,
which does not halt at Kanjur Marg due
to lack of platforms; and

(¢) if so, the reasons why the Railways
do not construct Platform Nos. 3 and 4 to
avoid inconvenience?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN):
(a) Yes.

(b) Yes, on rare occasions.

(c) This station is scrved only by slow
locals. The local trains running on fast
lines are not scheduled to stop here. With
occasional dislocation of slow line sub-
urban service, the trains are diverted on
fast line Nos. 3 and 4 which are not
provdied with platforms. Such occurrences
are rare and only in emergencies. It Is,
therefore, not considered justified to pro-
vide additional suburban platform to serve
line Nos. 3 and 4. )

Station between Mulund and Bhandup

6386. DR. SUBRAMANIAM SWA-
MY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is a demand from
the residents of Nabur and neéighbouring
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area of Mulund for a New Railway Sta-
tion between Mulund *~ and Bhandup in
Central Railway in Bombay;

(b) if so, what steps are being taken
to provide this facility to the residents of
this area: and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARIUN):
(a) to (c). The proposal for opening a
new station between Bhandup and Mulund
stations on Bombay Suburban Section has
been examined but has not been found
either financially justified or operationally
feasible,

Bridge Outlet at Majid Station

6387. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the existing bridge outlet

facility at Masjid Station on Central Rail-
way in Bombay is not adequate.

(b) whether Government have received
memoranda from many associations ard
individuals to provide proper bridges and
outlets at this Station; and C

(c) if so, what action has been taken
regarding the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). Yes.

(c) The work of “widening the passage
between South East Over Head Booking
Concourse and the Bhandari Bridge by
modifying the existing booking office and
queuing arrangements” has already beenm
included in the Budget 1982-83 at an
estimated cost of Rs. 10.15 lakhs,
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Dental of Group Insurance Scheme to.
UGC Employees
6388. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
EDUCATION be pleased to state:

(a) whether University Grants Com-
mission employees are being deprived of
the Group Insurance Scheme as applicable
to other Central Government employees;

(b) if so, the main reasons therefor;

(c¢) whether their pay scales and condi-
tions of services are the same as in other
Government Departments:

(d) whether employees of University
Grants Commission have demanded that
they should also be considered for the
scheme;

(e) if so. whether Government have
agreed to their request;

(f) if not, reasons thereof;

(g) whether the employees of the Uni-
versity Grants Commission will also be
entitled to the scheme: and

(h) the other departments under his
Ministry which have not been included in
the scheme?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL: (a) and (b).
The Group Insurance Scheme for Central
Government employees does not cover
the employees of the statutory and auto-
nomous organisations, who are not Gov-
ernment servants.

(¢) The scales of pay, allowances and
certain benefits admissible to Central Gov-
ernment employees have been sanctioned
to the employees of the University Grants
Commission also. However, all conditions
of service of University Grants Commis-
sion employees are not the same s are
applicable to Government employees.

(d) Yes, Sir.
(e) No, Sir.
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(f) and (g). The University Grants
Commission employees are not Govern-
ment servants and, as such are not entitled.
to be covered under the Group [nsurance.
Scheme for the Central Government em-
ployees.

(h) Employees of all Government de-
partments are covered by the scheme. But,
those of statutory bodies and autonomous
organisations are not covered by it.

Educational  Qualification of Dean, JNU

RASHEED MASOOD:
EDUCATION be-

6389. SHRI
Will the Minister of
pleased to state:

(a) what is the educational qualifica-
tion of the Dean of the Schoo! of compu-
ter and Systems Sciences, JN.U.; and

(b) how many years’ computers expe-
rience he had to his credit at the time
of his appointment?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The position of Dean of a School
is held by rotation by senior Professors of
the School. The present Dean of the
School of Computer and Systems Scien-
ces happens to be a mathematician. He
has M.Sc. and Ph.D. Degrees with specia-
lization in Algebra. He is adequately
familiar with Computers, particularly the
theoretical aspects of Computer Science.

Free Forcign Trips by Officials and Non- .
Official for Asian Games

6390. SHRI RASHEED MASOOD:
PROF. AJIT KUMAR MEHTA: -

Will the Minister of EDUCATION be
pleased to lay a statement showing:

(a) how many free trips abroad have so
been performed by the officials/non-offi-
cials both technical and non-technical
against the mandatory order in conncc- -
tion with the Asian Games;
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-(b) the names offlthe countries visited
by these persons and the purpose for which
the trips were made;

(c) the total expenditure incurrsd by
the Government so far on these trips; and

(d) the reasons far the inclusion of
non-technical officials/non-officials, if any,
"in these trips?

THE MINISTER OF STATE IN THE
"MINISTRIES OF EDUCATION AND
“CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(d). Based on the information received
“from the Special Organising Committee
of the IX Asian Games, a statement giving
“the desired information is attached.

- Statement

(a) 87 trips have been performed
against the manggdatory order in connection
“with the IX Asian Games, 1982.

(b) The names of the countries visited
s on these trips are given below:
(1) Australia
(2) Canada
*(3) France
(4) Hongkong
(5) Italy
(6) Japan
(7) Kuwait
(8) Malaysia
(9) Mexico
*(10) Norway
(11) Singapore
(12) Switzerland
(13) Thailand
“(14) United Arab Emirate
(15) United Kingdom
(16) US.A.
(17) USSR,
(18) West Germany
(19) Yugoslavia

Purposes for which these trips were
~made, are given in the attached Annexure.
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(¢) Upto 30-11-1981, a sum of Rs.
97,152.65 had been spent. The adjustment
bills in respect of trips made after that
date are still awaited by the Special
Organising Committee.

(d) All the persons who have gone
abroad from the Special Organising Com-
mittee on the mandatory order in connec-
tion with the Asian Games, were either
technical sports officials or officials of the
Special Organising Committee of the IX
Asian Games or persons associated with
the Special Organising Committee,

ANNEXURE

Purposes of visits jor which the Trips
abroad have been performed

(1) To study organisational aspects
of major sports events.

(2) To attend XV General Assembly
of GAISF (General Association of In-
ternational Sports Federations) to ob-
tain approval of techmical rule books
and to hold discussions on technical
matters pertaining to organisation of
Asian Games. ’

(3) To update the technical expe-
rience in organising International Meets,
or to upgrade the technical category of
Technical officials, referees, judges, um-
pires of various federations,

(4) To gain expertise at Asian Athle-
tic Championships and to hold discus-
sion with International Federations in
disciplines included in the IX Asian
Games, 1982.

(5) To inspect technical equipments
and negotiate for supply of such equip-
ment and gain techmical experience in

organising International Meets.

(6) To attend Asian Football Con-

federation Meeting/International Olym-

pic  Committee  Meeting|Australiasian
Hockey Tournament.

(7) To attend PATA Conference.
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(8) Signing of ag*ement regarding
sale of advertising space in the Asiad
sports venues.

(9) To study Computer Program-
ming for the Asian Games.
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Wagons, Coaches and Locomotives with
roller-bearings

6392. SHRI ATAL BIHARI VAI-
PAYEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) number of wagons, coaches and
locomotives  that are fitted with roller-
bearings and those without it;

(b) whether roller-bearings give higher
speeds and give gervice for longer periods -
without need for repairs;

(c) whether for reasons of safe run-
ning and efficient utilisation of rolling
stock segregation of roller bearings and
brass/white metal bearings is desirable;

(d) whether roller-bearing bogy wagons
are proposed to be utilised on long runs
and the 4-wheeler wagons with ordinary
bearings on short runs;

(e) if so, present position and future
programme in this regard; and

(f) whether for efficient segregation
running, transhipment of goods from
roller-bearing wagons to brass bearing
ones and vice-versa is proposed ' to- be-
considered?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
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(a) The number of wagons, coaches and
locomotives fitted with roller bearings and
those fitted with plain bearings as om

AFFAIRS (SHRI MALLIKARJUN): 31-3-1981, is given below:—
Fitted with Fitted with
Roller Bearings Plain Bearings
Wagons (Veh, Units) BG 1,11,370 1,91,695
MG Nill 86,819
Coaches BG 13,768 6,804
MG 3.978 9,349
Locomotives Diesel BG 1,830 36
MG 460 10
Eleetric BG 449 567
MG 20 Nill

As regards Steam locomotives, the
axles of tenders are fitted with roller bear-
ings and those of engines with plain
bearings. The total number of steam loco-
motives (BG & MG) as en 31-3-1981 was
7469,

(b) Roller bearings are provided to
achieve improvements towards trouble-free
service, run the stock for longer periods
without attention, and reduce incidence of
hot boxes. These also help in achieving
higher speeds, provided other require-
ments for running at higher speeds are
also met with.

(c) The wagons fitted with roller-bear-
ings, centre buffer couplers etc. are cap-
able of carrying higher pay loads over
long distances. For efficient running, such
goods stock have been segregated from the
ordinary wagons to a large extent.

(d) and (e). The segregated roller-
bearings stock have been formed into
special rakes and are being utilised for
carrying of bulk commodities like cement,
food-grains, ferflTizers, stel etc. As a mat-
ter of policy, it has been decided to run
roller-bearing stock and plain bearing
stock In separate trains to the maximum
extent possible.

(f) No.

Steam Locos not s:rapped as not aged

6393. SHRI ATAL BIHARI VAIJ-
PAYEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether production of electric lo-
comotives is not matched by proportionate
extension of electrification of rail routes
and manufacture of diesel locos is not
matched by equivalent scrapping of steam
locos with the result that a number of
electric and diesel locos are either idle in_
yards and loco sheds or are under partiak
ly utilised and also that coal consumption
which could have been reduced and used
elsewhere is mot done;

(b) whether it is a fact that one ob-
struction in scrapping of steam locos is a
rule of age which requires them to work
for as long as their working age lasts; and

(c¢) whether amendment of the rule is
proposed to obtain overall economy?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI  MALLIKARJUN):
(a) Production of both electric and
disel locomotives s planned to maich
the requirements anticipated. The require-
ments take into account the scrapping of
overaged and unserviceable steam locomo-
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tives, and likely extension of -electrifica-
tion. Scrapping of steam locomotives has
been stepped up and coal consumption re-
duced. There are no surplus diesel or elec-
tric locomotives.

(b) The scrapping of steam locomo-
tives is done on age-cum-condition basis.
Underaged steam locomotives are scrap-
ped only when so warranted.

(c) Does not arise.

. Tender for Construction of Staff Ouurt’ers

at Laheria Sarai

6394. SHR1 BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased
to refer to reply given to S.Q. No. 186 on
4th March, 1982 regarding conversion of
Samastipur-Darbhanga line and state:
has since been

(a) whether tender

finalised;

(b) what is the total value of the ten-
der and the specificality of the miscella-
neous work to be undertaken at Laheria
Sarai including time schedule of its com-
pletion;

(c) what is the break-up of the schedule
of completion of conversion of the line;
and

(d) what Is the hitherto prepared esti-
mate of the construction of Sakri-Hasan-
pur new line and the updated estimate and
whether acquisition of land and earth-
work has been completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). Two tenders for construc-
tion of temporary office and staff quarters
at Samastipur and miscellaneous work at
Laharia Sarai were opened but the tenders
have been cancelled due to paucity of
funds.

(¢) No schedule has been fixed.

(d) The original estimated cost of this

‘work was Rs. 4.75 crores at which it was
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initially approved in the budget. At the
present day rates, however, the cost may
not be less than about Rs. 15 crores.
Acquisition of land and earthwork have
not been completed so far.

Re-employment of Staff and Principals in
Universities

6395. PROF. NARAIN CHAND
PARASHAR: Will the”Minister of $:DU-
CATION be pleased to siate:

(a) whether Government have any clear
cut procedure regarding the extension/re-
employment of the academic staff includ-
ing the principals in that Central Univer-
sities or their affiliated/Constituent col-
legeg especially with reference to the
role of the Managing Committees/Govern-
ing Bodies of these colleges in re-employ-
ment.extensions:

(b) if so, whether any disputes bet-
ween the University authorities and Gov-
erning Bodies/Managing Committees of
any colleges in  the Central Universities
particularly those affiliated to Delhi Uni-
versity have come to the notice of Gov-
ernment; and

(¢c) if so, the details thereof and the
action taken by Government to resolve.
the tension and deadlocks in this regard
especially because such disputes result in
violence in the colilieges and disturb the
peace in the Universities Campuses?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE"
(SHRIMATI SHEILA KAUL): (a) While
revising the scales of pay of Uni-
versity and College teachers from Janu-
ary 1, 1973, the Government had sug-
gested that the age of superannuation for
teachers should be 60 years and that no
extension in service should be granted
after a teacher has attained the age of
superannuation. There is no provision for
granting extension in service to teachers
beyond the age of 60 years in any Central
University at present. The Government
that the Central
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Universities might re-employ a distinguish-
ed teacher after he has superannuated, if
such re-employment is in the interest of
teaching and research work in the Uni-
versity. Appropriate provisions are ac-

cordingly made in the relevant statutes of-

Central Universities.

(b) Yes, Sir.

(c) In a recent case, the Governiog
Body of a College of the Delhi University
bhad decided not to re-employ a retired
Principal. The University had amended
the relevant Rule to make provision for
the Governing Body to obtain the appro-
val of the Vice-Chancellor before decid-
ing whether a superannuated teacher or
Principal should or should not be re-em-
ployed. However this amendment to the
Ordinance was disallowed by the Visitor
of the Delhi University. Accordingly, a
College has to obtain approval of the
Vice-Chancellor only in such cases where
the Governing Bodies decide to re-employ
a superannuated Principal, or teacher. Jn
another case, the Governing Body of a
College had decided to re-employ a re-
tired Principal with the approval of the
Vice-Chancellor. However, at its subse-
quent meeting, the Governing Body did
not confirm the earleir decision. This re-
sulted in a dead-lock. The matter is at
present sub-judice. TRe concerned Col-
lege is functioning normally as the Court
had, by an interim Order, appointed an
Administritor for the College.
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Measures to check fartal ectopic Preg-
nancy in Tubectomised women

6399. SHRI TARIQ ANWAR: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that women may
become pregnant even after tubectomy;

(b) what steps his Ministry is taking to
check the fatal ectopic pregnancy in tube-
ctomised women; and

(c) whether any medical advise has
been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) to (c). A very small per-
centage of women may become pregnant
after tubectomy due to abnormalities.
Some of these pregnancies can be ectopic.
Early diagnosis and appropriate treatment
in hospitals reduce the incidence of fatal
ectopic pregnancies.

g A g § "l & @l
w @arg w7 & ez w@ad

6400. * arft® o|AaT : AT
TqrRen WY gfegre wsamor waT O
Faw #v FAT F fF oo

(F) =1 78 79 g f& w=u4
FT @AW IT I WIAEA F AT
Y qft v FEvA g oav

(7)) afz g, @ #1 TFR 77
gfafiaa #71 & o £ 218 e
F @ § fomw ff il @ =g
§ weed ¥ @ar ¥ afg 7 & ;

() !rﬁ.'a'r. A A a:ﬁ'cr
SEL

(w) afeadl, @t saa Fa71 F1X0
g7

APRIL 1, 1982

Written Answers 196

TqTeem AT qfiare wemn wawn
# gy Hdl (T THE aw g,
wwm) : (F) ¥ (v) & &
HEw A aga A gEl W wwedd
F HEF w@aT & gaft 3w #
798X AT9F e AW #F1 FrE
FWFH AT g TAT wewd ¥ gW
e I F fAgaw 3g FIH 9B
S8 | WeeW ¥ gu "et@r I
F U FT FH T & fou FEW
9B AT § | T Ul ¥ g
gal ¥ gl § FreATEE  FATSAl &1
fezdra  qur wEd &= H O ow@l
sfaey 9f7 gae & a1 mfas AT
g & dmEmmen @@l & feorwe
mfae & |

Construction of Bus Shed at RK. Puram

6401. SHRI TARIQ ANWAR: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the D.T.C.
had decided to providé a bus shed and
the multistorey flats bus stops at R.K.
Puram, Ring Road and had made a
budget provision for the same last yesm—

(b) whether it is also a fact that D.T.C.
Mad informed the residents welfare 4sso- '
ciation that a shed would be built soon;

(c) whether it is also a fact that even
after one year of the budget provision,
the shed has not been constructed; and

(d) specific reasons for not constructing
the need; and the time by which it would
be constructed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESART): (a) to (d) A representation *
for provision of two but queue shelters,
one on each side of the’Ring Road, R. K.
Puram opposite the Multistoreyed Flats
was received in September, 1981. Resi-
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denits were informed by the D.T.C. in
October, 1981 that demand had been
noted for action in due course.

Aganist the budget
yvear 1981-82, the sites for conmstruction of
the shelters have already been earmarked
and the site for a shelter at Ring Road
opposite  Multistoreyed Flats, R. K.
Puram has ilso been™ included.
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Removal of fish plates at Manki Hill on
Pune-Bombay Lines

6403. SHRIMATI PRAMILA DANDA.
VATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that several fish
plates were found removed recently from

Railway line at Manki-Hill near Khan-
dala Railway  Station on Pune-Bombay
line;

(b) if so, whether the work of investi-
gation team has been completed;

(c) if so, what are the details thereof; and

(d) what precautions have been taken
for emféty” of thé passengers there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY,
AFFAIRS (SHRI MALLIKARJUN): (a)
Yes.

(Y and {c) Four <cases have been
registered in thig regard at Khopoli/
Lonavala Police Stations under Section
379/126 Indian Railwayg Act. One sus-
pect has 5o far been arrested by the
Police. Vigorous investigations by a
special squad of the Police are i Progress.

(d) The following precautions have
been taken for the safety of passengers in
the Section:i—

(i) Intensive track patrolling by rail-
way gangmen and RPF has been intro-
duced in the affected Section.

(ii) Close liasion between RPF, Go-
vernment Railway Police and Civil Po-
lice is being maintained to nab miscre-
ants responsible for such offences.

(iii) A special gquad Has Been de-
tailed by the State Government to in-
vestigate  track offences throughly and
to book culprits.

Coal Shortage

6404. DR. A. U. AZMI: Wil be
Minister of RAILWAYS be pleased to
state: .

(a) whether it is a fact that during the
Tast one year the Railways had not been
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able to feed their own locosheds and
nearly 600 passénger trains had (o be
cancelled and the only power house of
the Railways m the national grid could
generate only 50 per cent of its rated
capacity because of perennial shortage of
coal;

(b) whether during fhé above period
30,000 tonnes of coal booked for various
industries had been unauthorisedly unload-
ed by the Western and Central Railways
to keep their locosheds running; and

(c) how far the transportation needs of
1the essential goods have been made by the
Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
The availablity of steam coal in thé
country has not been enough to meet the
combined requirements of Railways and
Industries for sometifnes. In order, There-
fore, to make available steam coal 10 the
core industries Railways at times im-
pose a voluntary cut on their own re-
quirements and have to perforce cancel
somé comparatively less patronised and
unimportant passenger train. The maxi-
mum number of passenger trains which
remained  cancelled on any single day
during 1981 was 352 pairs in June. The
figure for Dec. 81, January, February and
March, 82 was however, 117.5 94,5, 81
and 77.5 pairs respectively. Generation of
energy in Thakurli Power House at Kal-
yan was less partly due to overaged boil-
ers which are now being rehabilitated
and partly due to shortage of coal during
the first part of 1981-82.

(b) Yes. It was done to keep the passen-
ger services running. The coal is being
reimbursed by the Railways to the concer-
ned paities.

(c) Rail movement of almost all the
essential commodities is now more ihan
the targets laid as well as last year. The
overall movement of goods traffic during
the current year is not only above the
taget but it is also the highest in the his-
tory of Indian Railways,
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mﬂwny Speed-at-any-Cost

6405. DR. A. P. AZMI: Will the
Minister of RAILWAYS be pledased to
state:

(a) whether it is a fact that tae Chief
Safety Commissioner complained to the
Railway Board of their reports being ig-~
nored; and

(b) whether the speed-at-any-cost philo-
sophy has been criticised by the Safety
Commissioners?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAYLWAYS AND
DEPARTMENT  OF PARLTAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Presumadly the
reference is to the news item which ap-
peared in the Calcutta edition of the
Statesman dated 18th February, 1982
under the caption ‘Inadequate brake power
in Trains ‘alleged’, wherein allegaions like
absence of adequate brake power on goods
trains etc. had been made. Information in
Unis respect has already been furnished to
the House on 25th March 1982 in answer
to Unstarred Question No. 5296.

Contract Carriages Plying as Chartered
Bases

6406. DR. A, U. AZMI: Will tha
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) for which type of passengers buses
special permits are issued, are they re-
quired by the contract carriages as well,
while plying ‘as chartered buses;

(b) whether chartered buses ‘are suppo-
sed to submit the list of passengers, that
addresses so also that of the party leader’s
name and address and the permit is to be
obtained on each occasion the bus is
chartered; ‘and

(c) steps taken to check  the illegal
plying of buses?

. THE MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRT SITA RAM
KESARI): (a) Special permits are
issued under Section 63(6) of the Motor
Vehicles Act, 1939 to a public service
vehicle, which Includes a motor cab, con-
tract cartiage ag also the stage carriage.
The special permit is granted for carrying
a passenger or passenfers, for hire or
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reward, under ‘a contract, express or im-
plied, for the use of the vehicle as a
whole, without stopping to pick up or set
down along the liné of roufe paSiengers
not included in the contract, There is no
category called chartered buses under the
M. V. Act. The plying of contract
carriage buses as chartered buses, which is
the common name given to it, are covered
as public service vehicles for the purpose
of issue of special permits, as referred 1o
above.

(b) Requirements of this type ‘are laid-
down by the State Governments in the
MYV, Rules, framed by them, under their
rule-making powers. It is seen that the
submission of list of passengers is one of
the important requirements while applying
for a special permit.

(¢) Plying of buses in contravention of
tules is liable for prosecution.

Construction of Bus Bays in Sector 1,
R. K. Puram

6407. DR. A. U. AZMI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to refer to the reply
given to Unstarred Question No. 760
dated 20 August, 1981 regarding consi-
deration of bus bays in Sector 1, RXK.
Puram., and state the efforts made to get
the bus bays in Sector 1, R.K. Puram,
News Delht constructed by the concerned
authorities together wifb the reasons for
‘their not yet ‘being provided?

THE MINISTER OF STATE IN THE
MINISTRY OF SHRIPPING AND
TRANSPORT (SHRI SITA RAM KIE-
SARI): A Sub-Committee constituted on
2-12-1981 by the Delhi Administrations’
Traffic and Transportation Coordination
Committee is to go into the quesion of
development of terminals, Sub-terminals
.and bus-bays and would inspect the sites
and identify the exact places for the
development of bus-bays etc., throughout
‘the .operational area of the D.T.C. in Delhi.

‘Participation of Legislators on Population
Problems

6408. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether it ig proposed to cntrust
the task of curbing population growth to
legislators and  Parliamentaries in the
country;

(b) if so, whether any precise outline
has been prepared for active participation
of legislators on population problems; and

(c) what other measures are proposed
to make the movement successful?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE KUMARI KUMUD BEN
M. JOSHT): (a) and (b) The elected re-
presentatives of rfne  people at all levels
Panchayats, block societies, zila pari-
shads, Civic bodies. State Legislatures
and the Parliament will be closely asso-
ciated and involved in promoting Jlarge
scale acceptance and adopting of the
“Small Family Norm”.

(c) Intensified efforts will be made to
spread awareness and information about
the small family concept by effective and
imaginative use of multi media and inter-
personal communication strategy. Close
monitoring and follow-up will be =nsured
at all levels. Steps will be taken to tone
up the administrative machinery and im-
prove motivation and accountability of
staff at the field levels in consultation
with the State Governments, The pro-
gramme will be reviewed periodically at
the ‘highest level to detect any deficizncy
therein and intiate speedy corrective ac-
tion. In rural areas, under the ‘Village
Health Guidé Scheme’® which hag now
been made a fully Centrally funded
scheme, the Health Guides (who will pre-
dominently be women) will be responsi-
ble for spreading knowledge and informa-
tion to each individual household and to
provide at peoples’ door-steps supplies
for non-clinical methods. For the States
lagging behind in performance, selective-
area-specific approach will be followed.

Concurrent Powers

6409. SHRI BALASHEB VIKHE
PATIL: Will the "Minister of "EDU-
CATION pbe pleased to state:

(a) whether Government are coasider-
ing any proposal for exercising comgur-
rent powers in certain areas pertaining
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to education which require a common na-
tional approach particularly for the aboli-
tion of evil practice of charging capita-
tion fee for admission to professional in-
stitntions, uniformity of standards and
proliferation of universities without ade-
quate in-frastructure;

(b) if so, what are the details in this
regard;

(c) the pames of institutions/universi-
ties in which such irregularities have
come to Government’s notice and the
details thereof; and

(d) the action taken by Government?

THE MINISTER OF STATE IN THE
MINISTRIES OF CULTURAL AND
EDUCATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir.

(b) The details of the proposals are
still being worked out.

(c) As per information available with
the Central Government the names of
Engineering Colleges charging capitation
fees are as per statement attached.

(d) The Central Government is alive
to the problems arising out of the evil
practice of charging capitation fees for
admission to  professional institutions.
The Central Government has advised the
State Governments about the need to
discourage the practice of charging capi-
tation fees for admission. Most of the
States where such  ipstitutions do not
exist have fully agreed with the views of
the Central Government. The State Gov-
ernment of Andhra Pradesh has informed
that they have issued instructions to
their various departments to keep this
in view while framing policies. The State
Government of Karnataka has replied
that they are looking into the matter.
The Government of ‘Bihar has already
promulgated ‘Bibar State Engineering

and Pharmacy Education Institution (Re-

gulation and Control) Ordinance, 1981’
to stop this urhealthy practice,
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Statement

List of Engineering Colleges collecting
Capitation Fees in the country.

ANDHRA PRADESH

1. Siddartha Engineering College,

Vijayawada.
2. N.BKR. Institute of Tech. & Sci-
ence, Vakadu, Nellore District.

3. Chaitanya Bharathi Institute of
Technology, Hyderabad.

4. SRR. College of Engineering, Bhi-
mavaram,

5. College of Engineering shreeramr
nagar, Garividi.

© 6. K.S.R. Memorial College of Engi-
neering Cuddappah.

7. Muffakhan Jah College of Engine-
ering and Technology, Hyderabad.

8. College of Engineering, Machilli-

patnam.
9. Kakatiya Institute of Technology.

10. Konary Lakshmaiah College of
Engineering, Tadepalli (at Vijayawada).

11. Gandni Institute of Technology
and Management, Visakhapatnam.

12. College of* Engineering, Ranga
Reddy District, Management; Vasavi
Educational Society, Hyderabad.

13. College of Engineering Ranga
Reddy District, Management; Metrusri
Educational Trust, Hyderabad.

BIHAR
1. Jagannath Mishra Institute of Tech-
nology, Darbhanga.
2. Magadh Engineering College, Gaya.

3. Indian Engineering  College, Moti-

hari.
4. Vaishali Institute of Technology,
Muzaffarpur.

5. Patna
Patna..

Institute of  Techoologys.
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6. Sir Saiyad Institute of Technology,
Bahera, Darbhanga.

7. Jawahar Lal
logy, Darbhanga.

Institute of Techno-

8. Chhotanagpur Institute of Techno-
logy, Darbhanga.

9. Indian  Inmstitute of Technology,

Patliputra, Patna.

10. Sanjay Gandhi Institute of Techno-
logy, Dalmianagar, Rohtas.

KARNATAKA

1. M.S. Ramaiah Institute of Techno-
logy, Bangalore.

2. RV. College of Engineering, Ban-

galore.

|

3. Sri Siddaganga Institute of Techno-‘.

logy, Tumbkur.

4. Manipal Institute of

Manipal.

Téchnology,
5. Dayananda Sugar College of FEngi-
neering, Bangalore.

6. Bangalore
Bangalore.

Institute of Technology,

— 7. Islamia Institute of
Bangalore.

Technology,

8. Sri Siddartha Institute of Techno-
logy, Tumkur

9. Bapuji College of Engineering &
Technology, Davangere. (

10. HK.E. Engipeering College, Rai-
chur. :

11. Banjunathaswara Engineering Col-
lege, Dharwar.

12. K.L.S. Engineering College, Bel-
gaum, '

13. K. LS. Engjneering College,
Belgaum.

14. Ghewsia  Engineering College,

Ramanagaram,
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15. Dr. Ambedkar Institute of Techno-
logy, Bangalore.

16. N.ES. Engineering  College, Shi-

moga.

17. ADI Chunchanagari  Institute of

Technology, Chickmagalur.

18. SJ.M. Engineering College, Chit-
radurga.

19. Vijayanagar Engineering  College,

Ballary.

20. Anjuman Engineering College, Bhat-
kal.

21. K.ES. Engineering College, Gul-

barga.

22. Gurunanak Dev Engineering Col-
lege, Bidar.

23. BL.D.ES. Engineering College,

Bijapur.

24, RT.C. Engineering College, Juli-
keti.

25. ST.D. Engineering Collegs, Rans,
Bennur.

26. BM.S. College of
Engineering, Bangalore.

27. N.IE. College of
Engineering, Mysore.

28. Sri S. J. College of | aided

Engineering Mysore. Engineer-
] ing Col-
29. PES. College Of | yegeq
Engineering, Mandya. which
30. Maland Cbllegé of Zggiegﬁgn
Engineering, Hassan. fees on
—~ o 20% of
31. BV.B. College’ of | intake.

Engineering, Hubli.

32. Ba%eshwara College
of Engineering, Bagalkot.

33. Engineering College,
Gulbarga.



207 Written Answers

Reorientation of present Education Sys-
tem

6410. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government are consi-
dering any proposal regarding orientation
of the present education system to give
equal importance to teaching, research
and extension work in the community
and to strengthen the involvement of the
students in the community; and

(b) if so, what are the details in this
regard? '

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) At the school stage, socially useful
productive work has been recommended
as an integral part of the 10 years school
curriculum with the objective of lecading
children to participate increasingly in
productive work.  Vocationalisation has
also been recommended at tne -2 stage
of education.

The University Grants Commission has
formulated scheme for restructuring of
courses with a view to making the first
degree course more relevant to the jural
environment and the developmental neceds
of the community and linking education
with work /field/practical experience and
productivity. Suitable guidelines were
clrculated to the Universities/colleges
inviting proposals for their participation
in the Scheme.

In pursuance of the recommendations
of the All India Council for Technical
Education several concrete measures have
been taken to promote research and cx-
tension work in the engineering and tech-
nological institutions. 35  Polytechnics
have been gelected and  identified as
Community Polytechnics to inter-act with
the enviromnents and act as focal points
for transfer of technology to the rural
areas. Thes! polytechnjcs, which receive
Central awistance for the purpose, under-
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take a number ‘of activities for the rural
development on scientific lines.

Another scheme relating to jnter-action
betweep technical inktitutions and sociely
for solution of social problems is in the
process of being finalised. The scheme
envisages the setting up of different types
of Centres for (a) development, assess-
ment and adoption of techmology; (b)
training and research support; and (c)
industrial consultancy with specific em-
phasis on the needs of rural areas. These
Centres are to be established in selected
engineering and technological institutions.

Proposal for Third World Secretariat

6411. SHRI MOHD. ASRAR AHMAD:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of the Gov-
ernment has been drawn to a news-item
under caption “Proposal for Third Warld
Secretariat” in  English daily National
Herald dated 24 February, 1982 suggest-
ing a Third World Secretariat 6r support
system to tape the ‘“rich potential of
South-South Cooperatio‘n”,

(b) if so, full details thereof; and
Government

(c) the reaction of the
thereto? -

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). The proposal for
Third World Secretariat was made by the
Common Wealth Secretary-General in
the course of a round table discussion or-
ganised by the India International Cen-
tre. During the New Delhi Consultations
held last February, various suggéstions
were made for stimulating. action and
facilitating the speedier implementation
of agreed programmes of  South-South
Cooperation. It is hoped that these would
be examined appropriately by the Group
of 77 for possible action. v oA
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Number of Road Accidents

6412. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the total number of accidents occur-
red with automobile vehicles (mention
category) during the years 1978-79, 1979-
80, 1980-81 and 1981-82, State-wise and
year-wise;

(b) total loss incurred in each year and
number of vehicles totally damaged;

(¢) the total number of personms killed
and injured (separately and in each of
aforesaid years and State-wise);

(d) the total amount of compensations
or insurance claim paid during the afore-
said years (year-wise and State-wise, in-
surance claim amount and other lumpsum
amount); and

(e) the number of claims preferred in
each State for compensation during the
aforesaid year and settled and the number
of such cases still pending and since when
and in which State?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KESA-
RI): (a) to (e). Information is being col-
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lected from the State Governments/Union
Territory Administrations and will be laid
on the Table of the House.

Cargo handling Operation and Traffic at
Calcutta Port during 1981

6413. SHRI SATYAGOPAL MISRA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there had
been an increase in cargo handling con-
tainer traffic and arrival of ships at Cal-
cutta Port in the last year;

(b) whether it is also a fact that pre-
berthing detention time had been reduccd
and Joss of mandays has been also reduc-
ed during the year, 1981; and

(¢) if so, what are the details?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI  VEERENDRA
PATIL): (a) and (b). Yes.

(c) The comparative figures of traffic
handled, container traffic, ship calls, pre-
berthing detention time and mandays lost
at Calcutta Port during the calender
years 1980 and 1981 are given below:—

1. Traffic handled (in tonnes)
2. Container traffic (in TEUS)

3. Ship calls (Number)

1980 1981

93,57,000 97,58,000
(Provisional)

13,085 23,063

(Pravisional)

1,021 1,104
4. Ship days lost due to preberthing detention (in Shipdays) 2,566 2,115
5. Mandays lost (in mandays) . 29,827 14,951

Introduction of Local Train Serviceg bet-
ween Howrah and Midnapore

6414. SHRI

Will the Minister of RAILWAYS be
pleased to state:

SATYAGOPAL MISRA:

(a) whether there is any proposal to
introduce local train services between
Howrah and Midnapore;

(b) if so, when and .the details thereof;
and

(c) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIKARJUN):

(a) No.
(b) Does not arise.

(c) Five pairs of local trains are run-
ning between Kharagpur and Midnapore
providing convenient connections with
EMU trains on Kharagpur-Howrah  sce-
tion.

y

Introduction of direct local train bet-

ween Midnapore and Howrah is not feasi-

ble at present for want of requisite |

resources.

Tuberculosis cure Centres

6415, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) the State-wise list of the Tubercu-
losis Cure Centre in the country;

(b) how many of them are fully equip-
ped with ‘X-Ray and laboratory equip-
ments to detect T.B.;

(¢) whether any programme has been
launched by the T.B. Centres of Orissa to
detect T.B. Patients from the State in
1980-81 and 1981-82;

(d) if so, the number of patients suf-
fering from T.B. detected from the diffe-
rent districts of Orissa by those T.B.
Centres in the above periods; a;nd

(e) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) and (b). A statement-I
showing number of District T.B. Centres
functioning in each State/Union Territory
which have been provided with X-ray
units with Odelca Cameras and Laboratory
equipments Is attached.

(c) Yes.

(d) and (e). According to information
furnished by the District T.B. Centres of
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Orissa to National T.B. Institute Banga-
lore, the number of T.B. patients dia-
gnosed at each of the T.B. Centres in
1980-81 ‘and 1981-82 (upto December,
1981) is detailed in Statement-II aftached.

Statement I

District T.B. Centres in the Country
(State-Wise) /[U.Ts. Provided with X-ray &
Labaoratory Equipments

Sl. Name of the States/Union Na. of

No. Territories the T.B.
Centres
in the
States/
Union
Terri-
tories

1 2 3
1. Andhra Pradesh . . 22
2. Assam . - : . 10
3. Bihar . A . . 25
4. Gujarat . i ; . 19
5. Haryana . . . . 9
6. Himachal Pradesh . . 8
7. Jammu & Kashmir . . 9
8, Karnataka . . . 19
9. Kerala . ; : . - 10
10. Madhya Pradesh . . 45
11. Maharashtra . . . 26
12. Manipur . . . 2
13. Meghalaya . . . 3
14. Nagaland " . . 1
15. Orissa . 3 . . 13
16. Punjab . . . . 10
17. Rajasthan . . . 26
18. Sikkim . . . . 1
19. TamilNadu . . . 15
20. Tripura . . 2
21. Uttar Pradesh . . . 56
22. WestPengal . . . 16
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I 2 3 L 2 3
Union Territories .
28. Chandigarh . . . 1
23. Arunachzal Pradesh )
29. Dadra & Nagar Haveli . —
24. Goa, Daman & Diu )
30. Delhi . . . . 1
25. Mizoram .
31. Ldkshadweep . ] i -
26. Pondicherry 1
27. Andaman & Nicobar Islands 1 TOTAL : 353

Statement 1I

Pulmonary and Extra Pulmonary Patients of Tuberculosis Diagnosed in Orissa. (Dlsmct—wxsc)
from pril 1980 to March 1981 and April 1981 to December 1981

—

SI.  Name of the District
No.

April , 80 to Ma.rch 81 April81 to December 81

Plumo- Extra Total Plumo-  Extra Total
nary Pulmo~  paticnts  nary pulmo-  patients
patients  nary patients  nary
paticnts patients
1 2 3 4 5 6 7 8
1. Balasore 646 158 804 454 89 543
2. Bolangir 607 97 704 402 99 501
3. Cuttack 2216 369 2585 1889 286 2175
4. Dhenkanal . 5i2 47 559 428 67 495
5. Ganjam 1169 273 1442 Report not received......
6. Kalahandi - 1069 160 1229 843 179 1022
7. Keonjhar 588 94 682 511 58 569 :
8. Koraput 406 86 492 74 29 103
9. Mayurbhanj 1507 177 1684 1139 175 1314
10. Phulbani 520 105 625 268 67 335
11. Puri 960 159 1119 588 123 711
12. Sambalpur . 954 112 1066 Report not received. ... ..
13. Sundargarh 948 194 1142 784 120 904
TOTAL : 12102 2031 14133 7380 1292 8672
—
Source : Quarterly reports received from District T.B. Centres
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Amount allocated for village Health Care

6416. SHRIMATI JAYANTI PAT-
NAIK: Will the Mi’nister of HEALTH
AND FAMILY WELFARE be pleased to
state:

'(a) whether Government hag a propo-
sal to lay emphasis on the village health
- care in the current financial year;

(b) if so, the amount allocated to va-
- rious States for implementing the above
programme in the above period;
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(c) what are the health care program-
mes proposed to be undertaken fu (he
rural areas in that period; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) Emphasis on extension of
rural health care services is contained in
the Sixth Plan, 1980—85.

(b) to (d). Statement indicating the
details is attachgd.

Satatement

I. Allocation of Central Assistancc to varions Rural Health Schemes to various States/Union

Territories during 1981-82
(Rs. in lakhs)
Sl Name of States/U.Ts. Health MPW Estab~ Training
No. Guide Scheme  lishment  of Dais.
Scheme of addi-
tional
Sub-Cen-
tres.

1 2 3 4 S 6
1.  Andhra Pradesh 225-02 38-70 35:-30
2. Assam 7275 10-63 770 4-33
3.  Bihar 51-48 4763 13-80 53-00
4  Gujarat . 146-83  23-83 2742 12:00
-5.  Haryana 53-55 8-89 6-00
6. Himachal Pradesh 43-64 7-20 2-41 3-33
7.  Jammu & Kashmir . 14-80 4-40 1-44 5-00
8. Karnataka 2457 23-72 9-62 18-48
9. Kerala 7-00 14-15 8-42

10.  Madhya Pradesh
11.  Maharashtra

12. Manipur

13.  Meghalaya

14. Nagaland

15.  Orissa

18924 60- 46 14-91 25-31

259-26 22-00 7:22 18- 65
13-46 2-06 1-44 167
7-94 2-11 0-87 0-34
3-51 2:73 2-41

1443 16- 65
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1 2 3 4 5 6
16.  Punjab 10-50 23-47 13-32
17. Rajasthan 25-88 10-73 16-65
18.  Sikkim 2-34 1-13 0-15
19. Tamil Nadu 6-70 6442 2405 17-65
20. Tripura . 9-44 472 2-41 0-17
21, Uttar Pradesh 44571 51-74 69- 50 70- 40
22, West Bengal 203-56 12-92 57:75 11-11
23.  Arunachal Pradesh . 25-95
24. A. & N. Islands 8-41 0-59
25. Chandigarh 1-17 0-16
26. D. & N. Haveli 2-34 0-38 0-05°
27.  Delhi 1-81
28.  Goa,Daman & Diu . 13-09 1-40
29.  Lakshadweep 2:20
30. Mizoram 12- 87 13-51 0-40
31.  Pondicherry 5-85 1-01 0-04
RHTC, Najafgarh 3-51
Central Sector 1-60
“Grand Tol . . . . . | 195030 498-93  300-00  330-00%
Note: (1) *In addition, Rs. 120 lakhs was for supply of Dais Kits in kind which will be
- adjusted on the basis of actual supply.
(2) The assistance under the Health Guide Scheme (Col. 3) was on a 50 : 50 basis
upto 1-12-1981 and on a 1009, basis thereafter.
(3) 10095 assistance for items under Cols. 5 and 6 and 509, for item under Col. 4.
(4) Allocations for 1982-83 are being finalised.
II. Rural Health Programmes under the 6th Plan and Performance Upto 1981-82
Sl Programme Achicvement from the start of
No. the Programme
1.  Training of Health Guides (1009 Centrally Sponsored
since 1-12-1981) and 509 earlier thereto). over {-83 lakhs
2. Training of Dais (1009, Centrally Sponsored). over 3-60 lakhs
3. Establishment of Sub-Centres (Additional to be estahlish-

ed during 6th Plan is 100% Centrally Sponsored since

i-4-1981 and State Plan Scheme eatlier). . about 0- 60 lakhs
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4. Training of 1\:Iultu«prul:'c»se Workers (50% Centrally Spon—-

sored).

‘5. Establishment of Subsxdmly Health

State Sector).

~6.  Establishment of anary Hcalt.h Centres (100 /o State

Sector).

7. Establishment of upgraded PHCs (now to be called

Community Health Centres)..

Centres (1009

over 1-61 lakhs

1635

over 5600
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Grants to States for Developing Roads in
Project Ayacut Areas

6418, SHRI P. RATAGOPAL NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are giving
grants to States_ for developing the roads
in Project Ayacut areas; and

(b) if so, the grant given to Andhra
“Pradesh for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT, (SHRI SITARAM
KESARI): (a) No, Sir, as there is no
such scheme under the Sixth (1980-85)
Plan.

(b) Does not arise.

F.M.s Meeting with Group of American
Envoys

6419. SHRI R. L. BHATIA: Will the
Mimster of EXTERNAL AFFAIRS be
pleased to state:

(a) whether he met a group of Ameri-
can envoys on the 5th March, 1982 to ap~
prise them of India's consistent efforts to
fmprove relations ‘with all its neighbours
particularly Pakistan; and

(b) if so, the outcome of these dis~
cussions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Minister of Ex-
ternal Affairs met a group of US envoys
on the 6th March, 1982. Among the topics
which came up for discussion was India’s
relations with its neighbours, particularly
with Pakistan. The Minister apprised the
US envoys of the recent measures which
India had taken to further improve rela-
tions with the neighbouring countries, and
the American diplomats took note of our
policies in this regard.
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Increase in Number of Creches

6420. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether the number of creches in
the country 1is going to be increased in
1982-83; and

(b) whether ‘the grant to give supple-
mentary food in the creches has been
increased?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) No, Sir.

(b) Yes, Sir.

Calcutta Metro Project

6421. SHRI CHITTA BASU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that cost of
Rs. 200 crores Metro Rail Project at Cal-
cutta, which is scheduled to be commis-
sioned by March 1987 is likely to esca-
late;

(b) if so, whether fresh estimate of
the project cost has since been made; and

{c) if so, the extent of escalation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). Yes.

(c) Metro Railway Calcutta is esti-
mated to cost 560 crores on 80--81 prices.
This is likely to escalate further with pas-
sage of time.

Foot over bridge at Bhusandpur Station

6422, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(2) whether the construction of the
foot over bridge conmnecting all the four
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platforms at Bhusandpur station under
Khurda Road Division in SE. Railway
has been undertaken by now; and

(b) if so, by what time this will be com-
pleted?

THE DEPUTY MINISTER IN THE
MINIZTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) The work has since been included in
the Budget 1982-83. The construction
hag not yet started.

(b) Tt is too early to anticipate the
date of its completion.

Employment Self-Employment of Disabled
persons under various Scheme of LY.D.

6423. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SOCIAL WEL-
FARE be pleased to refer to ‘the reply
given to Unstarred Question No. 1921 on
4 March, 1982 regarding number of dis-
abled in the country and Government
jobs provided to them and state:

(a) how many of disabled persons were
engaged in proper employment, including
self employment and how many were
found dependent on others according to
the Census figures; and

(b) to how many of them employment
or self employment was provided under
the various schemes undertaken during
the International Year of Disabled 19817

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The
Census does not give this information.

(b) Complete information about the
number of Physically handicapped pro-
vided employment or  self-employment
under various schemes undertaken during
International Year of Disabled Persons is
not available. However, during the period
January-June, 1981, 4455 physically han-
dicapped persons were placed in Public
Sector including (i) Central Government;
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(ii) Union Territory Administratiofs; (iii)
State  Governments; (iv) Public Sector
Undertakings and (v) Quasi-Government
and local bodies and private sector by the
Employment Exchanges. Similarly, 3,231
physically handicapped persons were reha-
bilitated in jobs/training/self employment
during the period 1.1.1981 to 31.10.1981
by the Vocational Rehabilitation Centres
for the handicapped.

During 1981, a scheme of giving Public
Telephone Booths to handicapped indivi-
duals to promote employment was launch-
ed. Till 31st December, 1981, 978 Publi¢
Telephone Booths have been allotted to
handicapped people as against the target
of 887 for 1981-82.

ST Joint Director in Reservation Cell

6424. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether one of the two posts of
Joint Directors in the Reservation Cell of
the Ministry of Railways is meant for an
officer belonging to Scheduled Tribe Com-
munity;

(b) whether the above mentioned post
is at present being manned by an officer
belonging to other than Scheduled Caste/
Tribe Community;

(c) whether an oflicer in the rank of
Joint Director belonging to Scheduled
Tribe Community is available from the
Railway Board Sectt. and

(d) if so, the reasons why the post
should not be filled up?

THE DEPUTY MINISTER IN THE
MINISTRY" OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIUN): (a)
Yes

(b) No. It is manned by an officer
belonging to Scheduled Tribe Community.

(c) and (d). Do not arise.
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"~ “Thysical and Spiritual Education in Edu-
cational Institutions

6426. SHRI K. MALLANNA: Wiil the
Minister of EDUCATION be pleased to
state:

(a) whether Government have extended
facilities or propose to extend faciljties to
provide physical and spiritual education in
educational institutions;

(b) if so, the details regarding the
scheme of Government in this regard; and

(¢) whether any financial provisions re-

garding the scheme have been sanctioned .

by Ceniral Government
details thereof?

and. if so, the

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c).

338 LS—8
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In the 10-year curriculum framework re-
commended fo  State Governments for
adoption emphasis has been laid on deve-
lopment of social, ‘moral and spiritual
values. The framework also emphasises
the nced of health and physical education
being made an integral part of the school
programme. In the guidelines issued by
the Central Government to the Statz Gov-
ernments for promotion of physical educa-
tion and sports also the States have been
advised to consider the possibility of
making physical education, sports and
games compulsory at the school Jlevel.

School education is  primarily the res-
ponsibility of State  Governments. The
budgetary provisions necessary for intro-
duction of physical and moral education
in educational “institutions will have to be
made by them. Technical support from the
National Council of Educational Research
and Training (NCERT) is given to States
by way of preparation of curricula and of
detailed syllabus and instructional mate-
rials for students and for teachers. In
the field of physical education such
technical support is also available from
the National College of Physical Education
and the National Institute of Sports.

Arrangement of Buses for Asian Gamcs

6427. SHRT ANANTHA RAMULU
MALLU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state:

(a) whether Government have announc-
ed its decision regarding the arrangements
of buses during the rush expected to take
place in the coming Asian Games; and

(b) if so, the details regarding the buses
Government have decided to import as
well as the cooperation of other States
sought for in this regard to provide their
buses?

THE MINISTER OF STATE IN THE
MINISTRY OF SHTPPING AND
TRANSPORT (SHRT SITARAM KESA-
RY): (a) and (b). Keeping in view the
additional traffic that would be generated
during Asian Games and the nced io pro-
vide adequate transport facilities to the
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public, requisite number of additional
buses are planned to be had from the
State Transport Undertakings of neigh-
bouring States, in addition to DTC flcet.
These will operate under the overall
charge of D.T.C. As regards transport ar-
rangements for use of participants/offi-
cials of the contigents. 200 luxury buses
are being arranged from Mabharashtra
State Road Transport Corporation.

Purchase of Ships by Shipping Corporation
of India

6428. SHRI H. N. NANJE GOWDA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that although
the Shipping Corporation of India  had
finalised negotiations for the purchase of
21 ships from foreign shipyards, the de-
cision to sign contracts has been shelved;
and

(b) if so, the reasons therefor and
whether the private sector has been allow-
ed to go ahead with the purchase of the
vessels: and if so, on what grounds?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERLNDRA
PATIL): (a) and (b). Shipping Corpora-
tion of India had projected acquisition of
21 wvessels during its first phase of acquisi-
~ tion programme (1981—83) from abkroad
and within the country but has not yet
finaliseg negotiations for all these ships.
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Shipping Corporation of India is reported
to be watching the situation in the back-
ground of certain fall in the current prices
of second hand/re-saie ships and will pro-
cess the acquisition proposals at the appro-
priate time. Government have permitted
Private Sector Shipping Companies 1o
acquire vesesls on their express requests,
in the interest of increasing national tonn-
age

Provision made for Conversion

6429. SHRI DIGVIAY SINH: Will the
Minister of RAIL.WAYS be pleased to
states:

ta) the reason why financial provision _
made in the current Railway Budeet  for
conversion from metre  gauge o hroad
rauge has been reduced from the amount
allocated lust year: and

(b) as a result of this which
have been curtailed?

projects

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLAMENTARY
AFFAIRS (SHRI MALLIKARJUN):

ta) There is no separate head for Gange
Conversion projects.  They
the Plan Head, “Traflic  Fucilities’. The
provision for the Plan Head. ‘Traflic
Facilities’. and for Gauge Conversion pro-
jects within this  Plan Head, in 1981-§2
and 1982-83 are given below:—

come undesr—

Provision for Plan
Head Traffic facili-

ties,

1981-82 . . . . Rs. 14693

1982-83 . . . . Rs. 61-98

Provision [or Gauge
conversion.

Percentage

Rs.  49-22 339, (Approx.)
Rs. 3000 489%, (Approx.)

Less allocation for Traffic Facilities in
1982-83, is due fo limited

funds thi§ year.

allocation of

(b) No projectg have been curtailed, but
funds have been allotted to different pro-
jects according to the inter-se priority of
different projects.
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Association of Indian Universities

6430. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
EDUCATION be pleased to state:

(a) when the Association of Indian Uni-
versities was established;

(b) what are its main functions;

(c) how many employees are working
at present in it;

(d) whether Government has received
any representation from the Welfare Asso-
ciation of these employees: and

(¢) if so, the details of the representa-
tion and the action taken thercof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATON  AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
Association of Indian Universities  (for
merely the Inter-University  Board) was
established in 1925,

(b) The main functions are:—-

(i) to serve as an Iater-Uriversity
Organisation;

(ii) to zct as a burzau of infornation
and to facilitalc  communication, co-
ordination and  mutual consultation
amongst universities.

(iii) to promote or to undertake-such
programmes as woulg help to improve
standards of instruction. examiration,
research. textbooks, scholarly publica-
tions, library organisation and such other
programmes as may contribute to the
growth and propagation of knowledge;

(iv) to assist universities jn obtaining
recognition for their degrees, diplomas
and examinations from other universi-
ties Indian as well as foreign:

(v) to undertake organise and facili-
tate conferences, seminars, workshops,
lectures and research in higher learning:

(vi) to act as a service agency ta uni-
versities in whatever manner it may be
required or presecribed;
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(¢) According to information furnished
by ALU., Gwre are 52 employees at pre-
sent,

(d) Yes Sir;

(e) These representations alleged that the
employees were being bharassed by the
Secretary of the Association through sus-
pension, termination of services, non-con-
firmation, delay in payment of salaries,
institution of court cases against them, etc.
The Association of Indian Universities is
a voluntary organization of the Universi-
ties in the country functioning indepen-
dently of the Government. The question
of Government taking any steps to redress
the grivances of employees of A.LU. does
not arise.

Expenditure Incurred on South-South
Conference

6431, SHR]1 R. L. P. VERMA: Will the
Minister of EXTERNAL AFFAIRS be
plezsed lo state the total expenditure in-
curreq in arranging the New Delhi con-
sultations meeting of 43 countriegs called
South-South Conference on 22.23
February, 1982?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMA
RAQ): The total budget of Rs. 18,03105.00
was approved by the Ministry of Finance
for hosting New Delhi Consultations.  All
the bills pertaining to the Conference have
not vet been received. It is. therefore,
not possible 4t this stage to give the cxact
expenditure incurred on arranging  this
Conference. It is, however, absojutely
certain that the total expenditure would be
well within the sanctioned demand.

Theft of New Steel Rails

6432, SHRT GEORGE FERNANDES:
*Will the Minister of RAILWAYS be
pleascd to state:

(a) whether investigations into the theft
of new steel rails belonging to the Rail-
ways by M|s. New Febrications, Trichy, as
assured by the Minister of State for Rail-
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ways, vide his answer (o the Unstarred
Question No. 1940 dt. 3 December, 1981
have since been completed;

(b) if so, what action has been  taken

against M/s. New Steel Fabricators Union,”

Manaparai;

(c) whether he is aware of the influence
exerted by Mr. Dorai Sebastian on
various authoritics not to proceed with the
case; and

(d) if so, what action has been taken
to counter such influence?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS - AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) Yes.

(b) A complaint has been liled against
7 accused persons including 3 partners  of
Mls. New Stecl Fabricating Union, Mana-
parai, in the Court of Chicl TJu:ticial
Magistrate, Trichy, and the case iy gub-
judice.

(c) No influence was exerted by  Shri
Dorai Sebastian on any of the authorities
and investigation into the case was carried
out and completed as per law without let
or hindrance.

(d) Does not arise,

Empanelment of Casval Labourers in
Southern Railway

6433. SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that empanel-
ment of Casual Labourers of S&T Depart-

ment for 31 March, 1981 has not been

done so far on Madras Division of
Southerp Railway;

(b) whether it is a fact that CPO/MAS
proposed to complete the empanelrient in
advance;

(c) whether CSTE/MAS also advised
DRM/MAS to compleae the empanelment
for 31 March, 1981 as there ig shortage
for Khalasis; and
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(d) if so, the action taken in the matter
and the action proposed to complete the
empanclment immediately to avoid labour
unrest?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) No.

(b) and (c). Yes.

(d) Empanelment of eligible casual
labourers for vacancies worked out as on
13-12-1981 has been finalised but the
panel was not announced because of re-
deployment of some surplus staff identified
in various departments, particularly in
steam sheds,

O.T. Allowance in Southern Railway

6434, SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that on Southern Railway Overtime Allow-
ance is not granted to clerical employees
of Personnel Branch whereas it is granted
to clerical employees working in Trans-
portation, Commercial and Medical Bran-
ches, etc.; and

(b) whether he would issue nccessary
instructions in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
According to the extent orders, the cleri-
cal staff working in administrative offices
arc not booked to work on overtime basis
on a working day, as far as possible, and
that when they work on a Sunday/holiday,
they are granted compensatory off. For
additional, items of work done by  the
clerical staff in admirdistrative offices, they
are compensated by grdnt of honorarium.
However, in the instant case, certain cleri-
cal staff of Commercial Branch  were
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booked on overtime duty under specific
orders in May 1981 which practice has
since been given up to comply with the
extent orders.

(b) Does not arise.
Opening of dispensary in each village

6435. SHRI AMAR ROYPRADHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Government
have advised the State Governments 1o
open a dispensary in every village for
providing medjcal facilities to the vil-
lagers in the country;

(b) if so, what are the details in this re-
gard; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MNISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) No.

(b) Question does not arise.

(c) Greater emphasis is being laid on
preventive and promotive aspects of health
and not on curative services only, Dispensa-
rfies, however, usually provide only cura-
tive services. Hence, instead of opening
dispensaries in every village, it is propos-
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ed to have a Health Guide and a trained
Dai in every village and a male and a
female Multipurpose Worker for every
5,000 rural population, (3,000 in inac-
cessible hilly/tribal areas) alongwith fur-
ther links through Subsidiary Health Cen-
tres, Primary Health Centres, Upgraded
Primary Health Centres and referral

hospitals.
.tncrease in the Budget for Healtlr

6436. SHRIMATI MADHURI SINGH:
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that due fo
meagre allocation of budget for public
health measures, it has not been possible
to achieve even modest targets in health
standard which arc leading to high rate
of mortality and growth of population;

(b) whether it is proposed to increase
amount in the budget for health; and

(c) if so, the details?

THE DEPUTY MINISTER IN THE
MINISTRY GF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI): (a) No. On the contrary con-
siderable improvement in the Health
status of the people in the country has been
achieved as a result of successful imple-
mentation of the various programmes as
is evident from the following:

Year Crude Deathrate
1 41-51 . . . . 27.4
1951-61 . . . i 22.8
1961-71 . . . . 19.0
1976. . . . . 15.0
1978. . . . . 14.2

Expectation of life

Infant Mortality rate
(IMR at birth  year

161 32.1
146 41.3
129 45.6
129 49.5
(1971-76)
125 52.1
(1976-81)

(b) and (c). The outlay for Health Sec-
tor has been increased from Rs. 90.00
crores in First Five Year Plan to Rs.

1821.05 Crores in the Sixth Five Year
Plan. The year-wise allocation for 1980-§1,
1981-82, and 1982-83 is Rs. 316.80,
356.60 and 392.61 crores respectively.
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Track ° Conversion between Barabanki
sbg Gorkbpu~ .

6438, SHRI HARIKESH BAHADUR:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) what was the quantum of ballast re-
quired for the conversion of tracks bet-
ween Barabanki and Gorakhpur;

(b) whether whole quantity which was
required had been supplied to N.E. Rail-
way;
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(¢) whether N.E. Railway is demanding
more of ballast; and

(d) what are the details of the requir-

ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF PARLIAMENTA-
RY AFAIRS (SHRI MALLIKARJUN):
(a) An approximate estimated quantity of
1,25,000 Cum. was required.

(b) No. Procurement is in progress.
(c) Yes.

(d) 40,000 Cum. is the quantity of bal-
last to be procured between Barabanki
and Gorakhpur.

Broad Gauge Passenger Coaches provided
to N.E_ Railway

6439. SHRI HARIKESH BAHADUR:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many broad gauge passenger
coaches have been provided to North-
Eastern Railway during the last  three

years; and

(b) what was the demand of the North-

Eastern Railway in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY AF-
FAIRS (SHRI MALLIKARJUN): (a) In
addition to 79 BG coaches which  were
available with  Norih-Eastern  Railway
prior to 1979-80, 174 BG coaches have
been provided to the Rajlway during the

last three years.

(b) North-Eastern  Railway’s  present
requirements are 325 BG coaches. More
BG coaches will be allotted to the Rail-
way as and when new coaches are turned

out after manufacture in 1982-83,
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‘port which appeared in the Nav

Express Train on Howrah-Midnapore-
Bankura-Adra Route

~ 6440. SHRI SUDHIR KUMAR GIRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether tpere is any ‘proposal to
introduce an Express train on Howrah-
Midnapore-Bankura-Adra  route; and

(b) 'if not, the reasons’ thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
No.

(b) Five pairs of trains between Kfiarag-
pur and Adra including 315/316 Howrah-
Chakradharpur Passenger and anether
five pairs of local trains between Kharag-
pur, and Midnapore providing  suitable
connections with Kharagpur-Howrah ENMU
trains are available. These trains are
found adequate for the present level of
traffic offering on  this section.315/316
Passenger has been speeded wup from
15.2.81 to provide a fast travelling facility
between Bankura and Howrah.

Attempt to derail Rajdhani Express

6441. SHRI SUBHASH YADAV:
SHRIMATI JAYANTI
NAIK:
SHRI M. RAMGOPAL REDDY:
SHRI B. D. SINGH:

PAT-

Will the Minister of RAILWAYS be
pleased to state: '

Government

the press re-

Bharat ,
Times dated 7 March 1982 wherein it

has been stated that attempts were made

to derail Rajdhani Express on 6 March,

1982 near Dhanbad Railway Station and

a bomb was also thrown at it;

(a) whether attention of
have been drawn towards

(b) estimated doss as a result thereof;

(c) whether any inquiry has since been
conducted; and

bl B NAL PR Lhy LIUSE LIANA )

W rILLen A RSWErs DT
(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF ~ PARLTAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
Yes. However, the incident occurred on
5.3.82

(b) Rs. 2,156/-

(c) and (d). A case crime No. 23 dated
5.3.82 under Section 126 Indian Railways
Act, 120(b) IPC read with Section 4/5
Indian Explosives Substance Act has been
registered at the Government Railway Po-
lice Station, Dhanba;l. Five suspects have
so far been arrested by the Police. Vigo-
rous investigation into the case jointly by
Government Railway Police, Local Intel-
ligence Unit.and Central Intelligence
Bureau are in progress.

W wawfdl ¥ fmg o wEA
¥ whr sfed @ wwEr ¥
RIE

6dioe il oW DWW : AT XN
HaY ag A AT FATFGT
o (F) I W F W FE-
ot A e fRa & s
fams T WRE W FR{ER
¥ Amw & wEN ¥ wfas g
§ affEm 9% gu § IR T WA
T gEY g% IAR Afram @A
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(&) =1 A% waw
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w1 FTO WX a0y qrfedi & wfa
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Grant to Voluntary Organisations

6444. SHRI SUBHASH YADAV: Will
the Minister of EDUCATION be pleased

to state;

(a) whether the cooperatives have not
been recognised as voluntary organisations
for the purposc of giving grant 1o imple-
ment the Adult Education Programme;

(b) whetaer there is any proposal from
the National Cooperative Union of India
to involve the cooperative movement in
the Adult Education Programme; and

(c) whether any financial assistance is
being contemplated to the Indian Coopera-
tive Movement for the purpose and if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Pro-
posals from Cooperative Societies fulfilling
the necessary conditions for grant-in-aid
under the Scheme of Assistance to Volutary
Agencies working in the field of Adult
Education ‘have been considered and
grants sanctioned to them.

(b) No such formal proposal has been
received.

(c) Does not arise.
Wheel and axle plant at Bangalore

6445. SHRI PRATAP BHANU SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Wheel
and Axle manufacturing plant at Banga-
lore could not go into production for
want of funds and increase in original
project cost; )

(b) if so, reasons thercof; and

(¢) if not, when it shall go into produc-
tion and what will be ils capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFATRS (SHRI MALLIKARIUN): (a)
No.
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(b) Does not arise.

(c) The Wheel Unit of the Wheel and
Axle Plant, Bangalore is expected to g0
inlo production in 1982-83 and Axle
Unit in 1983-84. The Wheel and Axle
plant is being set up with a targetted pro-
duction capacity of  70.000 wheels and
23,000 axles per annum which will be
progressively  achieved  in stages after
commissioning.

" Running of Nilachal Express via Midna-
pore-Bankura-Adra-Gomoh route Once or
Twice a Week

6446. SHR1 BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether there is any proposal to
give relief to the people of Bankura and
Purulia by running tae Nilachal Express
once or twice a weck from Midnapore-
Bankura-Adra-Gomoh  route  instead of
Tata-Chakradharpur-Gomoh route: and

(b) if not. the reasons there of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT  OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). There is no proposil tg divert
1751176 Puri-New  Delhi  Tri-weekly
Neelachal Express via Adra-Bankura-
Midnapore, as this would be resented by
the existing users, especially from the
industrial cities of Bokaro, Murj and
Tatanagar.

feemt  wifaar AFeg adiem H
sifeor faua
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Vocational Fducation in Schools and
Colleges

6450, SHRT A. C. DAS: Will the
Minister of EDUCATION be pleased to
State:

(a) tae name of States where vocational
education has been introduced in schools
and colleges;

(h) whether Government have sent
guidelines to various States for the intro-
duction of vocational studies in school
and colleges;

(c) if so, when such guidelines have

been sent;

(d) whether Government has sent
guidelines to the various States and Union
Territories to introduce vocational studies
in all the school and colleges by the ¢nd
of the Sixth Plan period; and

(¢) the programme of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K, THUNGON): (a) to (e).
The 1042 system of school educational
envisages introduction of vocational
courses at the -2 stage. Several com-
munications have been sent from time
to time to States/Union Territories for
introduction of vocational courses at the
-2 stage. The guidelines for formula-
tion of tne Sixth Plan and the Annual
Plan for 1981-82 for Education inter alia
covered  vocationalisation of  higher
secondary education.
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The Conference of Education Minis-
ters, held in June, 1981, inter alia
resolved that “Adoption of new pattern,
in the absence of vocationalisation of
education at the -2 stage, will not be
effective in bringing about the desired
reform in education. All the States/Union
Territories shall, therefore, speedily intro-
duce vocational courses at the -2 stage.”

The State of Andhra Pradesh, Gujarat,
Karnataka, Maharashtra, Tamil Nadu and
West Bengal and the Union Territories of
Delhi, Goa, Daman and Diu and Pondi-
cherry have so far introduced vocational
stream at the -2 stage under the
1042 system of school education.

At the first degree level, the University
Grants Commission does not have a pro-
gramme for vocational education, but has
introduced ‘a programme of restructuring
of courses so0 as to relate education to
employment opportunities in the region.
Guidelines for this programme were cir-
culated in 1977-78. So far such courses
have been introduced in 31 colleges and
in one university. The Commission has
sel a target to introduce such courses in
about 500 colleges during Sixth Plan
period.

Vocational Studies in Plus two Stage

6451, SHRI LAKSHMAN MALLICK:
Will the Minister of
pleased to state:

(a) whether tne proposal for the intro-
duction of vocatignal studies in plus two
stage is under "the consideration of the
Government;

(b) if so, whether such proposal is go-
ing to be implemented in the current
financial year; and

(c) if so, the preparation made so far
for implementing the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c). As
contemplated in the National Policy on
Education (1968), introduction of voca-
tional courses at the -2 stage under
1042 sysem of school education fhas

EDUCATION he .
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already been recommended to the State
Governments Union Territory Administra-
tions. So far, the States of Andhra
Pradesh, Gujarat, Karnataka, Maharashtra
and West Bengal and the Union Terri-
tories of Delhi, Goa, Daman and Diu and
Pondicherry have introduced vocational
stream on a pilot basis. In Tamil Nadu
vocational courses have been introduced
on a large scale. Many other States/Union
Territories have also intiated various
preparatory steps to launch this pro-
gramme. The National Council of Educa-
tional Research and Training is helping
them in conducting vocational surveys,
orientation of teachers, preparation of
syllabi and other instructional materials,
ete.

Electrification Target

6452, SHRI LAKSHMAN MALLICK:
Will the Minister of RAILWAYS be
pleased to state:

(a) waether it is a fact that Govern-
ment have taken a decision to lower the
target of the electrification of railway
tracks for the Sixth Plan period;

(b) if so. the reasons thercof; and

(c) the target set earlier and the pre-
sent target proposed for the Sixth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
to (¢). No, However, the exact length of
the Route Kms. electpified would depend
upon the Plan resources.

Withdrawal of Drug Formulations

6453. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:
SHRI VILAS MUTTEMWAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Drug Controller of India
has recommended for the withdrawal of
17 drug formulations and discontinuation
of six other marketed by the odd phar-
maceuticals; '

(b) if so, details thereof;

(¢) whether any investigations about its
produce have been carried out; and

(d) if so, what is reaction of the Go-
vernment?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI): (a) and (b). No, but the Drugs
Consultative Committee which is a statu-
tory body appointed under the Drugs and
Cosmetics Act have recommended for the
withdrawal of 20 fixed dose combinations
and partial banning of 3 fixed dose com-
binations.

(¢c) and (d). The aforesaid recommenda-
tions of Drugs Consultative Commiltee
were considered by tne Drugs Technical
Advisory Board which too is a statutory
body under the Drugs and Cosmetics Act
and the latter have not totally agreed with
the recommendations of the Drugs Con-
sultative Committee and have suggested fur-
ther consultations with exports before a final
decision was taken in respect of certain
categorics of fyed dos> tombination, re-
commended to be weeded out/relained
by the Drugs Consultative Committee. The
recommendation: of the Drugs Technical
Advisory Board have been received by the
Government on Ist March 1982 and the
same are under consideration.

Neurology and Neuro-Surgery Clinic of
Dr. Ram Mancohar Lohia Hospital, New
Delhi

6454, SHRI K. LAKKAPPA. Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that in  Dr.
Ram Manonar Lohia Hospital, New Delhi
which runs Neurology and Neuro-Surgery
Clinics, there is no qualified Neurologist
or Neuro-Surgeon;

(b) if so, what action Government pro-
pose to take to develop and strengthen
this important Department; and

(c) the detailed proposals to make the
best use of the sophisticated equipments
available in this hospital?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI: (a) and (b). No Medical
Superintendent Dr. Ram Manohar Lohia
Hospital is qualified in M.R.CP. with
Neurology and guides this Department in
attending the referal cases. Besides, Neuro-
Surgeon from Safdarjung Hospital visits
Dr. Ram Manohar Lohia Hospital twice a
week.
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(c) The sophisticated equipments are
being made full usc of by the qualified

technical staff.

Post Diploma Course of Business Admini:
stration

6455. SHR1 HIRALAL R. PARMAR:

Will the Minister of EDUCATION  be
pleased to state;
(a) whether Post Dinloma Course  of

Business Administration of the Institute of
' Management and Productivity Research,
Delhi sponsored by the Delhi Productivity
Council. Delhi is recognised by the Direc-
tor of Technical Education, Delhi Admi-
nistration, Delni;

(b) whether  remeated  requesls  have

been made by the Institute for getting this

course recoenised bv Delhi  University/
Ministry of Education;
(c) if so. the reasons that the above

course has not so far been recognised by
Delhi University /Ministry of Education;

(d) whether in view of the growing
number of  students  going  in for fae
course and extremely limited number of
seats available in Delhi University,  will
the Government consider giving recogni-
tion to this course immediately; and

(¢) if not, the specific reasons therefor?

THE MINISTER OF STATE IN THI:
MINISTRIES OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI SHEI-
LA KAUL): (a) Yes, Sir. The two years
{(part-time) Post Diploma course in Busi-
ness Administration of the Institute  of
Manag=ment and Productivity Research,
Delhi, sponsored by the Delhi Productivi-
ty Council has been granted provisional
affiliation by the Board of Technical Edu-
cation Delhi Administration, Delhi  for
the academic session 1981-82.

(b) to (e). The Delhi Productivity Coun-
¢il has approached the Delhi  University
for recognition (of the Post-Diploma
coursz in Business Administration of the
Institute of Management and Productivity
Research, Delhi) and tae matier js under
considecration of the Delhi University.
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There has been, however, no such re-
“quest to the Ministry of Education from
- the Institute for recognition of the course
and hence the issue of recogmition or
ofnerwise by the Government does not
arise.

Rickshaws for Asian

Games

Taxis and Auto

SHRI OSCAR FERNANDLS:
Will the Minister of SHiPPING AND
TRANSPORT  be pleased to state the
number of Taxis and Autorickhaws tnat
will be pressed into service during the
Asian Games?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI SITARAM KESARI}): Delhi
Administration has reported that  during
the Asian Games. 720 DLY taxis will be
pressed into service. in addition to already
registered, as on 28-2-1982, taxis and au-
torickshaws as under:—

(i) DLY/DLZ Tuxi 1470
(i) DLT Taxi 5958
titi) Authorickshaw 22634
78 Sixteen Seater  Micro-Mini  buses

have also been granted permits for opera-
tions as taxis on Point-to-Point basis.

Selection Grade

6457. SHRI TRILOK CHAND:  Will
the Minister of EDUCATION be pleased
{o state:

(2) whetner Delhi Administration  had
issued order to the managing commiilecs
for filling up the vacancies and for giving
szlection grade in ASV.J, School and
Commercial Senio# Secondary Sahoal;

(b) whether managing committees haVve
not complied with the Delhi Administra-
tion’s order so far; and

(¢) the steps taken to ensure that com-
pliance of orders issued by the Education
Directorate and Delhi Administration?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes Sir.

(b) Yes, Sir.
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(c) According to information furnished
by the Delhi Administration, the manage-
ment has contended that they have a. jdint
seniority list for teachers of A.S.V.J. Senior
Secondary School ang Coemmercial Senior
Secondary School. Delhi Administration
have issued instructions to the manage-
ment to preve tneir contention and to
award selection grade to eligible teachers
at an early date,
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The Activities of an Associate Professor
in School of Life Bciences, J.N.U.

6459. SHRI RASHEED MASOOD:
Will the Minister of EDUCATION  be
pleased to state:

(a) whether Government received any
complaint from any Member of Parlia-
ment regarding the activities of an Asso-
ciate Professor in School of Life Sciences,
JN.U,;

(b) if so, what is the enature of com-
plaint; and

(c) what action did Government jnitiate
agajnst the Professor?

HE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL): (a) to (c).
A Member of Parliament in a letter ad-
dressed to the President of India in his
capacity as Visitor has complained inter
alia, about alleged unbecoming behaviour
of a faculty member while he was in West
Germany. The same was brought to the
notice of the University. The University
made an enquiry with authoratative sour-
ces in West Germany and was  informed
that the allegations made against the stoff
member could not be substantiated. How-
ever, the Faculty Member appears to have
changed venue of research without prior
permission. The matter is being further
cxamined by the University in accordance
with Rules,
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Pension Benefits to Retired Teachers

6461. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government have received
any renresentation from the Prezsident,
M.C.D. Retired Teachers Union before 1
April, 1971 regarding the grant of pension
benefits to the retired teachers from Delhi
Munic.pal Corporation;

(b) if so, the action taken by Govern-
ment in this regard, and the date on which
any decision in this has been taken; and

(c) if not, the reasons for delay and
the likely date by which the decision would
be taken?

THY DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATON AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c}. The
information is being collected and will be
laid on the Table of the Sabha as soon
as possible.
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Taking of a Decision to Pull out of the
England Tour

6462. SHRIMATI MOHSINA  KID-
WAI: Will the Minister of EDUCATION
be pleased to state:

(a) whether after learning that England
is sending its cricket players to South
Africa for test matches, some decition is
Leing taken to pull out of England tour
by us; and

(b) if so, the facts tacreof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION  AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and (b).
The Government has no informatioa thit
England is sending or have sent its crl-
cket players to South Africa for playing
test matches there.

However, some English crick:t plavers
have gone to South Africa for playing
cricket matches there. The Government had
rei1ested the Board of Control fer Cric-
ket in India to :tcertain the a.itede of
the Test and Country Cricket Board,
London, towards these players. A deci-
sion about the visit of Indian Cricket Team
to U.K. this summer has to take into account
the decision of the Test and Country Cri-
ket Board with recard to thesz players,
The reply from ‘he Board of Coni:ol for
Cricket in India has been received on the
30th March, 1982 and is being 2¥amined.

States Seeking Waiver of Directive of
Sterilisation Cases

6463. SHRI K. T. KOSLA RAM: Will
the Minister of HEALTH AND FAMILY
WELFARE be nleased +¢ State:

(2) the names of Stat2s which  have
sought the waiver of the directive of mi-
nimum of 45 Sterilicat'on Cases per bed
per year in each Post Partum Centre; and

(b) tne reasons ihereof?

—

THE DEPUTY MINISTER IN THE
MINISTRY OF HAELTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI (a) None,

(b) Does not airse.
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Visa Given to Khalistan Protagonist By
U. S. A.

’

6464, SHRI RAJINATH SONKAR SHA-
STRI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that foreign
powers like U.S A, have been encouraging
the Khalistan movement and have given
Visas to Dr. Jagjit Singh Chauhan, the
protagonist of Khalistan despite India’s ob-
jection and earlier Mr. Ganga Singh Dhil-
lon another protagonist of Khalistan who
hag been carrying on compaign in Ame-
rica;

(b) if so, the reaction of the Govern-
ment’s thereto; and

(c) the action taken in this matier with
details thereof

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (¢). The US Government
allowed Dr. Jagit Sings Chauhan, a pro
tagonist of the socalled Khalistan move-
ment to enter the United States despite the
invalidation of his passport by the Indian
authorities. The Government of India ex-
pressed its strong concern at this action
of the United  States, which lent some
credence to charges that the Khalistan
movement had support among foreign
bodies. In response to our expressions of
concern, the US Secretary of State com--
veyed to the Minister of External Affairs
that Dr. Chauhan was allowed into the
United States only for humanitarian rea-
sons. He specifically stated that this
action should not be deemed as support
for the socalled Khalistan movement and
that the United States was jn fact
strongly opposed 1o the movement
The US Secretary of State promis-
ed to convey to Dr. Chauhan that he
should not indulge in political activities
during his stay in the United States and
we were subsequently informed that this
wag done.

Mr. Ganga Singh Dillon another pro-
tagonist of the socalled K'alistan move-
ment is however a US national and the
question of his being issued a visa to en-
ter the United States does not arise.
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_Construction of Deep Sea Fishing Traw-
lers

6465. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether decision has been taken by
his ministry for the construction of deep
sea fishing trawlers;

(b) if so, the number of deep sea fish-
ing trawlers proposed to be constructed;

(¢) the name of the ship builders com-
panies who have been taken the charge of
constructing the deep sea fishing trawlers;

(d) the cost of the deep sea fishing
trawlers each as estimated by his ministry;
and

{e) the expected time when those deep
sea fishing trawlers are likely to be as-
sembled in the country?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA PA-
TIL): (a) Yes, The Government anounced
measures for development of indigenous
trawlers building  industry in February,
1980.

(b) The number of trawlers to be built
indigenously wil depend on the demand
for the same and the marketing effort put
in by the indigenous shipyards

(c) A list of 23 shipyards, which have
been registered for trawler building, is at-
tached.

td) and (e): The cost and period of
deliverv of each trawler would vary ac-
cording to its type, size and other para-
meters.

Statement

List of Registered Tiawler Builders referred

to in part (¢) of Unstarred question No.

6465 due [or answer in Lok Sabha on st
Amil, 1982,

1. Clenack Boat Go. (P) Ltd.,
Calcutta,

2. The Shalimar Works Ltd.,
CGalcutta. -
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3. East Coast Boat Builders & Engincars
Ltd.,
Kakinada,

4. AC.Roy & Co.,
Galcutra.

n

- Hooghly Docking & Engg. Go.
Lud,
Calcutta

6- P.S. & Qo.

Visakhapatnam

7. Bharati Shipyard Pvt. Ltd.,
Bombay.

8. Brunton & Go.Engincers Ltd,,

Cochin.

9. West Goast Lighterage Co., Pvi. Lid.
Bombay.

10. Alcock Ashdown & Co. Ltd.,

Gujarat.

I1. N.N. Shipbuilders & Engincers Pet.
Lid.,
Bombay.

12. Goa Shipyard Ltd.

Goa,

13. Samant Shipyards (P) Ltd.,
Goa,

14. Konkan Barge Builders Pvt. Litd.,
Bombay.

15. Mangala Enge. Pvt, Ltd.,
Bombay.

16. Empreiteiros Gerais (P) Lid.,

Goa.

17. Karnataka Eng. & Marine Co.,
Mangalore.

18. V.M. Sulgaocar & Bros. Pvt, Lid.,
Goa.

1g. Chowgule & Go., Pvt. Ltd.,
Goa.

20. S.K. Dhondy & Go.,
Bombay.

21. Shivam Engincers,
Goa.

22. Arun Sca Craft,
Alleppey.

23. Unique Enterprises, .
Cochin.
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§L FEE wF fETOE
MR. SPEAKER:

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): 1 want to say something. So
often such notices have been given befo:e.
1 have sent my reply to you. Now giv-
ing a news in the radio or in the press
is a matter entirely to be decided by
those who are incharge of the news
there and not by me. They do it accord-
ing to what they consider to be of news
worthy  value. Suppose a particular
thing has escaped their notice, according
to you it may be important; according
to them, it may not. I am presuming it
may be important. [ do not understand
how can this not giving a news or giving
a particular thing be a breach of privilege
of the House. Fundamentally, it is not a
breach of privilege of the House. (Interrup-
This matter should not be raised; this is
ridiculous. (Interruptions) Every day,
every matter, reporting and not reporting,
giving so many words and not giving to
many words, under what rule, it can be
a breach of privilege?

I will look into it.

st vim fas@m qiEEE o ETA
#E wze oz F 7
SHRI VASANT SATHE: The guide-

lines are there. ([nterruptions)  There
are guidelines. (Interruptions) There

APRIL |, 1982

Written Answers ®7 2

are standing guidelines.  (Interruptions)
Quote under which rule it can be a breach
of privilege and you should, once for all,
decide this matter. (Interruption)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): What are the
guidelines?  (Interruptions)

MR. SPEAKER: Why can't vou listen
to me?

(Interruptions)

SHRI SATYASADHAN CHAKRA-

BORTY: The Minister is here. Flease
allow us to discuss this matter. ([nrer-
ruprions)

MR. SPEAKER: For what? There is

no time for discussion; there is ro mo-
tion for discussion.

(Interruptions)

MR. SPEAKER: 1 only want to say
that each and every ilem has to be
decided on its own merit. [ have to look
into everything.

(Interruptions)
PROF. MADHU DANDAVATE (Raja-

pur): He has given the ruling. (Inter-
ruptions) -

it v fawr qigaAT #a
o9 gy fear @
MR. SPEAER: I will look into it.

ok arg FrE am gE ¥, oA &
@ A

(zmEaTR )
MR. SPEAKER: It can be a matter

which may be under consideration; it
might not be a matter of privilege.

(Interruptions)

MR. SPEAKER: I have not allowed
Mr. Niren Ghosh.

SHRI NIREN GHOSH (Dum Dum):
You have called me.
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MR. SPEAKER: No, I have not called
you.

SHRI NIREN GHOSH: 1 am sorry.

MR. SPEAKER: Thank you very
much,

(Interruption) **
MR. SPEAKER: Not allowed, This
is too much,

(Iprerruption) **

MR. SPEAKFER: Nothing goes on

record.

(Interruption) **
SHRI NIREN GHOSH: I have given
a notice for an adjournment motion.
(Alnterruptions)* *

o7 W, U TwW . AS
a9, ¥ mEATA F1 qETEET 48 8
#7  T9 @wa ® owww feam g o

... (cmEET)rr L
G AENTG qiZz 0ATIE |

. (zuamra)*¥*

umaﬁg‘m:: T UF A AT
e § fassr & 9w &0

Mr. Ghosh, 1 have read your adjourn-

ment motion. [ have not admitted it
because you must come under some
other rule.

SHRI NIREN GHOSH: Kindly, allow
me to make a mention.

MR. SPEAKER: You are an experi-
enced Parliamentarian.

You have to kmow the importance of
the things.

SHRI NIREN GHOSH: Sir, [ want

to say...(Interruprions)
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MR. SPEAKER: No. No. You come
to me under some other motion.

(Interruptions)

MR. SPEAKER: I will consider.

SHRI NIREN GHOSH: Let me com-
plete.

MR. SPEAKER: Why should you

complete? Please do it in a proper
manner. You give mc  some other
motion.

(Interruptions)
SHRI SATYASADHAN CHAKRA-

BORTY: You agreed that All India
Radio should be discussed. 1 will give you
hundred and one instances how AIR is
being used for partisan purposes.

MR. SPEAKER: That is under consi-
deration.

(Interruptions)

MR. SPLAKER: This is not a matter
for consideration here.

»i sare oy wwa (wiEE)
weqyw S, Ifs wey g fEEr
IO FT QU A FE Al FE
FER 97 39 & faederd g & o
TEATT & AT F T FI A HOX

MR. SPEAKER: Yes, Yadavji.

Not allowed. Nothing is allowed. I
have not allowed him.

|t TSR SEIE @EF o (WEgT)
WA §, F9 FART EEOH TWE
9 & Sew-fer 21 w9 7 Far
FEF AF AT AT 956

wea W ET . AU FH X FX
faar & 1
(zaura)
MR. SPEAKER: Shri Veerendra Pati!.

**Not recorded.
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12.02 hrs.
PAPERS LAID ON THE TABLE

Major Port TRuUSTS (PAYMENT OF FLES

AND ALLOWANCES TO TRUSTEES) RULES,

1981, STATEMENT FOR DELAY, ANNUAL

Accounts oF CALCUTTA PORT TRUST FOR

1980-81 AND NEW MANAGALORE PoORT

TrusT FOR 1980-81 AND STATEMINT FOR
DELAY.

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): I beg to lay on the Table:

(1) (i) A copy of the Muajor Port
Trusts (Payment of Fees and Allow-
ances to Trustees) Rules, 1981 (Hindi
and English versions) published in
Notification No. G.S.R. 134 in Gazette
of India dated the 6th February, 1982,
under sub-section (3) of section 122
of the Major Port Trusts Act, 1963.

(ii) A statement (Hindi and English
versiom) showing reasons for delay in
Jaying the above Notification. [Placed
in Library. See No. LT-3784/32].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-scction (2) of section 103
of the Major Port Trust Act, 1963:—

(i) Annual Accounts of the Cal-
cutta Port Trust for the year 1980-81
and the Audit Report thereon.
[Placed in Library. See No. L1-
3785/82].

(ii) Annual Accounts of the New
Mangalore Port Trust for the year
1980-81 and the Audit Report
thereon.

(3) Two statements (Hindi and
English versions) showing reasons for
delay in laving the documents men-
tioned at (2) above. [Placed in Library.
See No. LT-3786/82].

REVIEW 0~ AND ANNUAL REPORT OF
NationaL Firm  DeveLorment  Corpo-
" RraTION LTD. BOMBAY FOR 1980-81.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): 1 beg to lay on the Table
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a copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956:—

(1) Review by the Government on
the working of the National Film
Development  Corporation Limited,
Bombay, for the year 1980-81.

(2) Annual Report of the National
Film Development Corporation Limited,
Bombay, for the year 1980-81 along
with the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon.

|Placed in Lihrarv. See No. LT-3787/
82).

ANNUAL REPORT, REVIEW ON AND ANNUAL
AccoUNTs oF REGIGNAL ENGINZERING
CoLLEGE, ROURKELA (ORRIsA) For 1980-
81, INDIAN INSTITUTES OF TECHNOLOGY,
DevLni, BoMeay, KHARAGPUR FOR 1980-81,
1980-81 anD 1979-80 RESP. LTC. ETC.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg to
lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of ih¢
Regional Engineering College, Rourkela
QOrissa) for the vear 1980-81.

(2) A copy of the Annual Accounts
(Hindi and English versions) of the
Regional Engineering College, Rourkela
Orissa), for the year 1980-81 together
with Audit Report thereon.

(3) A copy of the Reveiw (Hindi
and English versions) by the Govern-
ment on the working of the Reginnal
Engineering College, Rourkela (Orissa)
for the year 1980-81.

[Placed in Library. See No. LT-3788/
82].

(4) A copy ecach of the following
papers (Hindi and English versions)
under sub-section (4) of section 23 of
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the Institutes of Technology Act,
1961:—

(i) Annual Accounts of the Indian
Institute of Technology, Delhi, for
the year 1930-81 together with Audit
Report thereon,

[Placed in Library. See No. L'T-3739/
82].

(ii) Annual Accounts of the in-
dian Institute of Technology, Bom-
bay, for the year 1980-81 togecther
with Audit Report thereon,
|Placed in Library. See No. LT-3790/
82].

(iii) Annual Accounts of thz In-
dian Institute of Technology, Kharag-
pur, for the year 1979-80 tog=ther
with Audit Report thereon.

(5) Two statements@ (Hindi and
English versions) showing reasons for
delay in layving the papers mentioned
at (4) (ii) and (4) (iii) above,
[Placed in Library. See No. LT-3791/
82).

(6) A statement (Hindi and English
versions) showing reasons for delay in
laying the Annual Report* and
Accounts of the Executive (Committee
of the Trustees of the Victoria Memo-
rial Hall, Calcutta, for the year 1980-81,

[Placed in Library. See No. LT-3791/
82).

(7) A statement (Hindi and English
versions) showing reasons for delay in
laying the Annual Report* and Ac-
counts of the Salar Jung Museum
Board, Hyderabad, for the year
1980-81. [Placed in Library. Sce NO.
LT-3793/82].

(8) (i) A copy of the Annual
Accounts (Hindi and English versions)
of the National Institute for Training
in Industrial Engineering, Bombay, for
the year 1980-81 together with Audit
Report thereon.
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(ii) A statement (Hindi and English
versions) showing reasons for dzlay in
laying the documents mentioned at (i)
above. [Placed in Library. See No,
LT-3794/82]. '

Deraiep  DEMANDS FOR  (GRANTS OF
MinNistry oF COMMERCE FOr 1982-83.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): I beg to lay on
the Table a copy of the Detaied De-
mands for Grants (Hindi and English
versions) of Ministry of Commerce for
1982-83,

[Placed in Library. See No. LT-3795|82.]

ANNUAL REPORT AND ANNUAL ACCOUNTS

OF  CHITTARANJAN  NATIONAL CANCER

RESTaRCH CENTRE, CALCUTTA I'OR
1980-81

THE DcPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (KUMARI
KUMUDBEN M. JOSHI): I beg to
lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Chittaranjan  National Cancer Re-
search Centre, Calcutta, for the vear
1980-81. ’

(2) A copy of the Annual Accounts
(Hindi and English versions) of the
Chittaranjan National Cancer Research
Centre, Calcutta, for the year 1980-81
together with Audit Report thereon.

[Placed in Library. See No. LT-3796/
82],

@Statement showing reasons for delay in layinz the Annual Accounts of the

Indian Institute of Technology, Delhi for the year 1980-81 was laid on the Cable cn

25th March, 1982.

*The Annual Reports and Accounts cf (1) Executive Committee of the Trustees
of the Victoria Memorial Hall, Calcutta, and (2) Salar Jung Museum Board,
Hyderabad, for the year 1980-81, were laid on the Table on 25th February, 1982.
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REVIEW ON AND ANNUAL REPORT OF

Orissa ROAD TRANSPORT CoMPANY LTD.,

BERHAMPUR, GANJAM FOR 1977-78 AND

STATEMENT FOR DELAY IN LAYING THE

REPORTS FOR 1977-78, 1978-79, 1979-80
AND 1980-81

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
JAFFER SHARIEF): On behalf of
Shri Mallikarjun, I beg to lay on the
Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies, Act, 1956:—

(i) Review by the Government
on the working of the Orissa Road

Transport Company Limited,
Berhampur, Ganjam, for the year
1977-78.

(ii) Annual Report of the Orissa
Road Transport Company Limiled,
Berhampur, Ganjam, for the year
1977-78 along with the Audited
Accounts and the comments of the
Comptroller anl Auditor  General
thereon. [Placed in Library. See
No. LT-3797/82).

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (I)
above and for not laying the Reports
for the year 1978-79, 1979-80 and
1980-81 within the stipulated period
of nine months after the close of the
accounting yeur. [Placed in Library.
See No. LT-3797/82].

12.1¢ hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from the
Secretary-General of Rajya Sabha:—

“In accordance with the provisions
of rile 127 of the Rules of Procedure
and Conduct of Business in the Rajya
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Sabha, I am directed to informa the
Lok Sabha that the Rajya Sabha, at
its sitting held om the 31st March,
1982, agreed without any ~mendment
to the Central Silk Board (Amend-
ment) Bill, 1982, which was passed by
the Lok Sabha at its sitting held on the
18th March, 1982.”

ACCENT TO BILLS

SECRETARY: Sir, I lay on the
Table following two Bills passed by the
Houses of Parliament during the current
session and assented to since a report
was last made to the House on the 27th
March, 1982:—

1. The Appropriation  (Railways)
Bill, 1982.
2. The Appropriation  (Railwas)

No. 2 Bill, 1982.

12.11 hrs.

PUBLIC ACCOUNTS COMMITTEE

SEVENTY-FIFTH, SEVENTY-EIGHTH, TIGHTY-
SECOND AND EIGHTY-FIFTH REPORTS

SHRI SATISH AGARWAL (Jaipur):
I present the following reports (Hindi
and English versions) of the Public
Accounts Committee:—

(i) Seventy-fifth Report on Irregular
Allowance of Relief in respect of
Newly Established Undertakings.

(i) Seventy-eighth Report on Work-
ing of Military Farms.

(iii) Eighty-second Report on
Badarpur Thermal Power Project-
Stage—II.

(iv) Eighty-fifth Report on Corpora-
tion-tax, Income-tax and Wealth-tax.
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MR. SPEAKER: Now, Calling Atten-
tion. Shri Harish Rawat,

(Interruptions)

SHRI MUKUNDA MANDAL
(Mathurapur): 1 am on a point of
order. I gave a Calling Attention uotice.

MR. SPEAKER: What is it about?

SHRI MUKUNDA MANDAL: I gave
notice of a Calling Attention. ('nterrup-
tions).

MR. SPEAKER: You come (o0 me.
It is not to be discussed here.

(Interruptions)**

MR. SPEAKER: No discussion Not
allowed. Come to me. No, no. Not
allowed. Yes. Mr. Harish Rawat.

(Interruptions)**

MR. SPEAKER: I will see 1o it. No
question. Why should we doit?

(Interruptions)

MR. SPEAKER: You can come out
ang find out. If anybody is at fauit, 1
will haul him up. You come to me.
Yes, Mr. Harish Rawat.

1212 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF REPORTED

MAL-DISTRIRUTION OF CEMENT IN VARIOUS
STATES

SHRI HARISH RAWAT (Almora):
1 call the attention of the Minister of
Industry, Steel and Mines to the follow-
ing matter of urgent public importance
and request that he may make a state-
ment thereon:

“The situation arising out of the
reported mal-distribution of cement in
various States in violation of the

Cement in Various 282
states (CA)

quidelines issued by the Central Gov-
ernment dnd the action taken by Gov-
ernment in the matter.”

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): As the
Hon'ble Members are aware, under the
procedure for allocation of cement to
the States/Union Territories as it obtain-
ed before 28-2-1982, bulk allocations of
cement were placed at their  disposal
every quarter by the Central Govern-
ment. Of these bulk allocations, with
effect from Quarter 1/1979, certain
quantities were pre-reserved for priority
sectors of irrigation and power on the
basis of assessments made by the Central
Water Commission/Central  Electricity
Authority and the Ministry of Irrigation
Further, ten per cent of such allocations
was reserved for small scale industries
with effect from Quarter III/1981. The
remaining quantity was available to the
State/Union Territory Govednments for
sub-allocation to any categories in their
full discretion. The Central Govern-
ments résponsibility in the matter ex-
tended only upto the stage of making
bulk allocations. From the quantum of
cement pre-reserved, no diversions to
non-priority  sectors  were  permitted
without prior approval of the Ceniral
Government. In regard to distribution of
cement by the State/Union  Territories
Governments to the sectors falling within
their jurisdiction, as the inter-s=ctoral
priorities would differ from Stutes to
States, it was considered necessary to
leave the matter to the best judgement
of State/Union Territory  Governments.
The responsibility of following the pro-
cedures and guidefines.~if any, laid down
by the State/Union Territory Govern-
ments in this regard rested squarely with
them.

2. In addition to the bulk allocations
as explained above, requests were ofien
received by ‘the Central Government
from different States/Union Territories
for additional ad hoc allocations to meet
requirements for floods, cyclone and
drought reliefs and other emergent needs
and therefore keeping in view the overall

**Not recorded.
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avrilability of cement, additional ad hoc
allocations were made in favour of
States/Union Territories.

3. As from 28-2-82, the system of
cement distribution has been modified in
the context of partial decontral of
cement. The State  Governments will
now get bulk allocations exclusive of the
requirements of irrigation and power
projects. The quantities of levy cement
placed at the disposal of States/Union
Territory Governments will be used by
them keeping in view the requircments
of State Government Departments, States
Public Sector Undertakings and Corpora-
tions/Local Bodies. Apart from this,
levy cement Wil be used for releass in
favour of socially oriénted schemes like
rural housing. housing for slum dwzllers,
Harijans, Adivasis and other poorer
sections of society rural water supply
schemes and other items included in the
new 20 Point Programme. Levy cement
will also be made available for con-
struction of residential houses having
plinth area upto 80 sq. meters and also
small quantities for repair to residential
houses. Besides, levy cement will be
allocated for construction of factory
buildings in the small scale ndustrial
sector. No levy cement, however, will
be released for industries which use
cement ag raw material. Similarly, such
cement will not be released for construc-
tion of buildings other than factories,
construction  of  restaurants,  hotels,
cinema houses, multi-storeyed or com-
mercial buildings and residential houses
having a plinth area of more than 80 sq.
meters. The allocation for irrigation and
power sector will be made to the project
authorities concerned directly, as assessed
by the. Central Water Cimmission/Cen-
tral Electricity Authorities etc., in addi-
tion to the quarterly allocations of the
States/Union Territories.

s F¥m 1A meTET S,
Wi Fifer wdwe @, W & fawm-
aq Faw FHWY wgy W owed
¥, wt #ed ¥ o 39 mEa
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A B W g AR e &
FT Friiww # wE , S gAT faandy
TE % AW § AT 0¥ el ¥ ag
FEA-FO BT @ 2, e Fg
ek ¥ fm@ & ) T oam ¥
Zat & #¢ ¥ anfaw vivw @1 Sifew
faar a1, e § &9 g am F@r
@t f& 9 wmanl LT S HEE @
FATHAT  HETT K[ ARG LA FHE AT
T F W@ FUAT FeAT-eAT JAAT
W &, SH I W GF HT
T ATHIST FIAT AT WIOE LA
TAIT TH SR AT HI AW Fi
WIET FX ¥, TH UHIL K TAG ATAl
5 WD T & TH W F TAAIAE
AAET & 9w A7 7 3T @
7 o wamfas &1 59 o89% o
=t ger &4 &1 FO9W I @ 8,
FT gg ST &2 # T faww sy
argar a1 &% fa siF ot Ty fawa o
fager = weqrfaa #Eel g A@Er
or sw fgmm 2 @ @ e
TEIE H. .

MR. SPEAKER: [ want to slate that
yesterday there were a number of
supplementaries, when the Question on
‘Asurance of Supply of Cement .o all
States' was answered in the House, We
also had a number of Cull Attention
Notices about tne distributjon of Cement.
T have allowed it for today so that there
is an opportunity for clarification of the
matter.

The Minister has read out, Tn response
to the Calling Attention, a detailed state-
meint.

While the Members, whose names are
mentioned in the List of Business, against
this item, would be called upon to ask
clarificatory questions, as per will estab-
lished procedure, may 1 bring to their
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notice some aspects so that they may
kindly keep these in view, while framing
@pestions?

Each House of Legislature, as well as
our own House, have their own Rules
of Procedure and Conduct of Business.
It is under these Rules that Committees,
like the Public Accounts Committee and
other Financial Committees, are szet up.
These Committees submit their reports,
which are essentially recommendatory in
nature, to the House of which they are
a limb. As per well established proce-

" dure, Direction No. 102 in the case of
our House, Government are required to
furnish Action Taken Notes to the com-
mittee concerned, which would have thus
occasion to further go into the matter
and give the Action Taken Report. It
is well settled, both in our Rules as well
as in the State Legislatures, that matters
which are under consideration of a Com-
mittee are not normally brought up in
the House. 1t is therefore but uppro-
priate that whatever be the recommenda-
tion of a particular PAC, or any cther
Committee constituted by a State Legisla-
ture, the action taken note by Govern-
ment would go to them and it would be
for that Committee 10 go into the malter
and give their Action Taken Report. If,
thereafter, any discussion is to take place
on that Report, it would have to be held

—appropriately in that particular  State
Legislature.

May I also remind hon. Members that
some cases relating to distribution of
cement are pending in courts. T am sure,
hon. Members would avoid reference to
such sub judice matters,

it gz fagrdt arwdat (7 faewt)
oEqsT  WEtEd, W TIREHT0  |9TEdl
g fF oo s Fw FET &, AT SEET
o o7 & fF FaEw Y ofsws wFeaw
FHEr @ foore, s 6 o gEwfas
TEEAET F ...

WEAN WEEW . T WIUE  weq
Y, W Hrwmd . Az Ege

states (CA)

T Fg, A ool a<E ¥ § A
T

st wew fgg @ awRE o &
TUFT WS F AU TRHT ATEar
E1 @ 3w fok &1 sem W=
fear smaFT & 1 dE dw 2 fE
a1 % SHH faEr g, 99 ) FE-
AR q FAET A M B

TERET WEIGL & faar 2,
arsuAr SO g FET g

st wEs fagrd e o omeme
werEg, wEer % RO o s

WEGW WERE A% A adl
gifsu, fear o

We will show it to you. Whatever
is in the rules, I will follow.

it wew fagd awedy ¢ &
HEgT-AT A 9% @ E |

wEqA WEWE 0 H 98 F% W E
fF &1 & § & 89 agr AT Fav
g

PROF. MADHU DANDAVATE
(Rajapur): Sir, I want a clarification.
1 can quote precedents now without pre-
judice to the rules which are there. In
the past, if you go through the proceed-
ings of the Lok Sabha, as well as the
State Legislatires. very often the report
of the Public Accounts Committee of
Parliament, the Lok Sabha is quoted...

MR. SPEAKER: Shri Vajpayee has
raised it.

PROF. MADHU  DANDAVATE:
While discussing or debating certain
issues on the floor of the State Legisla-
ture, though they have not quoted
verbatim the text of the reports, they
have referred to some of the inferences
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and some of the recommendations. When
they can do it without reading out the
reports, on the basis of that, anything can
be brought before the House. That
is a public document; it has been
published; it has appeared in the press.
How can you prevent us from referring
to what has appeared in the press? 1If
vou go through the proceedings of the
Lok Sabha, it has never happened in the
past. Do not put more constraints on

us. ... (Interruptions).

MR. SPEAKER: We will cross the

bridge when we come to it.

H M @A - W FH FET

e

T W AT § TEA WY T @ wEEr
T 9T gET E, W & a1 "I
TAT #EY A @ fAfeEd qR w
W AT F: aAd 2 o wfaafaaa
T8 g2 Wi feer war A faefy -
ATEW FT  FooHd TGN gHT § 1 TEET
agw wedlfqa @ %0 qfa ¥ Ao
®W g HET T W & 48
HeT AeE! JE ¥ qAar g f5 FAEw
# ¥, AFY  T2W & ¥Rl 4
gF AT g HIX SR1 TsAl F1 q=1 FT
e g &r &fww #1 T g oA
T F IAE N AN T X
I 9% Fawar ¢ fF fawer #F A
T W AT IIT FL N[ IT AT F
T wE ¢ agh B S F&ER L
IF i 9T F9s 98T #7
T Frar IsmT at @ g 7
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MR. SPEAKER: 1 don't allow it.
No, no.

(Interruptions)
MR. SPEAKER: Not allowed.

PROF. MADHU DANDAVATE: The
Congress(I) Members in Karnataka say
that the Central guidelines have heen
violated. Let him not cast aspersions on
the Members.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
In the Public Accounts Committee there,
Congress(I) Members are in majority.

weqer WHAA: 39 F1IF & AT A
They can take care of it

gfau 79 @ gfu gdw &1, o o
wr ¥ A faffergm g =W
w2z HfawaEe & 0 =28 gm0

We cannot discuss their conduct. You
carry on with other things.

(Interruptions)

B i o R B
ST |

S ghwM waw : 8F §° Faw
afedt & fau w21 2 | wfhw & 6
afed & 257 g F1 AT @ )
U9 I© Al WS Fw, afw F g
g #g % |

FAtew ¥ WO A A st g,
wlE A o I & a
IR AERE F I =y IeTE
FI Hifww F AN A7 qET ¥ GEE
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aew F A oW N god Ay
e §o o

MR. SPEAKER: This is not permitte
in this House.

ot glw Tt © T @ § TAEYH
FeT g g § wgmw W g |

MR. SPEAKER: This is not permitted
in this House. How can you discuss the
conduct of a person who is net im this
House? The rules do not permit it.
Why should you bring it in?

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, I am
on a point of order. The Calling Atten-

tion deals with a matter of public im-

portance.

MR. SPEAKER: That is what I am
telling.

T/ TT AEEATE FT IedAdqd gET
g W ag X =AfHEEl qT wET T 8
# TgT g # O wE o #
e WA AT & S =S R
f  &mn gr F7Ex gg "iHen
Je@T 1 @ ¢ 5 ousE &t faw ag
MET-ATEE  FT IoduT gHT g, A
aff TEA R G F A ST A
aEm g f5 o7 afwd & wmEw
FE 1977 ¥ 1980 T& HT FE
TET-ATTE oAl & v faaer
Fwaw i Rumma | (swEgw)

ATGE-AT G TGN A-AIHT WA
R £ ﬂmm@%

F@EU & FW g, IE @K
T EW A G| TS AT W
o drr 2 fr femw sl W

states (CA)

o dal & wm f@2 &Y
fe Fr T 8, R ads & I
) whma ¥ & ard g W
g fis 7 - oiew A Wiw & HWR W
- & §,  SRhl ScqEd gav
am AT WACHE A WATTRET

W g S owN W< T il
foear mar & X oW Ae  faERT
fapar 7T & SR AW F T TS AW
FRT TN FT WR A&7 T Y =w
A § oW wlww ¥ ow
FE FFT FLN

e T 32 e @ a9 SgmEy
ST W & SART T WY A© AW
AT F 3 T EE F GG qEE
g ¥ AU AEmH ¥ SN QAT
agar g a1 Fd & fawe 5 gl
F oW ..., | -

At weer fagrdt : wiwd ¥ mw
¥ qeTT WEe & d F sEE @mw o

PROF. MADHU DANDAVATE:
He can reply as an ex-External Affairs
Minister,

ot glw Traw 0§ At nged
¥ qOAA E @ifF A I FT I
foa st fred 4-5 It Fa=R W
R &t aftafagas) & aww &
e Wt guTR BY @ T I g9 w1
S FT AE g SEefE
Y gom P ow A wE o &
oz faaew #1 ¥ 7T 9g7 I @y
mr g fodw s ofew aer &
from 7 g wHw ¥ el qro @Ry
amEr g fF agl ) g ¥ Aot
i ¥ FriwaE &1 ST F g
¥z far g AR e arae ¥ @
#i AEEEAT Y, I drae g
TR, TEd |t e e faar
g1 ¥ HT ST TSAT & a4 7
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Sgi @ & R § afaat F 7
‘g g E, A AT 7 FAREH
FTIGI b grvg & agt o g A FT
TS eI 9T AR S 9% A
SME g S Wewd &0 9@ &
geg & fewnw < f@r 8, a@®
IgFT fegum s IFTE | FEE A
we Fgr g 5 9 @i F1 tEgw
udreRz  fear war @ ag smafEear
iy det & fag T fear mw €,
agi #r ooy HEwam & A
§U @i Fi AT GIFIX A, agl F q&

Wt 3, wgt ¥ et qwt fafee

T gmg ww e ar 5 S
fafyse @ ¥ famz &1 gEe &
ST Fifs S9% 5@ A "rRe #
» FHY 1 Srafhedr F &9 99 fgerd

g SUF 99T 3 F HwwiT agl #i AT
EI F( 59 a1 &7 qEH 91T
g fFag diae & foao 73 1 GEr
TR T g § U9y gg AT
AT g f6 ®m 39 9x gw agr T4=1
F GFA &, SO 9T TG faER F
T g e d fau dw grm 7 39
W H I g F oA qfEfe-
FMA g 7 FAlesd mhrgdr T I9
39 WWigwa &1 fegmm feam @
a1 39 faaw 9 fodl TR & =9t F¢0
4T G 99 F@T, gar fau sfam
g1r ? afe ag g 9@ o< fauR @
R A1 7T 48 FAlew WETIA F Foae
qX fa=m= Fear 4 g ?
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I TR ¥ Wiy § Fo IseE
Fi e A Y | Tw_F N
faffet X $® WY T T F |
el % A TEE § d7 T A
I TUER A0 A T W TgAS
F fowwd 1 9w @ AR 98 99
ggaTd § BT W OAR 9gH 98
S 9 WM AG@ERI ¥ B9 97
T 9@ WG qG F FeeIW (AiTER
TR Ry F SR A g 7 &
mgag g v w9 grao #1€ qan
g qifa Ag & mar a1 o9 %
=t #71 fawg gamT mw@T ar 7 ooy
F Her "l {1 I ATy 9w & fag
R g g e fF famer g aw A
ST & F F AT G A AR AN
Tt # Gifwd Fi G FI7 ¥ fag,
g famEra 3 fog w9 & fau
SqF g qE FaT W F g e
FEL TEICAE TG T ARA T 9B
g & 39 9 W= F a@r Sfam
g ? FmT FW g 39 fawg
7 FO F AFAI £

gk faa @ AT &1 e
ATH ISHT AR & A T T Y
9 & YT 9X ST A ATQT & AT
7 @ wHE F1 oA faF wrEEr
T Ser 91 W® § g IEE ag
g | S T g @rarfas
Wl &1 F FUT e g oqE frgwy
FT AMHA TGN E 1 T F wfa-
fafe & =0 & 91 F wegw wwm g
WTW%WT@W§| Epca
FOOEE & Fve< 4T Har &7 FHEET
FAR Y W R T oafaw g
T FTE 1 F AT Faw o T
F IO HEAT § |
dite &1 fawg o7 agt 55 q@T R}

‘Eﬁﬁ@aﬁf’»ﬂ'{?ﬁ FgAT dATgdl
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g | o srafagad fraffa #3a-
AfFT Todl & AT AEAN-
g Tear # oA owEd & g
TEE AUE gaT & | el
# agr sarer fade fasr s
g amw &at aF dee wg
gT IO & @al § agl
uz‘rgmqaaazraa“r

W IAT F @di a5 dHe srafawar
F HE GFE AT TTE AT HATH 7

- i #GT ST G g 19 w7 R

3

g a9 g, fawe & AT LAt §
YT ATSTAT @A | AW F FB Al
¥ @i F FTEH TG 2 A FB H
g fom Tl Hadt § w9 Tl
F1 F ¥He a9 F fAu 9w gzar 2
'a"tagmvi%mﬁmﬁzmﬁ
% 39 ¥AW A g9 F FO IT qE
QAT $22 3 & a7 29 g faw ot
o TEFI  a9g § SAF 2 &
-grafg OWTE Y S & 1 3H awg
q qET AR AE AT O AT IAHT
qreed Wi F §,  IEHT QA IR
A FT AT E | gEL WTORr A
g & foom @iz STam £ 39F
AR W& A & | T FRU
W FEUT TECFTEE | T9
IR ARW & IO A A FTE GO
F AR 9% 99 ¥ F gEed
@ g foed Fror saw o gT &9
e fAqar & + 7 @9 F AR
ot ¥ HEeT @ Alfd § o
T X AT QAT FA F7 JACE ?
STHET & w9} e faaer
& mfs omi @ ¥ FE™ T+
SR F wAET dide 971 96 F
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g T AR AOH GUF FT AMT
F  ER QU e Tg e g,
Iq TSAT FI T F AEEEAT
# QT ETEF 7 T oW AW
Fq7 FEATET F T | & |

1981 # @He F1 fwaar Icares
a1 AR @ a¥ fRawm § 7 AR
@Hl @ & fag 97 o afafa
F1 fawree § ST 9 A9 FF TH
e R § R |7 FEER &8,
TR FT  AWHR] THT T SFEI
e frar & fF 751 7 o faww
F & oq & ST Agan g fFoAE @i
qiferdy & WE[T W FAT  HHATET
F& | @ g faAr @@ @me
Fs F1 favaw @ 1 @few 3
anrr gra &g T 2 fe A e
e FEMIHTFET  afed dgl g,
=9 qT d TE gST gF S | ar
# ST ATRaT g R oA e #
Fr fooe & #r g oawR & fud;
e @ gEATHF  arfae
gfre gW ? ok afs g ar s
& TGl W AT gl &9 AYEe
e § ¢ gy T &1 fa @
e W F fan SeEtfed FA
F faw o F9 @ Afq fuifa &<
w® 87

FeIA GIHS HIT Fr I FHe 1
Fwa § agd oX ¢ foms Fo
T T S SR & A1 fF die
X @ AmgTa §  FTR GHL FAT
gIEr ® | SAWr W &9 diEe
g qsar £ f9we s S
HT A dgd H@T g | ar O T
@d JFET # IS F1 SETE
& F AU |7 AT F E AT Fr
g 9% ITHT H, &Y "@rHe Iuersq
FO4 & TEATT 9T fq9X FE@ F7 dAC
g
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[ gdm Ta)

Tl avg Ay &, dwe
TeE) q€ QAT TR E ...
[eqe WEWEA : qE i (a9 F
fag s &g

Ht g0w vEw 3T B A
 frgufaaa g1 F amw
e g fFowm de=h ¥ Al
I & faum ¥ g | AR 79
W g7 wmE A% e difa #1
¥ U FEAT § W 9 F qAT S
§ FUMR gIEeT & HrEe e
g1 g o fAfmw aR ) @rm
g g few weEdr F s oA
T IAM F AN W@ E SEw fAu
# wow gFER J9T § |

. Foan gw faawt A,
S TEAT WA HTAAT qAT AT
8T A€ 1978 ¥ F1 AfF ot Hirae
faaeor #r ez HR W qwT 1w
a7 gfewmr &, afmmE gfe &
g W Faw dfg § ag e,
1978 ¥ & wem: a@rm gE
g 9 I & WA
q7 TSI §IRTE & G F S ATEA
wm 25 fagwx, 1978 ¥ T &
TS, SHH 4 UK 4 —

“Commencing from  October 1,
1978, there will only be a single bulk
allotment of cement by the Cement
Controller in  respect of each State
Government. The Cement Controller/
Regional Cement Controllers will also

indicate the linkages, that is, the factory
allocations from the factories and the

areas to be served by them within’

each State subject t® ‘fhe bulk allnca-
tions and the linkages as specified
above. The State Governments would
be free to divide allocations as
between RC/ORC and public sale
categories and also to issue individual
authorisations.”

APRIL 1, 1982

Cement in vaviows
states (CA)

fafir s ovdew W ag gfmrd
dfe, e aw @b FEE St
afee fad 7@, a8 1978 ¥ faufae
FT & TE | S GHG uF W SrET
& fear T @1 fe s gfeioa qraT
d¥ex ¥, I% fau s foEw

ST ® EY @ AT W IEEr
e § FER WA 9T wEfer @t
fFar SR, @Y ¥ ¥ IW

&

Az AH  fRT oS wFer ® ) AW
TEE-ATH & T, | am) U
wY, TS | q9AT TET & HTETT
qT  TEdeEdr g0 T |

ST #F #uw FFdaew H FEr fR
a9 wur & fav 10 wlywa &
fodmm & @ 7 T wWT sER
fFn A & Foz femm 9w, aE
sl ¥ fau e fmar mm o g
afr &0 v =@ ¥ 7E 2, 3®
qgd  H AT ®T Y@l P, AIHHa
2 % 5w /v F1 g A Aie

=\ wew fagr<i awdyd ;. a7 aoEw
grdT AT 2

st moEm 9 frat @ o
TETA FT TN 1978 F v 3w frav am

= wew fagrd mddy ;A
JE 78 FTNTMIE 4, A9 0o T |

st e 3 faa Y ;o Ema
§ o, o 1 fuw aeem €
g Fg ar |

wegy wEved - A fagw-fagmEt
FT AR & !

st Ao 39 faady v fagm
af dwdm agfa ar  faamdi
g ! '
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=t maw fagrdt maEdat o oo
Tl T FOS A WA FA

=t memw gw faart o e
Al Y FAAT A qT WA qA FAF
F T%e T SgTaET fAee |

PROF. MADHU
1t is an optic illusion.

DANDAVATE:

|| " 3w fRArd - SEr aF
FATTE O Oig #1 yw g F o

wgt &%y & R frew 5
¥ ot frest Tow ff, TS TG
o, 37 ¥ Fr MHe F a ¥ A+
wowi, & sow genfra gan @ e @
g Fom 5 @ R ¥ wg S A
¥ owifs 5 ag & gEEiEAA
fard €1 Fwd § W qww sl
¥ ot gewe aoay g, wrg § "W g
g1 99 qE qW FOAT §WT AqG
2o g & ww fEw £
g Wi wT gHEHr A 1 @ 2
#ET ¥ FEAF A O TR A

states (CA)

gt ST, UG wmEd SHa
Aafa® 99 9% HEHEH T © 8,
fresr 5 aet ¥ ww qeET S @Y
g T oqw fevw g, seer e
IEFT AR/ AEY €, AfHT TS qLHTL
FTr W O

I qEaT & g fF &t war avr
fare w1 safer F1 grow feowg &<
w1 § 1 B W & gweEwl g A
qgr & 5 Fies 2 97 ¢ & 27 foie
oX Fgr #F faemw @ ¥ uw wmE
e fFfaT 1 ST R FT 14892 faame
g9 WX IEF AT S FEr fF O
@ FY o § § gga @20
# J orgeml ¥ 9g 99T 8 | R _AAT
qeer 39 IR A FHIE FEASET FATE,
ar a7 fax ag @ St AEr g,
FifFE g s|e zed wfgsTer
g1

W& aF ¥ a9 FT G99 2 (&
I TRW F AA AT T g 4. W
TR AT A 39§49 § 0% I
FY TEAFTA T FIA F GoG 7 97
T Y | # ooig W_W & IURT A4t
F1 ag aFey xar ¥, fomd S Far
fo o gwg=xtag w91 &, ag 99
gor fadw Tar o3 aET WEd g,
oo awa sg TS # €8 F oHEFT
T, SH AN A AR ¥ | I AreA
F q@ IAF I gEAT & AT e
TE oY

o LW Jad ;- F A TF 7O AR
a1 fF 7 =@ = AN FARS
IgH Qe fEEe v w08
ge uEEse fear & W
@ T TEE WA
fooor & fau #X wEemew ar
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B k.

[# g<ia <rEd]

WA T A T A FE-
ffw e & dFm 3 F AR
m@u&w%ma@
ooy U@ ¥ IgeT faaww

N

ag T
fs =8
FX

\J

st arermor qa faand o T e

F IR 9 FET-HET U¥ g Ooe-
¥ g W@ § ) WX gHR U e
IoAey @I @, SARA FgT g, ar
Fg AT T Y, FG FE AHAD
ST W7 ST, FAT S fFE 7vE-
wWEHaT qe are, vEr feafs # @
F OF gF UEdz fear S g,
IR FAtes F1 A7 fFar m@m ) FAl-
TF F1 IAFT AN F HIEIC 9T IH
FAN a9 F WA UHTeHe T
T AR g% w4 fraet o s
vzfd & Fid S @ R A
e @1 faawr & F1 oafasr
qr, 91 f&F g T &g

s @t wRIR  (IWYY)
O gg UAEHe Fg & fwd fwan
qr ? Fg WU9 UF TfEied 9w
& fau feur 41\ 7@ wwa #AET
¥ WeE g ww g dfwg fF
afgfes awow & fag 7@ fFar
ag Tawde gaed & fqu fFmr ar )

(st

WEqA WEYIY : I o HATA
K, WA WERT IE A I A |

s qcran I fHEd T IRy
F IAC G | § a1 §IF § qEA AW,
ATIHT ¢

APRIL 1, 1982

Cement in various 300
states (CA)

Nt wew fagrdt awdEt . ow
JaF FY gER qqF FT TR |

;ft qraaw W faad: &
¥@F W@ g, AT HAd JaF § |
weael PR AR W fadw g
st wroaw 2w fagy ;o Sfwfae

gl #IR qLAAS & &al & gay
¥ g e Iomes w9, d@He

a‘rf%gt-ma%aa’rﬁﬂ’h’
Faﬁwmagﬁﬁamir Y i F
faq iz ITetsd g 1 wAw A
Ay * gHAE F d@d gy #
fer g9 & am-dA FETr AR
AT Haq At w@m e 3@
fawm adt @ w1 zmwr e
9% fFavaga ¥ zq ag qea g\

IR 428 A FEr fd oAt ®
FT F AR 9 AHT uAlede &
ST X gAEE g aifgr s
TAGEAT T WIETT WIAT ST ATfEA
gea ¥ oF ufegfes qeqfa @
g 7R g faega § mar 7 3w,
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7g §wT T4 & 1 3o uwar § nfaw
FI@MW T FAT ¢ | 7€ wge § zafad
agi ™ wfaF gea g & | FO IITMEI
F @a @ & wufad agi @ |
g€ ¥ | o gW @A F AR Al
At & Afws @a-wg SAEsar &
TR F1 AT FEA &&vEre faar g
e A driie F aEfes 5@ N
at wfwar gex  fruifug Y & 99d
AT F AW F ATH-QIE FAGEAT
F1 Argrz, fesmm &1 HTUR-ITH!
WY gAY SEd TETY ) AE W §
TH 99 H gW 3IF "AIZ §EA &
AmEtE greg T HIT TF ATEGIE
Afs N fegses 7 Marfrs safa-
AT F Fawag F AR 9T A T
g 9€ 9%a gnir |

@S qrg-gq A f{FaAr Iearaa
YTl WX eara 3 ey agverdy gt

WE FipE wAAE gEew T oA §

1979-80 ¥ 17 62 fafaaw &=
Hi¥HE FT I@TEH AT AT 1 1980-81
q 18. 56 fafaaa == @z %1 IJearaq
gOT 1 AR 7z A S oEWY FA &)
T AT &, T 1981-82 I A
21 fafam =@ &1 wadsE SwEs
21 TW IFR ¥ FORA F@TR | WS
g ad T dfq & ofworweaer gw
i g f& @iz ;1 senzw aga 26
fafags ea g s | S FREW
¥ @ e 3w H 21 fafagw =5
# qgwx 22 fafags = Seaew gmm
IAE! GHAT A | FEDY W WA
T FAM AT @ § IAY g "W
4 fafaxm =7 dnie @ sfeg &g
W oNEH, danfe § ww ot wer
ur, 26 fafauw == €z w1 I
T qw ¥ g 9 2 fafams oo dvdie
R T A gz & 0 - W
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¥ 1982-83 ¥ owqw 28 fufamm
a7 @iffc faaww § fag s @
gt | gH wrEn § IF wiaw SeqTew
R svafew ¥ d@ige & fagvo ¥
qraTAr gR |

&d7 gaafa At § A faar
FT 23. 45 fafags == Fr 507 aqar
AN FT NTIETT & | 1982-83 ¥
5.64 fafags == #: 47 swar @
STIETH &, 1983-84 ¥ 3. 85 fafazy
T, 1984—85 & 5.94 fafazw ==
T FO ogwar FT ATEE™ | FW
€ & o7 [GT 7 AV sAgar a9
FT QT q7 W@ AT S 1wy
IS OF g d 93 2 F R’ 24
fafaga = Y @rife N e MfgEr
oY IS JAAr ¥ Fa@ T §FA A
ATHT IgF qET, 23,45 fwfagw
T # wfifee awar g o1 @

© &1 B3 AISAT FT g8 OF HET AW

¢ g s g o ogw Tw aer w
ST FA § gAT g aRd SAfw gurdy
REFWFAT & ATET UM |

fadt didz cargw & gEg 7
gardr Afa 8, gt oy & oy faar
& S graas F @ad & W1 g
#tr digg @a € g 7C 99 F B
BR Wl §, S I FI@El &
fazy a1 wogaa =€ & wfww @y
rdz  oAeg Gl T ATMA A0
FFT £ | wWA: qF IS AR g
gl # 66,000 T+ Fafgey ar fasy
#Az qiEw A @1 waaw fwar qr
wr g | wll a7 fady e wtew
#Y ST wearrE AueT g 98 5. 2 (wiagw
T oAm o ard ag A\fd SRy
@M "R owge & O & geqia
g oz wg feor & & o dve
Afed T FTE XAV A& AT Y, ITHT
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{%n ﬂT(TWEﬂﬁﬁT'{\] Lol
_ PRI P T e

=7 LTI S

bt
w gy -y

vt qﬂ " W St | Ay e
tatzg F1 Sreared 3 F Ifw@ ¥
ST 9T AW TAATES <42t (100 FAAT
gfeeq) amg g #Am SrIwd Far
£-37 I AW QT ] 7 FAA-GAT  TT
faar fear 1 gFdar 31 3§ AFW
geqifea @een d@w fF fady e
wWiew 1 Sfaq mae w@r # o
gifgg 337 *1 gatg I 2

SIgt F 48 991 ¢ (% o Saw
¥ falr ®t ¥ & asx A @iz 7
SATELAT & T | HY AIA qF7A H
Tz w7 § 5 wigt a5 s st
FIGM TAT9 FT 997 g, fafesw gam
& fo¥, waw g ¥ fo¥, sq @
T® o1 e A i sy, Afwa
T FE Fgd BR Fnan § e
Fo9 AMQ & FAI iz Tifgy 9 9T
fax §7 w9 o 7ar 2 & 9w fay
gq faam &7 gFa & | AIT 3A M
F=9 9 F fa¥ @idz F wEE@EsAr
21 T 39 q2 faaiz 737 F IR F @W
TG & AL 77 gadt § § genfaa
¥eTF F AT FT TEET FAA0 § |

qreatzswa  (mgfaseer) aga
oEEs g = a7 ag syma-yfad
@ @€ g, FEits @FT AW FAT
a7 fF gAR T mgfaas & fay
fearas adt & qar afz gw S=wtaq
IFATHE § % WG SfeAT AT Hexy fa<Aiy
T ¥ ®IF( A9T AR, ar AR
qrg zamx fgeq &1 fqaar a0 gAr
=iy, Saar 980 W FETFAT TG0 a0
21 =% [@ wr-¥a &y 1 s fadr
2 ag zafay fasdy g afe 4 =ax i
ATEqTS FT G5 | 39 49 7 & faaw

APRIL 1, 1982

Cement in various 304
states (CA)

v Y gfafafaat v da5 svgar

QT g f6 g aF3 & carzg ga q7ar
FFT§ | T AeaIeAIE TFATAGH &
frg g3 39 F1  gEaAEs @3,
WA g ®T @1 HNoUAowo I
AT FIF FAr W IR
fra< 9w «ft savar saar amr 23§
fad & fad fadw sagear @ o
gft wfaw & fF s avearEr qar
AT FT Aoz frad dedmae & wfeg
olaF ®9 FT &

st e fagredt mwdat : wede
HEIeA, I W dide F¥ T3 g7 h
& 1 @z 9 qF ST FT FOT HIAT
a1, Ay TIAT A7AT g fF @z 3§ dew
FT FM HIA FT G GaAT FL fAqr g |
dde ¥ fagt # faame i fasad
FgT Tea AT off, =g ogr ATar g
fF diz 7 go Tm Fv wfassr &7,
F® AW F g3t w1 fAgt § fAaw a0
%5dr # faar & | ow sy F e
#er dFz Ft afa 9 =g 17 | gEl
TS F ey HA HHT F FO G
H gg &t dig gl & a1 @ 1 g
T F FO AAT Hdz F owad F
w EY F |

7g @Az Iaar faFus sva9
"I FIT T4, FIT H 3T XA
It gL ¥ fa=wrz FwEr wm
Zaw #dr St ¥ S aFaer fear
Y 9T AT HH TG GFFT AqC T |
SR AIY FEqed § F1 g——“'Feg
LA 1 IAWHHRT Fa9  Ta€aT
QEET FIT & FTLAT FIA JF B
ar”’ fe o SR Far g——usa
gy wrfad 929 g 37 91X ¥ fRaifes
gfam #wix wtent  fagiEt &
gfz FrE &1 a@A, WITW F1 sALEMTET
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q; aw we ¢ fadx  ww@r
al)l

weqer WElEw, HiET T IJAW
s ey T F g d HET )
gAY Wi FY ow gravas Ieg wifee
forar & 1 dfiie & P 3 Torr Wiz
F3tq Wiy § W 5 Fewar g
foerear & g1 ¥ gad wsAT w1 AfgF
e f27 § 1 sl ¥ 7g AfmwR
wrafors cartqar & § wrea AE A
o7 ooz v w1 Fw A 2
TaT L wfasr Tawe far o
e forasy wfger Edme fad @
& ag fra azg § Afawr{ $1 I@wW
T TZT & T7 gRIANT £ TEr {7 AAC
7z w7 At faergrdy &8 | 7 AR
T W6 AW &1 qGH & A 3AF
qrat o3 a3t Traw & faq saw d@=T
wIs H37 # o&Y 17 F2 @ & I
gfasy § A ¥ F f@q afa
wisareai dar FId quat § 0

.. 3N uxm g 9 ¢ fE ema
wEE wrgq & § 1 1 fadw fafewa
fer & , 9% usF ag ar f& faard
oAt & foy S die wEfes
Pear ster 8, 3 w0 swwm  feand
& Tolr grr Ty \ w7 wedy AgrEw
N wow g fe v o wro Taarg
ot & &Y Jwe wE oo e fowrd
Fraamal w1 g ®7 & ok @i w
FHY gz o€ | ofeaw  EwmITEE-
FHE ¥ IWH qTF qE KW AT
¥ ¥ qem gy ww, foad wia ga
7€ 1 zgfay & det whew ¥ agar
wqrw @y geAr wgar g v owmr AGg
af & foF Fafes § o @ I &
M § wEfes fear qar gr ar
ST I INF WEERI F  AER

states (CA)

g ? W W WA i W
gWT =i 7

oeqE  AEied, Wal Weled  FT
% Fg0 W AF A g fFoar

“States{Union territories do not send
the demand for -cement on a regular
basis. The States are given allocation
of cemen| every quarter on the basis
of past consumption and the overall
availability ef cement, However,
keeping in view the opinions frequeatly
expressed both in Parliament and out-
sile, Government have mow decided to
give weightage to population and also to
plan schemes such as Minimum Needs
Programme, Water ‘Supply 'Schemes is
Rural areas and housing schemes (ifor
slum dwellers and the needs .of harijans,
adivasis and other _poorer sections of
‘the society in respect of allocation of
cement.” -

a9 AT AT F qFAL D (T e
fear ste, 2@ #7 Jeam @1 anER
# gEqaE W, AHW A FAN a
AIEHZ A g FHaT ® G,
% @ wee § #wiIR wse e iaat
F HIY BT @ g ITE
1 e 3§ F Seaw @
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[% weza faglr Tiwadi]
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At wew fagrd aiwaat S, Et
g fqqd 3° & 99 ¥ GI&® T

APRIL 1, 1982

Cement in various 308
states (CA)

“All applications of all other ‘bulk
consumers like housing complexes, com
struction of cinema theatres, rice mil
comstruction, etc. and construction of
houses by the individuals shall be con-
sidered only by the District level com-
mittee and suitable quantities of cement
" allotted.”

™R
§ drFe gAar grm,
L aY FOT
El FE AW B, TWOH
A FE AT &1 FHE AT OS¢
fomerd &fdr o, & a@ Ay

™ WRW A T
nfas
TRTFIE

-

% 3
i
3

E!

4

:

qr, a0 AFY T A HIAT el
F AW A% < @ @ @ oARw
F wer ag o Fgr o g o9gw
W E

“That the application of all bulk
consumers other than industrialists
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should also be disposed of by the dis-
trict level committee constituted by the
. Government.”

WR AT | ST 143 T FoAqwd
# e faar @, S99 9 A
FHE FT FEASAT AT | HAT 7 AAHET
] OF

st gHe R whw ¥ (F-
TWEE) ;AW g% gRUAE #
AT FX TZ A F

qt wzw fagrd awwaEy: &
M, 4 AR A @R

ot g TR maw W : AW
g3 |

ut gew fagrdt awdgy o &
THI AT @UE’. . . (emEEm) ..

ST WA [ HaAl ST A qrA
F o &, AW & oAgr 1 ¥ owey
S & " W, AWK qER
A TAWE A FAT

Nt wew fagrd st FAew

LR AFE] ATHITES T FHY A
T ¥, TG A & WA IIT

¥ 3§ e

far wn w1, gew FogmE A A
#F fao, "R @ A TEN
TWE FTAE F AT TF AAT AR
TET | SHEr F1AY R 9 g AR
# 39 9 ¥ qgar AEAT § STRIEX
U TIEIW ¥ AT wAda 9T

“The detailed note of the Director
of Industries and Commerce dated

Rep. Malpractices of CHAITRA 11,

1904 (SAKA) Cement in Various 310

states (CA)

15-7-1981 on this matter may kindly be
seen at serial No. C|F... . The Director
of Industries has pointed out that though
the additional quota of 10,000 tonnes
have been released by the Government
of India, as per the telex dated 2nd
July, 1981, received from the Union
Minister of State for Industry, addressed
to our Minister for Good and Civil
Supplies, the allotment is for Goveran-
ment departments for immediate lifting
by road from the Kistna|Vijayawada.”

O Al TR §eT H ATHL FEd
gt & g o @He, faar ar S
I FH & g FARE GER
wag 9 | g g fawrn &
fag faar @ ar 1 &g F TwEE
F ot agr Fgr § gEEx &1 fRT AW
W frar g @ —

The 10,000 tonnes of cement specially
allotted for Government Depts. be
earmarked only for Government Depts.
and no allotment to be made to the
Apartment  Builders. The  Apartment
Builders be given 2,500 tonnes of imported
cement from Vizag which is expected to
be allotted during this quarter.

o IWAT 7 FAT Faww Wow ! K
IgFr A qgAT FTEAT g, Wy W
@ 7 off @ @ grn—

To Shri Manik Rao Patil, Minister for
Food and Civil Supplies, Government of
Karnataka, Bangalore: From: Dr.
Charanjit Chanana, Union Minister of
State for Industries, Government of India,
New Delhi: *“Ref: Your Telex Message
regarding additional allocation of 10,000
tonnes of cement to Karnataka from
Krishna|Vijayawada to be collected for
the Government Departments for im-
mediate lifting by road.”

FT AT dFW T TEL g 7
aT  FAlEE LA A TH G ATHS
¥ omwr #1 ogrwEw agt feam ?

Ty WEIRA, WF "W SN
¥ faerar 7€ a1, S @ w7 Fd
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[# mex fagrdy ararqal]

aga I ff @ fe oA @de T
T TER WEE W GG E
qg §OT ® TEEN &1 L HAHWAT
21 WSE W o dFe faur
Sre & wr frael &Y sEgEn
g Rt 1 W AmEl ® AN A
He-qry wg fRgr S 7 A walt
TEYET THI HL G § 6 FATCH
R AFH A WISe WTH & WMC
fear war & 7

Y wy dEFY .  WEZ D
Fx q?

ot mex fagidt aisaay : Agr-
e FT OATHAT F AL T WL

(zweena)

st waw fagdt a@dat ;. ar
s O A& daX g1 (2iEmmE)

qY ATAA  SATEr AET § Hemer
Terar | weae werew, § faard o
F QAW gaw 5 ¥ HET ¥ Qgw
F OQEWT @A § | gH  FAA!

APRIL 1, 1982
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feafs & 99 guadf § 1 AR IR
qET Fr AP FT @A @A A
I @ I § qg @ werfE
faard & faq @ & wiged &
grafasar &4 9T Fw & S f@
q—ag W FE AT | TG IR
g ¥ warg A Fgr & A 7
FT ¢ dg gar "@r g f& FAles
F AR AAAT T A€ ZATR
fF dfe faard abmmwi & fag
J IHT [ g IAT @71 FAT
FE T9 AN &1 A0 AET FLM
Wig ¥ 10,300 & HHE FoF F977G
F & for w1 & & wiwn
4 fm 7 @ v T WK
T OTEIT q FIW FET 2, IE 44
A WY O oFEr 2

SHRI K. LAKKAPPA (Tumkur):
There is no misuse of cement. The ques-

tion is whether this has been utilised. for
public purposes. ..

MR. SPEAKER: You are not to
decide it.

Wl wzw fagrdt wwagt @ goAn
HRA G # AFO H wF feav

araX 9X g fm ow1 qwme wEw
¥R @@ ™ ¥ 0F e
$EA T F, HAHe I FET A
Y WEE AT A 987 | AR qWwE
F AT IR feT 9 wewe R
dFe 3 a1 2 fam omm o g
wi @ w1 A Fogad
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=
] ﬁj
%"'%
?

=

A

T A AT AGl FL AR | Tg
AL FegaT 2 R O #T FE qEAT
g WM™ g S AT F "l @
SAEr W1 owsw §, HEdw {ETY
F W 3@T FEw gET E—

=t wee fagrt awEEt o g
# Qq AgAE gA g1 AL 9 Fa
war 27§ wET a1 SEl g

qY oww I faart o gEe
¥ wew Tgr &, s

s ot g fafe & @
qEt T g R oSw e @-
o AT =ifg@ | ST s @
f& @ife Sted amT = | o g,
R FevEr T & 9 dne
& T g e @ afes dga
g

faagorsr St SEwr WTEEE
¥ orET F3@T g1 AU S99

& v wr
o A W ¥ oW

states (CA)

gftes Aar & &t ox FEGATE o«

ff e ¥ a8 @O H & uww &
¥ S ¥ 3g WTNT AH AT Wr
f@ @ afvgw ¥ ag s@Wr &
TOAT AN &N, ..

wt wew fagrdt atwddt ;@
gea #, o aa § § wur € ?

st Arerger 3 faat o Jy Fir
§ agaId § aeuas #I @l
ST ®FAT & | dg TET Ag A,
T qH AT | T AT W @
fF a1 1 e FX @@ Tl
@G, 39 § ag FEART Agr F499 |

ITFT FEAT Ug & fw A E«r-
ifer gET & ¥ @R #) g
fRies Qa4 @EFar & Wige
& A=A Agl g afew vHfwgd w4
et g a1 FAFLE AT E AT
At 1 ¥ FaR o mwee
ag dw oFT N § AR s &
T & W g1 wEfoge sHifedr
TR ® AT HIRW dvg ot fATeR-
Far § A TSw owwmr W -
war & SEr W mfuw &
7g Faw SeNieT qET AEY & afew
gifew W g & St dfewra
F e fe ot fagw dew w5t
dfeu™ & Ao W & 1 @ia-
7 dfedr A g 9ET @
JE® AREE T FIA AR E—
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UF RAAIT I : dEA ¢

=t AN I™ faart : @E=-
[TE A @ g

At wz fagry awaa : gEA
wq wfgd, AT qiewa ¥ wF qEA

Mt wigiaw gd faqd . éaﬁ

?&ﬁﬁq\lwsw ¥ IFE1 qurs
qar g 5 wA# s 7 77 fm
ﬁmﬁawmw}mﬁm

gfgdx  ag & AR
frag a1 e & qmEe, e
dvex tar g fo@ g gefaa <@

APRIL 1, 1982
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states (CA)
o EQiwE Oew § 9 e
frow @ # AEwEFAT § W)
ATEIEr g0 a8 &34, d@niT Fe
ft a0 FOU dfews  FFEAT AN
FE S AR qET FHOE HX
o fowo FABEUE | I @
frfeq grm & few s & fag
feot "z fa=rd o fesen F
fau far s anfen | S e gAY
T@R ¥ wawnw fagw frefia
frq otz faast gan ww R
v frq gd aard 2% & a9 faw
F, HE wIEd g@r g

Fgl AT ﬁﬁmﬁﬁlﬁ'«:\QD
dro #r faare #fEw 1 F s,
FT yW UFC HE WR IWHH
F gy ag |1 1 A, A
20——22 9 9gA § o AU gIA A
SWWﬂOQGﬁTDWWT@
g AR YuaE W @ oag faaw
Fad AR F T § F afemrs gy
FAST FY T WA § 7 A faandy
TA IR FAHAT AT ¥ AR A
e T AT 2

weqW WY . gEd  qreE
7 T TR |

st g 2w faay @ fex
dlag AW ¥ AGATEM A | q 4
W1 =R w3 fF ofew gweved
Fadr F7 foile & 380 @@ g Aw:
JAFT ATATHAT € HH WIAT T A
fF sgxy fO T agr 9T g
F®, feoqoit %%, wwEr F@ & .
dra WY 7 §, FifE ag fawa Faw
Tor fam dew & grafwa g
gt f& md w e & g AR IR
g 3T o awr qfewwr @ fF &
Yo To o #F1T fore gx feoofy
F€, #R AT To To &o &' fld
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9T 14-9q9¢  Toq &1 fagmw o@wr
T foum ofweg & faae g g9
g1 fomr  @weww o § s@@
qgT whus 1490 F fFaw weww
fd@ m &

st wzd fagr(t awagt @ &9
afe® wFTIEd FAE F fE@E H
FIE Frevw Agr fear |

it moaw I faardt . sEwEEl-
¥ &7 Freew famm o

5t wze fagrdt M@ At : IEREE-
T aam A9 g |

St moaw gw  faErd o s,
TA@EIE FY FIRUG Wl Tg A
afer 21 ™ wgw 9 IfEA
SCUE A

Wt wew fagrd amwar o w9E
FITA FT ZAFT qa1 & 1

WeqW WEEw IS AT
AT IS UF J40 g Aqal ¢ |

=t aroaw qw@ faat o oma
& gE@l A% weE wggfe qn
g9 af AfFE A A A E

A ST Ale IFA 97 ITH TH
e g oW o § SR [T =@
g 9% 9T g § IR wE,
“dtfafafade’ oz s @ 3w wew
qATE g T, I TEE HE @l
T | ARG AT IR Ay
it i oW gt T 1 IEET WY

. FT &7 W F WEd QA AT
Ifgr | FfeT wy ¥ #9 faww
WY, wEY 99 g 9™, 99 5=y
I A A FAT N 7

coFm oge ¥ am

usaE Ay
#:] R

Rt qrarw gw faard ;o T
AR ATH GI FT FT FgAT & fF
W g AgEE A F aE
FY qEET FATE AT Gr E 1 A
e, fee 2w A, fow e A
WA TET AgifaEd gl g A
qg  ATElahal 8, T ¥ §, g
gu ¥, 2w ¥ @ 3o T H feafa
o 2 TE g @9 AW ¥
HIfa®Te T a4, s@FT 6 F1E grav
a1 77-78 % ﬂ?ﬁaaTﬂ'grf%riﬂm &1
fafor  #%m, gw W WA

fe mgifesd &, TOST #oANS

g Fod TR 9FF A4 SAMEC |
dav @g| foufgagdfs wff aw
g, Wiedded  FX F T @ F,
AHTY AW WE | 9 7a) &
g w@rfar S ge,  dveaw
T FT FE T FAT GN, T
TIETH F TH ST AT | HST FT
fear s 7

Wt wraE v fefgm ()
TEQeT WEIRd, Hed ST A Al o &
frr Y ¥ = e FEmET |

WeqA WERA :  WE-IET ad

RS

Wt Aroaw 3w faaw o A
e ag & % &re & ama § TEaae
feuéde wee ax aga o) fam s @
g1 @ faw ¥ ¥ T@r & & Ssam
g &1 oy §, wanwue Fr fafaw
TATES FIARIA  HHS ISWAT & |
g TaaHe feurde ¥ sfgys &
A g 6 ag wawde feurdde i
feat @ @ AR fea) gEd #r
21



3}9 Rep.. Malpractices of

[sft Aermw g fenrd]

qfers  TEISwEw FHer 31 @R
F IR ¥ o agt F Fel 7 www o g,
IR & A X gl fage qwem
F1 gtz A fewrr e £, 9= gfea
AT AR § —
There has been no diversion of cement

meant for irrigation and power projects
to mon-Governmental or private purposes.

e ¥ Al A W aer feam g,
faeger #3rOme feae fem & —
There has been no diversion of cement
meant for irrigation and power projects
to pon-governmental or private purposes.
oa gferrs  UFTeT FUST ATANH  FAE
g, 9§ T FT AT 2, IR A
aody § | T afers wETEw FHE
g F '] H, A F w7 F{ faunia
&0 F1 oFE AwAT § | qfew
UFTIREY FHLl F AGTAA AQ @B
& g wma & fw oAt & wlEsl #1
gl FATET AT AFATE |

weqay mgiaa @ faardr s, wmoEr
areTa ¥ g 1 swifag g Ad,
F T T 7

= o @9 faad 00 TR
g AT TN T AT EFA, 9 dg
FEHT W1 E, AW F AW A Y

Tt qwaew ® oWT gt aGr §
W ofers TaTIew TR Fr fedre
Fanr &, gffioe & are # wgr v 3,
INF Se@FATAR | T AI¢ A
R TN T HE AiHFTT TG, A
gl W ArEfead HAY §, IEE wET
—

“K will be noticed from the Report

of .the Public Accounts Committee that
the Committee did not itself examine

\ APRIL 1, 1982

Cement in" various' 320
states (CA)

the extent to which the Malapmabha,
Ghataprabha, Upper Krishna Hemawati
and Harangi got delayyed or cost got
escalated' on account of the alleged
diversions and ~ alleged irregulntities.
There are also no details of the delays im
other government works referred to in
fague and general terms in the Report.™

Famge 79 ar fo @
TTAEAT TG & Twar  HCT WY
T aTgaT 97 Afew 9fs SN Iee
fora Famre #7 dimTall &1, g7 9
TWHAgE AR FEa L e § Fg
faare 7 fam m@r w1 R
gt g

=t wza fagrdt awaqt : ag ar
T & |

|{t e 39 faardt o wem
F, TEET TIETEC AT )

Wi FX qFar ¢ F #@r wmEwmw
& O F AEt g AfEd ) gwoaEr
FTF TEFA L ¢ OWIT FAT AT
FT AWA Z |

g aF ATY & I g, AR FT
TS & fedt adeT #1 Soew @
st & gewfas ozew & far,  =o@
#x Afas o grm 2 fF wew
sew ¥ @rie & faawwr & fau fam
v gwEg Tow wmmg f¥
fefmme ¥ 4 ot TaweiE
oI TTET F HUWTA A TFE ST
@WT FgE WET & AaTiEw ST
¥ 5 & @we arfer 7 wwa B
T TE NN gTweE ION AW
9T, WA F T el ¥ qwy
& ware o<, foad s wer & fm
7g fdwmrer X 9 W ST w-
gfeafa ¥ TR & qwad X, o sfawT
g, @ie gEfea fay. ...
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= wew fagt wwdd 0 W@
THT 8\

st moaw W fga o owaa o
g1 gFaT 2 AR ad oy g aFar §

Wt wzw fagi awoar w7
qr  wTEw &7 T g, 5 o HEr
wgrem F faar gwr & dm”
18-12-81 |

& miciew TH fREWr ¢ 18—
12-R1 %1 943 ¥§ @I &L A
g Famar SEarg & omEeT &4
| |

st wzw  fagt awegt o F
SAAT wTeat ¢ OfE o S i waata
F faqr wmEzd guT 221 AFAT R |

=Y TiTguey fRardt ;T AEEE
qTEg Wlazd &1 AT@ Famd 7
(swawm) & feedt wFR ¥ faEe
FTE ®I IO | § IAWAT AG AT@AT |
g A% A gEAT §, W9 a@ §
© gUW HEr fagwamEr % 8, 39 o9eE,
St wefeafa §, aFafea afawrfat
I zEFT wWEEA fFar 0 9| O -
IA% WA F  AR— IR A &
forg dam, wEwT v CEET e

(s=am)

¥ AEAE T ¥ #mE e
ff T8 §E9 1 "EWAW AT &6
A 3W A4 W1 Y@l § WK #H
fammm & f& 2w waw &t i &1
FA0  TEA ¥ WY A 9T TF wwE o
1 T3 F T A, W gEAfad q@)
# SO SR WK ager e

322
states (CA)
agamar g o wher & gg @13 o
AT F AT ST IHT @WIE-T
TNET g, F IEF A F R g
IR NEAT FT @A, T agifeq @ |

WY daE @t (TeaT) : g
TEA Hg1ed, WA q5eg =Y aremdr,
FUAT HITEET AT § SeeTE1 &7 a7

o

FR T

15.28 hrs.

[MRr. Deputy SPEAKER in the Chairl

S qTSAT F gL R WEE &7
gl AT E FEifE q@ g
g T 1§ a1 mos Amegw ¥
et 1 79 T fF ag "W T
FT AT FAET & | 9% ATF H FT9
UET T @ wwar g, A aog
¥ S EHWT WETER & g H}wl
¥ g gwg o T@m E g
SERICEICEEIEECTIE T R I C £
aET 4 ¥R 99 @sw F g ua,
SO 9EE, F I9  gET ;N OWT
gAY wer g fF AT g & & we v
e § WX THRE 8, A9EF § | 48
aTd ITg qgH § @ W wgr #@y fR
ST qTET F I WA W § WL AGAR
g1 & maa F FE SEAT AG
F** I GHT IOAT ST A WA
& JETECT F FYA AT TCH A@T
ar 7Y, a8 § @ qEar , qfwa ay
AR ST 2 9 aw o T T
F f@aams w=ER & "W
WS T F | T@E OIAEr g &
UF AE HAl, A T AW F A WA
§, 39 I ATET TI9T7 qEL AW F qTEHT
ST FIA FT AT AT AT AT |
& aqrewdt St #7990 qWT §@E quwen

s**Expunged as ordered by the Chair.

338 LS—11
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[+ &ia Fa<]

R F S A "l % faww Ji
FTET G | TET GEIC § I MR
& fofaw gwmis  fufaeex & faoms
FTET AT T T T,—IT T2
faum Hew o H Wi IOC 93w fqa=
TET § Ty SaT 9 & §Ed |
oTaT A F... | (smad)

PROF. RUP CHAND PAL (Hooghly):
1 am on a point of order.

MR. DEPUTY SPEAKER: Please
come to the subject.

PROF. RUP CHAND PAL: Are you
going 1o expunge whatever indecent
uttrances he has made?

MR. DEPUTY-SPEAKER: If you
want, 1 will go_ 1hro‘ugh the record. I
have told him to come to the subject.

SHRI ZAINUL BASHER: I am not
yielding here. He has no right to ask
any question.

AT TG FAL !

IUTEE HEed, dZ AT HHZ T

qRAT 2, ST HAZ TF aFH0 F:

&1 ¢ SuE faq g MeT amey fraife
gf WY Ueg W T 99 MR
arEE F owaE e w1 faEer
TN AETE AW EAE | T aE
¥ gee dWETd g HOFE e
qFAAE TE g, #AT St ¥ A aw@a
#w afgam g, afdw § gwmer g
f& T aTEw FAw oF g T 2
@l § | MEE-ATEH &5 HQW AGT
g, ®E FEA AT TW TEI & foET
qEd FIAT HAGEF AEEF g |
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wfem 7g g 91 2w weaw w@d
& w1 fE wer S 7 FEmn @, @Er
qT AMTT-ATEE T FE Ie@wd @l
o W W1 9w, fRE s ¥ owng
favm waT7 ¥ AWET TWW § 9
fomgr fmed & for s w7
TER-ATEw & faudm A oar w0
a9 miafew 57 & 9w A1 saH
TG FTE ¢ ATAGAT ST A
Al 1 I ¥ E g fwag aw
FFET AT AR A wW O W
SART AT 9gETa F AT ag e e
T & 1 3ART AT g% g€ HATU
9T A1 9g9 TE FIF TR I SHAT
q T QAT T 2 Al oS
¥ W1 ATEl qA9ZT AT E7 F, eI
o gT E agi T IAAT AW AR AE |
WL AZ FEAVE F QO FH AR
g1 9/, 3TN TIT, FTAR, HIH, FATH,
faeet o 3w &, 97 =W FEEAwA
F o&TH W AM g7 FeTEl WA &
feafq agr 2R 7 3 WOAT YT OYET
Fg@ F AT | THfAT @HZ mmEfaa
A H-ATg  FEE@ ATE E1 AT
gL ALETT &L, I TH A FT Al
= @ g T R fam osem
9T ATET F1 ST ® A FIA qTAT
F1 T WE fAdaT FwAT 2, @g A
T g\ 9w | gfs T oww #Y oarEr
9% 1 w9 fET ST oar ow
I FT MWW FH g 7
Tg EAE A4 Z6, AW & fam
faug  #F gFm o & gremdr o 7
T ARW i & s wmw
W & ATT FCE A7 A7 T
A IWH B, G @ AN AT
g gi—39 T ¥ favaty w7 T8
FWE ! TAN & W weRT &
WU gAT FEHAT AW I agt

lq‘t&mgnﬁmmgﬁ
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T WG THT AT FC & HAET
FE wEw o fan 7 I omEA W
faar fF iz & & § o 9=l
=1 g @ & av ﬂgm’-rrtr zaAT

TE AT 0 WWH’WF’H’
w fFww welt 7 T@ wEHET F1 dEe
T F N T wEwT &1 famn, i
g o F | R WA AT A TR EIE
9 3 & T gl < &1, e
gz F | IUTAH AgRd, F1°H &
FEA  WATS ATAAT 99 TET 4T | A9
G GG E A T ol G
T & faeg 7w A U fE
I TH AEIC A [ EIT-ATSE &
Fg wR AT o7 ...

MR. DEPUTY-SPEAKER: Do not go
10 that. Be in Delhi.

SHRI M. M. LAWRENCE (Idukki):
Is he raising any gquestion?

MR. DEPUTY-SPEAKER:
guestion.

Put your

SHRI ATAL BIHARI VAJPAYEE:
He is putting questions to me!

MR. DEPUTY-SPEAKER: I do not
think you will get -any reply from what
all you spoke just now.

ot AW ;AT : W FQ FAT AL
A oftaw Fmw w1 wwEw g
qr | o wwR #1 T@ ag sum
T off g WE SH THR F AW
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FH  A@elt ST ¥ agh T FE o4Y
W oA w39 7@ F71 fF uw-
difas v & swEr & feEw aw
FAT SOAT | SE EHTL ATeAr S
FH WG AAT WA FT A AT,
T OHTH SaT T RTERT | g -
fifeF dg@ F O g 1 =wA
g X 93 § awhdr S oaEr
6 9, A% Fgr Agl A7 gwar &
7 foe gt ) a% §F7 & ar 6,

I think he should not sit here,

T T el 9T 95 M &7 T AT
™ AT F TET #1 F F@ HHE
T I F gwm e 3 famr mm o
GETHT ET T | AeHIaE /T
qOHl  WE 9% &, AfEA 9 uE
THEEUT 8, THH X TEA AT FI
ae e a AR o g |
TR

IUTET Wgled, HHE & WIS W
YT &9 93T g M, ¥ W
§ A AW AHET FEAT TRl
R i
S Tt B o E O
S FE CEI F[ MES-ATTH &, 99
TEEHE & qaras Al § HHE
a1 foreror g1 v 2 av AR AT @y 27
I 1 |9 98 " g8 Wi 3@ g6
T TEET 97 FHAT FT AR F oW
FE W TR A FEF OET
wEEEar gF 9§ oA
iz i fT gEe WE W EAv
Al I9F g gUd WHwR g, 98
Tw oF W BEN < 9%, 3
FE  WEE-ATRT 1T AT F gwwar
g a8 w0 e Ge A En
§ A qd S ¥ A AT AF—
T FTE THT AT T TN 9T @
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[=: dq= awy]

fmw wRE? wAE o
AL a9 9 & W O HEE
ghm oy

g Sl HHe & aEdafaEr v
AifT 7 7 § 7@ g wE F AR
g T E wEwd gg 9 5§
FATR 99 FH 47 WX FH I gW
X F FiTar 91 | Az T
# fau w1 W oar, gesfEw
F fw T g, =W F
fao 31 a1, wemEEr ¥ fAm
9T | dg dF FH IH § g A
mEE-ATE  FAré R oTw am & fag
quer T2 Fy AT T AT F, AfEA
a&r ¥t & fqu o @@r g ? oF
A F&0 E—FAF F WEE T4 TEA
% wWWEE T Iwq &, o=
FAAT Wi FEQ 2, R IT ¥ TI FL
THE FT AR AT FEA 2 |
=g fau S wa & diie F7 SR
Afy aarg 9w F aX F 1 F 7w
TN ARATE | I9 F AW T0F
am & fau, w@Et F & F ge-
Bl 9% a9 & fqu, @\ F7T S
T FAET FG FLW@E? T F fAm
9IfRT FF AT HATAT #H FX W E 7
ffam &1 wHg qFaq @ifgg & ww
gATA ATATET & aga AeT fgw fFa
g W A @y E TN
AFF 9T AR & | FoA GEM
wra-fem arfon W % 7 e sman
FA F, 9T I F TH FO WWAEAN
gRT A F  TFH gEW aqET AT,
I E AW F AU oaw T

T® g
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TgT q SrE-HE, WaEl H, o IEwW
T g ESv @z 9 wraTfa f
F @iz ¥ BR-WE §WE T g,
W gEW § AWM 9™ E, 99
fazfrar aamr & onfoar a@mr &,
o TgT ATC AT a9 8§, SR
Faz wdfmw Tm § faws sfw
TET F 9F gFT a915 AT & 5 FHTS
fa T FEEE F s
T FE TR A-dEeAE A, WY A
FIOET  #, wE §, faedr 8, @9
FLT WEI ¥ BEBE dne 9%
A e O e S T T ) e
FI TH T @F W7 Z0 o7 Fgwrar
gHT AR g1 AT, FATA FIH AW
g1 ST, FifE 39 F0 dHe wE
qEN WL q & §FW( & 6w oFw
M 9T IA ST K[ AR T ;EA
fom #1 wwmE Iw ¥ ghoemi o7 AET
979 97 TEAT | TAAOU 3T &I
| FET F1 e &7 9 arfE F o« owo
TAM T AT T@ AE WL AL TEFA
T oaF | § S owwea g fF
M F fqu @ A1 @ oFE o @

57

TG qAT T TB1 F13aT f—
o W1 ag WTAem gor gwn @ fE
NET-ATTFR & arg &< HAmuz faar
™, MET AR FT AT FT AGE
TE AT # AT qHRE AL qew 7
WL FE MEEATEA 2 F A w
T q@E 39 & ar
¥ ®rf uEwqanw famm & fE
IEW  WETATT OFT GIETEET
IeeE A0 R ! Fmm T
& § qEEa a7 faufe o foam
F FO IEA MIT-ATTT & g HC
g ggd  Hide 9uT @ 9Ex ¥
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feor ? wT oT@ F oa Wy @
S TAATT &0 TUT FLA ¢

o e gw feat o s,
T qe g ¥ 9K I 9 &€ |
qge—ail T fawtor st § &9 gu
% A mergz fmio w7t F w0 @<
W® F F dife #1 SuAfed T g
¥ IFT A §1 AA—IF @IAL FT HIK
e Arwieg fear & 1 S faerel
o fa=arf & fmiw swf & @@ g
g 3 ¥ fqu & | &1 sa-faEaa
e § & foamw 2 oW @\ w
fmtz @ & 9 & fav wso aFTd
F1 WT F F A WA Srataenar
# ger fafag frator @t & fag
F I 9T IAT AEA E— TG IA
o fqdT Fr & e & @A
W1 I AT AR E

WEl A% " &1 #a g 6
Tl § wweER AE 2, @ e
dtwz —eaan fafaw s
faamm #Fr  "EEA 21 WR
qHz FEAT EAT A R 1T
ANEGT F 1 UF A WEeT &
AT § W ST FERTK AT S qod
THEHT FAT §, 9 Wi Hrie TR
F 9T WA 2, AT AT GHE FEL
g ST FUE Y GROT F AR"
s # & owem v @, fwow o
AT Fgdl g, "rHe 9 faar qmg
qoE wedw § W wemmEr S
faaw #1 Awied &, 78 o= TR
% WA gl & 1 W fEEr e
F o d & w1 wfE o v
T WTEEEAT Y, & 99 ¥ s &
TS qIATT = T awar g 1
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ot WA @uT : FA T AN
aE #1 GuET AE | § g ST
Fgar 41 fF #@m oaw F aw
H#rE OE e § o 9g dEdl @
fF méz-are & waTlaw F9 & <@
& o1 TEY WX 7R ofEas 1 Aravadar
3, & ag I &1 & |

s AreEw g foardt &
e e fFar B fF 3= wEe-
A ¥ ¢ 5 faoet ok foar &
fau faeger smafwsar & @i @z
#1 oo & 1 @ F fau dwa
qex  FHEE WX HEe wiEfEdr
o7 @ #1 AREG 8, 9 9g d@ar
z = 59 T F fau faaa |@6e
1 grEawEEar g |

MR. DEPUTY-SPEAKER: He wanted
to know whether you scrutimise the
guidelines given to the States. Is there
a machinery?

SHRI NARAYAN DATT [{IWARI:
The Central Water Commission and the
Central Electricity Authority are the expert
bodies, who enforce these guidelines, and
they monitor the requirement of cement
in various projects.

Sigt a& T Jt F fou axfie i
I T @ 2, HY wuq awgew o
we fear § & S a=l & faeen
=1few, 3% fau gva 80 wR_UT diex
w7 fufow ofem wr @ 1 s &
oy g £ fF 80 @@ W aF 4T
Fw foa ofear ar asmaTal ®0 gw
JE FT @HT T AR TEF FIOX
el o OAEN 2% 1 Ag uF oam
1 g AEEfay w1 T anfe
framt &1 7N #) a8 @ fae
TF AR WREEE FT IeET T390
ST &Y A awew ¥ wawn g e
g7 IR E fF W ¥ v @i
F SOEA AT EAT P g W,
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[ Az a faardi]

T ITF FTYT X HIHT T SATRT FFTT
ERT | oW Wt § dw fedr @@
g6, O UF JIE ar WY ¥ AT e
ERM HIT T A% 9T &1 §iEe
st ¥ oY Suwsw gm0

MR. DEPUTY-SPEAKER: That is the
only solution to avoid all these things—
produce more. Nobody has put any
question about increased production of
cement. That will and all the trouble.

st Froan g9 fawd o SE

TR BE-TEM - g7 ¥ AET &0
¥ TedAdw FT 9 E, WA GEA &

fogoe o, @t foEwa
C U 1 O B O | L |
g v AW T FEE T
TS T &1 AT F1o-
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STATEMENT RE. DE-REGULATION
OF STEEL PRICES

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TWARI): There is no statutory
control on steel prices; but in practice,
prices of steel produced by the integrated
steel plants have been regulated by Gov-
ernment. In February 1981, the main
producers were allowed to fix prices of
bars, rods and semis. Prices of pig iron
and categories of steel such as coils, sheets,
plates, structurals and railway materials,
etc. continued to be determined by Gov-
ernment prior to their announcement by
the Joint Plant Committee (JPC).

2. After a careful review of the situa-
tion, the Government has decided to dis-
continue the regime of administerad prices
with immediate eflect. Henceforth, prices
of pig iron and all categories of steel will
be determined by the Joint Plant Com-
mittee, and the requirement of prior Gov-
ernmnetal approval will be given up.
The Government will keep u watchful eye
on the prices that are fixed by the JPC.
The Tron & Steel Controller, as the Chair-
man of the Joint Plant Committze, will
monitor the pricing structure. The prices
will be determined having due regard to
overall intcrests of the naitonal economy.
Steps will be taken to maintain a situa-
tion of easy availability of all iron and
steel items, and care will be touken that
price increases, wherever inevitable, are
kept withia reasonable limits.

.3 This step will bring about greater
realism in the pricing of iron and steel
items; mop up the market premia which
is a feature of administered pricing regime,
and increase the generation of internal
resources of the industry. Whatever addi-
tional resources become available, will be
duly channelled into the Steel Develop-
ment Fund and used for modernisation
and expansion of steel industry,
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13.50 hrs.

MATTERS UNDER RULE 377

(i) RepucTioN IN WELFARE LEvVY AND
GENERAL LEvy oN Dock onN Dock
LABOUR BOARD, MADRAS,

DR. A. KALANIDHI (Madras Central):
The Welfare Levy and General Levy on
the Dock Labour Board, Madras, has been
reduced further by Government of India.
This Levy is being reduced year after year
on the ground that there are surplus funds
available. It would be a wonder that the
funds accumulated even for welfare fund
are not spent in full leading to surplus.
I can assure that many welfare measures
for the workers are not even attempted;
leave alone implemented. Even the
ongoing welfare measures are not imple-
mented properly. Is there any cnd for the
welfare measures to the workers in the
Madras Port Dock Labour DBoard?
Canteen for the workers could be run.
Free transport could be made available
to workers from the place of call point
and back; even free transport could be
made available from different places to
the workspots. Residential  buildings
could be built for all the workers. Whole-
some food could be supplied at a reason-
able. subsidised cost. All benefits could

.__be extended to the casual and temporary

workers. Attendance allowance could be
given to the casual workers. There is no
need for any reduction in the existing
Levy. T fear that the administration
is acting in  connivance with the
trade in reducing the Levy, depriving the
legitimate share due to the workers and
their welfare nfeasures. I request the
Government of India to “study the im-
plications in totality and restore the rights
of the workers. The Government should
encourage the implementation of the
welfare measures in right earnest and stop
the trade from exploiting the workers, who
are toiling day and night for the growth
of the Madras Port Trust. The Ex-gratia
paid wrongly during the Centenary year of
the Madras Port, to the workers of the
Dock Labour Board could be adjusted
from the Welfare Fund. If the adminis-
tration functioned properly, in the right

way, there could not be any surplus in the
Welfare Fund etc. of the Madras Dock
Labour Board. Proposals for reduction
of levy have been approved by thé Gov-
ernment of India on 11-3-82 within eight
days of its receipt. -The same eagerness,
hurry, speed, have not been shown in
deciding and disbursing the centenary gift
of Rs. 750- in lumpsum without any
deductions to the Madras Port Trust
workers, even though the Centenary itself
has ended.

1 request justice should be rendered to.
the workers of the Madras Port in right
earnest without any further delay.

MR. DEPUTY-SPEAKER: Mr.
Madhavrao Scindia.

SHRI MADHAVRAO SCINDIA
(Guna): Sir, in spite of only thiee
speakers on the Calling Attention, we have
been cemented to our seats for two hours.
Is that not a record? I would like to
know.

MR. DEPUTY-SPEAKER: It is
because it is with regard To cement.

SHRI MADHAVRAO SCINDIA: I
think Atalji's oratory also kept us spell
bound for some time.

(Interruptions)

(ii) AssISTANCE BY CENTRAL GOVERNMENT
FOR SOCIO-ECONOMIC DEVELOPMENT OF
DACOITY-INFESTED AREAS OF MADHYA
PrADESH, RAJASTHAN AND UITAR
PRADESH.

SHRI MADHAVRAO SCINDIA
(Guna): The dacoity problem in spite
of intensified police activity is still a major
scourge. It has been dramatically high-
lighted by the recent dastardly and
murderous attack on Justice C.S.P. Singh,
elder brother of the U. P.-Chief Minister
which culminated in his death along with
his son. This intensified police activity
and the deployment of BSF in the dacoity-
infested districts of = Gwalior-Chambal
Division of Madhya Pradesh, Rajasthan
and Uttar Pradesh, however, -fepresent
only the curative aspect of the anti-dacdity
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measures. Mere liguidation of the daccit
gangs, active at the moment would not
eradicate the problem completely, unless
ihe preventive aspect especially aimed at
the removal of the socio-economic factors,
which give rise to new gangs, is also given
due attention.

The dacoity infested areas of Madhya
Pradesh, Rajasthan and Uttar Pradesh are
very backward both economicaily and
socially. Widespread ravines exist along
the rivers flowing through them and the
continuous erosion of soil has reduced the
area of cultivable land to a considerable
extent. Owing to the negligible growth of
industries, other avenues of employment
are almost non-existent. Even after 34
years of independence not a single rupee
has been gpent in the shape of public
sector investment in anv one of the

* dacoity infested districts of the thiee
States. Hence the land is very precious
and even petty land disputes lead to
murders.

Paucity of roads in the rural areas of
these districts hempers the easy movement
of people, especially of the police pursu-
ing the dacolt gangs.

It is imperative that the Government
take effective steps for the removal of
these adverse socio-economic factors so as
to find a permanent solution to the
recurring dacoity problem in the region.
Measures like increasing irrigation facili-
ties, setting up of small scale, medium
and large scale industries, provision of
electricity to the villages of the area, con-
struction of anti-dacoity roads and setting
up of vocational schools and technical
training centres would help a great in im-
proving the socio-economic conditions of
the region.

As fhis is a problem, which directly
concerns both the 'Sta.ues on either side
of their border, it is essential to establish
coordination between the three State Gov-
ernments closely monitored by the Centre.

Hence I suggest that:—

-l The Union Government should
set up a cell or a Committee at a very
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high level to study the preventive aspect
of the dacoity infested areas of these
States i.e., their economic regeneration,

2. Give Central financial aid to the
governments of Madhya Pradesh, Rajas-
than and Uttar Pradesh earmarked
specifically for these areas for imple-
menting the aforesaid programme.

3. The governments of Madhya Pra-
desh, Rajasthan and Uttar  Pradesh
should be advised to give top priority
in budgetary allocations to these areas.

4. Preventive masures must be taken
up on a war footing, otherwise the
curative steps being taken at ilie mioment
would prove of no avail.

1f such a high-level committee was set
up by the Union Government and develop-
ment priority given to the dacoity infested
areas, I have no doubt that these preven-
tive steps would go a long way in finding
an effective solution to the dacoity pro-
blem.

(iii) NEED FOR INCREASED RAIL TRANSPORT
FACILITY AN MADRAS-TAMBARAM RAIL-
WAY SECTION

SHRI ERA ANBARASU (Chengal-
pattu): Under Rule: 377, 1 make the
following statement:

1t is estimated that about 14 crores of
commuters had travelled in the Madras
Flectric Trains System during the year
1978-79. But the number of trains used
for the passengers from Madras to
Tambaram are only 26. Hencé, very
often, this results in exorbitant delay and
most of the trains do not ply in time.
Further the meagre number of trains is
not sufficient to accommodate nearly 20
crores of commuters. In order to cater to
the needs of the commuters, the total
number of trains should be increased im-
mediately. It appears that there are some
difficulties in increasing the number of
trains. Only in Madras, the electric trains
are being run in meter-gauge and in other
parts of our country these trains run in
braad-gauge.
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Most of the ecarriages are under repair
and the spare parts are to be procured
from outside the country. The Integral
Coach Factory at Perampur is manufac-
turing carriages only for the broad-gauge
.and the carriages for the meter-gauges are
not manufactured. And hence, the need
of the people of Madra¥ is not met with
for a long time. In spite of the several
agitations in this regard by the Ladies
Association as well as by Madras and
«Chengalput District Commuters Associa-
tion, the authorities have not taken any
interest either to increase the number of
trains or to provide any other alternative.

At present, the Madras and Chengalput
Commuters Association and Working
Girls Association have given a call for a
state-wide agitation. In response to the
<all, the Public Relations Office of
Southern Railway authorities have cate-
gorically stated that only solution to im-
prove the situation is to convert this
meter-gauge track into broad-gauge track
between Tambaram and Madras Beach.
If the authorities failed to take suitable
action in this regard, I am afraid that this
may unnecessarily lead to law and order
situation and the public will be the ultimate
sufferer. Hence 1 bring it to the notice
of this Hon. House to bring it to the
notice of the Railway Minister to take

___ immediate action to provide for a broad-

gauge line as early as possible to cater
the long pending needs of the public of
Madras and Tambaram.

Further the electric train facility at
present is extended only uplo Tambaram
from Madras. But the same facility is
not extended upto Kalpakkam via Chingar-
pattu, Thirnkazikunram and  Mahabali-
puram. There is an Automatic IPower
Project at Kalpakkam Thirakazikunram
{which is known as Patchi Jhurtham a
religious centre. Mahapalipuram is a
famous tourist centre. In betwezn these
places there are a number of salt manu-
Tacturing Centres, Besides, there are many
factories situated. Hence without trains|
transport facility, nearly 5 lakbs of

people of Chingalpattu constituency are
-affected.
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A double track from Tambaram to
Chingalpattu and a new Railway line upto
Kalpakkam vig Thirukazikunram, Maha-
balipuram is an immediate necessity to
cater the public needs. The  Railway
authorities have already constructed
bridges for the purpose. Hence I appeal
to the hon. House to bring it to the notice
of the Ministry of Railways to provide
such a Rail Transport facility.

14.00 hrs.

(iv) March on foot of people from
Hura in Purulia—(West Bengal) in sup-
port of their demands.

PROF. RUP CHAND PAL (Hooghly):
Sir, in West Bengal, several hundreds of
people have started a march on foot from
Hura, Purulia on 29-3-1982 with the pur-
pose of urging upon the Central Govern-
ment certain pressing problems affecting
them seriously for a long time. These
people would reach Calcutta on April 5,
1982 after covering a route of about 250
kms. The demands of the people of West
Bengal include—

(i) Express train service between How-
rah-Purulia  section of South Eas-
tern Railway and conversion of
Purulia-Kotshila metre gauge line
into Broad gauge.

(ii) Railway link between Raniganj and
Bankura via Mejhia.

(iii) Railway link from Mechada to
Digha; from Haldia to Bokaro;
from Pashkura to  Chandrakona
Road via Ghatal,

(iv) Doubling of railway line between
Sheoraphuly and Tarakeswar and
extension of railway line up Bi-
shnupur.

(v) Doubling and electrification of
Katwa-Bandel railway line.

(vi) Expedition of conversion of How-
rah-Amta-Sheakhala line into broad-
gauge.

(vii) Early completion of rail link from
Budge Budge to Namkhana,
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(viii) Introduction of passenger trains
in Naihati-Kakurgaehi-Budge Budge

line now used for goods traffic
only.
(ix) Early undertaking of the circular

railway project at Calcutta.

(x) Another fast train between New
Jalpauguri (North Bengal) and
Delhi; and rail link between Mal-
da-Balurghat-Hilli.

Besides these demands in respect of
Railways, there are other pressing demands
also. They are:

(i) Setting up of a (coal based) thermal
power plant at Mejhia (Bankura).
(ii) Expeditions steps in respect of Hal-
dia Petro-chemical Project and the
ship-building and  Ship Repairing
Project of Haldia.
(ii1) Setting up of a unit of Bharat Elec-
tronics Complex Ltd., at-Salt Lake
City, Calcutta.

(iv) Setting up of coal based chemical
industries in Asansol-Ranigunj

area.

(v) Special financial assistance from the
Centre to speed up industrialisa-
tion in industrially backward North

Bengal.

Strict enforcement of the principle
of employment through employ-
ment-exchanges in Central Gov-
ernment undértakings and establi-
shments with reservation for land-
Josers, cases of ‘dying in harness’
Scheduled Castes and  Scheduled
Tribes people.

(vi)

- oy

(vii) Increased central assistance and al-

location for implementation of
developmental plans in West Ben-
gal

The above are some of the urgent de-
mands of the people of West Bengal which
they have been repeatedly placing before
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the Central Government for a long time.
But unfortunately, nothing has as yet been
done. 1 would urge upon the Central Go-
vernment to concede the demands with
which the afflicted people of West Bengal
are marching on foot to draw the atten-
tion of the Central Government.

{v) Shifting of regional office of Cen-
tral Silk Board from Bombay to Bangalore

“SHRIMATI SANYOGITA RANE
(Panaji): Sir, I would like to raise the
following matter of urgent public impor-
tance under Rule 377.

A serious situation has developed be-
cause of the Government of India's deci-
sion 1o shift the office of Central Silk
Board from Bombay to Bangalore. The
work at Bombay office is totally suffering
for the last three months due to disputes
arising out of the decision of the Govern-

ment. Most of the staffl members of this -

Board find it inconvenient to go over Ban-
galore and have made many appeals and
demands to persuade the Government from
taking such a decision. The Board Emplo-
yees' Association is also agitated about the
matter. Many employees whose wives are
employed or children undergoing school
education have appealed to the Govern-
ment o postpone transfer till May this
year.

As three-fourth of silk manufactured in
the country is exported from Bombay, it
is desirable that the regional office of the
Board should be situated at Bombay only.
The work of the Board has virtually come
to a stand-still because of the agitation of
employees which is likely to be intensified
if the Government does mnot change its
decision. In view of this, T urge upon the
Government mnot to shift the regiomal
office of Central Silk Board from Bombay
to Bangalore. ‘

(vi) Need for increased railway services
in Aonla Lok Sabha Constituency of Uttar
Pradesh .

*The original speech was delivered in Marathi.
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wt wamw fag ww@e (miFar) ¢
IIETA WErEA, AL A AT HA

wiEeT ¥ W g § fawe g o

w1 WTEwHAT § | qeel & UF qAER
™ FEIT AT AT AW E WX OF
FET T WEAT T IR AT HIT I
TR ST & W T AT § MTEAEiT
aY 0T I3 ATeF AT 21 a9 &
s & fA7 1 ™ AT aEr g,
I 9T AT AT 39 A 9T Ael =T
& w1 A% Aug W wEr = § oot
Tgt 7 o £

JHT TW=UH 97 T AT TEHs
7=, Foi favaarg, 3@ vFEE 3 wAE
 zAt 7 fafew saET 8@ ey @A g,
oiT ST T@E T FEAS AT AL AT
m’w?‘ﬁ"rfwﬁnﬁ&wm 10
¥ AT TrE AT 39 I7ASH ARl @ml |
g9t A gfafaw o
| THT 9FTT FIEOF F a9ET 47 WY

TET FAT 7, AT WA OFT
arT T K FrE 3T TOASy FEr g,
TART F A W EY TF TEAT TIAT 2 )
TEAEWE e fF 99 5 o1 6 TN
——3% e UF 29 AT § FAOT AT TATE
T T TE 9FT oW &7 6 AN
U &3 TATA G I, X AAE 0T
gver §  freAr @ At anfan
w1 faq ®H wrE 39 SUeew TEY g\
AT 7 TF FT OREE oF fawet &
o amam TWIT 7 UF 29 AT T
qAAT WEEF 2|

'ﬂ’ fl

g, o

WEETNT AT UF ¥ AT S
wiger & favey 1 FIAT A, TR A
W faarr § vz oW femv 20 A,
TATE, FEAT AT WL F AT ATE AGD
TT WY ATEY §, SA4r o FrEE
o ¥ Iueew W@
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Fwet & a7 § o A« a1 v wua
SFE F1 AR T SH foT F owaw
ST & U 39 GIET ST B AT
UEWET 2 | 9318 9 99% A9 99 F
FFT FEATH, BT HIT FAGL AT
I AT A UTH FAaT F1 AT & FTO7
At ¥ o @ faed q@r o) sEEr
TEAT T A F FAT GT 34 ITAH
TEL &1 amr | gHfEE, v, aETd
g FTEAA F GMF UF WA 99 &0
qEAEFAT 2 |

"R YA faaw &1 o= faew '
e O fommn 2 f& a9, wmm
FEYE, AEET AT wwAr 97 fZa
#T 7 §3% %1 a9 wes FfEvEM
T oA T qEr FT =EET
T 2 fFHa orfaat &1 aEr e
gEr & 1 A 2N FOTE ATEr E, SAar
faefdar wiwr, fazadt, amgEw =7
Zifzat 3 w=@ WNETT I AR
T [T AIFAT AT 97 A TE
T A TEAT £

T AT GEETHT R qHTIE
T fawm 51 sfaefrer a7 =ifen arfe
T OAE & AN &I TIOTEAT 3%
g &% | §IETT F 39 9¢ Hfgerw
FTOT 20 F2ET AMET |
(vii) Problems of Washerman in Delhi.

s{i FEEqA wErAr (FrETE)
IATEAET WEled, ® T ¥ ogifgar

C®D gweEml quT Tl swmEe g

FY AT TG 9T T JTEATHT HI FHT
FT AW WEHET FT ARAT

TSl & 35 guf & ag Aol aF
gt ¥ afigal & o 98 oW F
far @@=% Ot & H1ET QT ST
wgt F1 fawior 7 foar o &, safay
AWEX §FT T SOEET ANE |
& U A QT A AT F AR qer
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¥ g9 qex & W1 7 &aw AW,
afer @7 gifeal & @ & @7 &
FifvETE § |

i, faeett ¥ aifadl & fo adum
“gTEl FT TEAT 9T FE £ 1 1970
F T ¥ T wrel & fmiw @
T2 1975 § TWEIYH HF H
UF HIE HIR FE HEW A€ a0 TF
4, U wHE difaal & a9™ 6"
AR F1 wratza F< feg 7 #R) =5
X gHfed =mEedr T g F OFTw
WIS % 9g @Al TITE |

focelt &% aifadi & Tes  "@wEA
O 3T AdT g9 gug U fEer
TOTHA T OAIHT GUETHT T47 7O
FHag ¥ oA FOd @ £, A
TH d4g 0 W9 AF F 1S 39 U TqTEy
FZW FE IIET TAT £ | TAAMT AT
g 0t Wi 3 o gEat A T I
9T ®ma &7 &g farfa @7 s
AT F92 99 F &H A aTHT A9
Yy 67 3w Ife gew 9w frAm
ITH FAT @A & ¥ A@E™ #1 H@Eedr
CA o

AT g F e 2 5o
qTH F FH A HgAd & AW H
TGFT ag feedl wumaw #1 fAagw ¥
5 gfar &7 S gaEEl &1
T TR F a8 g7 wEwE Fuaw
e

(viii) Crisis in handloom industry in
Kerala due to accumulation of
- Stocks,

SHRI K. KUNHAMBU (Cannanore):
T want to draw the attention of the Gov-
ernment to the serious crisis facing the
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handloom industry in Kerala. Kerala is
famous for its handloom products from
time immemorial. But, it is facing such a
serious crisis that about one lakh of workers
employed in this industry are today out
of job. Lack of demand in the international
market and the consequent stocks accumu-
lation are the main causes of this arisis.
According to an estimate, Rs. 1.5 crores
worth of handloom clothes have accumu-
lated in the private sector and Rs. 7 crores
worth of clothes in *Hantex’ and Handloom
Development Corporation. Unless an all-
out effort is made to move the stock, the
workers and their families will face star-
vation deaths. Cannanore and Calicut dis-
tricts are the most affected areas, as majo-
rity of the looms are centred in these two
districts.

Loss of international market due to
stiff competition from countries like Tai-
wan, South Korea, Hong Kong, China,
Sri Lanka and even Pakistan is one of the
reasons for the presem state of affairs.
Another reason is the abnormal rise in
the prices of yarn and the chemicals used
in dyeing etc. For example, the price of
yarn of lower count of 20 was Rs. 30|-
in 1968. It has now gone up to Rs. 105)-.
The low wages prevailing in the neighbour-
ing States of Tamil Nadu, and Karnataka
have also contributed very much tc this
crisis.

In this situation, the Government has
to come forward to help this sector to tide
over the present crisis, Immediate steps
should be taken to make enough varp
available at reasonable prices. Chemicals
used in this industry should be supplied at
reasonable prices. These should be distri-
buted through cooperative societies or
Government Depots. A levy system should
be introduced in the supply of yarn so
that the mills could be compelled to sup-
ply it to the handloom units, Free ration
should be supplied to the workers till they
get employment, I would request the Go-
vernment to take these steps immediately
and save this industry and the starving
workers.



245 D.G., 1982-'83—Min. CHAITRA 11, 1904 (S4KA) of Edu. & Culture

14.13 hrs.
1 L]
DEMANDS FOR GRANTS, 1982-83—
Contd.
MmNisTrY ofF EpucatioNn AND CULTURE

MR. DEPUTY SPEAKER: Now we go
to Item 13 : Discussion and voting on De-
mands for Grants under the control of the
Ministry of Education and Calture. The
House will take up discussion and voting
on Demand Nos. 25 to 28 relating to the
Ministry of Education and Calture for
which 8 hours have been allotted. Hon.
Members present in the House, whose
Cut Motions to the Demands for Grants
have been circulated may, if they desire
to move thejr Cut  Motions. send
slip  to the Table within 15 minutes in-
dicating the Serial Numbers of the Cut
Motions they would like to move. List
showing the Serial Numbers of Cut Motions
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to be moved will be put up on the Notice
Board shortly. In case any Hon. Member
finds any discrepancy in the List, he may
kindly bring it to the notice of the Officer
at the Table without delay.

Motion moved:

“That the respective sums not gxcee-
ding the amounts on Revenue Account
and Capital Account shown in the fourth
coloumn of the Order Paper be granted
to the President out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges that will
come in course of payment during the
year ending the 31st day of March, 1982
in respect of the heads of demands
entered in the second column thereof
against Demand Nos. 25 to 28 . relating
to the Ministry of Education and Cul-
ture.

Demands for Granis 1082-83 in respect of Minstry of Edu.ation and Cutture submitied
to the Voo of Lok Sabha

No. of Name of Demand Amount of Demand Amount of Demand
Demand for Grant on account for Grant submitted
voted by the House to the vote of the
on 16th March 1982 Hause
3 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF EDUCATION AND
CULTURE
25 Department of Education 38,709,000 1,93.97,000
26 Education 52,50,36,000 1,072,000  262.96.79,000 5.39.58,000 -
27 Department of Culture . 2,61,13,000 13,05.66,000
28  Archaeology 1,33,25,000 6,G6,23.000

**SHRI AJIT BAG (Serampore): Mr-
Deputy Speaker, Sir, the year 1982 has
been marked as the year of productivity
by the Government. But if you look at
the budget allocations for education, the

sincerity of the Government in achieving
their objective would at once become
clear. Who does not know that with neces-
sary education a labourer/worker can-
understand easily the drawings and other

*Moved with the recommendation of the President.
**The original speech was delivered in Bengali.



‘347 D. G., 1982-'83—Min.

‘[Shri Ajit Bag]

technical details about his work and is
able to produce much better than his illi-
terate colleagues. In a like wise manner a
cultivator who has some basic education
and who can read the newspaper or the
publicity literature would be in a better
position to make the best use of pesticides,
seeds and fertilizer for his cultivation as
compared to his fellow brothern who are
illiterate. What I want to emphasise that
education for the workers and labourers
has to be a must if we want to achieve
improvement in production in our coun-
try. But unfortunately, in our country
today 64 per cent of the population are
illiterate and a vast majority of the work
force of our country come under this
category who are engaged in the task of
effecting production in various fields for
our country and this Government has made
so little an allocation for so many in the
country. Out of 29,219 crores of rupees in
the Central Budget, education gets a pal-
try sum of Rs. 352 crores only which
comes to 1.2 per cent of the budgetary
allocation and it is 1.6 per cent of the
6th Plan allocations. This to say in short
is a drop in the ocean. Where the prob-
lem is so gigantic, the small allocations
made by the Government betrays their
bourgeois-landlords  outlook and their
manoeuvers to benefit these classes only.

India during the pre-independence era
had a colonial system of education. The
British imperialists had introduced a sys-
tem of education in our country whose
central theme was to build up a class of
English educated people who will be at
their back and call to run their adminis-
tration and to keep their grinding machines
in operation and to provide them with
administrators; judges, accountants, clerks
and their lackeys.

In 1835, Lord Macaulay had said and I
quote:

“We must at present do our best to
form a class who may be interpreters
between us and the millions whom we
govern. To that class we may leave it
to render them by degrees fit vehicles
for conveying konwledge to the great
xmass of the population.”
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The above saying of Macaulay epitomises
his Downward Filteration Theory of edu-
cation which simply meant that educatiom
should be for the rich, the elite and the
handful at the upper strata of the society
and only driblets of this education may be
permitted to percolate to the millions of
people who are poor, down trodden and
Every
one of us are aware of the fact how coun-
try wide surging agitations were held and
during the struggle for independence de-
mands were made to introduce education
which would educate people in their
mother tongue. The national leaders of our
country had convinced the people that im-
mediately after the attainment of inde-
pendence, the popular demand pertaining
to education will be implemented. It was
no wonder therefore that the framers of
the Constitution under Article 45 of the
Constitution under the Directive Princi-
ples had to provide that within ten years
of commeacement of the Constitution, free
compulsory education for the boys and
girls of the age group of 6-14 will be in-
troduced in the country but it is a deplor-
able com nentary on the working of our
Government that this boal continues to
remain alusive although 31 years have
passed by. Why?

-—

1 would like to raise a few fundamental .

issues in this connection. We- have s2en
that this Government do not bother nor
do they tire to make good promises in
Parliament and they do not deny or op-
pose the recommendations of the Com-
mittees and Commissions so long they re-
main in the pages of the reports or in the
documents but they certainly feel restive
when the question of implementation
arises. Had it not been so why should a
statutory provision of the Constitution re-
garding free and compulsory education
remains unfulfilled? Why the Government
could not do it? What are the impediments
coming in their way? The real difficulty
to my mind lies in their class outlook and
in their lack of will to implement it. A
Government which is wedded to capitalismy
cannot but maintain status quo. The bour-
geois-landlord rulers of our country do
not want that the light of education should
brighten up the dark corners of each hem-
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let because they full well know that edu-
«cation brings awakening and awakening
‘will lead to revolution, This was precisely
what the Britishers had done and they had
wunder their grip a handful of educated
people to serve their interests and during
the post independence period till date we
have despite so much of high-sounding
proclamation  been able to reduce the
figures of illiteracy from 80 per cent to
64 per cent over a period of 34 years in
A limping way. The Constitution had en-
visaged that free and compulsory educa-
tion by the year 1960 but this year of
achievement was postponed continuously
from time to time and first it was extended
to 1970, then to 1976 then to 1980 and
now it is being said that the objective will
be achieved by the year 1990. But from
our experience of the past we can safely
say that this promise would once again
meet with the same fate of the promises
made earlier. The justification for my
apprehension lies in the fact that the
budget allocation for education has never
exceeded 3 per cent of the total allocation
even though the Kher Committee had re-

Duming 70’s

commended that Centre must allocate 10
per cent and the States 30 per cent of their
budgetary provisions for education. It is
indeed very sad that while most of the
State Governments have crossed the limit
suggested above or npearing the target, the
Central Government remains static and
their allocation for education have never
gone beyond 3 per cent so far. As a matter
of fact the rulers of our country do not
want that the masses should be eduocated,
Is it really impossible to achieve it? In
my opinion it is nct.  If we can created
proper awareness about the need and en-
thuse people for participating in the cam-
paigns for eradication of illiteracy, the
goal will soon be within our reach. We
know how after the great revolution, the
Soviet Union could educate its people
within a short time bound programme, If
we look at Africa; Latin  America, and
other progressive countries of Asia, -we
will find that much greater percentage of
G.N.P. is invested for education and con-
sequently illiteracy is much smaller in those
countries than in ours. A few statistics
will prove this fact much better:

Country

Egypt
Zambia
Mauritious
Maxico
Jamica
Brazil

Peru
Chilly
Burma
Indonesia
Sri Lanka
Thailand .
Turky &
Vt'est. Malaysia ,
India

percentage to illit-  Expenditure from

cracy G.N.P:
56°5 57
5247 7
309-2 4-4
58 4
12-2 6
338 37
27-8 30
119 51
403 54
43-4 33
224 4-5
214 36
48-7 53
415 58
700 2:8
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The above figures make it abundantly
clear that while other countries are pro-
ceeding fast to eradicate Lhe evils of illi-
teracy we have chosen the snails pace for
our objective. The rapid growth of popu-
Jation in our country has left the rate of
growth of literacy in our country far be-
hind. During 1961—71, the rate jn the
growth of population was 24.66 per cent
and the literacy during this period had
risen from 24.02 per cent to 29.04 per
cent. In other words it was an increase
of 5 per cent only. In other words growth
in literacy has remained far behind the
growth in population. This situation how-
ever improved slightly during 1971—81
while the percentage of increase in popu-
lation remained the same, the incréase in
literacy was 7 per cent but can this by
any stretch of imagination be considered
as encouraging or  hopeful! If we are to
proceed at this pace we will only be forc-
ing ourselves towards catastraphic ends.
According to the census figures of 1981
nearly 44 crores of people are illiterate
in our country which is little more than
the half of the illiterates of the world.
During 1971—81, the population increased
by 13} crores while the illiterates in-
creased by 7} crores. While in other
countries the rate of illiteracy is coming
down whereas in India it is increasing con-
tinuously without any 3ign of abatement
and if it continues at this rate surely a
time will come when we will earn the
dubious distinction of enjoying to mono-
poly in illiteracy in the world. In a coun-
try like India, where more than half the
population live under poverty line we
have no option but to lay emphasis on
compulsory education upto the age of 14.
Not by words, not by commissions, not
by Committees or by slogans but through
a national programme, we have to ap-
proach the problem on g war footing with-
in a time bound programme. For this we
have to lay stress on primary education.
This however does nol mean that we are
opposéd to higher  edtication, technical
education or scientific education but what
we really want is that the educational pyra-
mid in India should be proportionateiy
balanced with broad universal literacy at
the bottom and with gradual and symmet-
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rical tapering at the apex. I am compel-
led to say this because we do not pay
adequate importance to primary education.
In India while the allocation out of the
education budget is only 36 per cent for
primary education, in the neighbouring
countries of Asia this allocation is very
much higher. T have got with me the sta-
tistics of the 70's and with your permis-
sion Sir, 1 will quote some of them:

Burma 47.9
Philippines 83.8
Thailand 65.5
Malaysia 68.3

Keeping the above in  view and the
abiding poverty in our country it would
not be too much if I demand that 10 per
cent of the Central budget and plan allo-
cation should be made for education -and
out of this fund 60 per cent should go
for primary education. One of the chief
obstacle coming in the way for spread of
education in our country is the question.
of drop outs, and closely following it is
the question of failures, This has been so
right from the inception because we find
that during 1929 the Hartog Committee
in its report had mentioned about these
twin devils. Again during 1964-66 the
Kothari Commission emphasised these two
points only.
take admissidn in Class I, 60 per cent are
not able to reach upto Class V and unless
one reaches upto this point one cannot
claim to have working knowledge or ele-
mentary education. This cellosal wastage
is more apparent in the rural areas and’
particularly among the children of the
scheduled castes and scheduled tribes peo~
ple. This being so we have to take suitable
measures to eradicate economic and social
disability that are plaguing the cause of
primary education. Making education free
will not solve the problem. We have to
give books and other stationery free, ar-
range for free mid-day meal, give them
dresses and also have to find out how to
compensate the parents who .derive some
income from their children if they had
not gone to the school. We have to make-
education living, productive, and realistic.
Side by side due emphasis should’ ’also be-

Out of the students who —
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given to adult education. When" the illi-
terate parents will be educated they will
be more eager to send theirchildren to
schools. Importance of non-formal educa-
tion cannot be ignored. These days the
centres which cater to this type of educa-
tion do not really function on right lines
and they cannot give the desired results
also.

India is a federation of States and each
State is rich in its own language and its
own culture. If we are able to encourage
them fully then only the national culture
and national integrity will be strengthen-
ed. For this it is imperative that education
should be brought under the State List and
the Centre will have to take full financial
responsibility for the financial help that
will be required in fulfilling the targets set
by the States in this regard. As T have said
earlier, it would be necessary to ear-mark
10 per cent of the Central Budget and
Plan allocation and 6 per cent of the
G.N.P. for education only. The States
have already reached the point of satu-
ration so far as finances are concerned.
It has therefore very necessary that back-
ward and financially weak States should
be given greater financial assistance by the
Centre. If the educational standards in
all the States is not same how can we
expect the development of our nation?
We have therefore to have uniform sylla-
bus and uniform standards for judging
their academic attainments

Popular movement will have to be
encouraged Tor eradication of illiteracy
and how people's participation can really
help a Government in propagation of
education can well be illustrated by what
the Left front Government of West Ben-
gal has dome, To sum up briefly during
the last four years the West Bengal Gov-
ernment (1) have been able to introduce
normalcy by ecliminating the anarchy and
chaos in the field of education and by
stopping mass copying in examinations
(2) democratisation of education (3) in-
crease in education budget (4) emphasis
on primary education, change in curricu-
Jum, -introduction of mother tongue as
medium of instruction etc. It would indeed
be very happy if other States could emu-
late West Bengal in this matter.
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Sir, once again I demand that allocations
for education should be increased to 10 per
cent of our budget and of the plan alloca-
tions and greater emphasis should be
given for the spread of primary education
in our country. With these words I con-
clude.

SHRI E. K. IMBICHIBAVA (Calicut):
I beg to move:

‘That the Demand under the Head
‘Department of Education’ be redyced
by Rs. 100.”

[Need to grant necessary funds,to
Kerala and  Calicut universities for
carrying their programmes.] (17)

SHRI R. L. P. VERMA (Kodarma): I
beg to move:

“That the Demand under the
Education’ be reduced to Re. 1.

Head

[Failure to abolish the schools run
by class-conscious and commercialis-
ed society and imparting education
leading to discrimination against rural
people.] (18) .

[ “eis
“That the Demand under the
‘Education’ be reduced to Rs. 1.”

Head

[Failure to evolve a uniform pat-
tern of education throughout the
country for national integration.] (19)
“That the Demand under the Head
‘Education’ be reduced to Re. 1.”

[Need to impart vocational educa-
tion to all children acording to their
aptitude.] (20)

SHRI A. E. T. BARROW (Nominated
—Anglo-Indian): I beg to move:

“That the Demand under the
‘Education’ be reduced to Rs. 1.”

[Need for a
education.] (21)

Head

pational policy on

“That the Demand under the Head
‘Bducation’ be reduced to Rs. 1.”

[Need to resuscitate the Central
Advisory Board of Education.] (22)
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“That the Demafld under the Head
‘Education’ be reduced by Rs. 100.”

[Need to review priorities in edu-
cation policy with special reference to
primary education.] (23)

“That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Deterioration in discipline and
educational standards in colleges and
universities.] (24)

SHRIMATI GEETA MUKHERJEE
(Pauskura): T beg to move:

“That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to reject the proposal of
the University Grants Commission
to depoliticise the University campus-~
es to maintain peace.] (44)

“That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to upgrade the position of
professional assistants and equivalent
positions at par with Assistant Lib-
rarians in  colleges and  univesrity
libraries.] (45)

“That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to reform the entire exami-
nation system.] (46)

“That the Demand under the Head
“‘Education’ be reduced by Rs. 100

[Need to implement National
Adult Education Programme effec-
tively.] (47)

“That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to universalise elementary
education as envisaged 1n The Con-
stitution.] (48)

“That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to check high drop-out rate
in primary classes.] (49)
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- _"That the Demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to abolish private manage-
ment from the field of higher educa-
tion.] (133)

“That the Demand under the Head
‘Education’ be reduced by Ks. 100.”

[Need to remove discrimination
between State and Central Universi-
ties.] (134)

SHRI T. R. SHAMANNA (Bangajore
South): I beg to move:

“That the Demand under the Head
‘Department of Education’ be reduced by
Rs. 100.”

[Need to give the students useful
and purposeful education.] (50)

“That the Demand under the Head
‘Department of Education’ be reduced by
Rs. 100.”

[Need to check the practice of
collecting unreasonable capitation fee
by private medical and technical col-
leges in the country particularly in
Karnataka State.] (51)

“That the Demand under the Head
‘Department of FEducation’ be reduced
by Rs. 100.”

[Nezd to enforce the accepted three

language formula in most of the

schools and colleges.] (52)

“That the Demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to bring about discipline in
educational institutions.] (53)

“That the Demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to make compulsory prima-
ry education a reality.] (54)

“That the Demand under the Head
‘Department of Education’ be rednced
by Rs. 100"

[Need to provide the schools and
colleges with proper libraries.] (55)



“That the Demand under the Head
‘Department - of Education’ be reduced
by Rs: 100,

[Need to make adult education a
sucess.] (56)

“That the Demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to bring out good text
books] (57)

“That the demand wunder the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to have more trained teach-
ers in schools]. (58)

“That the demand under the Head

‘Department of Education' be reduced
by Rs. 100.”

[Need to give proper place to
Sanskrit]. (59)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.

[Need to formulate and implement
an effective National Education
Policy]. (60)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need To take efiective steps to
give education to all the children of
Scheduled Castes and Scheduled
Tribes.] (61)

“That the demand wunder the Head
‘Department of Education’ be redaced
by Rs. 100.”

[Need to give scholarships to stu-
dents on the basis of merit and econo-
mic conditions.] (62)

“That fhe demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need for proper attention to re-
search to make education give better
results at minimum cost]. (63)
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“That the demand under the Head
‘Department of g;ducation’ be reduced
b){ Rs. 100.”

[Need to revise the policy of giving
grants-in-aid  including grants given
by U.G.C.] (64)

“That the demand wunder the Head
‘Department of Education’ be reduced
by Rs. 100.” :

[Need to start more polytechnics
and make them job oriented and pro-
ductive.] (65)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to give higher and post-
graduate education purely on the
_basis of merit]. (66)

“That the demand _under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to check the political activi-
ties of foreign students]. (67)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to arrange for mid-day meals
for students].™ (68)

“That the demand under the Head
‘Department of Education’ be reduced

~ by Rs. 100.” >_

[Need to make moral edl{caﬁon a
part of education programme.] (69)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to give more attention to
sports, and physical culture]. (70)

“That the demand under the Head
‘Department of Education® be reduced
by Rs. 100.

[Need to restrain teachers from
political activities] (71)
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“That the demand under the Head
‘Department of Culture’ be reduced by
Rs. 100.”

[Need to overhaul the cultural
Akademis and put them under the
charge of able and talented men].

(72)

“That the demand under the Head
‘Department of Culture’ be reduced by
Rs. 100.”

[Need to prepare and publish books
relating to Indian Méritage and culture
. for foreign countries in order to
project good and real picture of
Indian culture]. (73)

“That the demand under the Head
‘Department of Culture’ be reduced by
Rs. 100

[Need to safe-guard the valuable
historical material in National Mu-
seum]. (74)

“That the demand under the Head
‘Archaeology’ be reduced by Rs. 100.”

[Need to tone up the administra-
tion of Archaeological Department].
(75)

“That the demand under the Head
‘Archaeology’ be reduced by Rs. 100.”

[Need to take better care of old
monuments of historical value.] (76)

SHRI R. P. DAS (Krishnagar): I
beg to move:—

“That the Demand under the Head
‘Archaeology’ be réducéd by Rs. 100.

[Need to excavate the ancient site
of Ballaldhipi in the district of Nadia
of West Bengal.] (93)

“That the demand under the Head
Archaeology be reduced by Rs. 100.”

[Need to excavate the  Subarna,
Bihar ‘and Nadia, West Bengal.] (94)
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“That the demand under the Head
‘Archaeology’ be réduced by Rs. 100.”

[Need to undertake any archaeolo-
gical survey of Nadia district of West
Bengal.] (95)

“That ‘the _demand under the Head
‘Archaeology’ be reduced by Rs. 100.”

[Need to provide more funds for
excavation of ancient sites and pre-
servation of moouments.] (96)

“That the demand under the Head
‘Archaeology’ be reduced by Rs. 100."”

[Need to step up excavation work
at ancient sites and remains of the
Gangetic valley under eastern circle
of ASL] (97)

PROF. AJIT KUMAR MEHTA: (Samas-
tipur): I beg to move:—

“That the demand under the Head
Education be reduced by Rs. 100.”

[Need to  check irregularities
in appointment of professors in
NCERT.] (98)

“That the demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need to check malpractices in
transfers of teaching and other statf
in NCERT.] (99)

“That the demand under the Head
Education be reduced by Rs. 100.”

[Need to check wasteful expendi-
ture on departments like techmology
in Regional Colleges where these
courses have been discontinued.]

(100)

“That the demand under the Head
‘Education” be reduced by Rs. 100.”

[Need for probe in the affairs of
NCERT.] (101)

“That the demand under the Head

' 'Bducation’ be reduced by Rs. 100.”

[Need for curbing wasteful expen-
diture by NCERT in hiring godowns
from private parties.] (102)



“That the demand under the Head
‘Education’ be reduced by Rs. 100.”

[Need for improving quality of
research in NCERT.] (103)

“That the demand under the Head
‘Education’ be reduced by Rs. 100”.

[Need ;for improving ° training
programmes.] (104) *-

“That the demand wunder the Head
“Education’ be reduced by Rs. 100".

[Need for probe into malpractices
in admissions in the Regional Col-
lege, Ajmer.] (105)

“That the demand under the Head
“Education’ be reduced by Rs. T100”.

[Need for probe into malpractices
in internal assessment in Regional
Colleges.] (106)

“That the demand wunder the Head
‘Educgtion’ be reduced by Rs. 100”.

[Need for probe into the misuse of
student funds in Regional Colleges of
Education.] (107)

“That the demand under the Head
‘Education’ be reduced by Rs. 100

[Need for CBI inquiry into death
of the students in the Regional Col-
lege, Ajmer.] (108)

“That the demand under the Head
“Education’ be reduced by Rs. 100”.

[Need to reduce per student expen-
diture on NCERT College.] (109)

“That the demand under the Head
“Education® be reduced by Rs. 100”.

[Need for better utilisation of faci-
lities in NCERT and, Regional Col-
leges.] (110)

“That the demand under the Head
“Education’ be reduced by Rs. 100”.

[Non-compliance of Government
directives by ‘NCERT in appointment
of academic staff.] (111)
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“That the demand under the Head
‘Education” be reduced by Rs. 100.”

‘  [NCERT is misusing the funds for
taking on rent godowns at very high
rates and moreover so many godowns
are not required for the storage of
papers.] (112)

~ “That the demand under the Head
'Education’ be reduced by Rs. 100.”

[Need to bring out text books by
NCERT in time.] (113)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”.

[Need to check sale of paper re-
ceived by NCERT as gift.] (114)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 1007,

[Need to check misuse of funds in
some constituent units of NCERT.]
(115)

“That the demand under the Head
‘Department of Education™ Be reduced
by Rs. 100”.

[Slow progress in making educa-
tion vocation oriented.] (116)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100" '

[Need to eliminate malpractices in
Central Universities in general and
. JN.U. in particular.] (117)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”.

[Need to prevent cqmmercialisa-
tion of education.] (118)

“That the demand under the Head
‘Department of Education’ be teduced
by Rs. 100",

[Need to eliminate unfair means in

school and university examinations.]
(119)

1
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“That the demand under the Head

‘Department of Education’ be reduced
by Rs. 100",

[Need to introduce compulsory pri-
mary education throughout the coun-
try.] (120)

“That the demand upnder the Head
‘Department of Educatioh’ be reduced
by Rs. 100”.

[Need to check high drop out rate
in primary schools.] (121)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”.

[Need to provide funds for suit-
able accommodation for rural prima-
ary schools.] (122)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”.

[Need to provide free text books
to students in rural areas.] (123)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”.

[Need to direct NCERT to get its
all text books printed in Govern-
ment of India presses.] (124)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”.

[Need to increase the expenditure
ratio between grants for education
and total budget.] (125)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100”. '

[Need to maintain absolute secrecy
in the conduct of National Talent
Search Examinations.] (126)

“That the demand under the Head
‘Department of Bducation’ be reduced
by Rs. 100”.

[Lack of objective approach in
writing history text books.] (127).
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“That the demand under the Head
Rs. 100.”

“That the demand under the Head De-
partment of Education be reduced by
Rs. 100.”

[Need to inquire info the cancella-
tion of exhibition on history of science
in 1977.] (128)

“That the demand under the Head
Depariment of Education be reduced by
Rs. 100.

[Need to increase per capita ex-
penditure in University Engineering
Colleges to bring it at par with that
of LLT.] (129) -

“That the demand under the Head De-
partment of Education be reduced by
Rs. 100.”

[Non-impressive performances  of
LLTs.] (130)

“That the demand under the -Head
Education be reduced by Rs. 100”.

[Need for an inquiry into the work-
ing of NCERT.] (131)

“That the demand under the Head
Education be reduced by Rs. 100.”

[Wastage of public funds as most
of the departments and units in
NCERT do not have work.] (132)

SHRI RAMAVTAR SHASTRI: 1 beg
to move:

“That the demand under the Head
‘Department of Education’ be reduced t0
Re.l.”

[Failure to check the propaganda
by communal organisations such as
R.S.S. in universities.] (151)

“That the demand under the Head
‘Department of Education’ be reduced
fo Re. 1.”

_ [Failure to check the drills by
communal organisations such as R.S.
S. in the premises of universitits and
schools]. (152).
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“That the demand under the Head
‘Department of ~Education’ be reduced
to Re.l.”

[Failure to check communal tinge
in text books]. (153)

“That the demand under the Head
‘Department of Education’ ‘bé reduced
to Re. 1.”

[Failure to enforce three language
formala]. (154) T

“That the demand under the Head
‘Department of Education’ be reduced
to Re. 1°. . w =S

[Failure to bring about radical
changes in the educafion policy to
make it employment oriented]. (155)

“That the demand under the Head
*Department of Education” be reduced
to Re. 1.7

[Failure to check the increasing
communal influence in the field of
education]. (156)

“That the demand under the Head
‘Department of Education® be reduced
by Rs. 100.”

[Need to open a Central School in
Shastri Nagar at Patna). (157)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to open a Central school in
Khagol (Danapur) in Patna district for
the children of railway employees].

(158)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”*

[Need to resolve the differences
amongst the teachers of Central school,
Danapur}. (159) ‘

“That the demand under thé Head
‘Department of Education’ be reduced
by Rs. 100

[Need to introduce a uniform
schonl syllabus throughout the coun-
try]. (160)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to accept the demands sub-
mitted by the associatiogps of teachers.
af universities, colleges and sghools]..
(161)

“That the demand under the Head
‘Department of Education® be reduced
by Rs. 100.”

[Need to strengthen secularismy
through the syllabus of history]. (162)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to check malpractices in
Kasni Vidyapeeth, Varanasi]. (163)

“That the demand under the Head
‘Department of Educatiod be reduced
by Rs. 100.”

[Need to preserve and promote the
traditional values of Kashi Vidya-
peeth.] (164)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to expedite the construction
of buildings in Kashi Vidyapeeth].
(165)

“That the demand under the Head
‘Department of Education’ be reduced
by Rs. 100."

[Need to check malpractices pre-
valent in Indian School of ~Mines,
Dhanbad.] (166)

“That the demand under the Head
‘Department of Education’ be réduced
by Rs. 100.”

[Need to improve the standard of
teaching in Indian School of Mines;
Dhanbad]. (167) )
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“That the demand under the Head
‘Department of Education® be reduced
by Rs. 100.”

[Need to check the unhelpful atti-

.tude of authorities of Indian School

of Mines Dhanbad.] (168)

SHRI HARINATHA MISRA (Darb-
hanga): Mr. Deputy Speaker, Sir, while
supporting the Demands for Grants of
the Ministry of Education I would like to
give certain constructive suggestions so
far as higher education, particularly Uni-
versity education, in our country is concer-
ned.

Sir, in the modst of the Second World
War the then Government of India ap-
pointed a commitiee on post-war develop-
ment of education in this country under
the Chairmanship of the Educational Ad-
viser, Mr. John Sergeant, who suhmitted
his report in January 1944. Defining the
umiversities inter alia the Report says:

“A university aims at raising  the
intellectual tone of society, at culiivating
the public mind, at purifying the national
taste, at supplying true principles to
popular aspirations, at giving enlarge-
ment and sobriety to the ideas of the age
at facilitating the exercis of political po-
wer and refining the inter-course of ori-
vate life.”

14.31 brs.

LGuLsHER AHMED in the Chair.]

Sir after the Second World War when
we achieved freedom the Swaraj Govern-
ment headed by the late Pandit Nehru
appointed a commission on university edu-
cation under the Chairmanship of Ds. S.
Radhakrishnan and nine other emient edu-
cationists, drawn from different areas of
the country and three of them from out-
side the country The terms of reference
included:

“To report on Indian unjversity edu-
cation and suggest improvements and
extensions that may be desirable to suit
the present and the future requirements
of the country.”

The report and recomemndations of this
comn‘x.ission for the first time saw the light
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of day in August, 1949. The}" are availa-
are in three volumes. In my bumble
opinion the recommendations of  this
famous commission are perhaps more
apt today than they were when originally
drafted and published considering the
situation as if has been obtaining in the
country.

It would be an exercise in futility to
summarise the recommendations of this
commission or to try to offer a gist of
them. And yet, with your permission, Sir,
1 would like to read out for the consump-
tion of this august body two or three of
these recommendations. which appear to
me to be of far reaching consequences
and so apt. [ quote:

1. “No teacher who is not a master of
the field, who is not in touch with the'
latest developments in his subject and who
does not bring to bear upon his duties a
free and untrammelled mind will ever suc-
ceed in inspiring youth with that love. of
truth which is the principal object of all
higher education.”

2. “Secondly, we canpot preserve real
freedom unless we preserve values of de-
mocracy, justice and liberty, equality and
fraternity. It is the ideal towards which
we should work though we may be modest
in planning our hopes as to the results _
which in the near future are likely to be
achieved.”

+ Lastly, ‘Utopias are sweet dream”, wrote
Kant ‘but to strive relentlessly towards
them is the duty of the citizen and of the
statesman as well. Universities must
stand for these ideal causes which can
never be lost so long as men seek wisdom
and follow righteousness. If we do not
have the necessary intelligence and ability
to work out these purposes, we must get
them through the universities. =~ What we
need is awareness of the urgency-of the
task, the will .and the courtife to tackle
it and a whole-hearted commitment of
this" ancient and yet new people to its
successful performance.”

Sir, a number of eminent witnesses ap-
peared before this Commission and un-
animously they were all of the apinion
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that so far as higher education, partico-
Jarly university education was concerned,
it should be mainly the concern of  the
Union Government.

Agreeing with the suggestion of the
witnesses, the Commission itself, inter
alia stated like this. 1 quote:—

Taking into consideration the need for
a national guarantee of minimum standard
of efficiency, the Commission endorsed the
view that the University Education should
not be allowed to be the exclusive con-
‘cern of the States.”

Sir, looking backward on the develop-
ments for over three decades, since the
publication of this Report and its recom-
mendations, due to reasons into which we
may not go here, somehow the recom-
mendations were, put into cold storage and
the ‘powers-that-be’ soménow succeeded in
establishing new universities and colleges
majnly on narrow and sectarian considera-
tions so much so that even the. old seats
of learning were, often enough, vitiated
by these considerations. 1 reffember
to have read a well-known book—"India.
the Most Dangerous Decades’—writen
by an eminent author-cum-journalist
Salig Harrison, who after analysing the
situation in practically every State of this
vast country as also the situation outside
the country, had come to the conclusion
in the last 50s that the nation had actual-
ly been facing two kinds of challenge. One
war danger or the external aggression and
the other one that of internal dissension,
internal -dissension in the shape of casteism,
linguism, communialism, regionalism and
s0 on. With the passge of time, these
forces have been assuming ugly and uglier
forms. In my humble opinion, geherally
these very forces were responsible for the
establishment of a number of new univer-
gities and colleges in the country. Obvious-
ly, this was a danger signal for all con-
cerned. I say so, Sir, because conceived,
led and often  enough, taught by the
champions division forces the institutions
were bound to be the breeding grounds
of such so-called educated persons as
would always think and play for sectarian
interests instead of national or interna-
‘tional interests. J

Sir, the latest information with regard
to the number of Universities and the
number of Institutions deemed to be Uni-
versities, the number of total enrol-
ments— as alse the number of those
prosecuting their studies in the various
Departments of the Universities is as
follows.

(i) No. of Universities as also institu-
tions deemed to be Un.iversitie;s in
1980-81.—112 plus 11—123

(ii) Total number of enrolment—
27. 52,437 '

(iii) Number directly enrolled in the
teaching Departments of the  Univer-
sities.—3,17,132

These ligures relate 1o the year 1980-81.
Incidentally T may mention that I am not
an educationist, what to talk of a Profes-
fessor; I have not been a teacher either
All T van cio.m is (hat I have been a—
student and continue to be a student and,
I think, 1 will die as a student. Now,
these fipures as 1 told you, relate to the
year 1980-81. A number of questions
arise here. Are these Universities ade-
quately equipped and manned and pro-
perly manag:d? Do the stodents who
are prosecuting their studies in these uni-
versitics deserve 1o prosecute the studies
on the strength of their merit?

As far as the first two questions are
concerned, indirectly, I have answered
them in the course of what I have stated,
With regard to the third question, I can.
do no better than to quote an extract
from a book on Education by the emin-
ent thinker, Bertrand Russell:

“University education should, there-
fore, be regarded as a privilege for spe-
cial ability, and those who possess the
skill but no money should be maintained
at the public expense during their
courses. No one should be admitted
upnless he satisfies the tests of ability,
and no one should be allowed to remain
unless he satisfies the authorities that he
is using his time to advantage. The
idea of the University as a place of lei-
sure where rich young men loaf ' for
three or four years is dying but, like
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Charles 1II, it is an  unconscionable

time about it.”

But let ug consider the situation from
yet another angle, namely, the problems
created by the highly educated unemploy-
ed people in the country. According to
the figures given by the Employment Fx-
changes throughout the length and bread-
th of the country, the number of total
graduates, including post-graduates, on
the live-register, of the Employment Ex-
Chapges was:

1978 : 13,18,775
1979 . 14,18,515
1980 :15,21,064

It. therefore, appears from these figu-
res that the number of highly educated
unemployed has been gradually increasing
by at least 3 lakh every year. That is to
say, a lakh of highly educated people are
joining the unemployment pool every year.
It is logical and natural that, with the
passage of time and the ever increasing
number of colleges and Universities this
number would go on increasing. And only
in a few years the problem will simply
become huge and unmanageable!

I have neither the attainments nor the
time to give some concrete Suggestions,
because you will allow me a few more
minutes only to have my say. But kindly
allow me to read out two extracts one ex-
tract each from a couple of eminent
writers and thinkers who have thoughr se-
riously over the whole issue. The first is
Shri L. K. Jha; thus he wrote in the
Bastern Economist dated the 15th May,
1981:

“The objective 1 have in view is 10
create an atmosphere in which only
those take up University courses, who
are interested in the subjects which they
are studying and are pot merely trying
to make themselves technically eligible
for certain jobs by sporting a degree . . .
The attempt, in other words, should
be to reduce the overcrowding and the
frustration in the University Campus
which makes Vice-chancellorship one of
the most hazardous jobs in the country.”
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There is another extract. It is from Mr.
J. D. Sethi, the economist—not my friend
Mr. P. C. Sethi Mr. J. D. Sethi says:

“If the political system in the country
is such that it demands a 13 per-cent
growth rate of the higher education, and
the national income increases at ihe rate
of 35 per cent, which way are we going
to build the link between the two? Edu-
cation in a backward country cannot ex-
pand much beyond the level of the
growth of its income; otherwise, not
only the problem of unemplovment is

created, but all sorts of problems of
social discontinuities and problems of
social violence arise. There will conti-
nuously be an army of unemployed edu-
cated people, who will create in this
country not one, but many types of
Naxalites or even right-wing or left-wing

_or the like type of violent moves.”

- As we all know, Education was put in
the Concurrent List in the days of Emer-
gency in 1976. To be fair to the Janata
regime also, in its wisdom it did not con-
sider it proper to bring the subject back
to the State List. But the situation has
been continuing as it had been—"free for
all”—even to-day.

With due respect to our Education
Minister, I would make bold to suggest thal
the time is over ripe now to cry ahalt. As
I have told this House, as early as 1949
the Radhakrishnan Commission’s Repert
suggested that University Education should
be brought under the Union Government.
And a number of emiment educationists,
savants and thinkers including Mr. M. C.
Chagla agreed with thig view.

But what is education for? What js the
position of so many universities in our
country? I very strongly feel that ‘the
country will be good or bad, the nation
would be good or bad asg the Universities
we have—in which our boys and girls are
taught, Because our Universities have no
tone or direction, goal or objective to
achjeve, so we find that the products turn-
ed out by them generally happen to be
root-less, without any cultural background
or principles to fall back upon; and there- -
fore, they are likely to be swept off ‘by any
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and every gust of wind that may come to
blow in the course of time. I am remind-
ed here of the following lines of T. S.
Eliot:

“Where is the wisdom we have lost in
7  Knowledge?

Where is the knowledge we have lost
in information?

The cycles of heaven in twenty cen-
turies.

Bring us farther from God and near-
er to dust.”

I would like to remind the House that
Raja Ram Mohan Roy, father of Indian
Renaissance, was born and brought up and

_Dpassed away in a slave ecountry ruled by
the East India Company; and yet, he dreamt
of and worked for one world. In fact, he
~described himself as a citizen of the world.
His eminent follower, poet Tagore, actual-
ly bhad the sapne trait. The Father of our
naticn, Mahatma Gandhi, has been des-
cribed as a saint among statesmen and
a stateman among saints. His illustri-
ous political heir and successor Pandif
Nehru has been desgribed to be a great
visionary and a Hamlet of Indian politics.
Situated as they were, I mean these two
stalwarts, they had to work for the coun-

_iry’s freedom. And yet even in the course
of the Freedom struggles, they gave ample
evidence that they had implicit faith in
the brotherhood of man, in the unity of
the nations and in one world. They were
like those eminent scientists who just car-
ry on their experiments in a small labora-
tory and some day, as luck would have it,
discover some great principles some basic
truth whijch became invaluable Property of
the entire human race,

Now, as heirs to these illustrious sons

of Mother India, son-crowned men, we

- owe to it our own selves and to genera-
tions yet unborn to follow in their foot-

cteps. With the passage of time and ad-
vancement of science and technology, the

concept of time and space ig being gra-
dually annihilated and the world is becom-
ing sgmall and smaller every day. 1In a
situation like this what can or should be

the midsion and objective of dur Universi:

ties and who will mould them and give
them g concrete shape. Fortunately, for
us, we have at the helm of affairs, a leader
who ig aliving vibrating and pulsating link
between the immediate glorious past and
the present and the future of this country.
In sheer steadfastness, wisdom and far-
sightedness, she ig second to none in the
world. As for her popularity, it transcends
the limits of caste or creed.

15.00 hrs.

As for popularity, it transcends the

.limits of caste or creed, region and reli-

gion and extends to far off lands, May
we hope that she would take a hand in...
(Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): This should be intro-
duced in universities and schools.

SHRI HARINATHA MISRA: I am
just dealing with university education and
because I have already consumed so much-
much of time, I do not want to be-
diverted.

I have been telling you, that the ques-
tion of questions is, will she take a hand
in moulding our universities and giving
them proper shape, so that they are able
to turn out grifted leaders and dedicated
and devoted servants top serve not only
Mother India but the entire world in dif-
ferent sphares of life?

(4
“« a1 fagr a1 fragan

True learnming is one which liberates, and
liberates from all sorts of narrowness,
sectarian outlook and parochial approach.

MR. CHAIRMAN: Mr. B. D. Singh
Mr. Singh, there are three names of your
Party and you have got 30 minutes. You
can divide, ten-ten minutes each.  Your
Party has given me only three names.
What can I do?

st @o ¥to Fag (ewge): wwmfa
TEed, fovee  EETRed &R A
foa® wreaer wEiew weawt €, § g
v g fF g S S Ay W
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foer f& frenr "o & wER WX
ggi fa=t 3 @® |\ HifF 1978
¥ G qg UgHAT AT §, SAH gH AN
foer Wamw #Y 9l 9T 99l &7
w® g

qrgEy, foen falt v @ &
g ¥ At faw gmEwms 2
oR w9 foer & g agw w1 faw
gET 8, a1 e a1 A fawe gar 2 )
aferag gua & T g & fm
F Y Agew fagr s =rled 91, ¥§
Tg fermar | o yuw e g
gt ¥ fawmdi W W F
giFgg wqa fFa § |, ww s= a2
Farar f famwmaeie au forerm qx faman
= F w £ | AT = EfeEwmm &
@ o ag fafam gmr g f& foem 0w
T gqfaw @w 76 @ R I
fa ot wmEwms awatw #Efzg #
ST ey Y, ag o mrEfe AE A
7€ & | g9 Wa® guaig a9t § 349,
a1 g9 |d § 5 foem ow waw 9=-
qifgy a9 § W@ 7.2 sfawd
sgg war a7 fzfaw q=adia gieEr
4 6.2 wiawa, ga@  g=EEdE
greer ¥ 7.5 wfawa, [ gt
qeT # 5.2 sfawd #R greE
qugdfs AT 73,3 glEma Aan
Gol  guadly  FeET # S|

% gaw g K T A g &
yafas fen & #9 ¥ 99 d%
Ifga sgacgT G AT SEN Wi
g feem & fag  &#aw

o
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g e ta & wwfes  fwe
o W et g, s9 ¥ wiy-
Fa< wig & faardt & sareT wwifaa
g1 ogr ox gw fuem ¥ fawame At
IIq FET uifgd @Y, g FE ARS
g8 | 5= fF dfaum #: gmw 45
& R+ fograr 7 oF fagred
|

“The State shall endeavour 'o pro-
vide, within a period of ten years from
the commencement of this Constitution,
for free and compulsory education for

all children until they complete the age
of fourteen years.”

affw 3w feor ¥ Frf 99F 4w
T fFr o AdeT ag gar R
w1 &= 1960 ® fag faaife
fFar mr a1, I oFT T 1970
TF TIET 9L, IH F A€ IF &I
1976 @ =grET 41, fFT 1988 7%
o AT gw T A= ar fAfg 1990
a%F A9 F1 g | AfFT 1990 TF
9 WUA T KT A9 TS FT a9,
wH I H 9T%T Wag £ 1 Wi afEd-
631 99auig I & 2 AT AT
I & = aw wrf oA s A9
g W frw & o wfe g
& & g 7w 7w qF uge Aea |
§ g & d@a ¥ war g faw &
HE 9IT WA g | HH OAT FIE T
FHEE-UHE a1 A frmrd o At

wEg m & 3w asw &
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g adfy greEr ¥ 31,9 wiow
qaT wA @ = auiy FowT §FEw

Fgar W wEr g, fuem F &9
1971 § fafaat & g&ar 29 45
gfaee 41, 91 1981 ¥ Faw 36. 17
yfawa g€ w9 a9 6. 72 wiqwa
#1 4fg g€ 1 7 39 FHG A A

¥ fod ot freiieX % ST qEAT
g1 65 gk Q&Y § faw ¥ &t frel-
e ¥ wfgs g0 aw BR-eR
geal &1 9T ggar g | fufsd @)
9% 6 MT@ 45 g afear QT
§ o= & fanfagt #1 3 fFerRR
qF TET 9SaT g | 1 1@ 80 A
e & o9 ® 5 feae & SET

3
:
&
2

T w & agl fufs ag & B oEw
1972-73 ¥ 83.3 wiawa fa=mat
wefre Ay M,  1973-74 ¥
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[t &ro €Yo fag] #k F 9O A FEFHI AT T |
w @ X fadiw sm fear @mr

80.3, 1974-75 ¥ 84.8, 1975— Tifer 1 W grEwTSew  § TR
76 ¥ .83.8 WK 197677 H @ w0 F1 @ ag ¥ R g
82.5 | #g FOGHAT gad & fr famem W § AR 9@ W
Ten § wafs swwenn ¥ gfg Fgw faemeff 1 A @ § AR
ST g @ ¥ T ag A W ga} IAwr wfas feafa qga @
ff waO@EZ A W 3 JEM g1 50 WY @O TaEr & @T
et § FEFda Tw d @R F A ¥ F AR s wfuw feafa

yrEwd kel § A a9t § @1 -
gTee® &, & 64.9 64.4
63.2, 62.8 #X 63.1 wfgwa, A
w2 @Y & | fasw mw  AWEl W
e § qATI R 7 1% gig T &
X ag &9 a91 7 34.4, 33.2, 35. 8
36. 7 "X 36. 3 qfawa &, @@r 9-
g¥ew 79.0, 79.2, 78.7
77.6 WX 77.1 SAww & 1 &
wafas foem & s =W @)Y

foest &1 w99 3% ¥ T gaT @
g a1d FT SOGEqT WG Al FET
Tifgs f& @@ 9x w=8 winfem
forerds =TT |

TH TAIAE FEN AGAT g fE
1978 # T~a & fmem  wfaay
F FEHAT FAT AT AFT SRR
T 97, 1981 & 7§ gaT | Ww
H A AT F g a g g
T T FT HaedT W AT w7 FIAT
fer f& st gofas faames &
TE¥ T §, S AYeT aaq faer

fear mar @ TEET fAR =" o=
M T | gE A A WEER
F ¥ a7 F ® L L FL AT
faer melt #w foem afex s o
F1 o= gEr amfgm 1 Afew oy
e ag TE gL & | | ;W FTE
f& ot s et &1 afaee
qE FEE A AT 1A FS
XL AT AT F 1 wmEr oo

Fi TgTT WA A7 AL IWT §
THF 7% 10 9% foar gem &

“The primari Teacher Primary Shik-

o

shak, the Indian Education Review, the ﬁ

Journal of Indian Education and School
Science Continued to be published

with improved quality”
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Tl I FANCHEY W LA FA A I
N T § A o sw wefe
Y o1 @ € S geE &1 W
| F 9T Q¥ § ST 1980 F
freer gt &, Ffrdr &1 3o
W oaE@ A W AW
f& @ aw feweR, 1980 F a1
frwer & 78 & | S T e
TN SFad 1981 & aw fwer
& A 7 owrEwd ST A, 1980
F ag #rf fadar & Ag | "ewd
frers Wi, 1980 ¥ F@ *Frg e
@ gt B T AE A TAH A
T ¢ 1w foOl & fgam g o
# wgan £ 5 a9 A F T AL,
T A AN S A FE AT
% AR A q9 EEd W w2

144

79 fawar  TEEgE Y am #
FCAT ATGAT E | 4R RITgE g AAM-
fw, «mw FEfw & gw ¥ agd
W= FH FL @ g ) afed FEwy
M AZE WX o THT FOH F&
A WO W AR T w2
1980 § FoT FUATH! FT wemEAr
¥ uF ®Adr F41 47 foqma gq#r afew
FY (i %1 9¥ | IO HUAT (G § Fgr
o fF = T #1 oFEw @
arfed | AT g gt =T fae 2 B
fﬁﬂr{o({o@om&'ﬂ*ﬁm
X THH! O WA e FH agAT A
@ AT W | I @I FEd
It wEFfT gH gt o9
F AIWH AT ANTERT £ | QAT
T fen ower owrled 0 @ @Y
st owifrai , SR g ST &Y
wifew @ =gy o

PROF. NARAIN CHAND PARASHAR
(Hamirpur): Sir, I rise to support the De-
mands for Grants presented to this House

by the Minister of Education.

Sir, we are in a very strange siltuation
today. While we have a beautifully prin-
ted Report, we have a very highly disquiet-
ing campus where violence, disturbance
and lack of interest ip curriculum and
extra curricular activities is mounting fast.
Not only the Central Universities but also
the State Universities are witnesg to this
sad show and the point can be best illus-
trated by the gunning down of the Vice-
Chancellor of the North Eastern Hill Uni-
versity in Shillong * in October last
year. Thig calls for some rethink-
ing on what we are doing and though the
Report gives some .statistics, shows ug the
way, leads ug to believe that things will
be all right because a Committee of U.G.C.
has been set up to look into the problem
with some very laudable objectives which
can just be read out

“The Committee will examine—

(a) Whether the Central Universities
are fulfilling the objectives set out ip
their Acts;

(b) the general state of discipline in
the Central universities, causes of pe-
riodic disturbanceg in the campuses, and
remedial action therefor;

(¢c) the adequacy of machinery in the
central universities to deal with the
grievances of students, teachers and ad-
ministrative  staff and measures for
strengthening corporate life in these umi-

veraities:

(d) the desirability of evolving a code
of conduct for political parties, setting
limits to their involvement in the uni-

versity affairs; and

(e) measures for reform necessary for
the efficient functioning of the central

universities.

My first charge against such a step is
that 5 Committee should not have been
left limited to the central universities alone
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because U.G.C. gives grants to all the uni-
versities whether they are State universi-
ties or Central universities. To limit the
scope of the functioning and study of the
Committee only of Central Universities is
only to narrow down the problem as if you
have no control over the vast field of edu-
cation.

I would just like to correct an_impres-
sion given by my friend Shri Mishra that
whereas education was made a concurrent
subject by constitutional amendment dur-
ing the Congress regime the Janata Party
also accepted this. I would hasten (o cor-
rect this impression; Janata Party that big
conglomeration as it was, tried to do that
all it had in its power to put education
back from.the concurrent list inte the
State List. The Resolution to this effect
was adopted in this House but, fortunately
for us with the collective and consolidated
action on the part of the Congress Parly
Members from both the groups, at that
time the proposal was defeated in the Up-
per House and so education stands as the
concurrent subject in the Constitution to-
day. This was a step that saveq 1the
sitnation. So, when eduocation is a con-
current subject, when UGC governs all the
universities of the country. when National
Policy Resolution on education was adop-
ted in the House in July. 1968 and that
governs all the activities of the education,
I fail to understand why was the dis-
crimination made between the Central
Universities and the State Universities?

So far as the desire to evolve a code of
conduct among the political parties fer
functioning in the campuses or for ‘nvol-
vement in the campuseg is concerned, 1
would suggest that the experts who are
thipking of such a step should also keep
in mind that the students of to-day, tea-
chers of to-day cannot be angels in the
house of the victorian era that the pecople
of those days wanted them to be whereas
our experts are fond of quoting the reports
of by gone age relying upon fine senti-
ments passed on to us by various commis-
sions. The student of to-day is a living
reality he is facing problems. The teach-
er of to-day is a political entity. He par-
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ticipates actively in the politics of today
whether or not he is attached to any party..
He is affected by the going on of the poli-
tical parties and therefore, it would be wise
to restrain any hand which tries loud out-
burst from the students union, from the
teachers union, because you cannot evolve
code of conduct in the polifical parties, for
the Members of these parties. When they
cannot be expected to work in a disciplined
manner, the advice is likely to fall on deaf
ears. Therefore, I would suggest that
minimum is done and a vast scope is given
to the involvement of studenls in the
national affairs of nation to-day and also
for the teachers, On the one hand, we
seek the involvement of intellectual ccm-
munity, we seek the involvement of stu-
dent community, in the implementation of
all types of programmes, population edu-
cation, successful implementation of new
20-point economic programme adult edu-
cation, national service or social service
and all that, on the other hand, we went
to circumvant the activities or to limit the
scope. That will be highly unfair.

I would like to stress another thing also.
Too much of importance has been given
to university education. Our cducation
system at present is like a pyramid which
has a small and shrinking base and a heavy
top and it is likely to fall and crush the
nation under it. Unless, we pay immediate
attention to jtg base, we are going in &

blind alley. It has been suggested and—

alsop stated in the Report that 36 per cent
of Education budget in the Sixth Five
Year Plan will be spent on primary educa-
tion. The primary education is in a maSs
You have a University Grants Commis-
sion. Why don’t you have a Primary Edu-
cation Commission? Why don’t you have
a Secondary Education Commission? When

' the Congresg Party in its manifesto at the

time of election to the Lok Sabha in 1980
gave a promise to the nation that we will
have a National Commission on Educa-
tion or a National Commission for Tea-
chers, what stands in the way of the Cen-
tral Government to set up such an Educa-
tion Commission on a continuing basis?

This demand was also made at the recent
Conference held last year, on August 21,
which was inaugurated by our Prime
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Minister and sponsored by the Indian Na-

W Teachers Cong:;ss A resolution
passed requestm; the (xovemmcnt of
%ﬂm set up a Natmnal Commxsmon on
tion to look after the continuing
achvnty of education in all its sectors and
cpgerm.g all the stages from pre-primary
to the university stage, including law, engi-
peering, agriculture, etc, within its ambit.
That bas not been done. The represen-
tatives of the primary teachers’ federation
from all parts of the country have b=om
demanding the setting up of a primary edu-
cation commission and the secondary tea-
chers have been demanding for the setting
up of a Secondary education commis-
gion. When we are thinking
about nation building, we are not thinking
of university education alone. It is the
base that we must look after. Therefore,
T call for the setting up of these two other
wings of the commission, the primary
education commission and the secondary
education commission, in its totality merg-
ing into a bigger commission called the
National Commission on Education.

T would also plead with the teachers not
to limit education to educationiSts only.
Let it not become a close preserve, a sanc-
tuary, where no one else can enter and
where only the people who are totally
blind to reality outside are moving right
and left, up and down, keeping everybody
else outside. Let there be a scope for
fresh air to enter. Such a Commission
should have members from public life,
members from the judiciary, members
from the °~ worker§’ side and also
the representatives of students, There
is “B6 harm in- asking the stpdents.
fo be associated Wwith the deterpiina-
up% of education policy in India because
they arc the futur; builders of India and
gg will ultimately have a final say. When

are gone, they will take over, So, 10

) them at a distance will be unfair. It
also not be at the cost of a policy

VMH shuns all educatiopists. I am afraid,
oné day . you may hardly find any
educationist in “the Shastri Bhavan
and all journalists inay faks over.
That is an extreme situation. We should
arrive at a balanced situation. While the
UGC and other Commissions on Educa-
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tion should have representatives from
other side, also we should have in tbese
agencies the people who are educationists.
There should be a fair mix of both sides,
of all sides, o that a properly formulated
pohcy can guxde the destiny of the nauon
and it is not left to the whims and fancies
of ‘one person, whether he be an educa-
tionist or a scholar or a highly promlnent
man in public affairs.

I would also request the hon. Minister
that immediate atteation may be paid to
the structuring of syllabi and courses be-
cause it is what we are teaching the stu-
dents that will matter in the future, I ask
a question through you. Sir, to the hon.
Minister: Is it possible for a students ot
today to have any knowledge of the free-
dom struggle of India? Is it necessary that
he should know who were the freedom
fighters in hig district, or in his State or
in his country or is it more important that
he should know the theories of Marx and
of Lenin? What is more important?
Should our sudents; should our educa-
tional system, should our policy in edu-
cation system be rooted in the soil nf our
country so that they would be able to
modify or change the life in this country
or are they to be attuned to an alien cul-
ture. to a system that has hardly any rele-
vance to .us?

I do not plead for the total abolition of
any study which may have any refernce
to 'international studiés. It is welcome.
You give them this education. You give
them scholarships for the students of Ihis
educahon who come from far off plac¢s

“Let the windows be open,” as Tagore
said,

“to the fresh air”,
but as he said,

“let Indians not be blown off by the
gusgs 9E wmd so thaf T anf t.hro‘n out
of my own house.”

What is happening in education today
is the tragedy of the first order. - The tra-
gedy is that our students have been uproot-
ed from the soil from which they spring



387 D. G., 1982-'83—Min.

[Prof. Narain"Chand Parashar]

as they are whiffed along the whiffs of air
into the earlier skies, into the atmosphere
in which they have no control and natural-
ly they have become uprooted, culturally,
educationally, emotionally and it leads to
unemployment, it leads to emotional dis-
@atisfaction, it leads to inebriation of the
brain and intoxication of the mind on the
jdeas that have hardly any relevance to
"Yodian context and to Indian conditions.

The 4th Educhtional Survey Report of
the NCERT brought out a glaring fact
that out of 6 lakhs and odd primary
schools, about 1.5 lakhs schools had only
one teacher in the school, teaching all the
5 subjects, teaching all the 5 classes and
teaching all 8 hours.

Aboul 37,000 schools, according o the
Survey Report, had no teacher in all and
the Ministry of Education goes on merrily!

I would plead for streamlining of the
functioning of our Ministry of Education
because it is evident that there is an urgent
necessity for it, You can know it from
what T am saying now.

I had asked for information in my
Question No. 6349 regarding the number
of primary schools which rEmaln®d with-
out a single teacher and the number of
primary schools having only one single
teacher in each of them as on 31st Decem-
ber, 1981 for each Union Territory in the
country. I had asked the information
with regard to the Uniom Territories be-
cause Union Territories are directly con-
trolled by the Ministry of Education. That
is mentioned in the Report.

What is the reply? The reply is:

“Information as on 31st December,
1981 is not available. A Statement in-
dicating the position as on 30th Sep-
tember 1978— 4th All India Education-
tional Survey—is given in the State-
ment.”

If we are to be fed, if this Parliament
is to be fed, on the information contained
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in the NCERT Survey conducted and com-
pleted in 1978, has this discussion in this
House and the report of the Ministry,
any relevance to the reality today?

If the figures for the year 1978, are to
be relied upon today and if our planning
and all our actjvity to be based on that
information, it is a very sad state of aff-
airs for the country!

If the figures for 1981 are not available,
the figures for 1980 could be furnished.
But that is not the case here.

1 come to Delhi.
about some tea-

1 come nearer home,
I had filed a question

MR. CHAIRMAN: Mr.
please conclude. Two
more.

Parashar,

PROF. NARAIN CHAND PARA-
SHAR: The question related to the situa-
tion about some retired teachers. The
Retired Teachers Union had placed a re-
presentation regarding the grant of pen-
sion to them in the Union Territory of
Delhi and the answer is:

“The information is being collected.”
If Parliament Question remains in the
Ministry for 21 days
furnished is that the information even in
regard to the Union Territory of Delhi
has not been collected, I fail to under-
stand what has happened to the function-
ing of the administration in the Ministry
of Education.

A reference has been made t6 the
Indian Institute of Advanced Studies,
Simla. T have a letter in my possession
written to me by the Minister of Educa-
tion at that time, Mr. Pratap Chander say-
ing that the ‘Cabinet has decided to shift
this institution and the decision is finally
it cannot be changed.” We followed that
up. We resisted the move and ultimately

the Government of India decided to retain

it at Simla and fortunately a Committee
was get up to go into the functioniog of
the Institute and it was decided that it
will continue to be there. Of course, that
is the impression.

and if the answer-

or three minutes

1
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But the proposal to start comstruction of
a Tourist Hotel or a 5-Star Hotel is just
like taking a scholar out and asking him to
see in the thin air without any kind of
‘relevance.

The wury purpose for which ‘Education’
and ‘culture’ are being financed by the
Consolidated Fund of India 1is to have
some gainful activity and so I would say
So, I wiwld say that this kind of light and
sporting attitude towards institutes  of
higher studies should not be there, and the
proposal should be summarily rejected; it
is not even worth onsidering.

I would now refer to Central Schools.
1 am very happy that the Central Schools
are functioning well and with an organi-
sation of a high order....

MR. CHAIRMAN: If they are func-
tioning well, you need not say anything
on that subject

PROF. NARAIN CHAND PARA-
SHAR: Let me say some words of appre-
ciation also.

Forty schoolg are to be opened every
year, 25 in the military sector and 15 in
the civil sector, during the course of the
Sixth Five-Year Plan. 1t is a good thing

~~for the country. In the Fifth Lok Sabha,

1 made a suggestion that, if, as per the
Report, the Central Schools are to he pace-
setters in the field of secondary education
in the country, then at least all the district
heaquariers should have at least one Cen-
tral School each. Most of the dislricts in
the military sector have been covered. But
the districts in the civil sector do not get
the benefit; Schools Have to be 9pened
in the clvil sector also.  Therefore, the
proposal should be considered that every
district headquarters in the country should
bave at least one Central School, so that
they can, in unision with the State schools,
provide r:ducation.

MR. (‘HAIRMAN: In Madhya Pra-
desh, even Divisional Headquarters do not
have.

PROF. NARAIN CHAND PARA-
SHAR: [ plead the case of all district

headquarters, Divisiohal Headquarters
and all the State Capitals. If they do not
have any Central School, they should
have.

State like mine where a large number of
people are in the army and the families
are at home, they suffer because they
cannot take their families to the border
areas, Also when they are shifted, some-
times they have to go with families, and
if Central Schools are there at all the
district headquarters, the education of chil-
dren will not be a problem; it will be con-
venient for both service men and Central
Government employees.

There is a proposal from the State Gov-
ernment—the Chief Minister has written—
for a Central School at Hamirpur. That
should be set up.

Lastly I come to education and unem-
ployment. The Prime Minister has given
the greatest lesson of the year ‘Shrameva
javate’. Bet us try to honour labour and
hard work. The 16th item in the 20-point
Programme js availbility of education to
every child eligible under the Constitution
for enrolement in the primary school. We
should make all efforts to have education
linked to productivity, linked to employ-
ment, and we should create an atmiosphere
in this country where the hand, fi& labour,
the hard work gets the due honour and we
are able to say, ‘Well, Shrameva javate i
the true slogan’.

Aot Fem wg (FrEE)
aumafa wgie, frer warem #F g
foer ¥ gwfug S AN 3@ HEq
¥ Sueatfi #Y 1% g, S gudd
@ ®er gf g1 1975 F vy
gfeq wiEr ¥ wgr oar:

“Education is the concern of the
whole nation. The child who enters the

primary education should know where
he stands”

Y TSI T H GG F (AT ST @ 99
g9 9gY Ig ST 9y fF g
aw &Y g=fy ;@ g, TR AW A
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o &EY # FATE g W
JTEAS oTferEt A7 9 1976-77 H
99 gUTO §FR TE Wl ad
3 ATAA qrfast &1 R & fElwT
g felsE g F oam grwA
g wfea fer ot s foafa ®
qP@ 93T w M|

gATC AW AT WA &1 ggd A9
feear oMUz 2 1 1978 ¥ ST AFHE FATE
WA A0, IFF ATER g § 72
FoE 30 AT@ afz wATE F AT gHIL
TUH 42 FUT 40 A HAIZ 9T 1
AT GFTR 3H a1 F A% aga
fafea & == foem & w9 w7 W
F Ay AT g | 1977-78
ST AMIET FAT I@ H 29.7 A
=t For, famw o afosg &
framdf & | mel W1 AET F@w w7
fer & 9T9 2 9™ 5189 270
AR & 2 9@ 46 WL 730
femirar geeX € 1 AW 74 T
320 IEEH WEE & WX g
F TAOE 11 A 82 AW 272§ |
1981 ¥ N ILCMR §, 11 Sfaws
F1, 17 Sfawa faam 7] 13 sfawa
ey T A § | wE-2
a1 St WY Hw Ffey, S AU farem
g€ & AT N Ao §, 99 F wiwE
¥ A& omAT ARy § | g #7 awdr
g I A @y g oA A
awE T & fF STfes @< aw
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A foer ) a9 faar S Wi @
q wEgErgE o ) fom ¥
g & 9 ) A-HioeE FAEr
s | foem w1 faeaR @ A fear
9w fF qrg F AW X uET A Ogv
for JuaT 91 & &, 98 R g 9o
¥ T gee g 6 IewaT amafrs
foenr @9 F fAy aftad & =i 94
& orq gy Isuaw foren, v fo fawer
frareat & foer @, o e SR
¥ T TR &, IEHT agl W faan
a1 | favafaemm & forerm &t sT-
T i 959 Arafas fmem & e
¥ 919 99 WEET FT A Aragiw
ST 9T ST AT AMEH | Ag AT
forerr 2, arger 2, 7@ wfew & faw,
TEE FW T mmEtE Ao

A0 a| g fF oAmEr &
AT E1IE E | Agd Ww a% g
SATTE €9 § 21 T 2, THH] THATHT
wfed ¥ =7 § SO0 F 1 A
& =feT gy favafaerrey avead
¥ dfax wa T 8, T@ vF I
garer v T 2 | fawfeaem &
ST § ST §, AGa & ST TRy
Tt ¥ waw & e & 0 g
W foers &, ot gER @i @ faen
W E 9T SrE &1 i =wew §
N aftw &1 @ Twe gwe
o gfgaardt  agh 9T S"gE g
g AT oag T Al av-
T fegm W @ TR WR
T § ag sen WA g
g W@ & 7l ¥ fme o
¥ oz o & 5 @ dwmR @
wifgy, Wfe THHT "AA@E AG TG
e il oo o & of oo dewf
¥ wfq wfa Seow €1 ) ww & 99y ¥,
T/ WY & A, qg AT
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favafaameal # oRF TR Tv 9@
g 3 wiwn, I W _WE F wfw g
77§ e Y F9 STwE g
ot aog & g @@ afea € o

wiay g d@r mar 2 fF oae
Fe arg-wigey, fuenfar o e
ﬁm'r«, o T g@T g,

2 | W g T ;™ g M, afe
et WY g vHmafdie & IR § T
@ § | TR TEwEfsue g W
99 2 @t £ | FF A fioiwee
faFn o § F4 dEIET FRS
¥ &7 | g9 HEEY #7 9| F §,
& feox wEF £ 1 wwd w9
awT &1

ZATY S g9 994 -39 7-8 Al
H &g T F1¢ agT fr FX gg w0
& 1 gure favafaarew s @9 €,
g X gOAd FET ger @ |

gl qAF -2 FT I g—Aqg AT
ft vrafied =9 § & @l w
& o Fet § @Y, 5T ¥ oX T #
Wer Wt T HeTmerr a<g @ fwen
et =t gE & wAE wsar H
wefifere W@y . fafw  foen
afegi & sy ot a9 wEY &1 fawa-
faawdi & § gEw-mEw SR
fuff@ R &1 5 Tsa g@T,
F% qfewe a7 TR T g9 T FLE
g oo H o wa g &
Feawa} fwer &1 fawm =t =R,
wfea w1 ey fgifa 7@ & e
W g/ Afg F ove & w7 Qe
T e 3 & St wgew & fEe

FEY for farerr & gwewar gWY =TT |
T HqOW Wil ¥ fwew F Aveaw 9w
& FAT-HAGT WA Bl AP gETd
fremr soelt wE T afed

1 frg e & ©maar FY wf oA 7
T F Jew o fF Al F gwE
FEFAT FT AHC TOAT, IT F FY
U g.-a1g verfos g a1 Wy
FT 111961 7 T TEIT HT STIAT
gt @t few wF 9% w|@r wTW gursd
9 1 JeW dgd  TIET 9, UGG
o wTe # ag F19 g =Jwfed 9,
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qgAG gWT 1 197879 ¥ 9 FUE
97 TE TI4T 3§ & fod wrafea foam
TIT 1 1980-81 W 6 FUT |18 AT

wefa & a1 7 | 99 gATA T
Tt uf W TEwl & fmir o)
@9 FC W dl [T &R 9T A
yfaars @ agl @mar 9@ fFoF
74 foamt &1 @ favms § W@
§B TSl ¥ qEwl #1 AGl, qlow
B FEA™I, TS TS F HIA I1E4-
= § mfad &7 & 9 awive &
@ ) Fg @ fe oo 3 e
e8! & @ S & foemw ¥ o9
71 feamet &1 ot fear s

Yot &1 gfte ¥ gg agd HAraww
21 o FfearE g € fF o e
o0 WMo o FT FATE 11 TOT 12
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UM Ha1  FETw WY @e
waeal | ST wal (weA uw
W fag) (5@ F oW R

QAT SAATIIT

gATEH €

MNAy; foor w0 AE g
7g WY Fgr T 2
faar famm & W

frteer av ar fegET 1)

#m#a”rq@auﬁw(m
3T ARy |

g ST T & o N e g,
W T T AL AF qET T R
fae fedsq & @ N @ @
afeq | T A RN &, S A
Aafgerst F 9 foiw s=w femr
ST

R T B - A 1
# gATE A g HI w3t §
f& s Afgar @t g™ & A wfger
fer & I wEaw W far
S AR 99 & faww, 9@ &7
gafa & fau s fwar smar

15.55 hrs
[SHRU HARINATH MISRA in the Chairl

*SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli): Mr, Chairman, on 1982-
83 Demands for Grants of the Ministry
of Education and Culture, on behalf ef
my party the DMK, I would like to
say a few words.

tThe origlnal speech was deliveredin Tamil,
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Eduaction is the eternal energy for
creating the future generation of owr
couatry.- In our couniry enmergy is equat-
ed with woman. Fortunately for us, to-
day, the Education Minister the Secretary
of Education Department, the Secretary of
Cultural Affairs Department, and the
Chairman of University Grants Commis-
sion are all women., Besides, our hon.
Prime Minister is also a woman. Natu-
rally we can expect that the educational
programmes will be implemented effectivsly
by those in power and in authority so
that the country’s future is assured.

10 plus 2 system of eduaction is now
five years' old. Yet it has not been in-
troduced in all the States. Text-books are
casily available only in metropolitan cities
like Delhi, Bombay, Culcutta and Madras.
In the interior parts of the Staies, the
text books are not available. The stu-
dents are greatly affected by this. Im-
mediately steps should he faken for the
availability of text books throughout the
country. Secondly, this system has prov-
ed usefol only in big cities. In medium
and small towns the students are in great
distress. They are not petting the sub-
jects-groups of their choice. Besides, in
the Colleges in those places, they do not
have those groups for higher studies.
They have perforce to go to metropolitan
cities for higher education. The 10 plus
2 gystern has proved useful only to affluent
sections of our society, The hon. Minis-
ter should look into this and ensure that
this is made uscful to poorer sections of
society also.

The enrolment of children in the age-
group of 6—11 is about 84 per cent. But
in the ape-group of 11—14 it is merely
40 per cent. This means that the drop-
out is more than 50 per cent. This should
be gone into and remedial steps should be
taken to reduce the rate of drop-our.
There are 366 Central Schools in the coun-
try with 2.51 lakhs of students of the
rolls. Unfortunately, the text books in
regional lanpuages are not available at all.
This problem should be resolved by the
Minister of Education. T demand that a
high-level Committee should be constitut-
ed to go into the working of N.CRR.T,
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entrusted wiln the  preparation of text
books. The text books are not despatched
to the States in time. ven in the prepara-
tions of text books many fallicies creep
and small towns the studemts are in great
im. All these should be ooked into by this
high-evel prob committee.

The University Grants Commissidn 18
content to do the job of disbursal of grants
to the Universities. The Madras Univer-
sity has become the handmaide of the Gov
ernment of Tamil Nadu. Iis avioaomyv
has been forfeited by the Governmeat.
One who donates Rs. 2 lakhs can be a
permanent member  of the Syndicate
The elected members cannot hold  office
for more than 3 ycars. In Madurai Kam-
raj University, the election 1o the Syndi-
cate was also annulled by the Govern-
ment. The U.G.C. remains to bs silent
spectator of the events taking place in the
States. The UGC should interfere and
ensure that ilhe autonomy of the Uni-
versities is not forfeited by the States,

16.00 hrs.

In Thanjavur Saraswati Mahai Library
Palm-leaves manuscripts, which are thou-
sandg of years old, require immediate at-
tention. Adequate funds should ke alloi-
ted so that scientific sysiem of maintaining
them can be adopted.

‘There are many malpractices in the
Lafit Kala Akademi in Delkbi. These have
been reporied in The Statesman of Delhi
a few days. Similarly, it has been re-
poried in the same newspaper that the
awards are being shared by the authcgr-
members of the Executive Commiltée of
Sahitya Akademi here. All these malprac-
tices shonld be probed impartially Ly a
high-level, inquiry committec. TFor Lafil
Kala Akademi and for Sahitya Akademn
Rs. 50 lakhs and Rs. 40 lakhs respectively
have been allocated in 1982-83, Te must
be ensured that these amounts are Spent
properly. In the  National School  of
Drama thereare frequent changes of Dirgc-
tors. I want the Minister to look into
the reasons for this. The signing of cul
tiiral apreements is in the jurisdiction of
External Affairs Ministry. This must
come under the Education Ministry. 1
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would also demand that the Education
Minisfry's Secretary should be an emi-
pent educationist and not IAS officers.
The habit of posting IAS officer for each
and evéry thing should pe stopped.

In conclusion, 1 would say that in
Tamil Nadu we have Agricultural Uni-
vefsity and we have the Perarignar Anna
University of Engineering Technology.
Medical FEducation has also come of age.
Bur there is no separate Medikcal Univer-
sity in the country. On 18 December, 1981,
my colleague Dr. Kalanidhi demanded on
the floor of this House that a Medical
University sbould be set up in Tamilnadu.
I am sorry to note that so fur no steps
have been taken to implement this sup-
gestion. T demand that without any far-
ther deluy a Medica] University musl be
set up in Tamilnadu and the Central Gov-
ernment should do the needful in this
regard.

With these words I conclude my speech.

SHRI A. E. T. BARROW {Nominated-
Arglo-Indians): Mr. Chairman, Sir, 1 do
not know whether there is any signifi-
cance—frivolous or sinister in the fact that
the Education Budget is being debated on
an "All Fools Day™. It is a subject which
conéerns all and this is the first debate
tiaking place in the life of this Lok Sabha.
on BEducation. It is some consolation

~1hat at least this subject has come up for

discussion. From  every platform, in
every forum, in every language. from
high dignitaries fo the commonman. we
hear plantitudinous and  sanctimonious
pronbincements how education should De
reformed, fthat there shodld be a change
in educafional policy. And yet. what is
the net reésult? Nothing s done. All
these noises which come from the digmi-
taries and from the common man, are but
as sounding brass and clanging cymbals
They have no opreaming at all. What is
happening is that our Education is drift-
ing, drifting dangerously into educational
anarchy because we have no well-defined,
no firm policy, no National Policy on
Education.

In 1966, the Kothari Commission Report
was published. In 1967 a Committee was
set up and I happened to be a Member
of that Committee and a National Policy

¥
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on Education was drawn up. But nothing
was done. The only recommendation of
that Committee to which I refer as that
there should be a review of the policies on
Education from time to time: The re-
port is too old to refer to its ofher r&-
commendations,

In 1979, the Janata Party Govermment
put forward a draft, which was drawn
up by the Minisiry officials. No non-
official was associated with it, but very
considerately for the Nation at large, the
Junata Party decided to commit political
suicide that drafi National Policy was
not finalised.

Last wyear. the Ministry of Education
called a meeting of Education Ministers—
I think, it was in June 198l—and thay
went into the 6th plan  document. [
have nothing aguinst the Education Mims-
ters as such, bul T have grave doubls, if
Education Ministers by themselves shonld
decide on a Nauational Policy on Education,
You must also have educationists there,
you must have people who are wellcon-
versant  with  the subject. 1 would like
10 say thal the Fducalion Ministers—and
T say this with all due respect and withont
pointing oul a finger at, anyone—are Iin
the hands of administrators. Unless there
are practising educalionists, Vice-chancel-
lors, teachers and others associated with
them. any policy documents will not re-
flect what is required for the  Natioh
Fducation in the Concurrent List. T it
not time that we drew up a  Wational
Policy on Education, to give meaningiul
and effective dircction to  education?
Otherwise as I said, we are going to
draft in educational anarchy.

The only other body of national charae-
ter was the Central Advisory Bodrd of
Eduaction. This Board consists of Edu-
cation Ministers. Vice-Chancellors and
other eminent educationists. What hap-
pened to it? That body continued il
1979 and passed away peacefully with the
Government. That was the end
of it. Ts it nol time that we had some
national forum consisting of Ministers and
others? 1 agree, that politics is the
‘architectonic science® that directs polizy,
but it should not frame policy, unless edu-

' cationists and other eminent persons from
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other  spheres help to decide
that policy. 1 would request
the Hon’ble Minister that this

Board be resuscitated; it is there, you
bhave only to revive it; put it in an Inten-
sive Care Unit and bring it back to us!
There will be some forum, there is no
forum now, where minorities can put for-
ward their problems. They have to go to
the courts. We cannot get our problems
sorted out unless they go to the courts.

1 feel that our priorities in educatidn
are completely wrong. The Counstituion
of India has given up a directive, under
Article 45 that we should have free and
compulsory education for all children upto
the age group of 14 by the year 1960.
But what is our attainment? We could not
attain this by 1960; the 1960 target was
changed to 1970 and then 1980 was made
the target date. I think, I am right, the
Honble Minister has said in the other
House that the target date is now going
to be 1990. This mythical target is again
going to be proved a Will-O’ the wisp,
illusory and elusive.

Let me relate a story to illustrate what
I want to prove.

There was a peasant who was travelling
on foot to an isolated village. He knew
the direction but not the distance. As he
passed through a forest, he chanced upon
a wizened old woodcutter whom he asked
how long it would take him to reach the
village. The old man shrugged his shoul-
ders and said: “T do not know”. The
peasant sigled, shifted his bundle from omne
shoulder to the other and strode on. Sud-
denly, the woodcutter shouted out: “Fif-
teen minutes down the road.” Perplexed,
the peasant wheeled around and asked,
“Why didn’t you say at once?”

The old man replied calmly: “First T
had to see what size steps you take.”

Now, what is the size of the steps we
are taking towards compulsory primary
eduaction? Gross enrolment of pupils in
primary schools covering the age-group of
6—11 years crawled from 80.30 per cent
in 1973 to 81.65 in 1978—an increase of
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1.3 in five years! In the age-group of 11
to 13, the enrolment went up from 33.15
in 1973 to 37.78 in 1978. This is the
snail's pace at which you are trying to
achieve this mythical target of free and
compulsory education by the year 1990,

There is another disquieting feature. I
don’t know if the Hom’ble Minister :o0ok
this into consideration when she made her
most profound announcement in the Rajya
Sabha. The 1981 Census shows an in-
crease of 78 lakhs over the 1971 Census
figure in the age group envisaged in Arti-
cle 45. In real terms it meang that we
have to make further enrolment of 78
lakhs by 1990. I don't know what the
1991 Census figure will reveal. It is an
absolute myth to think that we are going
to have free and compulsory education by
1990, as envisaged in Article 45.

Sir, I think a better estimate which may
sound astounding, but it is more realistic,
was made by Dr. S. S. Seth, Secretary of
the Futurology Panel of the National
Council of Science and Technology. May
1 explain that Futurology has nothing to do
with Astrology or Palmistry. It is the
study of the inter-play between resource
and demand in the context of the human
needs. He has made a conservative esti-
mate of a text-book a teacher, a class-
room and his estimate is that we should
start opening a school every tenth minute
for 250 pupils for the next 20 vears and -
to employ one per cent of the population
ie. about six million people as teachers,
if we hope to reach the target.

Now, I don't know if vour Planning
Commission or if the Education Ministry
has worked out anything in real terms,
because I am not taking into consideration
the drop-outs. In real terms, it is not,
only the gross enrolment that counts; in
real terms, it means enrolment plus
keeping children in school. Sir, T don't
want to refer to the quality of our primary
education, but I am giving these statistics
from official figures: as many as 2,737
Primary schools had no teachers at all; 34
per cent of the Primary Schools functioned
with one teacher; 27 per cent with two
teachers and only 9 per cent with five
teachers.
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PROF. MADHU DANDAVATE:
There is no quorum in Parliament,

SHRI A. E. T. BARROW: Yes, there
is no quorum, but we go on talking,

Sir, we have a very beautifully produced
Report. I am preserving it! There are
lovely pictures in the Report, but any
canvas must give us light and shade. You
have not shown us picture of schools in
tents, of schools without teachers; give a
fair picture!

I am constrained to quote from Milton’s
tirade against Bishops in Lycidas; it is
rightly applicable to our children today:
“the hungry sheep look up and are not
fed.” I say: “The Nation is guilty of fri-
volous inertia as far as primary educa-
tion is concerned.”

I am now quoting from Prof. Whitchead.

His words have particular significance 1n
the context of India today.

“When one considers in its length and
in its breadth the importance of this
question of the education of a nation’s
young, the broken lives, the defeated
hopes, the nationa] failures, which result
from the frivolous ipertia with which
it is treated, it is difficult to restrain
within oneself a savage rage.”

I support by friend here who said that
we should have a Commission, a Statutory

commission—and I am sure no Opposition

Party will oppose this—for the implemen-
tation of the Constitutional Directive in
Article 45, for the sale task of implement-
ing it—not for carrying out other schemes
and réforms. I have said elsewhere: “Let
us concentrate on literacy and numeracy
at this stage. All the experiments of
NCERT and other bodies—cut them out
completely. Literacy and numeracy 8are
the base.”

The educational system has feet of clay;
the educational system is in danger of
collapsing.

In our Christian ritual, we have Sacra-
ments. Mr. Reddi will confirm this defi-
nition of a Sacrament, “An outward visi-
ble sign of an inward spiritual grace.”
We all have good intentions. Let the out-
ward symbol be such a Commission, to

CHAITRA 11, 1904 (SAKA)

of Edu. & Culture 406

shone that we are serious about implement-
ing the Constitutional Directive. Let us
set up a Commission, only to see that the
Directive in Article 45 is implemented.

I do mot want to go into more details,
except to say this: my friend, who spoke
before me, has talked about Universities
and Colleges being set up without the per-
mission of the University Grants Commis-
sion. They have proliferated, and are
proliferating, Qur standards in education
have fallen and are falling. Our Univer-
sities and colleges are in the grip of tcn-
sion, convulsed by violence. It is an un-
fortunate fact. We have non-teaching tea-
chers; we have non-teachable students.
And yet we keep on letting Universities
proliferate with pon-teaching teachers, and
uneducable and non-teachable students.
And yet we go on.

To the delight of employees in Univer-
sities, the Supreme Court in wisdom held
that Education is an ‘industry’. I am glad
that the Labour Ministry in its Report is
proposing to take Hospitals and BEduca-
tional institutions out of the purview of
the term ‘industry’.

I wrote to Mr. Chavan when he was
the Minister. I wrote Mr. Shiv Shankar
when he was the Law Minister to get-this
done, both were transferred. I am not writ-
ing now to the present minister; [ told
them: “The Janata Party did bring for-
fard a Bill taking hospitals and educational
institutions out of the purview of the term
‘industry’. I opposed it at the introduction
stage because it did not take into consi-
deration the position of minority schools.”
But I think it is a step in the right direc-
tion—not ignoring minority interests, but—
taking educational institutions out of the
definition of the term ‘industry’. I am
saying this to all parties. Our universities
and colleges are becoming hot-beds of
political intrigue. The political parties
must impose upon themselves a Self-Deny-
ing Ordinance, they must not interfere
with the elections of students and the elec-
tions of teachers. If they cannot do this,
then, T think, the University Acts must be
changed so that they prohibit the elec-
tions of teachers and students. The tea-
chers should be selected on the basis of
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seniority and  students on merit. Other-
‘wise, I don’t think we are going to be able
10 save our university system from collaps-
ing.

I am not against political ideologics
being debated in Universities and Colleges;
On the plane of knowledge, on the plane
of intellect. 1t is necessary that there
should be a resurgence of thinking, think-
ing on party programmes of all the politi-
cal parties so that when these students
enter life, they will be able to restructure
Society, based on thinking based on
knowledge:

1 would like to end on this note that
it is time that the political parties should
realise that our Universities are in sham-
blas because of them. 1 am saying 1nis
with malice to none, but I say it because
1 feel strongly about it.

It is also time that students and teachers
realised that political parties are using
their heads as battering rams to break the
citadels of other political parties. I think
too that it is time that sfudents and teach-
ers realised that their heads may be used
better for thinking’.

st wgrex wam  (FPATF)
ﬁ!,ﬁf &
qg faem g6 S g S wEe-
o wtr feard weqm A oaf @
# goFr gad7 s & fau @

PR
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Heaqtt favg 9T g@ TW  AMAM@
M A A WAl X W@ §1 W
f& aga ¥ faga AT 9T-
AT ¥ wa ATl W g@ AT qES
fﬂmﬁw@maﬂ‘m o A
H%Praﬁﬂ'ﬂ‘&' @ g
ﬁmﬁms-ﬂ’zﬁmmﬁu
gz ¥ frem ¥ wﬁrmﬁmmfgw
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1977-78, 1978-79, 1979—Bh
1980-81, 1981-82, % ot femvgd
§ 91 WA wawwa (FAT 8, AR
dar & 5 wH fedr W e W
TQAT THY FT @A gU, A A&,
T S o9 @ A g, SEN agad
TE T M 1 1981-827422. 33
FUOT Bo & @YU fFAT TAT §,
fm%  107.11  ®WE 8w
9§ IR 315.22 FAT Go A
g § @ T g, A f& g oA
F, FA FIAC & Faa 2, 4 yfawg
o #

TH o ¥ 9 A1gg T 2 R
7 A fawn ¥ f faw &
g9 §3 % 3Wf@ F gEq 2, fag
F g dfam & fafga aamvaEme,
Aredm giv 98 frqEar w1 AO
T 9Fq &, I9 F gfA AT FW

fagrea & waw ¥ &FW 1 T3 99-
qffta @ H @ A R AW
qrgvaFAT  FEHA AW FT WA
57 ®1 A fear w9 g0s
FAT WA o gEAUW fFan w@m g
st fiem & fo g 2524 F
wg ¥ WEEtT # 36 whoa £
# 04T WRGE FCT F & zAd &N
g9 ¥ FW w94 qem g g
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T #i § HWR TH F sy an
1981-82 ® 522 faeme@ a@™  #7
sau fFar @ @

qTGET, TH TAT & WIT &
ggez g1 snam f5 Ta fows ge siww
#r a1 feafe &) g d@faam & o=
vz fafea g-"TwmEr” @ oag
g o g fow # oF 9w
fy 5= @ A & faawwa 9w

a® ¥ TEW qm owoy AR 37
& fag & o g1 ¥ fRaem s
ST ow foer & Af 7@
EPl forar % ow ww qwar 7 Al
99 TF EEA WA YA SO
T EEFE g ow W qU AR
T qETA | GATH qTAAT TEE FAY

Y & S wET fiw g FEERA Fwn
9% ¥ ow age @ AT g
N Om T-9uF 168 FX ¥ S
fear g fF 6 & 1498 a8 F &y
g==i & for wafns faaw €
ZEEAT B GG AT TW FEFT F
L arfawmdl @ fwer 9T {ame
I fagT sTC &9 & T/ FUBH F
arTfsis aeaml 1 ggiw fwan s
aife facerear &1 segEe gL @
F |

ag I g A A g Foue-
Fv F G¥F § S oAgn HEFgA
FEFA IGT TGT i
gar T §
foerr ot 2, ag W gE SHW |
gefen § THw feu s@m 1 AR
HTeAvG TR S &1 geuare adl
TgaT g

zgT ac # % favg € = s
HIFEE FTHT FATRAT A& ZAIL TNRHT,
qITIOT HEF 4 F7518 {qarsq qwsy
T am Fer + dad fgarem |@weR
Farg 1962 W Taven fwar war ar
AT =g o feq oorfag fawwe war
qar f& & 30T R F W o
F FEAT § T ST FENT WX
F gER fawrtt & sd=rQ §, foma
TRTG 28T & IgL gal g, Ia®
Feal 1 9@rg ¥ X W A TFEIAT
W& oo qemw ¥ oy darea
¥ frdgw Fem fs =@ a® ¥ R
366 Fhn frarea warfed § 1 &
Tigm fF 3w oy & o faaww
g, 99 F1 AT @1 S0 | W a9
mﬁamm%fmﬁ'ﬁi
BT # FW & 2,51,848 § AT
3g ® W megww wemdR  w™
A7 ATHETE FE TR AN §,
I ¥ qEM 15478\ A ® MmaA-
i % K oore g, 9 & wew
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a1} FrE T, 7 SR A 9gar
ar AT FARY qF qAATE, IA
AR FAcF H 9@ar g, 98 F1 F1f
QAWM FEN gAY AT WAF FeT
FAIRY & T4t ¥ faw ux a@v asa-
%7 g1 %@ faq & «g fRagw sem
f& g7 9F5 faaradi N dear a3
a1 0

T W1 fd § q FAT-HOF
11 &3 & v T# &fa A @ay
Fr ogrg & fwfe ¥ gEw@ g
T #g AgASEE, W™, IR,
For@er, @eWg, faedy,  MAERY,
gzaaiz, wer WAW AT TEA X OF
TW W@ 11 &al § TW EweA
& faqarag @&@ a3 w® T F ag
fraga F7A0 Fgar 5 1 12 a1 &«
gAY AT § AR W AN gAX AvAT
2,39 F1 @Y FAIE T GWAT AT |

g8 gHIX IAT 9@ F TF HEea-
qul G §, WG T NI 43
AT FHT & & AYPIET U E | Fgi
qr qat=ar ®1 94T FWTA Fr Fe-
qrqee §, TILRME F FzFATER R
TR UHo To AT FI FEadlex 2
AR Fg TF qGT wEEALH W
& g fagem @& & i s
ga gI4 Frqr g 98 TR@II F
egrfad &)

uF fraed iR F3A1 Mg 5 o7 g
@t srafas o 39 foa % 999 F arq
gs | dw ® @ afaw fuoer F0 guq
gt wift gaR fagm sk Fg 4%
g ag e I3 W fF faar sy
g @@ @wadl gNt ¥ ¥ o W
¥ wregw ¥ F gewe ¥ fadaq at
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agq § 5 aft aws ¥ Iw oA
gafq # ], amAAT F w0
AR ANedd FY AT FIAT & HIT gF
facear #1 o agrar &, @ foer
1 Feflg g X wawm <@r Ay
qifs ga @0 I IF |

uF fadza ok 3@ F Fg @)
g w0 =Jgar f& fag gw A
gRIA &M@ & fa¥ guw qa7 W
a & d4dY I1d wrgde et § A
g =rfer 1« ww @@ Y wrEde
qAxTde o e g, 9gl T S uF
AFITL §, 9 AR g1 AW
A { A IGAC §, IF F IARTAACE |
AR 92 4g qgrar g W IaAr @
AT T6A H W T A T3
g AT O sgAEAT WM FT T §,
o9, §a, a=gqzdr wifz o 7 @
§ @ @ TAgw @ AFA g S9W
fraraat o w= foar @1 oo
FOT %A § 7 gAEA ALEA, WTEY
7 ¥ A’ faae @Ew F o@md
@ i foern & Ferd ® | TN Sy
g gamx g fF fosr  Aaveg
T g aga &1 A & fa=ne w20

gauafa agRa : & @ fa3aw
R FT W AT

sy WX NAE: : UF AN
gt A7 faaew ¢ 5 @ av q@
refizgr & @ fa=w f@a s

7% UF feen f@E® 1 ew wa

JF FATVER Y AT A 7 qay
g 93 aF W T FT A UHAF I
T T G & | AAIFAR AW F
fog farer &1 UsdraEcor g wfgg)
¥ fagre aeare Y areafas  foerr =
UGVIFHTN F & @ q41E I ATt
g | welt weam SaSRW Y @A ey
&1 9z IO NIT-FFIT R ATEY FT Fopp
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ag o1 meatas foer &1 ULAHIN
F I, ag AW T ¥ fraww &

guwfa w@e@: A W@ &
fagew ¢ & Foar g9 AT F |

=t AEET AW WIET FF A
AgeAqul Wiw gidi g | Widra gfa-
u § fafga & f ew fe=t &Y
FOIIAT & HATT 9 TI] T &9 |
Fg A IEdr fzar fF war g
STfta wrmEl # AT ST @gaw
g Sgmr ¥ w9 afl wiwar g F
gl wgar f& gidra ameE w1 ogH
SrgrEa 7 € | IAR! WRAEA "
g #AfR fg=r & gafofy wam o
O O VI 3 I 1 1
wqrA faaar =wifgr |« g fadt o=
gryery # 9rar JE@r g, fEd oF ag
Fr wTaT FET § | 9% @A F AR
T # w7 gu 1 wA A A, mww
Y § w1 wa ot @7 EdEar damm
% T I3 AT § O gEEAd
meg fawar 4r, g% F@r & weer
fgegeat garwn, fasar 4qr, IR

& aawr wg g few W O], @A
2 o feqar aow wifeq 7§
fawsr a1 1 I v SEFT @A
fasararfen ) = @3 & W g
AT FY AMNT g, S AWE AV
qIET B |

wg 7 g waw mglew sirfaa
AT wagfea Saafadt F s §
FgAr wgar § M faaras ¥
gaf faafegal & wvaw ¥ wgar
=rgar g 1 woat fdE # JF war
2 g wEEm a6 g g S«
weY wgm ft 93 gy € 1w
e & faar gar & & e fauew
¥, g2 famafqaraa &, weafas =E=i
§ gheaat, sagfea sfedl s we-

giaa a arfagi & saw & fag
o gad fagfea & gravg & gu¥
SFMqF STAEIT FL @ § | T FEAT
aear § B fag wFwm & s
framast & waw o1 frafae &
g ¥ Wragr g 39 TETe d
Tt fasht frarer € ar ST wWkae
35 ¥ wwd a faaws §
3T ¥ oY gy sgaeur gy =gy,
F waw AR sAn fgfE &
FE § AR 3§ Nt FAF e
gefera feg I =tfed

og F 3T TN oM ogEha Fd
gC & zam &1 g Iar § f=
g ganA, fwgw, gew, @ &=l
F1 fawa g g@ ot F e #1
agaqeT €1 AT 1 gREaTE |

=t #YT qAO (T@IT) . AL
iz awrefe #ERE, T Ag@qe
fawz ox wow AF dtE¥ R®oAAGL
fear 1 foer o @eglfe 28 =
# gfmz § | @ g A AfAa
73 fa=me Wz FTE FT AT FFAT
foetr @ & sSE&T &G I9AW FT@T
MEAT § | S qw www A foew @
Tg fggm o feam @A & agd
7@ ™ A @ @i § & ogard
foer welt ofv fafedl foerr ey
g, SAa1 T fmer @ mAwa @
g H AT T gar H N TF q
Th woe fomr medr o stgard
ft § # e ¥ oA foer &
sfa faeme F arer A forear ey
g1 8% gor ¥ mox fomr @@
gC #9 W 9w &% gEl ¥
fe ox of adler I gEA WO
faame Twer R W FEe A1 A
ag @ g 1 fee off § mw "o
Taq fan s FTA wwar €
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wig #1 1 foer quu g fafew
Fm #1 foer ggfe 1 & & w0
% fears | g 1 ofvads ¥
Eﬁ]w%‘ﬁ%uoama%f"ﬁ
wgvgE o7 fogd SR TF FEd
R [AFAT A TER A | {AL
A goR e fanin F 6w
fqer 1 U STAW FE@ § | OIF
feafs & zw ¥@=T ==Y § & aar
figr qgfe e ™ dwew R
W g 7 owis # FIE I G
fofers a0emd A § 1 7 6
fagsr faafm ¥ sast AL, ¥
FUGTT g1 @ & | 3® aTwe
gW ¥ dar gm fwer agfe v o
F1§ drrerm g ! oAE @ g fa
foar ogfas & ga@ a9 J0 3
TG WIS UF gEL F1 A (AW
¥ gEr F fom #1 N ag g
gepfa *Y @t W & UF wER 2
foer agfs &1 f& «1 gas1 wow
# faar @Y § @ & gfewm
4 39 fwen 9gfa & mags aft-
Fga # W sgrar famm g1
W 9@ gW SrEHd) e ¥ wam
FX Fmr WEEd fwer &% @A &
Iz ag faqamdt sod wT afae
T AMG FA@l g ¢ TUEEA AR
w7 fogn &1 A g ) -
FbA HIT @EErgd A g ¥ aEad
9 %1 W T g I§d weaw
i o wuar W e g
W N @Y F oA faan
FW 7Ei ¥ faw ¥ @wfem gw
¥ W@T W awE | 9w fwen
% gz Ny zg feafe e & wiw
FE AWML F ET A omrwT &0
R 415 & S gm¥ Twwre §
FH 7 ¥ AFG F wd wewar
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U9 g4l F AT qEE FT @
oF Zfew &9 N maw & fosw
T Fwar g | TEH gEre F0
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*SHRI ERA ANBARASU (Chengal-
pattu) Mr. Speaker, Sir, I rise to support
the Demands for Grants of the Ministry
of Education and Culture for 1982-83. At
the very outset I would like to draw your
attention to the fact that education is right-
ly placed in the hands of women. Shrimati
Sheila Kaul, our hon. Minister of Educa-
tion, is an epitome of educational culture
in India. The Secretary to the Depart-
ment of Education is Mrs. Anna George
Malhotra. The Secretary to the Depart-
ment of Social Welfare is a woman. The
Chairman of U.G.C. is,a woman. Above
all we have our hon. Prime Minister.
When 1 see the galaxy of women in charge
of education, I am certain that the progress
of education on which depends the pros-
perity of the nation is not an elusive goal.

1 am honoured to participate in the De-
mands for Grants of the Ministry of Edu-
cation as a former teacher of Kendriva
Vidyalaya. T was a teacher in a Kendriya
Vidyalaya for more than eight years. Ini-
tially I was a lawyer, then I acquired my
degree in education and now I am a Mem-
ber of this august House participating in
this important debate concerning education,
1 am sure that my views would carry con-
viction (o those in authority.

Today unfortunately education js in
the charge of Indian Administrative Ofii-
cers. 1 do concede that they are omnis-
cient and omnipotent; they are capable and
talented. Yet their services should he
ulilised where there is scove for them to
exhibit theit capabilities. Education can-
not be put in the steel-frame of Adminis-
tration. Eminent educationists and educa-
tional experts should be in charge of edu-
cation and its development. Today the
situation is just contrary. T do not have
any prejudice against bureaucracy, mot
against all the bureaucrats. My stress is
that education should be placed in the
hands of eminent educationists. The
Ministry, as was the practice in the earlier
years of our young nation, should be’
manned by educational experts.

I was grieved to now about the slogan
current in the Ministry of Education—
Eject the educational experts as early as

*The ' original speech was delivered in Tami].
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possible. You compare this with the di-
rection given by the greatest of the natio-
nalist and educationist, Maulana Azad
when  he was the  Minister of
education.  He was of the view
that  education should be  nurtured
by eminent educationists and it
should never be in the strangle-hold of
administrators. During the British days
we bad Indian Education Service. 1 Jo
not know how that service was dispensed
with. Now we have the Indian Economic
Service. What is the harm in having In-
dian Education Service now, so that the
educational experts get the rank and sta-
tus of L.A.S Officers? T appeal to 1he
hon. Minister of Education to start socn
this Indian Education Service.

Sir. you know that teachers are the crea-
tors of human assets of the country. They
are entrusted with the onerous task of
moulding human beings out of the buds
of humanity. Yet, what is their position?
As the Chief Patron of the Kendriva
Vidyalaya Teachers’ Association, 1 can say
without the fear of being contradicted that
they are on the streets seeking redressal of
their genuine grievances, They
do not have attractive scales
of pay. They are played
like football by those in authority
They are transferred to all corners of the
country. There is no national policy of
transfer for them. There is need to en-
hance their pay scales. If the teachers are
insulted like this, then the nation’s prestige
is belittled. The quality of education
suffers and the nation is insulated from the
educational advancement being made in
the world. That is why 1 demand that the
Jot of teachers should be improved.

Sir, the Indian TInstitute of Advanced
Studies in Simla was the pride of fhe
nation. It was not the fault of those run-
ning the Institute that its prestine purity
was sullied. Some extraneous influences
led to certain irregularities, which should
have been nipped in the bud. But the
"proposal to convert this home of learning
into .a Five-Star Hotel is the hcight of
folly. Do we require any more Five-Stars
Hotels? We have more than enough for
the foreign tourists. When the people in
rural areas are wallowing in poverty, ex-
posed to sum showers and starvation with-
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out one squirc meal a day, should we go
a1 jor Five-Stav Hotels and that too in a
place of Jearning and wisdom? F suggest
that people without political predelictions
should be put in charge of this Institute
and restore to its old glory.

Sir, we appoint Commissions and Com-
mittees for anything and everythimg. Lak-
shmanaswami Mudaliar Commission was
there. Kothari Commission was there.
Radhakrishnan  Committee gave its re-
port. I am sorry to say that all these
Reports are getting hibernated in the high
domes of the Secrctariat, Why should we
appoint Commissions and then put their
reports in the cold storage? Recently the
University Grand  Commission has ap-
pointed a Committee to go into the work-
ing  of the Unirersities—only the Central
Universities.  Why should not the State
Universities be brought under the ambit
of this Committee? After all the UGC
gives grants to the State Universities, In
Tamil Nadu the Universities have become
the handmaid of AIADMK Government.
A donation of Rs. 20 lakhs will fetch
the permanent membership of the Univer-
sity Syndicate 1o # smuggler, black-marke-
teer and industrialist. But the elected
members will have only three-years tenure,
The Flections to the Syndicate are not
held and if held, they are annulled imme-
diately. 1 demand that this Committee
should go into the working of the State =
Universities also.

Throughuot tke country there is mush-
room growth of school and teaching
shops—they  have fancy names and
slogans to attract the parents. They are
all commercial institutions (o fleece the
people. The standard of education is not
there, except hais, yas, efc, They make
money and then close down. 1 demand
that the Government should have a ragula-
tory law for curbing the growth of such
commercial teacking shops. -

The teachers should not be justcage
in the birds. Refresher courses should be
conducted for them so that new techniques
in teaching can be imparted to them.
Their vistas of enlightenment should be
widened. Their area of information should
be widened. They should not be just
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beasts of burden, teaching in the school
and going home. They should be taken
around the country so that their vision is
enlarged, =

Before 1 conclude, T would say that the
scheme of Kendriya Vidyalayas is a rc-
sounding success. In almost all the dis-
tricts we have Kendriya Vidyalayas. 1
demand that these Kendriya Vidyalayas
should be open to the children of the pub-
lic also, besides the children of Central
Government  employees. 1 suggest that
this experiment should bc tried in rural
arcas also. In Chenglepattu, which is my
constituency, there are many Central Gov-
ernment organisations and yet thcre is not
a Kendriya Vidyalaya here. 1 demand
that a  Kendriya Vidyalaya should be

. opened in Chenglepalti.

With these™words 1 conclude my speech.

18.02 “hrs.
PAPERS LAID ON THE TABLE

NoTiFiIcATIONs  UNDLR  CustoMs  Acr
1962 anp CustoMs Tarirr Act, 1975.

THE DEPUTY MINISTER lN‘THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to

~lay on the Table—

(1) A copy of Notification No. 100/
82-Customs (Hindi and English ver-
sions) published in Gazette of India
dated the Ist April, 1982 together
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with an explanatory memorandum
making cretain amendment to Notifica-
tion No, 201-Customs dated the 14th
October, 1980 so as to extend the bene-
fit of customs duly exemption on gold
imported under the Scheme for export
of gold ornaments and articles for sale
at exhibitions abroad, under section 159
of the Customs Act, 1962.

(2) A copy of Notification No. 101/
82-Customs (Hindi and English  ver-
sions) published in Gazette of India
dated the Ist April, 1982 together with
an explanatory memorandum rescinding

Notification No. 352-Customs dated the
2nd August. 1976 and extending the
tariff preference in respect of imports
from Mauritius, Seyohelles and Tonga
on a reciprocal basis, under sub-section

(5 of section 4 of the Customs Tariff'
Act, 1975 .
[Placed in  Library. See No. LT-
3808/82].
MR. SPEAKER: The House stands

adjourned to rc-assemble at 11 AN on
Monday, 5 April, 1982,

18.04 hrs.

The Lok Sabha then adjourned till Tle-
ven of the Clock on Monday, April 5,
1982/Chaitra 15, 1904 (Saka).





